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I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and s b -  
teenth Report (Fourth Lok Sabha) on Audit Report (Railways), 
1969 and Appropriation Accounts (Railways), 1967-68. 

2. The Audit Rcport (Railways) , 1969 and Appropnation Accounts 
(Railways), 1967-68 were l a d  on the Table of the House on 21st 
February, 1969. The Commlttee examined the Audit Report a t  their 
slttlngs held on the 27th (AN) .  28th ( F N ) .  29th(FN) and 30th (&I) 
October. 1969. The Comrnlttw considered and finalised this Report 
a t  their slttlng held o n  tlic l f j t l ~  April. 197O(AN) Minutes of thes*. 
sittlngs from Part II* of the Report. 

3. A statement showing the summary of the main conclusion/ 
recommendations of the Commlttee is appended to the Report (Ap- 
pendix VII). For facility of reference these have been printed in 
thick type in thc body of thc Report 

4. The Committee place on record their appreciatiori of the assis- 
tance ~ n d e r e d  to them in the examination of these accounts by the 
Comptroller & Auditor General of India. 

5. The Committee ivo~lld also llke to express t h e ~ r  thanks to the 
Chairman and Members of the Railway Board and representativai 
of the Department of Supply and the Department of Iron & Steel for 
the co-operation extcndcd by them in giving information to the Com- 
mittre. 

Xwv Durn; 
April, 16. 1970. 
Chaitra ?ti. 1892 ( S . )  

ATAL RIH.IRI VAJP.AYEE, 
Chairman 

Ptihlic. Arcounts Cornr~tittee. 

*Not prirtbn J ?)nr qclmtylcd cop). larli on tllc 'l'.~lilc 01 the 1 1 0 ~ ~ ~  a:lJ tivc cupics 
placed in l'arlmrnw 1 I h r a r y  !. 



FINANCIAL RESULTS OF WORKING OF THE RAILWAYS 

Working Results 
Audit Paragraph.. 

1.1. For the second year in succession, the working of the Rail- 
ways showed a net deficit in 1967-68. Against a surplus of Rs. 1.28 
crores anticipated in the Budget. the accounts for the year closed 
with a net deficit of Rs. 31.53 crores. The deficit was made good by 
withdrawal of an equivalent amount from the Revenue Reserve 
Fund. The balance in the Revenue Reserve Fund at the end of the 
year stood at Rs. 12.20 crores. 

1.2. The deficit occurred due to a shortfall of Rs. 29.16 crores in 
the anticipated gross receipts and an increase of Rs 3.68 crores in 
ttic anticipated revcnutJ expenditure:- 

\ 

~ . : ~ r i  c.;.orcs of rupx3 
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10691. 

1.3. The Committee desired to know the reasons for the shortfall 
in anticipated gross traffic receipts on the one hand and on the other 
the reasons for increase in ordinary working expenses of the order 
of Rs. 21.01 crnres over and above the increase of Rq. 14 crores al- 



ready provided for in the budget presented in May, 1S7 gar t icduly  
when the traffic carried during the year was even less than that of 
the previous year. The representative of the Railway Board ex- 
plained that the fall in earnings was due to the shortfall in traf8c 
caused by the 'unexpected' industrial recession. Under foodgrains, 
the traffic fell to the extent of Rs. 4.4 crores due to a big reduction in 
imports following more internal production, which was consumed 
also locally. The shortfall in iron and steel was also substantial 
accounting for as much as Rs 3.5 crores. There was also less t r d c  
in sugarcane, sugar. gur etc. All these factors came up during the 
course of the year and they \\-ere not able to anticipate them a t  the 
time of framing the budget estimates. On the expenditure sidc, there 
was revlsed twce  dur~ng the course of the year as also the escise 
instalments of dearness allowance having been given which cost the 
Railways altogether Rs 10.72 cmres over and above what had been 
provided for in the or~ginal budget. Further statutory price of coal 
ivac recelvt~? tt\i71ce during the course of the year as also the escisc 
duty on dlesel oil and these could not be anticipated. 

1.4. The Railway Board have furnished in a note the following 
break-up of the increase of Rs. 21.01 crores In working expenses over 
the orlginal bucip3t estlmatcs on  account of pos:-budeet factors: 

These increases \vere partly off set duc ro- 
(I) Ccrtain posts hemp unfillcJ  luring the coursc 

of the year . R. 3.16crores 
(li) Less cc lnsurnp:lc n of co.11 corrospondlng t o  

the level of traffic; and . h. r .95 crores 
:-. , .\sinor variations . RF. 0 . 3 5 ~ ~ 0 ~ ~  



1.5. The Committee pointed out that the Railways had practically. 
used up.the Revenue Reserve Fund: the balance in that Fund dwind- 
led from Rs. 63.20 crores in 1965-66 to Rs. 3.49 crores in 1968-69. The- 
representative of the Railway Board stated that ". . . . when you refer 
to profits, the position is that it is not that the railways have run a 
a loss. All that has hawened is they have not made enough profit 
to pay the full 6 per cent dividend to the general revenues. I t  came 
to 4-5 per cent. I agree with you this is not a satisfactory situation 
that we are having, that is, we have not earned enough to meet our 
demands on the revenue budget. The costs have been rising faster 
than the fares and freights increase. . . . . ." The Financial Commis- 
sioner, Railways, added that the increase in fares and flpighis was 
59 per cent and 53 per cent respectively over a period of 17 years 
including 1967-68 whereas the costs had risen higher, as for instance 
that of coal by 140 per cent, iron and steel by 155 per cent and staff 
by 116 per cent. He further stated. "Actually, we are workin,< on a 
very small margin of onx-heads. When the recession occurred, this 
small maigin was wiped out and wc incurred a deficit. On an ar.ti- 
cipated earning of about Rs. 850 crores, we got a shortfall of about 
Hs. 30 crores. In the case of a commercial firm, the dividend :voc:d 
have been redueed but in our case the dividend is fixed. Therefol-e. 
we had to draw on the reserves." 

1.6. The Committee are deeply concerned about the unsatkfut twy 
state of Railway finances: During the year under review, LC., 1967- 
68. the Railways again ran into a deficit. The anticipation was that 
the deficit would be more than offset by increase in fares and 
freights and leave a surplus of Rs. 1.28 crores, but this failed to 
materialise; the Railways ended the year with a deficit of Rs. 31.5 
crores. This was due, on the one hand. to a shortfall in rcreipts 
(mainly goods earnings) and. on the other. to increase in operational 
cbupenses. The deficit would have been larger hut for t11c red~~ct ion  
i n  the annual contribution to Depreciation Reserve Fund and Pension 
Fund to the extent of Rs 15 w o r e .  

1.7. The deficits that have so far occurred on the Railways hnve 
Iwea cushioned by balances in their Hevenue Reserve Fwd. How- 
ever. with the fund having now been virtually depleted-the 
balance in the Fund has hecn reduced from Rs. 63.20 crorcs in I!%- 
66 to Rs. 3.49 crores at the end of 1968-&the Railways now face a 
very difficult situation. If deficits continue, it woald appvar that the 
Railways, like the P & T Department, would have to resort to loans 
from Government to meet their dividend liability to General 
Kevenuoa. 

1.8. The Committee have in successive reports indicated thc steps 
that Railways would have to take to rehabilitate their position. 
Basically, a three-fold approach to the problem seems indicated: 

(i) Systematic efforts will have to be made to economi?;e 011 work- 
ing expenses. The two major components of working expenses are 
tho !:la@ and fuel bills. Out of the total working expcnws of 



Rs. 693.31 crores in 1967-68, these accounted for Rs. 212.29 crores 
and Rs. 127.83 crores respectively. In regard to the staff. the growth 
-of expenditure has been disproportionate to the growth of traffic. 
The Committee have made certain suggestions in this regard in para 
1.28 of their Ninety-Fourth Report (Fourth Lok Sabha) which they 
would like to be inlplemented. 

19. As regards fuel, the Committee had in para 1.65 of their 
Sixtieth Report (Fourth Lok Sabha) drawn attention to the mount- 
ing coal bill and the need to cut down steam loco holdings in Rail- 
ways where they are being progressively substituted b j  diesellclec- 
tric traction. Diesel oil consumption has also been increasing and 
>the findings in a later section of this Report would suggest that the 
existing arrangements for watching consumption are weak. Steps 
-,hould. therefore. be taken to bring about economical and pro1,c.r 
utilisation of this fuel. Above all, security arrangeme~tts will l~tlvc 
to be tightened up because, as pointed out by the Ad~nini\trative 
Reforms Con~mission. "considerable loss is also caused by thefts and 
pilferage of fuel." 

(ii) The Railways have persistently been over-estimating traffic. 
Such persistent over-estimation gives a misleading optinlistic picturc* 

.of their budgetary position every year, which the subsequent course 
of events belie. During the pear 1967-68, the shortfall in earning< 
i n  relation to budgetary anticipations was Rs. 29.16 crores due pri- 
marily to a shortfall in goods earnings to the tune of Rs. 23.21 crores. 
An undesirable consequence of this tendency to over-cstiniate traffic 
:-zs been the creation of needless capacity at substantial cost, lead- 
ing to over-capitalisation and an unnecessary increase in the Rail- 
\r-ys' dividend liability. The Committee have repeatedly been 
drawing attention to this fact. Later in this Report. thc Cornrnittcc 
have referred to the existence of a large surplus of wagons and the 
gross underutilisation of costly rolling stock. particularly diesel and 
electrict locomotives. The Committee have no doubt that. i f  the 
operational efficiency of the Railways has to be brought to opt i tmn~ 
level, it will be first necessary to put the existing assets, in the form 
uf rolling stock, h e  capacity etc., to much better use than now and 
exercise the utmost caution in emharking on new schemei i n v d v i n ~  
substantial capital outlay. 

(iii) The Railways are estimated to be handling 80 per centx of 
the total goods traffic in  the country. It  odd seem from the 
analysis in a subsequent section of this Report that progrca~i\cly. 
the Railways are carrying more and more low-rated traffic a t  the 
eapense of higb-rated items. It  would be necessary to recapture Lhc 
high-rated traffic by a commercially-oriented approach which woald 
emure better customer service, quick settlement of claims, quicker 
movement of goods and prevention of pilferage 

-- --- - -  -- - -- 
Adminrstratrw Reforms Commtsr~nn- 

''Repon on Ruilwnvs". 



Receipts 

Audit Paragraph 

1.10. As in the previous year, bulk of the shortfall In gross re- 
ceipts occurred under goods eamings (Rs. 23.21 crores). 

(in crores of rupees) 

P~rticulars 13udget Actuels Variations 

1.11. The level of originating goods traffic assumed in Jlc Budget 
for the year 1966-67 despite a sizeable shortfall in the anticipated 
goods traffic during the three years ended with 19fi5-66 ivas corn- 
rnc.ntrd upon in Para 2 of the Audit Report. Railways. 1963. The 
position was unsatisfactory during the year under report also as the 
originating revenue earning traffic was actually 1.8 million tonnes 
less than that in the previous year against an increase of 8.5 million 
tonncs itnticipatecl in the Budget. Whilc In the earlier yczrs tke 
actual mnterlalisation of additional qoods traffic fell short of the 
Ui~dgrt csi~ectatiuns. this was the  first t:mtb in thta recent years that 
t h c  originating trmniqc of revenue earning qood5, traffic carried in 
3 ivas less than that carricd in the prevluas year. 

1.12. Tlxt increase in pascenger traffic was 3 per cent.. t ! ~  same 
as nnticipatcd in the Budget. 

1.13. Tht. provisional estimates for 196748 presented to Parlin- 
men: In March. 1967, showed that the estimatcri gross rec~:pts ivere 
just sufficient to mcet the anticipated revenue espendituw. leaving 
no s u r ~ l u s  to the Railways. In  May, 1967. ivhile presenting the 
regular budget, it was esplained that. at  the then level oi earnings. 
the gross trafflc receipts would stand at only Rs. 809.0i) crores 
against Rs. 826.00 crores estimated in March-a shortfall of Ks. 17.00 
crores. It was further stated that this mduction in earnings and the 
anticipated increase of Rs. 14.00 crores in the working expenses, due 
to anticipated increase in the Dearness Allowance (Rs, 13.33 crores) 



and the effect of increase in the prices of Steel (Rs. 0.70 crores) 
would create a gap of about Rs. 31.00 crores in  the budget p r e s e n t d  
in March, 1967. I t  was explained that, considering the general 
budgetary position and many other demands on general resources, 
the gap could not be filled by a further withdrawal from the Rail- 
way's Revenue Reserve Fund (which forms part of the balances of 
the Government of India) and that an adjustment generallv in an  
upward direction of the level of Railway fares and freight had 
+come absolutely unavoidable. Accordingly. the fares and freight 
rates were increased to yield an additional revenue of Rs. 38.00 
crores (Rs 19 00 crores each from pas5enger and goods traffk) of 
vhich II  was proposed to appropriate an additional Rs. 6.00 crores to 
the Dcpreclation Reserve Fund. 

1.14. The revenue earr::u;! goods traffic carried in 196748 \\.as 
1.8 million tonnes less than that of the pre\*ious year. but the goods 
earnings were Rs. 21.17 crores more than that in 1966-67 mainl!. on 
cccount of the increase in freight rates. There was a shortfall of 
only Rs. 2.61 crores in the budget anricipations of passenger earliiilgs. 

[Paragraph 2 -Audit Rcyort (Railways). 1 Yti9.J 

1.15. The Committee enquired how much of the gross :raffle 
rcceipts In 1967-68 accruxi from the increase in fares and freights. 
The Roard have stnted In a note 1 4 o t  additional earn:ngs accruing 
from any increase in fares and freights are not separately nccoulited 
for  and the exact amount of earnings due to an incrensv cnn- 
not, therefore, be determined. There were changes in 1967-68 in 
t!;c di.ctrii?ution I , !  rht. t!.nffir o v t ~  c l n s ~ ~ s  of travel and o\'cr t h e  
ci:stance brackeis. w!?lch ro:i!d also hnvc~ made a differer!cr to t h e  
actual  estra amount due to telcscopir ratv of farrs I t  1s. therc- 
:ore. difficult to work out with any de.fyw! of exac.ti!ude tht, nrtrlal 
effect of the increases. 

1 l F  'bed Con;n?lttee callc~i for hgure, of tlaflic ar1ticlpatc.d 
and those that actually mater~alised (commodity-u.isel during ! w h  
of the years 1966-67 and 1%;-68 and the revenue ezrned tbtwfr 1 m. 
The statement furnished by Ihc Railway Blsard 1s reproduced bc- 
1 0 % ~  
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1.17. During evidence, the Committee enquired about the rea- 
sons for the steep fall in traffic in general goods and particularly 
in high rated traffic and why it could not be anticipated. The- 
representative of the Railway Board replied that foodgrains and 
pulses, though not high rated traffic, accounted for a substantial 
portion of the receipts. Due to drop in imports and incwase in 
internal production, the traffic in foodgrains had come down to 
10-112 million tonnes in 1967-68 as against 13 million tonnes in the  
previous year as a result of which the earnings of the Railways 
dropped by Rs. 4.4 crores. Under Iron and Steel, the drop in tra- 
ffic from steel plants was of the order of about 1 million tonnes 
accounting for a loss in revenue of Rs. 3.6 crores. Similarly, the 
Railways lost about Rs. 2 crores in sugar, Rs, 3 crores in Shakar, 
Khandsari etc. and Rs. 1-1/2 crores n crude oil. Thus, there was 
a total shortfall of about 10 million tonnes in 1967-68 compared to  
the previous year. In all, the Railways lost about Rs. 36 crores in 
revenue of which they made up about Rs. 13 crores due to the lead' 
of traffic being higher, thus incurring a net loss of revenue of about 
Rs. 23 crores. 

1.18. He added that even though the country had a record food 
production in 1967-68, the industrial situation did not improve. 
". . . .we  all failed to estimate the real magnitude of the reces- 
sion.. . . What we thought in May and June. 1967 was that once 
the food production reached a high level. we would be out of woods. 
It takes a very longtime to get over the situation created by two 
successive droughts." 

1.19. In reply to a question why  the targets fixed at time of 
the provisional budget we= not scaled dovin in %lay. 1967 when 
the regular budget was presented. the represcntat~vc o f  the Ratl- 
way Board stated that the original budget for 1967-68 had to he 
pmpared early in 1967 when there was no clear sign of recesston 
at all. They had to go by the trends of the industrial production 
and their experience of the past two or three years   he growth 
rate in general goods was on an average of the order of 3.6 mil- 
lion tonnes from 1963-64 to 1966-67. He added: "I think the re- 
cession caught everyone by surprise: it caught the whole of the 
Government and the Planning Commission and the ~ndustry bv 
surprise. It came in suddenly and wr certainly \verc. not alvare 
of it." 

1.20. To a question whether the erratic rate of growth of trafRc 
did not call for a more careful and realistic appraisal of traffic 
fonxasts during the Fourth Plan period particularly under general 
goods in respect of which the ant~cipations were of the order of 
58.60 million tonnes by the end of the Plan as aga nst the present 
volume of 46 million tonnes. the representative of the Railway 
Board stated that the Railways had adopted a lower percentage 
rise than that indicated in the estimates furnished by the various 
Ministries. As against the estimated growth rate of 5 to 6 per 



cent, the0Railways had adopted a growth rate of 2 per cent pe r  
annum only. Asked whether the Railways would not suffer if t h e  
anticipated volume of traffic did not materialise, as happened 
during the Third Plan, the Financial Commissioner, Railways, 
stated: ". . . .the duty of the Railways is to provide the transport 
for the several sectors. The Railways should never fail as they 
did in the early years of Third Plan. We could not then rush coal 
to the factories in South or West India. We want to avoid such 
a situation now or in the future. The Railways must be able to 
transport all the goods offered." The Chairman, Railway Board, 
however, added that while fixing the targets. they had to take in- 
to consideration the competition by roads. They would, therefore, 
kcep on reviewing the growth of traffic from quarter to quarter 
and year to year and to the extent possible, take action. 

1.21. Askcd whether the Railways had assessed the extent of 
shortfall in general goods due to competition from roads and 
whether it could be attributed to factors such as damages. pilferages 
and delays etc., the represcntative ~f the Railway Board stated that 
road traffic statistics, commodity-wise. were not as complete as they 
were in regard to Railways. However. since the Railway's share of 
high rated traffic had dropped. the conclusion was that other modes 
of transport wew getting better patronage. In order to recapture 
this trafftc, the Railways had greatly intensified their marketing and 
sales effort. Container srrvice had been introduced to provide not 
only door-to-door service but also as a measure to combat pilferage. 
By introducing fast express goods trains. they had effected reduc- 
t!on in transit time between several points. So far as increase in 
claims was concerned. the Railways were quite worried about i t  
and a Committee had been appointed I-ecently to study this situa- 
tion. 

1 2 2 .  In a further note on this subjcct. thc Board have analysed 
the situation as under: 

"The trend of traffic, particularly of high rated commodities. 
is kept under constant watch and review by the railways. 
Since the middle of 1967. a special cell has been set u p  
on each Railway under a Marketing and Sales Superin- 
tendent to keep a close watch on the movement of high- 
rated traffic and to take remedial measures to arrest t h e  
decline wherever it is noticed. 

"The following statement shows the extent of decline in the  
rail movement of certain selected high rated commodities 
during the years 1960-61, 1965-66, 1966-67 and 1967-68:- 





ro. Cotton manufacrurcr . . 



"It will be seen from the statement that almost the entire 
movement of iron and steel is by rail. In the case of 
cement the proportion carried by rail which was 83.5 per 
cent. in 1960-61 declined only marginally during 1965-66 
and 1966-67. There was a recovery in 1967-68 as com- 
pared with the two preceding years. The decline in the 
percentage of rail movement in respect of oil seeds reflects 
the regional dispersal of oil crushing and the development 
of the vanaspati industry in different areas. The sharp 
decline in the pmportion of sugarcane movement to pro- 
duction was apart from diversion to other modes of trans- 
port. due also to the diversion of cane to the manufacture 
of gur and Khandsari which do not require rail transport. 
In the case of raw cotton, jute manufactures and cotton 
manufactures. the quantity and proportion of rail movc- 
ment to production have declined. These are compara- 
tively high-rated commodities and are susceptible to com- 
petition from other modes of transport. 

"In analysing the reasons for the decline in the volume of 
traffic in high rated commodities, it is necessary to keep 
in mind that the proportion carried by rail in any parti- 
cular year is affected bv fluctuations in the year- and 
stocks, fluctuations in local consumption production de- 
mand. holding back of stock changes in the policy of 
control over distributian etc. and it is only the longer 
term trends that are significant. In the last 8 years the 
length of surfaced roads has increased from 236,000 Kms. 
in 1960-61 to about 317,QOO Kms. in 1968-69; the number of 
commercial vehicles on the road has increased from 225,000 
in 1960-61 to about 380,000 in 1968-69. This factor, coupled 
with the liberal issue of permits by some Statc Govern- 
ments and the inherent advantages of road transport, has 
affected the share of rail transport in the total trar;~port 
particularly in reqec t  of the higher rated commodities. 

"The figures of actual earnings from goods traffic for the 
year 1967-68 as compared in 1966-67 are as under: 

(In thousand of rupees) 



Nanh Eastern 
Northeast Frontier 
Southern 
South Central 
South Eastern 
Western 

"It will be seen from the above table that though the total 
goods earnings have registered an increase of about 
Rs. 21.17 crores in 1967-68 as compared t~ the previous 
year. a drop in earnings occurred on the Northeast Fron- 
tier, North Eastern and Southern Railways. The decline 
of about Rs. 18 lakhs in the earnings over the Northeast 
Frontier Railway can be termed marginal, but the decline 
in the case of other two railways is more marked, namely, 
Rs. 275 lakhs on the North Eastern and Rs. 90 lakhs on 
the Southern. The reason for the drop in earnings is 
due to the decline in traffic. For ready reference. the 
figures of traffic originating on North Eastern and North- 
east Frontier Railways during the year 1967-68 as com- 
pared to the previous year are given below: 

(Figures ir. thousand Rs.) 
196667 1967-68 

&'The fiprcs . ,f :ywc u:-c.l! nin: r.cr r urinc !;ilcn;c:rr:; on thc t \. a 
Railways were us fc>llows : 

( 1 ~  rnill'm-1 

North Eastern 3 4 W - 5  3 ~ 0 6 1  ' 5  

Northeast Frontier 2.994'4 3 1 6 3 . 5  

"Because of the formation d the South Central Railway with 
effect from 2nd October, 1966 the figures for Southern 
Railway are not strictly comparable. 



"The major decline on North Eeastern Railway was 'in sugar 
and sugarcane traffic due to partial decontrol of sugar 
from November, 1967, lesser export of sugar and large 
scale diversion of sugar-cane to the manufacture of gur 
and khandsari. 

"Whenever changes are made in freight rates and fares, 
their likely effect on the volume of traffic is carefully con- 
sidered. 

"Where. however, it is found that t he  traffic between specific 
pairs of points is not able to bear tariff rates, suitable 
station to station rates are quoted between those pairs of 
points. It  may also be pointed out that during the period 
1966-67 and 1967-68 the classification of certain high rated 
commodities was reduced." 

1.23. The Committee observe that the Budget estimates for 1967- 
68 placed the goods earnings of the Railways at Rs. 526 crores. 
These estimates were, however, revised later to Rs. 509 crores, but 
the actual earnings fell short of even these lower estimates, as they 
amounted to Rs. 503 crores only. Even though the goods earnings 
were Rs. 21.17 crores higher than in 1966-67, the originating revenue 
earning traffic was 1.8 million tonnes less compared to that year and 
as much as 8.5 millioq tonnes below what was anticipated in thc bud- 
get. The inference, therefore, has to be that the increase in revenue 
was largely due to the increase in freight rates. With a ~ i e n  to 
ascertaining the actual impact of increases in fares and freights on 
the traffic earnings, it is imperative to maintain proper records show- 
ing actual increase in revenue accruing from increase in fares and 
freights and to explain variation of these actuals from the anticipa- 
tions made at the time of the Budget. 

1.24. The Committee observe that the bulk of the shortfall in 
goods earnings occurred under foodgrains, steel plants traffic and 
"other general goods". In the case of foodgrains, the shortfall of 
Rs. k4 crores was due primarily to reduced imports, while shortfall of 
earnings was Rs. 3.07 crores in respect of raw material traffic for steel 
plants In regard to general goods, the traffic fell short of Rudjiet 
anticipations by as much as ,9.1 million tonnes, depressing the earnings 
by about Rs. 13.73 crores below anticipations. 

1.25. The Committee would like this persistent tendency on the 
part of various Ministries and the Railways to inflate requirements of 
rail transport to be curbed. This vitiates all Railway planning lead- 
ing to needless over-capitalisat ion. The Committee would like this 
situation to be taken note of by the Planning Commission which 
sbould impress on a11 the Ministries and Railways the need to ensure 
that estimation of trafRc requirements is done on a more realistic 
basis. 



1.26. Tbe figures given in this section of Ohe Report would show that 
the  ailb bays are steadily losing ground to road transport. The per- 
centage of rail movement to total production in 1967-68 as compared 
to 1960-61 shows that in respect of all the commodities, the Railways' 
share of the traffic has been coming down. This tendency is partica- 
lady noticeable in regard to iron and steel, oil seeds, sugarcane, sugar, 
raw cotton, tea and cotton manufactures. 

1.27. While the Committee note that the Railways have taken a 
number of steps to improve their services with a view to win back the 
high-rated traflic, it is obvious that much still remains to be done; the 
need for a vigorous and sustained drive in marketing and sales effort 
and a personalised service to the users cannot be over-emphasised. 
The Committee have made certain suggestions in this regard earlier in 
this Report. 

1.28. The Committee also consider it essential to avoid wasteful 
duplication of investments through better rail-road coordination. The 
Administrative Reforms Commission which considered this point sug- 
gested, Inter-alia, that the State Governments should be moved "to 
regulate the grant of licences and permits for the operation of road 
ransport services or the introduction of new road services so as to 
eliminate any possible conflict of interest between different modes of 
transport." For this purpose, they had suggested that "a reprcscnta- 
t iw of the Railways may he associated with the State Transport 
Authority or other bodies which are in charge of the grant of licences 
or permits for operation of road transport services." The Committee 
would like these suggestions to be examined expeditiously for implc- 
mentation in consultation with the State Governments. 

Revenue Expenditure 
A u d i t  Paragraph 

1.29. (a) Break-lip of the net increase of Rs. 3:68 crores i n  the 
estimated revenue e.rpenditure:- 

(In crores of rupces) 

PN I ic'uldrs BuJgct Actunls Variations 
--- _ _  _ _  _ _ _  .._ . _ ._ -. _ __ ..__....-A __._ __LI____ - -_ 

I 2 3 4 
.. . __  _ _  _ -.__. .- . _.__- 

A.- Working Expenscs- 
(i) Staff- Aclmin~sr~ at ion including 

staff welfare and omrutin, 210.~0 212.29 (-+)2.19 
tii) Repairs and Maintenance . 184.22 190.14 (+)5.92 
(iii) Fuel 117.37 127.83 t4-)10-46 
(iv) Miszt.~i,~neorls Expenslcs iduaing 

opcratior r~ther than stafi and 
tuel, paymenu to workeo lines & 
sutoense . 25% 58-12 (fb.46 



(v) Appropriation to De~reciatibn 
Reserve Fund . 105.w 95-00 (-)IO-OO 

(vi) Appropl iation ::> Pensio;: 17und . I-1'9Q 9.93 ~-)4'07 

B.-Miscelli neous Esxnd~iure .  suck as 
cost of Railway Board and its 
attached offices. surveys. Audir & 
subsidy paid to Branch Linc Corn- 
panies 6.16 5.73* \-1.045 

C.-Open Line Works-Revecue I I  -25 9-32 1-11 -93 

(b) Fuel consun~ption 

1.30. The passenger traffic actually carrjed during the year under 
report was the same as anticipated in the budket, but the  goods trafflc 
(both revenue and non-revenue) actually carriec' during the year was 
less than that of the previous year by 5.0 nliliion tonnes as against an 
increase of 8.5 million tonnes anticipsted in  the I-udget. However, 
the actual expenditure on 'Fuel' was Rs. 10.46 cr0r.s more than the 
Budget grant. 

1.31. The Budget Estimates for cost of fuel ~ncludcd a net amount 
of Rs. 2.91 crores for carrying the anticipated addltmnal traffic. Hs. 2 . 2  
crores of this provision was actually spent. aiihough there was 110 

additional traffic. 

1.32. The progressive increase in the quantum of coal cc:lsumed 
per unit of traffic hauled. that is, per 1000 gross tonnrs K.Ms. 4uring 
the Third Plan period was commited upon in the 22nd Report oi the 
Public Accounts Committee (Fourth Lok Sabha). The posrtion fur- 
ther deteriorated during the years 1966-67 and 1957-68 as s h u n  
below:- 



1.33. 4 review of the consumption of diesel oil by locomotives re- 
vealed that the rate of consumption of diesel oil per unit (1000 gross 
tonnes K.Ms.) had also gone up steadily as indicated below: 

3 ' 75 litrcs per u,:it 
3 5  3 Y 7, 

4 ' I 9  ,Y ,, 1, 

( c )  Contributions to Depreciation Reserve Fund and Pension Fund 

1.34. On the suggestion made by the Ministry of Railways (Railway 
Board), the Railway Convention Committee, 1965 recommended that 
the total contribution to Depreciation Reserve Fund should be 
Rs. 650.00 crores during the quinquennium 196667 to 1970-71, the 
annual contribution rising progressively from Rs. 100.00 crores in 1966- 
67 to 160.00 crores in 1970-71. In accordance with this recom- 
mendation, asproved by Parliament in December, 1965, a provision of 
Rs. 99.00 crores was made in the provisional Budget presented in 
March, 1967 but it was explained that a further contribution of Rs. 
16.00 crores would have to be made at the earliest opportunity, par- 
ticularly, when the wi-hdrawal from the Fund was estimated at 
Rs. 110.09 crores. In the regular Budget presented in May, 1967, the 
contribution to the Fund was, however fixed at only Rs. 105.00 crores, 
the additional contribution of Rs. 6.00 crores being met from the 
increase in fares and freight ci~argcs. The actual contribution to the 
Fund during the year was, however. further reduced to Rs. 95.00 
crorcs. The withdrawal from the Fund during the year was Rs. 93.82 
crores. 

1.31. The Budget Estimates for cost of fuel included a net amount 
revenue and Rs. 0.45 crore from Capital) was made In the Budget for 
1967-68 towards contribution to the Pension Fund. This included 
arrears of contribution in respect of staff who o?ted for pensionary 
benefits prior to 1st April, 1964 (the date from which the Fund was 
created) which were proposed to be paid into the Fund in annual 
instalments of Rs. 5.75 crores over a period of 15 years and Rs. 1.45 
crores to meet additional liabilities on account of grant of e r g ~ o t l a  
pensions to certain staff retired prior to 1st April, 1957. The actual 
contribution to the Fund was. however, reduced to Rs. 10.30 crores 
(including Rs. 0.30 crore met from Capital). The withdrawal from 
the Fund during the year amounted to Rs. 5.34 crores. 

1.36. If the contributions to the Depreciation Reserve Fund and the 
Pension Fund had bwn made as provided in the Budget, the deficit of 
the Flailways for 1967-68 would have worked out to Rs. 46.58 erores. 

[Paragraph No. %Audit Report (Railways), 1969.1 



1.37. The following table gives the break-up of ordinary work- 
ing expenses under various heads during 1967-68 as per. budget 
estimates, revised estimates and actuals: 

(In crores of rupees) _- _ _  
Budget Revised Actunls 

Estimate Estimate 1967-65 
1 967-68 I 967-68 -- --- --- 

Administration . 65.73 67.90 66.67 
Repairs & Maintenance . 209'31 217.40 215.44 
Operating Staff . 134'72 137.56 136.11 
Operation (Fuel) . 131.21 140.67 141.25 
Operation other than Staff 6t Fuel . 38.34 31-16 41.47 
Miscellaneous Expenses . 32.16 31.73 31-80 
Labour Welfare 22.77 22.77 22 -34 - 
Total a d i n q  R7orking Expenses (Grass) 634 ' 24 649 ' I 9 655 OM 
Credits . -67.03 4 -46.86 

Net . 567.21 589.74 936.22 

Fuel Construction 

1.38. Referring to the observations in the Audit paragraph that 
although the goods traffic was 8.5 million tonnes less than anti- 
cipated, the expenditure on fuel was Rs. 10.46 crores higher than 
the budget estimate, the Committee enquired about the reasons for 
increasing fuel consumption particularly that of diesel oil. In a 
note the Railway Board have explained thc position regarding 
increased coal consumption as under: 

"In order to appreciate the fuel performance in respect of 
steam traction during the years 1965-66 to 1967-68 11 
would be necessary to analyse the coal consumption rates 
undvr passenger, goods and shuntmg scrvlces separately 
during this period. 

"The rate of coal consumption Kg. 1000 CX'K on Passenger 
and Proportion of Mixed Service has ~ncreased from 
56.2 Kg 1000 GTK in 1965-66 to 58.0 in 1966-67 and 59.9 
in 1967-68. Thls was mainly due to reductron in the sup- 
ply of selected grades of coal from 15.1 per cent of the 
total supplies in 1965-66 to 10.8 per cent in 1967-68. 
Moreover, some long distance Mail 'Express Services 
which were lighter in coal consumption rate had gone 
over the years to diesel or ekctric traction. This may be 
evidenced from the fact that the gross tonne kilometres 
hauled by steam had come down from 94.5 per cent in 
1965-66 to 91.7 per cent in 1966-67 and 87.7 per cent In 
1967 68. 



"The rate of coal consumption (kg11000GTK) on Goods and . Proportion of Mixed Service has increased from 52.1 in 
1965-66 to 55.2 in 1966-67 and to 57.1 in 1967-68. This is 
mainly due to extensive dieselisationlelectrification of 
through goods services relegating steam traction to 
slower and lighter goods services. Through goods 
services which are generally light on coal consumption 
rate had been taken over by alternative method of trac- 
tion resulting in the change in the proportion of through 
goods and other goods services with consequent increase 
in coal consumption rate on total goods servims hauled 
by steam. Thc changeover of through goods service from 
steam traction to dirsel and electric traction resulted in 
the drop in load and speed of goods trans. Both these 
factors cause clcterioration in the rate of coal consump 
tion during the years 1966-67 and 1967-68. 

"The rate of coal consumption on Shunting Services had 
incrensc-d from 27.2 kREKM in 1965-66 to 29.4 in 1966-67 
and to 30.0 in 1965-65. The increa.su in the rate of con- 
sumpticm is mainly due to utilisation of heavier type of 
locos on shuntip!: scrvices cnnsequent on condemnation 
of old and  l i ~ h t e r  loco.; utilised previously. These 
heavlrr type of ll)r:,5 arc rapable of ha::dling more num- 
ber of waenns pcXr  hunti in^: engine hour As the rate of 
ronsurnptinn i.: clsPrc.iscd in trrms of Kgs. of coal per 
cnginc. Km . if heavier trains are shunted the rate of 
consumption goes up " 

1.39. In  reply to a question, the Ministry have furnished the 
following statcmcnt of thefts and pilferages of coal on all Zonal 
Railwavs during thc years 1965 to 1969 (upto September): 

Year KO. of Amount Amount Valuc of Value of 
ca.;cs of coal nf cwdl c-1 stolcn coal 

slolcn rccc vered {Rs.) rec-o\ ered 
jtonncs) (tomes) (R\-) 

1969 \upto Sept .) 2757 161.5 155.8 r8+4 17,954 
- -. -- ---- - - - 



1.40. A Study Team of Administrative Reforms Commission 
which examined the question of coal consumption in the Railways 
.came to the following conclusion: 

"Analysis of coal consumption on the movement of goods 
traffic indicates an average increaw of 26 per cent on the 
Indian Railways. This was partly due to a drop in the 
speeds of goods trains and was accentuated on the 
Eastern Railway in particular by a drop in the loads of 
trains. Even allowing for all factors, including a lower 
caiorific value. the increase in consumption should not 
h a w  been more than 15 per cent. The increase in con- 
sumption is so substantial that we are driven to the 
condusion that there is considerable loss on account of 
theft. The coal bill on the broad gauge amounts to 
approximately Rs. 60.5 crores and that on the metre 
gauge to Rs. 27.25 crores. making a total 0:' Rs. 87.75 
c r o n s  If  even 5 per cent of this is saved, there should 
be a saving of Rs. 4.3 crores, approximately. Reports 
indicate that the lcakage due to thefts is considerable. 
The Railways Protection Force, which exists for con- 
troliing thesc thefts, has appamntly failed in this respect. 
We find that an espert committee of the Railway Board 
had reviewed the problem of cud1 consumption during 
the Tears 1952-53 to 1956-57 and had given considerable 
data indicating the incidence of various factors and a 
clear analysis of the scope for imyrovement. I t  is un- 
fortunate that this analysis has not been kept up. We 
suggest that a detailed review, on similar lines, should 
be made for the ensuing year and steps to improve the 
positicn intensified. This review should then be kept 
upto date. with the rorrespn~dnq figures of each railway 
shown separately. 

"The organisation on the Railways for watching coal consunlp- 
tion at present is rather weak. The Divisional Mechsni- 
cal Engineers on the Divisions are for too busy in various 
operating and maintenance duties. We suggest that at 
the Headquarters of every major railway, a Deputy 
Chief Mechanical Engineer should be in charge of fuel 
and oil economy. On smaller railways, this may be looked 
after by the Deputy Chief Mechanical Engineers (Run- 
ning and Loco). Further. for every two Divisions, a Senior 
Scale Fuel Officer should be posted, who should personally 
make trials, fix up trip rations for various services, check 
fuel forms and take every possible action for economising 
fuel and oil consumption." 

1.41. As regards the increase in +be unit rate d consumption of 
diesel oil. the Railway Board have stated that "on the Railways 



Locos are also utilised, though to a much lesser extent, on the pits- 
senger and shuting services. The unit rate of consumption during 
1966-67 and 1967-68 on passenger, goods and shuting services is given 
below: 

Year Passenger Goods Shunting 
Litrcsi Lirres, IAtres 

1000 GTK 1 m  c;'rE; EKM 

"On the passenpr services there has been an increase of 0.19 
litres !UUO G'l'K 11: 196748 over 196G-67. The increase 
has taken place in,~,nly on Central. E,;aiern and South- 
E a s i ~ r n  Railways. 

"On the Central H:\i!\\'ri?, the inxeasi. is mainly due to drop 
in si)t'ud from 5fi 7 Kms hr. in 1966-67 to 54.8 Kms hr. in 
1967-(iC. incrt::-~si: in \,ur of course halts, increase in the 
nunibtlr of s p e d  rtstr!rtions and i x r c ~ s e  in the incidents 
ot alarm cila~n putting resulting in more number of hours 
\)i l  1 ~ ~ 2 i 1  il11Ci extra l ue l  consumption. 

"On the Ea~;:ern Rai i~vay.  i n  1966-67 two pairs of mail trains 
were ran with diesel traction viz. 5-Up 6-Dn between 
Howrah 2nd Mughaliarai and 1-Up 2-Dn between Howrah 
and Assansol. In 1967-68, I-Up 2-Dn mails were put on 
electric traction and only one pair of trains viz. 5-Up.6-Dn 
ren-mncd on d.cscl traction. The section oetween Howrah 
and ;issansol i s  flat and the rate of consumption of I-Up, 
2-Dn was less than that on 5-Up/6-Dn. With the electri- 
ficotwn of ]-Up 2-Dil in 1967-68, the overall fuel consump- 
tion rate become higher as l-Up,2-D11 which had lower 
consumption rate, were no longer on diesel traction. 

"Scheduled dicscl passenger service on the South-Eastern 
Railway is 3-Up 4-Dn hilails over Howrah-Madras section 
on East Canst. During the p a r  1967-68 due to line capa- 
city works including remodelling of yards such as  
Khurda Road and dwhling of ccrtnir. sections on Khsr32- 
pur, Khurda Road and Waltair Divisions, the speed on 



thew divisions came down with the result that the overalI 
speed dropped from 45.1 Kmph in 1966-67 to 41.7 Kmph 
in 1967-68. The other reason for increase in consuxnption 
is increase in engine Kms earned by non-schedule coach- 
ing traffic (Military specials, perishables viz. Mango 
traffic etc.) from 38.167 Kms in 1966-67 to 139.066 Kms in 
1967-68. 

"There has been an increase in the rate of consumption on 
Goods Service from 3.75 to 3.94 litreslli000 GTK taking 
a:! the gauges and all the Railways together. The in- 
crease has been mainly due to (i) increase in number of 
trains working on graded seckons. (ii) increase in runn- 
~ n g  of diesel trains on bottleneck single line sections, 
( i ~ i )  drop in average speed on Broad Gauge from 23.9 
Krns hr  to 23-4 Kms hr and drop in average load in 
Broad Gauge from 1658 to 1620 tonnes and on Metre 
Gauge fmm 855 to 847 tonnes. 

"The Railways on which increase in consumption had takcn 
plzce are Ccntral. Eastern, Northern, Northeast Frontier, 
Western snd Southern. The reasons which affected the 
co!irum;:u-c rat: on :htsc Ra:ln-ays are given below: 

"Celitrnl Railway 

(;) Thc nu,nber of t r a n s  run on her:v.ly graded section!: 
7.1: !~rir>i--qmla had increased from 13 104 in 1966-67 1 . ~  
20,167 in 1967-68. The rate of consumption over :his 
section is about 7.6 litres/1000 GTK against 4.08 c,ver&ll. 
Moreover. 14 diesel locos were used in 1967-68 on the 
Ghat sections of Bombay Division due t o  electric failurc 
as a result of Koyna Earthquake. The rate o f  consum 
ption n this sect~on was about 7.49 lltres 1000 GTK, as 
against 4.08 lltres 11000 GTK on the whole of Central 
Railway. 

(ii) Drop in average speed from 27.7 to 26.2 Km hr. 
(iii) Drop in load from 1663 to 1636 tonnes during the year 

1967-68 as compared to the previous year. 
(iv) Progressive increase in running of diesel goods trains 

on single line sections. The figures of the per- 
centage of diesel goods trams on single line section to 
tatal diesel trains is not readly available for the year 
19M-67. However, a spot check indicated that in July, 
19M only 40.14 per cent of diesel trains were on single 
line section which increased to 63.25 in September, 
1969. 



"Eastern Railway 
(i) Increase in percentage of Diesel Goods Train Krns. on 

Dhanbad and Danapur Uivisions which are  compara- 
tively graded sections and reduction in Howrah and 
Sealdah Divisions which are flat, due to electrification. 
The diesel goods trains kilometres on graded sections in- 
creased from 62.1 per cent in 1966-67 to 65.2 per cent in 
1967-68. The rate of consumption on the graded section 
is about 3.7 litres'1000 GTK as compared to about 2.9 
litresl000 GTK on level sections. 

(ii) Increase in light engine Kms and terminal detenticns. 

"Nmthern Rai lway  

(i) Due to electrification of Kanpur-Illughalsarai sx t ion  
which is level, the diesel locos tvhich wcre employed 
on this section wcre transferred to Xqoradabad-Ghazia- 
had and Moradabad-Saharanpur sections which are 
comparatively graded. The ptrcentage o f  goc~ds trains 
worked on gradlent sections had increased from 39.5 
pcr cent in 1966-67 to 50.0 per cent in 1967-68. The rate 
u f  consumption o n  th*. cri~dt>d section is about 3.40 
1 l t 1 - L ~ A  IOJU C;'l'i\; as against about 3.15 on level sections 

(ii) Drop in average speed from 23.4 to 23.1 Kmsihr and 
drop in avcragc lmds from 1712 tonnes to 1630 tonnes. 

"Knttllen.ut Frontier Railway (M.G.). 

The increase In 1967-68 over 1966-67 IS malniy due to increase 
In numi~cr  of tra111s nwrked on graded sect~on from 2801 
In l9ii6-67 111 3335 In 1967-68. The number of goods trains 
~ . ~ r ; i ~ ~ d  on hvav l v  graded wctlons ! I J ~  mcreased by 19 
per cent in 1967-68 over 1966-67. The rate of consump- 
;,on t i n  the graded scctwn 1s about 9 9 l ~ t r e s  1000 CTK as 
d p ~ l l h :  r t t j o ~ ~ t  4.2 Il1:cs 1000 CTK .;on other sections. 

The figurix for thc years 1x6-67 and 1967-68 are not cornpa- 
rable becauw o f  Ivrn~nt~on of South Central Railway 
wlth c.tTcct from Octht.r,  1966. OlavakLot Division of 
Southcrn Ratlwny AS a graded scct:on and there was in- 
crease of 35.3 ~ w r  u*nt ln the goods operation in 1968-69 
over 1967-68. The rate of consumption on Olavkkot 
I h w i n n  was 3.97 1:tres per thousand CTK, as against 
3.71 litrcti,1000 GTK on divisions which are comparatively 
flat. 



"Western Railway 
On the h4etre Gauge, there was increase in light engine hours: 

and drop in average gross load. 

"Soui h-Eastern Railway. 
There was increase in the number of multiple operated dieseI 

trains on graded sections, from 12.5 each way in 1965-66 
to 21.25 in 1968-69. The rate of consumption on Bonda- 
munda-Karampada graded section is 9.0 litres/1000 GTK 
as compared to about 4.0 1itres;lOOO GTK on the whole 
of South Eastern Railway." 

1.42. As regards diesel oil consumption on shunting services, the 
Board have stated that "the unit rate of consumption has im- 
proved in 1967-68 as compared to 1966-67." 

1.43. During evidence. the Committee drew the attention of the 
representative of the Board to the observations of the Study Team 
of-the Administrative Reforms Commission that since the consump- 
tion of diesel oil was likely to increase substantially in future, i t  
was necessary to devise effective mcasures to ensure that any 
tendency towards leakage of diesel oil may be firmly controlled. The 
witness stated that flow meters had been provided both on receipt 
and issue sides. Mareover, it was part of the training of drivers 
that they should work to the higest notch where the consum&tion 
was the lowest. He added that trip allowance was fixed and no 
diesel engine was allowed cjn a section unless the amount of diesel 
oil for that sccticn ~ 3 5  pre-di:cr:nincd. Th. rrprcsentativc d iirc 
Board further informed the Committee that the Research, Designs 
and Standards Organisation had made a very detailed study of the 
method by which t.he utilisation of diesel oil on different services 
shauld be calculated (The Committee were, however, subsequently 
informed that it was a theoretical study of the method of Axing 
trip rations when working certain specified loads between two 
points). Besides, there was a rigorous system of enalysing the oil. 
Every shed had a chemist and a metallurgist to check thc oil. The  
oil was sent to the Research, Designs and Standard Organisation 
also for checking. By and large their experience as to its quality 
had been satisfactory. 

1.44. The Committee enquired about the norms of unit consunrp- 
ticn in respect of level and graded sections separateiy and whe- 
ther any data had been collected to indicate the extent of increase 
that could be attributed to hlghcr consurnpticm on graded sections. 
The Board have in a note explained that trip ration for diesel oil 
consumption is !lx-ed on the railways on the basis of driver/cngine 
links. The trip rations are higher for graded sedions as campared 
to level sections. To illustrate this the rate of diesel oil consump 
tion in htres 1000 GTK for certain levcl and graded sections com- 



puted fram trip rations fixed on the basis of driverwise/enginewise 
links are given below: 

Railway Section Graded or level Rate of con- 
sumption of 
diesel oil (litres: 
rooo GTK) on 
the basis of trip 
ratitm 

BROAD GAUGE 

Central I ta rs i -h la  Heavily graded 7.6 
Overall C .  Rly. 4.08 

Eastern . Level Sections 2'9 

Graded Sccrion 
No-them Mughalsarai- I.cvcl 

Ghaziabad 
Rosa-EChma1mpur.a Slightly graded 3'49 

Wcstern . Ratlam-Bhopdl Level 3 - 0 0  
Rat lam-GoJhr a Graied 4'53 

South-Eatern IkmdamunJa- Hxn4y gradcJ 9.0  
Krrampad 
Overall S E Rly. 4 ' 0  

Southern Olovakkot Dim. Graded 3'9" 
A l l  131s Dnn. Rel,i~ively tlat 3 . 7 1  

AIETRE GAUGE 

Froiltier Lum ling-R.tdarpur Hewily gradeJ 9 ' 9  

Sojat Rond-hjmcr Graded 4.25 
- --- " - -- - - - -- - --- 

"Analysis had indicated that there was increase in the extent 
of diesel operation on graded sections which was one of 
the main reasons for increase in the overall rate of con- 
sumption." 

1.45. The Committee asked for data* about the sections on which 
diesellsation has taken place with an indication as to the extent to 
which they were graded sections, The data furnished on this point 



is a t  Appendix I to this Report. Audit have made the following 
&observations on the data furnished: 

"It is seen that all the sections mentioned against Northeast 
F'rontier Rsilway (MG) have been dieselised prior to 
1965-66. The Board's argument that the increased opera- 
tion of diesel traction on graded sections was the main 
cause for increased fuel consumption on this Railway is, 
therefore, not tenable. 

"It is also seen from the list of sections dieselised that the in- 
troduction of diesel traction on the entire M.G. sections of 
the Southern and South Central Railways except for a 
small portion on the latter is not justified as the total den- 
sity of traffic is mostly below 2500 net tonne kilometres 
per route kilometre per day whereas the optimum density 
for a diesel electric traction is about 7.500 net tonne kilo- 
metres per route klomctre per day according to the 
accepted norms." 

1.46. Asked about the incidence of pilferage and losses, the wit- 
ness stated that these did not affect the unit rate of consumption be- 
cause whatever oil was lost, it was not treated as issued. Regarding 
possibilities of pilferages after issue, he stated that so far as shed 
staff was concerned, the fuel accountal system was very rigid. It 
was checked every month by a forcn~an and cvcrg six months hy 
officers. A variation of only 0.2 per cent lsas nllo\ved. 

1.47. The Railn-ay Board haye in note furnished the follnwing 
figures of losses of diesel oil due to pilferages, losses in transit and 
handiing losses during 1965-66 to 1968-69: 
. - .. 

Year T o ~ a l  ~WSL'S ' ,. r o  r h t  . ih:~cy 
11, X:h 10i;!I oil u l u r  
1i:;es consun;cd ' {LII Iakh 

:.cc,iici! ot :upccs, 
. - - --A - - -- - -- - --- .-- . - 

I 965-66 - 3-F '7 0.1 I 2 19 

I 968-69 . - - -- - - - - - - - . - - - 32:l-Y - ', .I-'' 2 - 5 5  

1.48. The Committee enqulred whether ~t would not be desir- 
able to switch over to other fuels in sections where diesel consump- 
tion was very high. The witness stated that w e n  ~f the consump- 
tion was higher on some sections, it was still justified and economi- 
cal. He assured the Comm~ttee that conwmptiw had not gone up 
on same locomotives or same sections. 

1.49. To a question whether any phased programme had been 
drawn up for extendmg dleselisation in the country, the representa- 
tive of the Board stated that this was governed by considerations of 



necessity. In certain sections, a certain amount of traffic had to be 
carried which i t  was not possible to carry by steam. Then, there 
were certain other sections, where instead of continuing parallel 
traction, partly by steam and partly by diesel, it would be desirable, 
on considerations of economy, to eliminate steam traction entirely. 
Thereby they could avoid duplication of sheds, maintenance staff, 
controllers etc. 

1.50. The Committee enquired what steps were being taken to 
improve the performance of diesel traction on Central, Northeast 
Frontier, Southern and Western Railways, where the unit rate of 
consumption was higher than the all India average. The Board have 
in o note stated that "the review of diesel oil consumption for various 
Railways is carried out every month as well as a t  the time of the 
General Managers' Conference which 1s held twice a year. Besides 
these. special detaild rrvicws of the fuel performance were also car- 
ried out during May, 1968 and October, 1969. 

"The rate of diesel o ~ l  consumption is influenced by the terrain 
and operating factors such a s  load and speed, single or  
double lint. scctlons, englnr utillsation etc. and therefore 
the r;jtes of ronsumptlon o f  t h r  different railways would 
not br cclmparnhlc 

"Thc following steps have been taken by the Railways to improve 
thr  rat(* of cl:cscl rill consumption. 

(1)  I n s t r i ~ c t ~ ~ r l s  havr hccm lssued to Railways to avoid 
rscwlve ~ d l i n ~  of d ~ t w l  lrjcos when they are detained in 
stations. 

(ii) Periodic. fixatifin of trip ration on the basis of properly 
conducted trials with different loads. 

(iii) A watch is kept on the fuel cc~nsumption of each locomo- 
tive to ensure that maintenance is upto the required 
standard. 

(iv) Driverwise registers indicating actual trip consumption is 
maintained to ?inpoint the excess consumption over the 
trip ration and drivers are taken up if excess is not justi- 
fied. 

( v )  Check on quality of oil by periodical chemical tests of 
samples from issue points. 

(vi) Periodical survey , ) f  fucl balances. against consumption 
and receipts of oil by officers and foremen. 

(vii) Training c t f  dritvrs b. Fuel Ir~spectors in economical ope- 
ration of dicscl locornotivcs. 

(viii) Railways have been asked to keep a strict watch on ter- 
minal detention .to diesel locomotives and late starts to 
goods trains." 

1.51. The Administrati\.e Rcforn~s Commission which went into 
the question of fuel consumption in the Railways made the following 
overall observations: 
378 (Aii) L . S . 4 .  



"An increasing trend is observed in fuel consumption both in 
respect of coal and diesel oil per thousand gr'oss tonne 
kilometers. There arc r-orimi.; factors affecting the con- 
sumption of fuel, such as low calorific value of coal, vary- 
ing train loads. waiting periods during crossings. varia- 
tions in shunting engine hours. poor maintenance. etc. But 
it appears that considerable loss is also caused by thefts 
and the pilferage of fuel. A regular analysis of fuel con- 
sum~t ion  is essential to ascertain the possibilities of effec- 
tine economv in this regard. Some ad hnc studies made 
in the past by the Railways revealed great scope for im- 
provement. but no follow-up action appears to have been 
taken. The existing arrangements for watching fuel con- 
sumption are weak. The officers in the Mechanical En- 
gineering Bra,nch are far too busy in various operating 
and maintenance duties with the result that no proper 
attention is paid to this immrtant work. It is. therefore. 
necessary that Railwavs should take adequate administra- 
tive measures to study the ~ a t t r r n  of consumption of fuel 
and to ensure economical and proppr utilisation." 

1.52. The Committee observe that, despite a short-fall of 8 5 
million tonnes in goods traffic in 1967-68 in relation to the Budget 
anticipations. the expenditure on fuel amounted to Rs. 10.46 crores 
more than the budget provision. In r e ~ a r d  to one major component 
of the fuel hill. namely coal. the data furnished to the Committee 
shows that the unit rate of coal consum~tion increased on all the 
three services viz passenger. good< and shunting. This has been 
stated to be due to a reduction in sunnlv of selected grades of coal 
and the extension of diesel and electric traction resulting in a drop 
in load and speed of goods trains hauled by steam engines The 
Committee have alreadv dealt with these armrments in para 165 of 
their Sixtieth Rcnort (Fourth Lok Sahha) where thcv h a w  pointcd 
out that these factors cannot bv themselves account for the incnaw 
in coal consum~tion that has taken alace. A Studv Team of the 
Administrative Reforms Commission have aha  amved at this find- 
ing. Thev have stated that "the increase in consumption is no mh- 
stantial that we are driven to the conclusion that here is consider- 
a&le loss on account of theft" The Studv Team ~ o i n t ~ d  out further 
that "the Railwav Protection Force. which exists for contrellina 
these thefts. has apparentlv failed in this r-pect" and stated that 
"the oreaniwtion of the Railwavs for witchine coal c.onsumption at 
present is rather weak." 

1.53. The Committee o k r v e  a similar tendenev for increase in 
unit consum~tion of diesel ail on pawenger aa9 well aa9 Ipnods rrcrvircz. 
There ir a distinct increase in the case of Central. %uth Emstem and 
North Frontier Railways. The increase has hcrn sttrihutcd to m 
number d factors amoncst them the incrcaoe af d i e d  traetim on 



graded sections and a drop in load and speed. It is no doubt true 
that operation in graded sections will increase fuel consumption, 
but such sections exist in all the Railways. Besides, as pointed out 
by Audit, in certain Railway like the Northeast Frontier fiilwag 
dieselisation occurred prior to 1965-66: operation on graded sections 
cannot, in such cases, adequately explain the increase in unit con- 
sumption in 1S7-fi8 in elation to the previous years. As regards 
increased consumption due to drop in loads, the Committee wcmld 
like to point out that such a position, if true, would suggest that 
dieselisation was undertaken in certain sections without adequate 
justification therefor. Audit have in this connection pointed out 
that on certain Railways the traffic density has been well below the 
prescribed norm of 7,500 net tonne kilometres per route kilometre 
laid down for dieselisation of traction. 

1.54. For the foregoing reasons, the Committee feel that the Rail- 
ways have not been exercising adequate control over their fuel biU. 
TO ensure such control, the Committee would like the Railways to  
take action on the following lines. 

( i )  The Mechanical Engineering Staff are at present far too 
busy in various operating and maintenance duties with the 
result that "no proper attention is paid". as pointed out by 
the Administrative Reforms Cammission, to tbe question 
of controlling fuel consumption. This should be remedial. 

(ii) I t  should also be made the specific responsibility of the 
Financial Advisers of the Zonal Railways to p t  periodical 
data abut fuel consumption in various sections of the 
Railways and to bring to the notice of the General Mana- 
gers any tendency towards untoward increase in con- 
sumption. 

(iii) The Railway Protrrtion Forcc will  have to be s t n u n -  
lined so that it could effectively check thefts and leehge, 
which quite obviously a m  on the increase. 

( iv )  Picselisation of wctions will h a w  to be undertaken after 
the most careful study of trafRc trends. so that it is sanc- 
tioned only where adequate justification exists. 

rontrib~rtims to Pension Fvnd 

1.55. Thp Committcc. rnqirirrd about the present estimate of 
arrcuars c f contributions to Pension Fund that w o ~ l d  have to be made 
on awount of staff havinq opted for Pension and Pensionable staff 
who joired after 16-11-1957, fnr whom no contribution was made 



upto 1-4-1964, how this was proposed to be met and what the present 
position of arrears was. The Railway Board have stated i n  a note 
that "on the basis of the actuarial calculation made by the Govern- 
ment actuary at the time of the institution of the Railway Pension 
Fund, the contribution to the Railway Pension Fund to cover the 
cost in xspect of past service liability of staff in employment on 
16-11-1957 who had opted for pension and pensionable staff who 
joined after 16-11-1957 was estimated a t  Rs. 5.75 crores per annum 
over a period of 15 years. Due to economic recession, the contribu- 
tion of the arrear element was postponed from 1967-68 till the 
revenue position of the Railways became more favourable for in- 
creasing the contribution to the Pension Fund. Certain important 
developments have taken plaw subsequent to the institution of the 
Railway Pension Fund. The rules governing the Railway Pension 
Fund have been liberalised to include family pension. ex-gratin pen- 
sion, etc. and the number of Railway employees governed by the 
Pension Scheme has also risen. The emoluments of Railway staff 
have considerably increased with the merger of a portion of the 
Dearness Allowance with pay and consequently the liability for 
pension payments has increased. On the other hand. the Railway 
Pension Fund has received an amount of Rs. 21.95 crnres upto 1968- 
69 by way of transfer from the State Railway Provident Fund 
Accounts of Pw-1957 staff who have elected the Pensionary form of 
retirement benefits. This amount represents the accumulated bonus 
(Government Contribution) with interest of the staff who opted for 
the Pension Scheme. 

"Taking all the above factors into consideration, a general rc- 
assessment of the contribution to the Railway Pension 
Fund by the Government actuary is necessarv, on the 
basis of which the contribution to the Railway Pension 
Fund will have to be refixed. Necessary data is being 
collected for processing in the form required by the Gov- 
ernment Actuary. The arrears of contribution will be 
regulated in future years on the basis of the amount rc- 
worked by the Government Actuary." 

1.56. The Committee note that in view of the liberalisation of 
rules governing the Railway Pension Fund, the liability of the Rail- 
ways for payment of pensions has increased and a re-assessment of 
the contribution to the Fund has become necessary. The Committee 
would like the necessary data in this regard to he collected end 
processed expeditiously and appropriat~ action taken thereafter. 

Operating Ratio 

Audit Paragraph 

1.57. The operating ratio of the Railways. which is the percentage 
of Working Expenses (including appropriations to the Depredation 



Reerve  l h n d  and Pension Fund) to the Earnings increased during 
the last two years ended with 1967-68. The figures were as  follows:- 

1.58. The ratio takes into account the increases in fares and 
freight rates on thc one hand and the increases in prices, dearness 
allowance to the staff on the other, but does not take into account 
the increased liability of thc Railways on account of payment of 
dividend to General Revenues. 

[Paragraph No. &Audit Report (Railways), 1969.1 

1.59. The following figures of operating ratio of various Zonal 
I!ailrvays during 3!367-(38 as givt n in the Appropriation Accounts are 
r q  miduccd t)elow. 

(:cntrul . 
Ira stcsn . 
Northcrn . 
Norther-Eastern . 
Northeast Frontier . 
Southern . 
South (:cnr~al . 
SouthIInstc~n . 

Wcstcrn . 

1.60. The Committee enquired about the reasons for deterioration 
l n  the operating ratio over the Railways as a whole and for the mark- 
cci dctcrioration in case of the Central. Northern, North Eastern, 
Norlhcast Frontier and Southern Railways. The Board have in a 
note stated that "the operating ratio is the ratio of Ordinary Wark- 
ing Espcnses, inclusive of conlribution to the Depreciation Reserve 
Fund and the Pension Fund to the gross earnings, for a year. This 
ratiu is, therefore, affected by all the factors which determine the 
aggrrgatc of the c*arnings as well as working expenditure for the 
y a r ,  including staff costs, expc!nditure on repairs and maintenance of 
railway assets, operational costs and fucl bill (including sales tax, 
cxcise duties and cess etc. thereon). Any factor which affects ex- 
wnditure, like variations in the price or wage levels or which affects 
the earnings like adjustments in fnrcs and freights w d d  aflect this : ratio. A direct comparison of thc operating ratio of one year with 



that of another without allowing for all these factors would be mis- 
leading. In a developing economy, factors extraneous to efRciency 
like increases in the rates of 'Dearness Allowance'. ravision of the 
rates of city comlwnsatory. running. travellmg etc. allowances, 
merger of a part of Dearness Allowance with pay. increases in the 
price of coal and excise duties. cess and sales tax on coal, increase in 
the price of diesel oil, upward rcvision of electricity tariff rates, in- 
creases in the prices of materials and stores consumed by the Rail- 
ways, etc. have led to unavoidable increases in the 'working expen- 
ses' of the Railway Undertaking. Some increascbs in freight and fares 
have also been made from time to t ~ m e ,  but these have not been 
proportionate to the actual increase in the 'working expenses', with 
the result that in 1967-68 there was some increase in the operating 
ratios of some of the Zonal Railways as also for the Railway Under- 
taking as a whole. The gap between the increase in the rate of 
Railway charges for passenger and freight traffic and the rate of 
expenditure will be clear from the undernoted indices:- 

Year Average rate per PI ice I'riceof Pcrcapi- 
of coal iron and tal cost of 

tonne Pas Steel employees 
Km. Km . 

161. To reduce this gap. various measures are being taken for 
restricting the working expenses on the one h:~nd and for increasing 
the earnings on the other, such as the ban on creation of clerical 
posts, reduction In contingent expenditure. simplificatiirn o f  prow- 
dures, work studies, and economies in the consumption of consum- 
able stores etc; on the cfarnings side also steps arc taken for improv- 
ing them by accelerating services. introduction of new trains, more 
sleeper coaches, quick transit services, supcr express goods services 
and extension of the container scn icc  ctc. However the scope of 
reduction in expenditure by such measurcs alone is limited and Rail- 
ways have no control oil the price and wage Icvels. 

"The adverse factors referred to above af fwt  the working resulb 
uf all Railways in varying degrees, depending upon the ptter,, of 
tramc and geographical location of each Railway." 



1.62.  he gross earnings and working cxpenses of each of these 
Hailways are as shown below: 

work1 F 
] x p c l . a ~ S  Y6.W 9.1.23 95 .17  1.03..5% 3h,3h . ~ ~ . f ; c  jX,gl! 42,;7 hR,83 75,31 

~ ~. . . 

1.63. From a d e t a i l 4  statement furnlsheci by the Railway Board 
indicating the reasons f'or incrc-ase in working expenses on the above 
Hailways, the Committcc3 find that the major factors that have led 
to risc in working expenses, apart from increases due to annual in- 
c1,crncnt ctc. arc: 

(Rz. in lakhs) 
( 1  N NE NT: S 

(i) Increase in rates of D A  343 360 218 154 292 

( ~ i )  Increase in rice of coal. 
rates of sacs t ax and 
tieiglit ctc. and increa~c 
111 I. onsumpti on o!' 'lie- 
xel oil . 245 223 7 44 I 4 4  

: i l i ;  More cspenditurc on 
storcs,l'OHand s p e c ~ ~ l  
reparls to rolling stock. 69 ~ j o  40 43 

Northcast Frontier . 140.87 

Southern 99.69 
I nlltan Railways as a w h ~ i t .  S2.6 2 - 

"It would be obst~rvcd that the operating ratio of the Indian Rail- 
ways as a whole as also th:~t of the Central, Northern and Narth 
Eastern Hallways h:ls strown an ~mlwovernvnt while that of the 
Northeast Fronticlr a11d Southern Hn~ltvays has risen. The increase 
In the operating ratio of the Northcast E'ronticr Railway during 1968- 



69 was chiefly the result of floods and breaches in the part of the 
country served by that Railway which disrupted traffic and caused 
a fall in the passenger and goods earnings and simultaneously in- 
volved heavy expenses by way of flood repairs and restoration works. 
The increase on the Southern Railway was marginal." 

1.65. The Committee observe that there was a general deteriora- 
tion in the operating ratio of all Indian Railways during 1967-68 as 
compared to the previous two years. The deterioration on Central, 
Northern, North-Eastern, Northeast Frontier and Southern Railways 
was particularly marked. While the Committee realise that a num- 
ber of factors beyond the control of the Railways viz. increase in 
D.A., rise in cost of coal, natural calamities etc. did affect the finan- 
cial working of the Railways. they consider that there are certain 
areas where improvement can be effected through better house- 
keeping and more intensive utilisation of assets. The Committee 
have, in para 1.70 of their 60th Report suggested that the Railway 
Board should carry out periodical reviews of the working of the 
various Railways from the point of view of overall financial results. 
They trust that such reviews will enable the Railway Board to 
identify promptly the areas where unwarranted increases in expen- 
diture occur and to take effective steps to control them. 

Advances from the Contingency Fund of India 

Audit Paragraph 

1.66. An advance from the Contingency Fund of India sanctioned 
on 31st March, 1967. to cover certain rspcmditure already known to 
Ministry was commented upon in para 6 of the  Audit Report, Rail- 
ways, 1968. During the year under report, the hlinistry of Railways 
sanctioned advances from the Contingency Fund of India nggrcgat- 
ing Rs. 1.66 lakhs to cover certain decretal payments chargeable tc 
Grant No. 7-Revenue-Operatinn (Fuel) and Grant No. 15-Open 
Line Works-Capital. Depreciation Rcscrw Fund and Develop- 
mental Fund. The advances were sanctioned on thc 31st March. 
1968; but the actual expenditure rxc~cdecl the advance by Rs. 1.259. 
The Diesel Locomotive Works Administration madc paynlents totnl- 
ling Rs. 1.03 lakhs in respect of cases in which the judgements of the 
court were passed prior to September, I967 while in one case relat- 
ing to Western Railway which made a payment oi  Rs. 0.17 lakh, 
the judgement of the court was passed on 29th June, 1967. The ex- 
penditure amounting to Rs. 1.20 lakhs by these two Administrations 
cannot. therefore, be considered as unlorcsc.cn in terms of the provi- 
sions of the Contingency Fund of India Rules. 

[Paragraph No. 7-Audit Report (Railways), 1969.1 



1.67. T h e  Committee enquired when the liabilities were brought 
to the notice of the Railway Board for the first time and whether 
the Board considered the feasibility of obtaining supplementary 
appropriations. The Ministry have in their reply stated as follows: 

"The liabilities were brought to the notice of the Ministry of 
Railways for the first time towards the end of February, 
1968, through the final modifications advised by the Rail- 
way Administrations. There was not sufficient time to 
cover this expenditure through Supplementary appropria- 
tions authorised by the Parliament before the close of the 
year and there were only two alternatives, namely to 
leave the expenditure uncovered resulting in an excess 
over the appropriation or tu cover the expenditure by 
taking an advance from the Contingency Fund. Pay- 
ments in respect of court decrees etc. which are classified 
as "Charged" cannot be left uncovered once they come to 
notice, and as soon as "Charged expenditure" is incurred 
it has to be covered by necessary provision under the 
relevant "Charged Appropriation". by taking a supple- 
mentary provision, if possible, and if for any reason it is 
too late for a supplementary demand, an advance has to 
be taken from the Contingency Fund so that the expen- 
diture may not remain uncovered. In either case the ex- 
penditure is duly brought to Parliament's notice when 
supplementary "charged appropriation" is taken either in 
the same year or during the subsequent year, to resume 
the amount of the advance to the Contingency Fund. 
"Since there was no time to process the case for a Supple- 
mentary Demand in Parliament. the alternative of taking 
an ad~vance from the Contingency Fund was adopted. 
Such a course of action was considered to be correct and 
not against the provisions of the Contingency Fund of 
India Rules." 

1.68. The Committee rnquired why the concerned Railway 
Administrations failed to ask for suitable provisions immediately 
after the decrctal payments were known to them. In a note on this 
point, the Mmistry ha1.c clarified that "In the case of the D.L.W., 
the payments were made on different dates during 1967-68. The 
payments made upto January, 1968 were initially classified by the 
D.L.W. Administration erroneously as 'Voted' as they were additional 
sums over and above the Land Acquisition Officer's Award. After a 
review was made in February, 1968. however, a decision was taken 
to allocate the expenditure under 'charged appropriation' and provi- 
sion of funds was accordingly asked for in the Final Modification. 



"In the case oi the Western Railway, the payment was made 
in September, 1967 but the necessary provision was omit- 
ted to be made under the relevant 'charged appropriation' 
in the Revised Estimates for 1967-68 due to a clerical 
error in the Divisional Office. This came to notice only 
during the review of expenditure at the time of prepara- 
tion of the final estimates for the year." 

1.69. The Committee further asked whether the Railway Board 
had required under what authority the D.L.W. Administration ex- 
ceeded the advance sanctioned from the Contingency Fund and 
what steps had been taken to avoid recurrence of such irregularities 
in future. Explaining the position in this regard, the Railway 
Board have stated that "An advance of rupees one lakh was sanc- 
tioned for D.L.W. as asked for by that Administration. Thc actual 
expenditure booked. however. was Rs. 1-03 lakhs. The matter has 
been investigated. It has transpired that it was nnly in the month 
of July. 1968 at the timc of finalisation of accounts of March. 1968 
that the actual amount of adjustment on 'charged' accoulit was 
worked out at Rs. 1.03 lakhs. The Administration accordingly 
booked the amount against thp available alloration of Rs. nnc lakh. 
Instructions have since been issued by thc D.L.W. Administration 
to  ensure proper allocation and provisioning of funds under 'charged 
appropriation'. 

"Instruction.; have also been issucd to all Railway Adminiq- 
trations that the expenditure in a ycar's accounts should 
in no case exceed the amount of advance from thc Con- 
tingency Fund sanctioned therefor before the close of 
the pear." 

1.70. The Committee observe that the Railway b a r d  had re- 
course to advances aggregating RF. 1.66 lakhs from the Contingency 
Fund of India on 31st March. 1!M i.e. the last day of the financial 
year, to cover certain expenditure which had been incurred by the 
Zonal Railways 7 to 9 months earlier. Due to certain omissions that 
occurred. the necessity for obtaining a supplementary amount for 
these items of expenditure escaped notice. The Committee trust that 
omissions of this nature will not recur. It should also be impressed 
upon all the Railways that the Contingency Fund is meant to cover 
only unforseen expenditure and not be meet known liabilities that 
arise in the course of a sear which have to be provided for by re- 
appropriations or supplementary demands for grants. . . 

Undercharges in earnings 

Audit Paragraph 

1.71. Short recovery of freight charges noticed during accounts 
and audit checks are recoverable from consignees or station st& 



responsible. The outstanding undercharges due for recovery during 
the last four years were as under: 

(In lakhs of rupees) 

Total amount Total amount Total amount 
of undercharges recovered or outstanding at 

detected by written off the end of the 
Accounts or during the year 

Audit during year 
the year 

1.72. Whilc on the Northern, North Eastern and Southern Rail- 
ways, clearance and accrual of these charges kept pace, the progress 
made on the Central. Eastern anti Western Railways was unsatisfac- 
tory. The total outstanding undercharges a t  the end of 1967-68 on 
the latter th rw Railways together constituted Rs. 124 lakhs. 

[Paragraph No. &Audit Report (Railways), 1969.1 

1.73. The C o m m ~ t t e ~  enquired about the reasons for the steep 
increase in the total amount of under-charges detected during the 
four years enducl 1W7-68. The Railway Board have stated in a 
note that the main reasons were the following: 

(i) The progressi\.e increase in earnlngs during this period 
whlch works out to 23.7";; over 1964-65. 

(ii) Thc ~ntroductlon of an integral procedure for the internal 
check of tramc revenue transactions using unit record 
cqu~prnent from 1963-64 and cwmputers from 1966 to 
catch up with the enormous increase in the work in the 
llght of increasmg traffic. Under the mcchanised pro- 
cedure invoices are subjected to 100 per cent check of 
calculations as compared to only a percentage check made 
before mec hanisation. 

1.W The increase in the amount of undercharges vis-a-uh the 
traffic actually moved during each of these four years, will be clear 



from the percentage of undercharges detected to the total'earnings 
audited as under: 

1.75. In reply to a question regardmg reasons for the slower clear- 
ance of the outstanding undercharges on the Central, Eastern & 
Western Railways, the Railway Board have furnished the following 
explanation: - 
(i) Central Railway: 

Consequent on the formation of the S. C. Railway, the 
Traffic Accounts Branch of the res~dual Central liailway 
had to be shifted from Secunderabad to Bombay. As the 
majority of the staff employed in the Traffic Accounts 
Branch a t  Secunderabad did not opt to come to Bombay, 
it became necessary for the Central Railway to fill up the 
posts in the Traffic Accounts Office at Bombsy from other 
sources, and in this process it was possible to make staff 
available for this work only by stages and out of surplus 
hands released by other Departments which did not 
al~vays match the requirements. This rcsu1tc.d in some 
delay in the Accounts Office in the scrutiny of re- 
ceived from stations. 

(ii) Eastenz Railtixg: 
While i t  is true that thc progress made on Eastern Rail- 
way during 1967-68 was unsatisfactory, the position dur- 
ing 1968-69 has markedly improved as will be evident 
from the fact that the percentage of undcrchiirgcs 
recovered or written off during the rear  to the total earn: 
ings has come up:o 0.20!:; as compared to 0.07. 0.05 and 
0.02 in 1965-66. 1966-67 and 1967-68 rcspectivrly. 

(iii) Western R a i l u q :  
The accretion and accumulat~on during the year was 
malnly due to abnormally heavy undercharges to the tune 
of Rs. 3218 thousands belng ra~sed against I'ancl station 
for chargrng crude oil a t  mcreased (old) rates mstcad of 
at the revised rates and Rs. 3 lakhs being detected as due 
on account of siding demurrage on Box type wagons and 
on cement clinkers during the year. 

1.76. The Commlttce enquired about steps k i n g  taken to clear 
the outstandings and the present position in this regard. The Rail- 
way Board have stated that the Member. Flnancc (Accounts) has 
demi-officially impressed upon the General Managers the need to  
launch a special drive for prompt clearance of undercharges detect- 



ed as clearance becomes difficult later on for want of relevant docu- 
ments. Further, i t  has also been suggested that the detailed exami- 
nation of outstandings should be conducted at  Junior Administra- 
tive level by Accounts and Commercial Officers a few days before 
the Heads of Departments meeting and the results of the examina- 
tion made available for discussion at the monthly meeting of Heads 
of Departments for initiating appropriate remedial action in time. 

1.77. The present position of outstandings is that, out of the 
total amount of Rs. 211.72 lakhs outstanding on this account on 
31st March. 1968 a sum of Rs. 147.02 lakhs has been cleared bringing 
down the figure to Rs. 64.70 lakhs as on 31st October, 1969. The 
Railway-wise break-up is as under:- 

Statement showing the position of undercharges in earnings 
outstanding on thc various Railways 

(Figures in thousand5) 

Rai 1wiq.s Position of rwtstandingc 

A\ on 31-3-1968 Amount still our- 
qtmding nu* of 

Colurnn3(a>. 
AF cm 

1.78. The Committee note that the pohitio~l regarding recovery 
of freight under-charges has improved since the Audit Report was 
presented. The undercharges for recovery as on 31st March, 1968 
amount to Rs. 211.72 lakhs and out of this a sum of Rs. 147.02 lakhs 
had been cleared as on 31st Octobcr, 1969. The position on Eastern 
and Western Railways however is not quite sat is factor^. in as much 
as the pending amounts arc still as high as Ks. 20.94 and Rs. 49.80 
lakhs respcctivcly. The Committee would like the Railway Board 
to take special steps for thc expeditious clearance of the outstanding 
amounts. 



UTILISATION OF ASSETS 
Efficiency in wagon utilisation 

Audtt Paragraph 
2.01. The quantum of goods traffic moved per wagon day dec- 

reased on the Broad Gauge (which accounts for 80 per cent. of the 
originating goods traffic) as shown below:- 

- -  - - - - ---- . - -  - 

Year Net tonne 
K.Ms. per 
a g o n  Jay 

[Paragraph No. I I-Audit Report (Ra~lways)  , l96!l.1 

2.02. According to the data pven in the 'Review of the perform- 
ance of Indian C;o\.ernment Railways' (February. 1969), the follow- 
ing were the indlces of wagon utilisation on the broad gauge: 

2.03. During evidence, the  Committee- drew thc attcntlon uf thc 
representa:jve of Railway Board to the dcterioratlon in prrlorm- 
ance as rtflwtetl in these indices and to the ohsenrations nlade by 
a Study Team of Administrative Reforms Commission that the dtb- 
terioration was due to surplus wagons (which rcsultctd in their be- 
ing idle). apart from increased detentions at marshalling yards, 
steel plants and coal washeries. 

3.04. The representative of the Ministry stated during evidence 
that waeon Kms. per wagon day do not correctly reflect the emci- 
cncy of wagon utilisation. T h ~ y  are usrful for assessing the mnhilf- 



ty of wagons but not their productivity, as they do not incorporate 
thc e f f e c t ~ f  loaded to empty running ratio of wagons. Output per 
wagon could be better appreciated by looking into the figures of 
nc>t tonne Kms. per wagon day, which, during the busy period- 
October to March, had registered an improvement during 1968-69 as 
compared to previous years, the relevant figures being as follows: 

2.05. Expliuning the reasons for deterioration in 1967-68 as com- 
part4 the prrv~ous year, the representative of the Mmistry stated 
that t h ~ s  was because of enough traffic not belng forthcommg due 
10 t h e  recess~on and tho cffects of civil tl~sturbances l ~ k e  bundhs, 
h;il t . ~ l h  t h t r  H P  statcd that the number of major incidents of civil 
<I! .tw l,,~nccs was 36 In 1967 as compared to 19 In 1966. 

2.06. The Committee asked for indices of wagon utilisation (net 
tonne Km. per wagon day) on the Western. Northern. Central and 
Southcrn Iiail\vays. T h t y  have been furnished and are tabulated 
below. 

146S-hr, I O I C  913 890 6 3  - - - .- --- - - -- 
2 07 T h v  C o m n u t t ~ t ~  cnqu~rrd  about tht1 reasons for the pro- 

n r ~ u n w d  cieterlciri~tlon 113 the cffic~rncy of wagon utllisatlon on these 
l o u ~  I<a~lu.avs Thv rcprtwntat~vc of the Ministry repl~ed that so 
far a\ the Central Riu!way was concerned the South Central Rail- 
! ( ; I \  wa.4 carvrd out in Octohcr. 1966 Therefore. t h e  figures for 
l !Hifi-K and 1967-68 were not qultr conlpnrable However. the 
Il1aior factor affcct~ng the ~ ~ o r m a l  opernt~on of all these Railways 
;\.:rs thr conpc-stion on the Grand Trunk route because of the 
(ir(lucht and firm~ne contlitions In Rthar and V P  which necessitat- 
c d  huyc lmportc of foodnnins. Thc loadinc of foodqains at Madras 
Port increased from 1.08.000 tonnes in 1965 to 1.31.000 tonnes in 
1966 and 7.83 700 tnnnrs In 1967 This heavy movement of food- 
Crains towards thc North naturallv cmotrd a p e a t  congestion on 
thp North-South route and therehv the other traftic in this area was 
Crf'atlv slowrd down witncyi further stated that in thp Rom- 
hav Division. there had heen an increasp in suburban traffic. Ee- 
~1dt.s. the Kavnn relief tramp wag at a hich peak in 1967-68 h e c a w  



of which there was a hold u p  of other traffic. Another factor was 
that between Igatpuri and Bhusaval, they had DC tractim. The 
DC locomotives were 40 yeass old and needed to be replaced. As 
these were going to be manufactured a t  Chittaranjan in about a 
year or so, their import had been stopped. The DC position in 
Bombay Division was. therefore, had in 1967-68. As against 20% 
engines being out of commission in 1966-67. this percentage had 
gone upto 28 in 1967-68. 

He addrd that on the Bhusaval Division traffic had to bc slowed 
down because electrification of Igatpuri-Bhusaval section was going 
on. Besides. there were certain other factors as well. e.g.. water 
scarcity in summer. increase in the number of trains on other routes, 
troubles due to famine in the area covered by the Bhusaval Division 
and disturbances caused due to the activities of the Shiv Sena etc. 

2.08. On his attention being drawn to the conclusion of the Study 
Team of the Administrative Reforms Commission that the causes 
leading to the deterioration in the efficiency of wagon utilisation 
were all remediable but that the Railways did not take effective 
steps to remove them. the representative of the Railway Board stat- 
ed that a special study of the position had been made bv their Statis- 
tical Directorate. 

2.09. From a copy of the Report which was made available by 
the Railway Board, the Committee observe that the following factors 
affected the overall position of utilisation of wagons: 

(i) There was a marked change in the pattern of movement 
of foodpains with heavier import of foodgrains during 
the period 1965-66 to 1967-68 as comparcd to 1960-61 and 
an increase in the average lead of foodgrains These im- 
ported foodgrains (as also fertilisers) which were receiv- 
ed at Madras and Kandla Ports had to be despatched to 
distinct consuming centres in Bihar and U.P necessitating 
movement of empty wagons over long leads to cnsurc a 
regular wagon supply at the Ports and provide most ex- 
peditious despatch of foodgrains to scarcitv awas. 
"These long lead irrational movements increased cmptv 
haulage as the wagons after unloadinr in thc North had 
to he hauled empty to the South for hack loading" 

(ii) On accunt of drought there was marked deereast? in 
ofiring of other goods traffic originating from Northern 
and Western parts of the countw as a result of which 
the coal wagons going to these areas had to be returned 
empty therebv adversely affecting the nct tonnes kiln- 
metres per wagon day. 

(iii) The average lead of total public coal d e c r e a d  from 6fM 
in 1960-61 to 571 in 19666 .  540 in 1966-67 and onlv re- 
covered slightly to reach 589 in 1967-68. As against a 



dgure of 30.9 rnillion tonnes of o r i g i n a t b  coal for public 
use (excluding coal for railway w) in the year 1960-61, 
the figure was 46.4 in 1965-66, 46.3 in 196687 and 47.6 
in 1967-68. With this progrressively increasing coal t r~ . -  
Wc coui>led with a progressively decreasing kad showing 
a radical change in the distribution pattern and the 
simult .nems incrcascd empty return as mentioned above, 
the net tonne kilometres per wagon day was adversely 
afkcted. 

(iv) The sudden pause in the growth of railway freight trans- 
port due to slower rate of growth in the coal and steel 
industries depressed wagon mobility during 1964-65 to a 
very great extent. There was a slight imgrovement in 
1965-66 when the traffic picked up again but the slacken- 
ing in the rate of industrial growth and lean agricultural 
poduction again adversely affected the utilisation index 
of the wagons in 1966-67 and furthm in 1967-68. It may 
be stated that in 1966-67 against the anticipated additional 
originating t d c  of 11 million tonnes there was actually 
a drop of 1.4 million tonnes and as a result thereof, the 
wagons on line remained in excess of demand. 

(v) The productivity index was also adversely affected ky 
slackening in the demand for wagons as a result of non. 
materialisation of traffic as shown bv the followinq 
figures of outstanding registrations at the end of 1960-6! 
and 1967-68: 

c lu 's fd f l  ling rrpsrrurion 
195~-61 -- - - 1967-68 - .  

?i $~.i.l luge . I J ~ I W  . 1 6 4 7  

Reduction in the outstanding indents (which have been kept 
low since 1967-68) also aflected net tonne Kms. per wagon dsr. 
Wlth outstanding indents for one and a half lakh wagons, the Rail- 
~ i -ays  could always pick up the tramc easily available at the unload- 
lnq po:nt and form maximum blockloads. With the indents drop- 
img,  such selective loading is no longer possible and odd inde~ts  
cutstanding at the farthest comer have to be picked by working 
empties and clearing loads piecemeal. Moreover, in their attempt 
to clear all outstandhg indents the Railways have to reach the 
'nard core' of indents by limited routes, and dii3cult transhipment 
points which wen? Pkipped eo long for non-nvailability of sufficient 
wagons. 

Apart from the above, other broad reasons for reduced mobility 
and productivity of the wagons were: 

I (a) heavy Woeation to rajl movement on account of civil 
i disturbanma and agitations; 

378 (Aii) W. 



(b) inadequate supply of labour at sensitive transhlpment 
points like Sabarmati and Viramgam due to failure of 
contractors; 

(c) inadequate development of terminal facilities for hand- 
ling of heavy BOX rakes of coal and foodgrains. 

2.10. In regard to the Central, Northern, Southern and Western 
Railways, the Report prepared by the Statistical Directorate of the 
Board indicates the following reasons for deterioration: 
Central Railway 

(i) reduction in overall cross trafac from 24 per cent in 196G- 
61 to 18.5 per cent in 1965-66; 

(ii) drop in traffic demands as revealed by the drop in out- 
standing registrations from 15,259 as on 31.3.1961 to 
6,132 as on 31.3.1966; 

(iii) increased detention in some of the yards on the Central 
Railway due to traffic outstripping the capacity: 

(iv) unsatisfactory electric power position in the beginning 
of 1967-68; 

(v) spurts of heavy traffic on the GT route; and 
(vi) higher incidence of sick wagons. 

Northern Railway 

(i) Increase in traffic density, i.e., train Kms. per running 
track Krn. per day from 17.8 in 1960-61 to 18.2 in 1967- 
68 resulting in heavy concentration on cxrtain congested 
routes in Allahabad and Delhi Divisions; 

(ii) drop in demand fmm traffic-the outstanding registra- 
tions fell from 10,455 as on 31.3.1961 to 764 as on 31.3.1968. 
This reduced back loading and increased empty haulage; 

(iii) proportion of cross traffic t o  total traffic fell from 30 per 
cent in 1960-61 to 26.4 per cent in 1967-68; 

(iv) limited terminal capacity which could not readily absorb 
the increased loaded traffic to Northern Railway during 
the intervening years with resultant overlap and deten- 
tion; 

(v) unsatisfactory performance of old diesel shunters in Lklhi 
division and shortage of running staff and unloading 
labour in winter; 

(vi) disruption of communications on Moradabad, Luckmw, 
Delhi and Ferozepur divisions and partly on Allahabnd 
Division on account of theft of copper wlres. 



southe& Railway 
(i) Transfer of Vijayawada Division to South-Central Hal- 

way depressed the overall figures of mobility; 
(ii) heavy receipts of inwazd traffic particularly in Olavakot 

Division also affected mobility; 
(iii) drop in trafflc demand from 33,931 in 1960-61 to 3,555 in 

1965-66; and 
(iv) 'sudden' pressure on movement on the Cochin-Shoramur 

Section due to commissioning of the Cochin Refinery 
which caused a chain reaction. 

Western Railway 

(i) There was drop in speed from 17.6 in 1960-61 to 16.6 Kms. 
per hour in 1967-68 due to progressive increase in traffic 
by some saturated routes like via Bhopal, via Maihura, 
via Dadar etc.; 

(ii) the demand for wagons dropped on account of slackening 
tempo of economic activities and the outstanding regis- 
trations which were 5762 on 31.3.1961 dromed to 3903 on 
31.3.1968; 

(iii) the detention to wagons increased in certain marshalling 
yards due to heavy arrivals; 

(iv) there were labour difficulties at the transhipment points 
and the transhipment of coal in Ahmedabad area could 
not be kept upto a level consistent with the heavy inward 
receipts due to poor removal by parties resulting in hold 
up of loaded stock in Baroda Division: and 

(v) there was heavy receipt of BOX wagons loaded with coal 
which resulted in increased wagon detention at the ter- 
minals. 

2.11. The Committee called for a detailed statement showing 
the detent;ons in major marshalling yards. terminals, break ?f 
gauge transhipment points, washeries and steel factories month- 
wise for 196667 and 1967-68. The information furnished by the 
Ministry in this regard is given in Appendix TI to this Report. 
The Ministry have also forwarded a list of civil disturbances which 
affected Railway operations during 1966-67 and 1967-68. In this 
regard they have, however, stated: 

"While the Railway operations are severely affected d m  to 
these various incidents of civil disturbances like Hartals, 
Communal riots, lock-outs, strikes, passenger demonstra- 
tions etc., it is not possible to make an assessment of the 
actual extent of &ect of each on detention in individual 



marshalling yards, terminals etc. The effects of 'hew 
dislocations are not confined to the local areas only nor 
are they confined to the period of such disturbances as 
the suspension of services and the consequent hold-ups 
take days to clear and the effects spread hundreds of 
Kms. beyond the place of occurrence. In many cases, such 
incidents result in stabling of a large number of loads at 
convenient points short of the affected area rather than 
in the form of increase in detention at terminals. When- 
ever the railway operations are dislocated due to any 
unusua! occurrance. efforts are made to keep the mar- 
shalling yards, terminals, etc., fluid by kee?ing the 
wagons stabled at convenient points, so that other normal 
operations in the yards are not impaired." 

2.12. From the information furnished by the Railway Board, the 
following position emerges: 

(1) In 8 out of 18 maraalling yards. the average detention of 
wagons increased in 1967-68 as compared to 196fi-67. The 
yards were New Katni, Arkonam, Kalyan. Khan Alam- 
pura. Kanpur, Tughlakabad, Vijayawada and Baroda. 

(2) In 3 out of 10 terminal stations. the average detention 
similarly increased. These were Howrah, Sealdah and 
Delhi. 

(3) In 10 out of 17 break of gauge transhipment points the 
average detention in 1967-68 exceeded than in 1986-67. 
These points were Ghorpuri. Bhatinda. Garhara, Arkonam, 
Bai>~appanahalli, Trichinopoly, Secunderabad. Tedapalli, 
Agra East Bank and Viramgam. 

(4) With some exceptions. there was increase in detention of 
wagons in various steel plants, particularly at Rourkela. 

(5) In one of five coal washeries (Santaldih) the detention 
registered a very sharp rise in 1967-68 as compared to 
1966-67. 

A note given by the Railway Board explaining the reasom for 
increased detentions is at Appendix 111. 

2.13. The Committee asked for data showing percentage of empty 
wagon Kms. to total wagon Kms. during each of the years 198667 
and 1967-68. The information furnished by the Ministry is tsbulatd 
below: 

I '$6-67 I d+-FjR --------- --------- 
BG NG RG A4 CI --------- --------- 

Percentage (:i enpty w ~ g  m c  
Kns. to total wagon K n s .  p o  28.3 31.6 29-3 



2.14. .During evidence, the Committee enquired frcm the represen- 
tative of the Railway Board how it was ensured that there was no 
empty haulage or that wagons did not run with less than full loads. 
The witness replied that no empty wagons were unnecessarily haul- 
ed and that except in the case of smalls traffic no wagons were al- 
lowed to run with less than the minimum prescribed load. Asked if 
that was so, why the percentage of em?ty haulage was going up, 
he stated that this was "due to various operating conditions and due 
to the use of more and more specialised wagons like box wagons, 
petrol tank wagons etc." As the Northern and Western routes were 
congested, coal and foodgrains were being moved in train loads of 
3200 to 3600 tonnes instead of only 1000 tonnes as hithertofore so 
as to save on section capacity. Further asked if this had h e l ~ e d  in 
reducing the cost of transportation, he affirmed that at constant 
prices, the cost had come down. In terms of staff output measured 
in traffic units, the figure had improved from 1,47,000 in 1960-61 to 
1.72.000 in 1967-68. However, because of increased dearness allow 
ance and increase in the cost of steel and coal, the cost of transpota- 
tion had also gone up. 

2.15. Explaining the reasons for increase in empty haulage in 
1967-68, the Railway Board have in a note stated as follows: 

"Increase in empty haulage in 1967-68 is attributable to the 
following factors: 

(a) Increased movement of imported foodgrains and ferti- 
lizers from the Madras and Kandla Ports to distant 
consuming areas in Bihar and U.P. to meet famine con- - over ditions. necessitating movement of empty wagon- 
long leads to find sufRcient empties at these points for 
loading. The magnitude of the problem can be judged 
from the following comparative figures: 

- ---- - - - - - - - - - - -- - -- - -- - 
(b) Owing to two seasons of drought. there was a marked 

decrease in offering of other goods traffic originating 
from the Northern and Western parts of the country. 
Loading on N.E. flailway in 1987-68 was 2533 wagons per 
day against 2823 wagons in 1966-67. Broad G a u p  out- 
standing indents on Northern and Western Railways on 
31-3-68 were 761 and 3903 wagons against 1320 and 6106 
wagons respectively on 31-3-67. On N.E. Railway the 
outstanding Indents were only 1182 wagons on 31-3-68 



against 29"- wagons on 31-3-67. This resulted iq increas- 
ed flow of empty wagons from these parts to the coal 
loading railways. 

(c) Increased utilisation of special type of stock for move- 
ment of POL, coal, export ore and raw materials to 
steel plants resulting in the empty movement of such 
stock in the return direction. Increased movement of 
these commodities may be seen from the following com- 
parative figures: 

(Million tomes or'g'natingl - - -  -- . - - -A - - - - -- --- - -- -- 
I 966-67 I 967-68 

POL ProJucts . 7 . 5  
66.0 

8 . 3  
Coal . . 66.5 
Espr r  ore 7 . 2  7 ' 7  
Raw + n . ~ t " r i ~ I ~  t o  Steel plan:\ --- 1 6 . 5  I 7  4 -- 

2.16. The Committee enquired whether the Railways had made 
any assessment of the idle capacity of wagons. The representative of 
the Railway Board stated that during the slack season quite a size- 
able number of wagons (6000 to 7000) were rendered idle. However, 
during the busy season, e.g.. 'November to March, every wagon was 
utilised excepting some tank wagons which might be spare because 
of enough POL traffic not being offered by a refinery. The average 
number of surplus wagons held in stock during 1967-68 was 3440 on 
the BG and 15744 on the M.G. As against this. it could be said that 
when the wagon position became easy. the quality of service im- 
proved. The Railway Board have furnished the following state- 
ment which shows the dafiy average number of stabled surplus 
empties during the years 1965-66 to 1967-68: 

on more or one place 

---- - - -  - 
April . 1?7  43~45 9-3 56, 6 ~ 6  -<6 

June . 2SS 3:21 1 1 1 1  - c 6  61 2 85 I 

July . 2 9  69Cj 5 2 2  1092 659 124.4 



January . I 1243 2671 936 7 6  351 741 

February . . 8271 2469 168 624 103 277 

2.17. In this connection the Railway Board have stated that the 
figures above are only indicative of the fact that there was surplus 
capacity and do not measure in exact terms the surplus wagons, 
because under the extant method of comgilation only the wagons 
stabled as surplus for a continuous period of 10 days or more a t  any 
one place are accounted for as surplus. In practice wagons may also 
be stabled as surplus for want of traffic for periods less than 10 days 
a t  a stretch in which case they are not included in the statistics of 
surplus wagons. Moreover, the figures do not reflect the idling of 
wagons which have to be returned empty from unloading end for 
puci ty  of return trafric. If there was sufficient demand a large 
number of these wagons could have been utilised for back-loading. 
As for the reasons for such surplus empties, the Railway Board have 
stated that both in 1966-67 and 1967-68 traffic offering was much 
bclow expectation. 

2 18. The Committee enqu~red whether the wagon position could 
! i * l t  hr kept tight to ensure better utilisatlon, as surplus wagons 
would inevitably lead to slackness and a sense of complacency. In 
a note :n this regard the Railway Board have stated as under: 

"U'h~lr i t  is true that t ~ g h t  wagon holdings may result in more 
intensive utilisation of the assets, it also affects the Rail- 
way's ability to keep the clearance of outstading indents 
current with the consequent d~ssatisfaction of customers. 
With the tight wagon position in 1960-61. the clearance ot 
the traffic during the busy season was very much in ar- 
rears. as would be evident from the figures of heavy out- 
standing indents on 31-3-1961 given below: 

These heavy outstandings caused transport shortage all 
around but achieved better usage of wagons as  the Rail- 
ways could always lift the traffic in bulk from po in t  most 
suitable. Lower priority trafic suffered heavily during 
busy season. With i rnproved wagon holdings, the Rail- 
ways are able to keep pace with the registrations even 
during the busy aeason and keep the outstanding indents 



within a reasonable limit, as would be evident. from the 
figures of outstanding indents given below: 

,.-- -- --- - 
As on Broad hletre 

Gaige Gauge - - -. - - .- . . - . -- - - - - -- - - - -- - -- .- -. -- - 
31-3-1967 . . . 28177 26584 
31-3-1968. . . 10647 22257 
1-3-1969 . . 26482 11569 
3 1-3-1970 . 20136 13174 

. -.. . -- - --" . . -. -- 
Industries in different parts of the country always comp- 
lained shortage of wagons prior to 1966-67 as the wagon 
fleet was not adequate to lift thr traffic offered. Such a 
situation is not conductive to the economic well being of 
the country. If the clearance of trafac is not made cur- 
rently, the industries and the consumers suffer and this 
necessitates wagon fleet having to be maintained to cater 
for the surge in traffic in the busy season as well. In the 
slack season. surplus wagons are kept stabled. 

"Special types of wagons are procured by the Railways to 
carry raw materials to and finished products from the 
Steel Works and also POL products from the refineries. 
These wagons have to be programmed taking into account 
the projected production plans of these Steel Plants and 
Refineries. There is no way out as. if the wagons were 
not available as per requirements in time, production 
would have been seriously affected. Lf, however, produc- 
tion is affected d w  to labour troubles, machinery break- 
down etc., these special stock have to idle as they havc 
no alternative use. Planning and procurement cannot 
take caw of such unpredictable situation. 

"Future requirements of wagons are. however. worked out 
after critical examination of the anticipation of t r b s c  
indicated by the Ministries and Industries to avoid excess 
procurement of wagons. Rolling stock programme of 
each year is being reviewed frequently before the place- 
ment of ordrs to make such reduction as is necessary to 
match the variations in traffic anticipations. 

"More intensive utilisation of the wagon stock is alwavs kept 
in view. The position in 1968-69 has shown distinct im- 
provement as may be seen from the following compara- 
tive fijpres: - 

- - .~ . .- . - -. - . . - -. 
Nc.1 ronnc K7.y.  !1wvrd 

rCI. 3RllU*11 p..f to9 Of 

w a p m  capncity 
a Meirc 
Cra1.g~ Gauge 

r&-67-67 . . ' 14867 11526 
rgci7-68 . . 14857 11413 
1gS8-69 . . r 9083 12079 __- - - -I-_ --- --. .- .-- - 



efforts to keep the' wagon fleet as close to the traffic 
requirements as possible are being continuously made. 

"To ensure better utilisation of Railways' assets the necessity 
of keeping the demands wenly distributed throughout 
the year is also being constantly impressed on the trade 
and industry. This has had some effect on the coal trade 
and the demands of coal traffic during the last two slack 
seasons have been much better than that in the previous 
years." 

2.19. The Committee enquired whether the Ministry of Rail- 
ways had undertaken any study with a view to ascertain whether 
and to what extent the deterioration in the efficiency of wagon uti- 
lisation could be attributed to (i) surplus wagon holdings, (ii) im- 
balance in the type of wagons held, and (iii) change in the lead 
and pattern of traffic and if so, the measures taken or proposed to 
Improve the efficiency in the light thereof. The Ministry have in- 
formed the Committee that a comprehensive study of the type men- 
tioned is in progress and the report will be submitted as soon as it 
1s compiled. However, certain remedial measures in this regard 
have already been taken both from a short term and long term 
point of view. These are:- - 

( i )  Surplus wagons have been gradually absorbed with the 
increase in traffic. 

(ii) A critical review of operating statistics of the Zonal Rai!- 
ways is being conducted every month in the Board's 
office and Railways taken up for deterioration. 

(iii) Work Study Organisations have been set up on different 
Railways to take up work studies of important marshal- 
ling yards and terminals with a view to introducing neces- 
sary remedial measures. 

(iv) A review of All India Marshalling Orders has been 
undertaken to ensure rnaxmum long &stance marshal- 
ling from the varrous yards keeping with the changing 
pattern of traffic to improve mobility as well ss reducing 
detentions at intermediate marshalling pards. 

(v) A day-to-day watch is being maintained in the Foard's 
offlce (in addition to Zonal Railway Headquarters) an 
the movement of trains and stock and tr&c regulated 
for congested areas to avoid detention. Here too, unfor- 
tunately, sporadic dislocation to traffic due to civil dis- 
turbances (which have become chronic on certain sec- 
tors) cannot be forestalled. 

(vi) The question of mechanical lolding and unloading ar- 
rangements for BOX wagons is regularly being pursued 



with major industries and consumers to avoid hold-up of 
these wagons at  loading and unloading points. 

(vii) A critical review has also been made of all the bottleneck 
areas and required capacity works undertaken on priority 
basis. Some of the important works undertaken are sum- 
marked below: 
(a) Works for increasing the capacity in various mar- 

shalling yards and critical sections of the Northern, 
Central, Western, Southern and South-Central 
Railways, which severely hampered wagon mobility, 
are already in pogress. 

(b) To owrcome the effect of the inefficiency of the over- 
aged DC electric locomotives on the Bombay Divi- 
sion of the Centra,l Railway, diesel locomotives have 
been provided on a temporary basis for banking on 
the ghat sections to improve the throughput. Mean- 
while, 57 new DC locomotives, capable of hbuling 
heavier loads, are being procured during thc Fourth 
Plan period to replace overaged locomotives. 

(c) Diesel traction has been introduced 011 saturated 
sections to improve the throughput and speed. 

(d) Bulk loading in blockrakes is k i n g  arranged to the 
maximum extent so that the loads n a y  m:we faster 
to destinations by passing marshalling yards en- 
route. 

(viii) Quantum of loaded traffic approaching difleretit cr!tical 
points is being worked out in advance through tlv: medium 
of computers and the Railways concerned advised igr 
timely action and make special arrangements for early re- 
lease of the wagons. 

(ix) In case of heaty congestion at different terminals with 
commodities l i b  Foodgrains, Coal, Fertilizers etc.. the 
State Governments are being regularly approached fnr 
assistance in early unloading and removal. Similar con- 
tacts are also being made with the Chambers of Commerce 
and Merchants Associtions, etc. 

2.20. The Committee have repeatedly been expressing the view 
that the Railways have surplus wagon-stock. The data now furnish- 
ed to them by the Railway Board bears out this view. 

2.21. Substantial numbers of wagons have been 'stabled' s t  di- 
fferent points due to lack of tratfic. The information given by the 
Railway Board shows that the 'stabled empties' ranged trow 2,000 
to 17,000 every year for periods ranging from 5 to 6 months during 
1965;-66 to 1967-68. Even these figures do not accurately reflect the 
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extent of s ~ r p l u s  wagons, ds they do not taka nore v i  empty wagons 
stabled for less than ten days at a stretch. Besides, they show only 
empty wagons 'stabled', but not those that are hauled. The data 
given to the Committee shows that such empty haulage has gone 
up both on tihe broad gauge and metre gauge in 1967-68 as compared 
to 1966-67. 

2.22. There is still another reason why these figures of stabled 
wagons cannot be taken as accurately reffecting the surplus wagon 
capacity in the Railways. Detention of loaded wagons at some of 
the major marshalling yards, terminals, break-of gauge tranship- 
ment points, steel plants and coal washeries has been going up. It is 
obvious that this situation has resulted in distorting the position of 
wagon usage and precluded more effective use of wagon stock. 

2.23. For the foregoing reasons, the Committee are ronlpelled to 
conclude that the Railways have more wagons than warranted by the 
needs of traffic. The Administrative Reforms Commission* have 
recently expressed a similar view: they have pointed out that the 
inventories of wagon stock with the Railways "should be drastically 
cut down". Exact quantification of such surplus wagon-holdings 
will be a matter of some difficulty with the changes in composition 
of traffic, leads etc. that keep occurring from time to time. Still the 
Railways should make a reasonably accurate assessment of the posi- 
tion, so that scarce resources do not get blocked up in fresh acquisi- 
tion of unnecessary wagons. The Committee would like in this con- 
nection to invite attention to their observations in para 1.35 of their 
Forty-Ninth Report (Fourth Lok Sabha). 

2.24. One particular reason why holding of a large cushion of 
wagons should be discouraged is that it generates a sense of com- 
placency which interferes with efforts to secure optimum utilisa- 
tiun of the stock. As pointed out by the Administrative Reforms 
Commission these "excessive stocks l e d  to slackness in utilisation 
and poor outturn". Besides, as wagon procurement for future re- 
quirements is based on indices of current performance. the slack~~es 
in utilisation of wagons, by depressiug the indices. leads to inflated 
estimates of future wagon requirements. with corresponding over- 
investment. 

2.25. The Committee wauld like the Railways to take concerted 
measures to improve wagon utilisation. The following steps seem 
particularly indicated: 

. (i) Works studies should be periodically conducted to evaluate 
the time required for handling of wagons at .various 
ppoints, like marshalling yards, transhipment stations, 
coal washeries, steel plants and the scope for minimising 
loading and unloading time through adoption of improved ---- . _ -__ _-I_ -_ _ _ __-I__I - -_-__I__ - 

4'%e~ort on Railways" January, 1970. 



practices. Based on such stucles, norms shourd be evol- 
ved, with reference to w h i d  performance will have to bs 
periodically evalu~ted. It should be made a specilk ws- 
ponsibility of the higher management in Zonal Railways, 
particularly the Financial Advisers to undertake such 
periodical evaluations. 

(ii) Appropriate administrative measures should be taken bs 

pointed out by the Administrative Reforms Commission to 
check unreasonable detention of wagons by customers. 

(iii) Frequent marshalling of trains results in their detention at 
several points en-rouk. Goods trains should, therefore, 
be marshalled for long distances. so that they could skip 
minor yards and interchange points. which do not consti- 
tute terminals for traffic. This is a matter which will need 
constant study by the Operational Department. 

(iv) Very careful operational research will have to be done so 
as to bring about a reduction in empty haulage. 

(iv) Very careful operational research will have to be done so 
deterioration in wagon utilisation. A Study Team of Ad- 
ministrative Reforms Commission pointed out that the 
average speed of diesel and electric trains, hauling goods 
traffic. has been in the range of 17 to 26 Kms. per hour 
and that such low- speeds result "in wholly unnecessary 
waste of power". Though goods trains should. therefore, 
be scheduled at the maximum permissible speed to be 
worked out on the basis of trial-runs. Without this, it 
w-ould not be possible for Railways to regain the traffic 
they have lost to road transport. 

(vi) Above all, it should be made obligatory for the higher 
formations in the Zonal Railways, pakticularlg tbe Fin- 
ancial Adviser, to obtain at frequent intervals reliable 
data regarding stabling of wagons and examine them, 
with a view to seeing bow the position could be improved. 

2.28. The Committee would also like to refer to e disturbing factor 
interfering with wagon utilisation arising out of the growing inc9- 
dence of evil distrclbances in the country. The Bailways have un- 
fortunately been the primary target of such disturbances. From the 
long list of disturbances during 196688 furnished to them, the Com- 
mittee find that heavy loisses are being suffered by the Railways due 
to bandhs, hPrtalP, ete. The Committee note that a high-powered 
Committee on Security and Policing on the Uaihnrays, which went 
into this matter, came to the conclusion that Uthere is a ease for 
amending the law so as to makc decrtrrrction of railway property a 



special offence and to prescribe a minimum punshment for it" and 
that '%Icewise there is a case for making under the Railway Act, all 
obstructions to the Railways, a special offence". The Committee 
would like these suggestions to be immediately implemented. 
South Eastern Bailway-Utilisation of imported electirc locomotiven 
Audit Paragraph 

2.27. Para 16 of the Audit Report, Railways, 1967 referred to the 
shortfall in the indigenous production of electric locomotives and the 
consequent import of 85 electric locomotives a t  a cost of 11s. 8.4 crores 
during the Third Plan period, despite which, bulk of the passenger 
services on the electrified sections had to be run on steamidiesel 
traction. Further investigations into the utilisation of the imported 
electric locomotives on the South Eastern Railway revealed that 
although the anticipated goods traffic had not matcrialiscd and it was 
possible to divert some of the surplus multipurpose imported locos 
to  passenger services at the permissible restricted speed upto 
64 Kmph., the Administration delayed the diversion of the same for 
over a year till December, 1966. 

2.28. S nbling of electric locomotives was considered undesirable 
since insulation level and characteristics of several electrical equip- 
rncn.5 de::ricrated and batteries got discharged, requiring constant 
attentian to keep them in good working order. On the other hand, 
utilisation of these locos was expected to result in a saving of Rs. 1.29 
lnkhs (Rs. 0.74 lakh in fuel costs and Rs. 0.55 lakh in operating ex- 
penses) per month or Rs. 15.5 lakhs per annum. 

2.29. The surplus locos available (after making 15 per cent allow 
ance for ineffective locos) in October, 1965 was 3, which rose to 9 in 
April, 1966. 15 in May. 1966 and 25 in September, 1966; but electric 
locos were used for running passenger trams only from December, 
1966 (after the level of surplus locos reached 31 in November, 1066) 
~~. i thout  any alteration in the time table. 

2.30. The Administration explained (ecember, 1968) that the 
d:v~.rsion could not be made earlier as the goods traffic trends, parti- 
cularly in the peak period. had to be carefully watched. 

1.31. I t  may be mentic~ned that, as stated in thc Audit Report, 
1967, the traffic (particularly. the coal and mineral traffic) was lag- 
ging behind the expectations from the beginning of tho Third Plan 
period. In fact, the Administration approached the Railway Board 
for according the necessary approval in August. 1965 and again in 
June, 1968. (The approval was given only when the Administra- 
tion approached for a third time in October, 1966). 

2.32. The Administration further stated that there were a lhrge 
number of failures in the electric locos which could be controlled 
only by AugustjSeptember, 1068. 



2.33. I t  is, however, observed that the loco failures referred tc 
were largely in the WAG class meant to carry only goods traffic and 
not in the WAM class eventually diverted to passenger services. It  
may also be mentioned that the South Eastern Railway had, through- 
out the relevant period, a surplus of about 70 steam locos (equivalent 
to 7 per cent 01 the total holdings) to cope with any unforeseen 
increase in the demands of goods traffic. 

[Paragraph No. 4 L A u d i t  Report (Railways), 1969.1 

2.34. The Committee pointed out during evidence that from the 
beginning of the Third Plan, the goods traffic that materialised lag- 
ged behind expectations. They, therefore, enquired why permission 
to the South-Eastern Railway to divert some of the surplus tlectric 
locos from goods to passenger haulage was so belatedly given. The 
representative of the Ministry stated that unfortunately the position 
in this regard was not clearly explained to Audit. He said that there 
is a distinction between surplus and spare engines. If an engine is 
under repairs wen  for a part of the day and it is not utilised, it is 
treated as spare for that calendar day. On the other hand, curplus 
engines are those which are spare continuously for one month and 
these are shown as GRS (in good repair stored). 

2.35. In regard to goods traffic being less than the anticipations, 
the representative of the Ministry stated that this was not the p+- 
tion so far as the electrified sections were concerned. Electrification 
was done only on sections where the traffic density was heavy. The 
anticipated traffic on the electrified sections in 1965-66 was 4.7 mil- 
lion tonnes Km. while the traffic that actually materialised was 5:3 
million tonnes Km. In 1966-67, however, there was a little shortfall 
and that was why some electric locos meant for goods traffic mere 
shown as GRS. At that time three more sections were coming u p  
for completion oiz. the Kharagpur-Tata section under orthodox doub- 
ling, the Howrah-Kharagpur and the Barajamada sections. It  was 
anticipated that there would be greater trafRc offering and that the 
electric locomotive service would be started from October, 1965. 
This, however, did not materialise. 

2.36. The Committee called for details of original anticipation of 
goods traffic on the electrified and non-electrified sections South- 
Eastern Railway from 1961-62 to 1966-67 and the actual traffic that 
materialisd together with data about the approved requirement of 
locomotives, traction-wise, during the same period and the details of 
locomotives allotted to South-Eastern Railway. The information 
regarding traffic anticipated and actually mwed is tabulated b low:  
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Statement showing traffic anticipated and actually moved under 

electrified and non-electrified Traction (S.E. Railway): 
--- - . - - - - - 
Aqticipated net tonnc Km. G o o h  incluuing proponion Actual r.et t0r.n 

of :nixed KM. goods '\- 
cludirg ~ r o e ~  r- 

tinn of mlxed 
- . - -. ... . --- --- -- , . --- 

(In t h  .u..al:ds) 
ELECTRIC 
N jt available 1,937,927 
~ 9 1 , 1 7 4  . 3:350,045 
3,350,045 . . 3,929,162 
4,130,435 . . 49631,853 
4723,037 . . 5,23349o 
5,6871749 - . 5,169,398 

NJN -ELECTRIC TRACTION 
not available 13396,426 
14,197,908 I 2,936,010 
13,333,531 :2,3S1,970 
14,016,424 13~90.781 
14,5723491 1 5,3547442 
r6,489,553 . 
- .  

15-929,7% 
- - - 

2.37. The Railway Board have further furnished the following 
figures of electric locos kept as 'spare' and 'in good repair storedr 
(GRS) on South Eastern Railway. 

- -- - - - - - - --- - 

I 954-65 I 965-66 I 966-67 r 96-68 
Month S?are GRS Spare GRS spa; GRS--S~~&GRS- 

. ro+L~l  Tnr:rl Total Total 
-- 

Awil . 
May . 
Junc 
lulr 
kql8.l~f . . 
September . 
October 
November . . S S 5 T 15 16 31 ? 7 

D:ce.mber . , c . .  5 9 . .  9 1 5  , 1 5 9 .  9 
January . 5 . . s c ,  9 13 2 15 16 16 
February . . r . .  I 8 . .  S 13 2 15 12 12 

March . 12 12  Y O  10 S 8 

2.38. The Ministry have explained that "in October. 1965, ?hough 
6 locomotives are shown as spare during the month (6 spare would 
be reduced to 5 after making usual 157, allowance for the ineffec- 
t i v e ~ ) ,  it is to  be stressed that this is an average figure for the month. 
However, it fs ascertained that the number of full day spares was 
less than 3 on 15 days of the month. Further, there were no full 



day spares at  all, on five days of this month A similar positiun exists 
in other months also. 

"It is, therefore, apparent that the average figure of spare for 
the month cannot form the basis for any decision to divert 
locomotives for passenger services. The appearance of 
small percentage of locomotives under the category 'Spare' 
and GRS' is inevitable and usual on the Railways." 

2.39. The representative of the Ministry added in evidence that 
"they were statistical spares". The locomotives appeared as GRS 
for the first time only in May, 1966. 

2.40. To a question how it was ensured that the surplus r 'r .g' ines 
were kept in good running condition, the witness stated that the 
batteries which were susceptible to deterioration were charged 
periodically to keep insulation in good order. No engine was in fact 
stabled for a long time. They kept changmg them so that all the 
engines were kept in use. 

2.41. Explaining the reasons for delay in according permission to 
the South-Eastern Railway, the representative of the Xinistry stated 
that these locomotives were 'restricted locos' fifit to run 3t 40 miles 
per hour and were, therefore, airight for hauling goods trains. They 
were a completely new rolling stock designed by e firm in Europe 
where they did not have 54' gauge to try them out anywhere. There- 
fore, they had to be tried on Indian Railways in the first instance and 
there was obviously no question of putting them on passenger trains. 
I t  was only after the Additional Commissioner for Railway Safety 
(r1CR.S) had cer!ified them fit for hauling passenger trains that the 

permission asked for by the South-Eastern Railway could be given. 
At the time the request was received from the South-Eastern Rail- 
way, corresporxlence was going on with the A.C.R.S. Trials were 
conducted by the Research and Designs & Standards Orjpnisntion 
(RDSO) only in November. 1966 and they indicated to the Railway 
Goard that the locos would be fit for running at !00 Kmph with cer- 
tain mndifications. It  was. therefore. on 1st December, 66 that the 
newssary permission was given. He added that the Board cwsidered 
it unsafe to permit these locos to be utilised on passenger trains 
pending completion of the trials as the drivers were accustomed to 
running upto 60 m.p.h. and thry might exceed the safe limit of 40 
m.p.h. 

2 42. The Committee enquired why the suggestion of :he S u t h -  
Eastern Railway to run them at the reduced speed was not consider- 
ed. The representative stated: "The final responsibility for safety 
is that of the Railway Board." 

2.43. The Committee called for copies of correspondence exchang- 
-ed between the South-Eastern Railwav and the Railway Board on 
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We subjet. These have been made available to the Committee. 
These &lose tht! following podtion: 

(i) In August, 1985, the South-Eastern Railway dpproached 
the Railway B o d  for sanction for we of electric locomo- 
tives for 3 passenger services on two sectiorw-Tatanagar- 
Adra and Adra-Chakradarpur. The Zonal Railway stated 
that they "will have 3 WAMI type electric locomotives 
available to be utiUsed on passenger services with effect 
from 1st October, 1965." 

(ii) In September, l m ,  the Railway Board sent a wirelese 
message to the Zonal Railway saying that the Board did 
not approve the proposal for the present. 

(iii) In April, 1966, the Railway Board themselves m t e  to the 
Zonal Railway inviting "proposals. . . .for the utilisatlon of 
the spare electric locos.. . .in passenger trains" as "it was 
noted recently" while "reviewing the position in respect of 
electric locos spares on each Railway, . . . .that 14 electric 
locos were spare on the South-Eastem Railway." 

(iv) The Zonal Railway wrote back to the Railway Board in 
May, 1966 saying that they "had already recommmd-ui to 
the Board", the electrification of four passenger services on 
the Adra-Chakradarpur, Tatanagar-Adhra and Tatanagar- 
Dangoaposi sections. 

(v) In October, 1966, the South-Eastern Railway again wrote 
to the Railway Board stating that that "a good number of 
electrfc locos have been kept as GRS and spare as the anti- 
cipated t r a c  had not materialised" and that it was "unde- 
sirable" to keep them "stabled". They pointed wt that 
there would be a monthly mvin of Rs. 1.29 lakhs bnd 
annual saving of Rs. 15.5 lakhs % y introduction of electric 
haulage of passenger trains and suggested that it be done 
for 7 services as follows: 

- -  - - 
S. Train N b. Train Section for elec- 
No tric haulage - - -*  " . - - -  -- - - 

1 3 15 Up/316 . . Dn. HWH-ADA-CKP Pass- CKP-ADA 
e n s  r 

2 qzr Up322 Dn. Gomoh-ADA-CKP ,, CKP-ADA 
3 321 Up1322 . . Dn. Tata-Nagpur ,, Tata-ROU 
4 413 Up1414 . . Dn. Tata-Gua ,, Tata-DPS 
c 411 Upr412 . . Dn. Tata-RKSN-BJMD ,, Tata-DPS 
6 327 Up'jz8 . , Dn. CKP-NGP CKP-ROU 
7 4 0 9 u ~ 4 1 0  - . Dn. HWH-NGP Parcel &- NMP-ROU 

P"'= 
- . . -  - - - % "  

_ _-I I - __--_-  f - - - - -  
They .Iw, rPfd that *the electric haulage of the passenger trains 

will for the present not result in any acceleration in service and 
c w  themdon, be withdrawn at any time if eo required. 

(vi) In December, 1986, the Wlway Board appmwd fore- 



going proposals on the following conditions: * 

"(a) It should be ensured that the trains are booked at 36 
Kmph corresponding to a maximum speed of 40 Kmph 
upto which the locos have been cleared for running. 

(b) The speedometers on these locos are correctly ixtintain- 
ed and the charts are regularly checked so that any cver 
speeding with passenger trains is detected and suitable 
deterrent action taken. 

(c) It should be ensured that whenever the electric loco 
position becomes more difficult or when Howrah-Kharag- 
pur section is energised, it will be possible to with3raw 
these locomotives for working other important :mssen- 
ger trains. 

(d) Any augmentation of the loads on these trains whereever 
justification exists, should be permitted only to the 1.x- 
tent the steam locos at present in use would be able to 
haul so that when the electric locos are withdrawn and 
the trains are again worked by steam power, there is no 
occasion for reducing the load." 

2.44. As regards the point that the Railway Board were "rres- 
ponding with the Commissioner of Railway Safety on the question of 
use of these electric locomotivs, the Committee note from the ~opies  
of correspondence furnished that the point under correspondence was 
the question of raising the speed of these locomotives to 100 Kmph/ 
60 m.p.h. On this point agreement was not reached between the Rail- 
way Board and the Commissioner of Railway Safety by December, 
1966, when the Railway Board gave approval to the South-Eastern 
Railway for the use of electric traction on passenger services. Be- 
sides, the maximum speed at which the use of the locomotive was 
permitted was well below the speed of 40 Km.p.h. for which the 
Commissioner of Railway Safety had apparently not raised any abjec- 
tion. His objection was that "it will not be safe to permit a speed 
higher than 40 Kmphl65 Kmph for this locomotive." 

245. The Committee are not convinced by the reasons given by 
the Railway Board for the delay of over one year that occurred in 
approving the proposal made by the Sauth-Eastern Railway for 
divertmg spare electric locorpotiva from goods to posrcagtr 
services. 

2.46. Tbe proposal, wbieb wss expected to save annually its. 153 
lakhs on operational expenses, was made by thut ltrilway in 
Angast, 1965. It was formulated in the context of dtveloptgQ 
sarp1uses in electric loco holdings in that Railway, The pmped 
was, however, tntad down by the Bailway B o d  t) slbptanbsrI 
1)65. In April, 1- tbe Bailway Board thsarwlvm pobtd ort b 
the Zoaal Bailway tbd a number of their bmmotkm %em 
spare" and that deps should be taken fer tasbr wtJlluttoa ar 



241. It was stated by the & h a y  Board that the mh-1Eutena 
Railway did not have a nuplus of electric locos enrlSa tlusl May, 
1966 rsl that, in aay cue, the utilisatioa of them (WAMI) low- 
motives for passeuger d c e s  war under correspondence with ths 
C o d s d o n e r  of Bailway Safety. If this was so, tbe Committee are 
not able to udsriltand how tbe Railway Board took the i n t t i v e  
in April, 1988, af asking the Zonal Railway to divert the "iqmmn 
(WAMI) locos to p.saenger services. As regards the qasrtbn of 
safety, the CommMt~e find that what was under correspondence 
with the Comnmissloner of Railway Safety was the question of use 
of the WAllrII locm at speeds of 100 Kmph and above and tbat an 
agreement on this point was not reached with the ComPmisdaner ef 
Rei l~ay  Safety by December, 1966, when the South-Eastern W- 
way's proposal for use of these locos on passenger services was 
approved. In any ease. the Railway Board had ultimately autho- 
r i d  the use of these locos at a maximum speed of only 65 Kmp 
and this d d  well have been done earlier. 

e.48. h t e r  in this Weport, the Committee have drawn attention 
to certain unsatisfactory aspects of the performance of the WAMI 
locmotivea The Committee do not, therefore, wish to pamue this 
case frptka, rr it might well be armed tbat considerations of 
safety invdvsa in tbe use of these locos had over-riding importance 
over other caasidentions. Tbe Committee, however, trust that the 
& . h a y  Ea~rd d l 1  ensure that in future proposals involving 
operational bconom6~ receive the priority they desewe. 

Performance of WAMlLocomotiuts 

2.49. The Committee enq"uired when imported WAM locos were 
first brought into use on Indian Railways, their normal speed with 
full load on normal gradients, the reasons for restricting the speeds 
and the steps taken to rectify the defects noticed. In a note on these 
points, the Railway Board have apprised the Committee of the fol- 
lowing pasttion. 

Imported WAM 1 locomotives have been in use on Indian Rail- 
ways aince 1980. The hdi& Railways imported 100 of these loco- 
motives from a consortium in Europe. The maximum designed 
speed of theoe lacomotives is 112 Kmph which can be attained on 
level and light gradients. Speeds of WAM 1 locomotivt% with s u v -  
sion systems am originally mpplied were restricted, because cases of 
wewive vertical oscillation were reported in the hlgber speed 
ranges, ribr the lnftfal runnhg in wars completed. After c8-g 
out the tri.tr mi tnvsrtigations in ~ a n h  and April, 1962, the 
search, & gkndenSlr Orgonjsation came to the conclusion 



that the excessive vertical oscillations were due to higher stiffnesa 
of the main suspension sprfng. New spnlngs of reduced a m  
were &signed by the Research, Designs & Standards Organisation on 
the basis of parameters arrived at as a result of the testa conducted 
by the Research, Designs & Standards Organisation in December, 
1962 and January, 1963. The locomotive manufacturers supplled new 
springs to these specifications. All the WAM-1 locomotives were 
fitted with springs of new design. 

2.50. The Committee enquired when the Research and Design 
Standardisation Organisation was Arst approached to undertake 
trials on these locomotives and when these were completed. The 
Railway Board have given the following information: 

"First series of tests carried out by the Researoh, Designs & 
Standards Organisation for a quantitative analysis of the 
riding qualities of the WAM 1 locomotives with suspen- 
sion system as originally supplied with the locomotives- 
Tests conducted in March, and April, 1962. 

"Second series of tests conducted by the Research, Design & 
Standards Organisation for a quantitative analysis of the 
riding qualities of the WAM-1 locomotives with different 
suspension systems--Tests conducted in December. 1982 
and January, 1963. 

"Tests conducted by the Research, Designs & Standards Orga- 
nisation to assess the riding qualities of WAM-1 locomo- 
tives fitted with softer springs, on nominated main line 
sections of South-Eastern Railway, under monsoon condi- 
tions-Tests conducted in October, 1966." 

2.51. The Committee called for copies of the correspondence ex- 
changed with the Commissioner for Railway Safety on the question 
of increasing the maximum permissible speed of the WAM W m o -  
tives. The following excerpts from the annual reports of the Com- 
missioner of Railway Safety give a complete account of the develop- 
ments in this regard: 

"Raising the speed of WAM-1 A.C. Electric Loconotir;es: The 
Indian Railways imported 100 Electric Locomotives of 
Class WAM-1 A.C. from Messrs Group of Europe. They 
desired to run these locomotives at 60 miles per hour to 
haul passenger traffic. The question of raising the permis- 
sible speed of the WAM-1 Class A.C. Electric Locomotiv61 
(supplied by the Messrs Group of Europe) operating an 
the ElecMAed Sections of the Easten and South-Ea6tcm 
Railways came up for consideration of tbe Railway b~ 
pectorate during the year under review. 

"These locomotives which were originally authorid to 
rate at speeds up to 96 Km. p.h. (60m. p h )  by tbe R6. 
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march, h d g n  and Standards Orgctoloetion of the Railway 
Board, bad to be restricted to a speed of f35 Kmph (a 
mph) only, by the Additional Commissioner of Railway 
Sdeb', East- Circle, Calcutta, as the riding charocte* 
tics of these locomotives at speeds in excess of 65 Kmph 
(40 mph) were found unsatisfactory. To improve the 
riding quality, the original springs of the 1ocomotf.res were 
Proposed to be changed under instructiw trom the Rail- 
way Board. 

''The Additional Commissioner of Railway Safety, Eastern 
Circle, who travelled on the foot-plate of one such loco- 
motive, fitted with new springs at speeds up to 103 Kmph, 
f0md that although there was a distinct improvment in 
riding, the 'rail joint effect' was pronounced on stretches 
where Joints were low (which low joints are normally 
encountered) and at speeds above 96 Kmph vertical oscil- 
lations appeared to be excessive. This Inspectorate there- 
fore did not permit any increase in speed over 65 Kmph. 
It was recommended that intensive tests be conducted 
during the monsoon of 1966 on specially selected bad 
stretches of Electrified track and the results should be 
forwarded to the inspectorate to enable a reconsidera- 
tion." 

"In para 17(b) of the Annual Report for the year 1965-66, it 
was stated that this Commission was unable to agree to 
the increase in speed of the 100 electric locomotives of 
type WAM-1 impofted from Europe beyond a speed of 66 
Krnph. However, when the Railway approached this 
Commission for higher speed it was recommended that 
results of intensive tests to be conducted during the 
mollsoon of 1966 on specially selected bad stretches of 
electrified track should be forwarded to this Commis- 
sion. Since the Railway Board were keen to run these 
locomotives at  100 Kmph (60 miles per hour),, the Corn- 
missioner of Railway Safety was invited for a meeting in 
the office of the Railway Board on 27th July, 1986. In 
this meeting, the Railway Board conveyed the impres- 
sion that there was nothing much wrong with these 
Iocomotjves, but if the locomotive gave rough riding at 
any location, the gpeed of the locomotive could be res- 
tricted suitably in these stretches. 

y t  was made clear to the Board that in the opinion of this 
ComMion,  the inherent defect lay with the locomotive, 

.s it reacted sharply to track m@arities, 
,,,hic. frregumtia are a normal feature on Indian Rail- 

@ -t 08 the ~ocomotive ~hould, therefore, 
-ve attention. It was emp- that having 
-tad p r w p l e  th recommendatio~ of the Padfk 



Lowmotive Committee of 1538 in regard to *the design and commissionin of new locomotives, the Railway 
Board should not Bd epart from it  in this case, particularly 
in view of the fact that these locomotives have had a 
'history' of rough running even at speeds lower than 
the maximum for which sanction was being sought from 
this organisation, despite the fact that a certain amount 
of improvement was effected by changing the original 
springs. 

"Notwithstanding the advice of this Commiseion the Rail- 
way Board deciored in December, 1966 to sanction the 
running of the WAM-1 Electric Locomotives at 100 Kmph 
(60 miles per hour) based on certain speed trials carried 
out on the Eastern and South Eastern Railways and cer- 
certain instrumental trials on rundown stretches of track 
on the South Eastern Railway in October, 1966. The 
speed trials conducted on the South Eastern Railway 
showed unsatisfactory running at speeds round about 
80-82 Kmph. In fact the Engineers of the Railway 
accompanying these trials recorded that on the Anal run 
on the Down line between Chandil and Punrlia a t  a speed 
of 80432 Kmph. the recurrence of bouncing of the WAM- . 
1 locomotive was so frequent and so persistent that on 
reaching Purulia apprehensions were e x p r d  as to 
whether anything had gone wrong with the locomotive, 
which was visually examined for broken parts, if any. 
Since nothing was found broken on the locomotive, the 
trial was repeated over the same section with a WAM-2 
locomotive, which negotiated the section satisfactorily. 
It may be noteworthy that while this Commission p a d  
WAM-2 Electric Locomotive as satisfactory for 60 miles 
per hour, i.e., 100 Kmph. they could permit only 65 Km. 
p.h. for WAM-1 locos on account of their inheremt defects. 

"The Mechanical Engineering Report in which the results of 
these instrumental trials have been incorporated wes 
noted that while the performance of the WAM-1 locomot 
tives with new springs could be considered as satisfactory 
on well maintained main lines, for track conditions which 
obtained in Rajkharswan yard the Research, Designs and 
Standards Organisation had recommended a speed r e s t r b  
tion of 75 Km. p.h. whereas other main line locomotiver 
nrch as the WP type could I'W through this yard without 
arly such restriction, i.e., at the maximum permtsefble 
speed of the WAM-1 locomotive and this arpect wm Pg.in 
brought to the nofice of the Railway Board in February, 
1967 for the consideration, Nevertheleas, the Railway 
Fkmd in exercise of their over riding powerr, authorbed 



the Railway Adm~t ra t io l l s  to operate them locomotives 
'at the makimum speed of 100 Km. p.S. 

"This development could net but be viewed with great con- 
cenr by the Commission of Railway Safety, and in consi- 
deraeion of the fect constituted a potential hazard to the 
safety of the travelling public and may involve heavy 
death roll the matter has been brought through a special 
Memorandum to the notice of the Central Government in 
the  ini is try- of Tourism and Civil Aviation which controls 
this Commission, with the suggestion that (i) an impar- 
tial expert body like the 'Pacific Locomotive Committee' 
of 1938 be set up to investigate into the operation of WAM- 
1 electric locomotives at  the high speed sanctioned by the 
Railway Board along with the question of purchase of 
these locomotives with special reference to specifications, 
inspections before and after import, trials at the designed 
speed, etc. (ii) in the event of an accident involving these 
locomotives, an inquiry into the same be entrusted to a 
Judicial Court as this Commission have already expremed 
their apprehensions on the suitability of this class of loco- 
motives in their present form for speeds higher than 65 
Km. p.h. and it would, therefore, not be appropriate for 
an Oilicer of the Commission to hold a statutory inquiry 
in this case. 

"It may be pointed out that a derailment usually takes place 
due to a combination of defects in the vehicle and in the 
track and for this reason the experts treat those two i t e m  
as the two parts of the same machine for el3ciency and 
safety. Unless, however, these shortcomings show u;, 
simulteneously, an accident may not take place. Thus 
when certain inherent defects are h o w n  to exist in a 
locomotive, no complacence should be entertained just 
because no derailment has taken place for some time or 
certain officers found no fault with the engine during 
their test runs." 

"Consequent on divergent opinions, as between the Railway 
Board and the Commission of Railway Safety, on the per- 
formance of Bo-Bo 25 K.V. AC. electric locomotives, im- 
ported from Europe, for the Northern, Eastern and South- 
Eastern Railways-outlined in paragraph 37, Chapter VI, 
of the Itaport on the Working of the Commission of Rail- 
way Safety for the yoar 196867-the Ministry of Railways 
requisitioned the services of Messrs Rendel, Palmer and 
Tritton, Consulting Engineers, London- 

'SL, investigate and report if the WAM-1 class A.C. electric 
~ ~ t i v e a  fitted with softer springs could, from the 



point of view of safe running, be permitted to operate 
on normal main line track of the Indian Railways at 
speeds of 105 kilometres per hour'. 

L * * * 
"Accordingly, a Team of two Engineers of M e w s  Rendel, 

Palmer and Tritton visited the Eastern Region in Sep- 
tember and October, 1967 and carried out extensive 
inspections and tests. Based on detailed investigations 
and trial runs carried out by the Team on the Eastern 
and South-Eastern Railways, the Consulting Engineers 
made the following observations and recommendations in 
their 'Report on the Riding Qualities of WAM-1 A.C. 
Electric Locomotives!' 

"The Locomotive: With the present soft suspension springs, 
the locomotive riding is considered acceptable upto a 
maximum speed of 100 Km. p.h. where track conditions 
are suitable for traffic at that speed, subject to the 
following provisos: 

(i) A high standard of inspection and maintenance of 
friction dampers is maintained, with monthly inspec- 
tions of these parts on all locomotives of this type. 
Febric friction pads are rqlaced before rivet heads 
are exposed, and guidance is given to staff on con- 
demning limits for these pads. 

(ii) Lateral hydraulic dampers are fitted to all locomotives 
on passenger working.. . .Arrangements are made for 
periodic checking on a test rig of these hydraulic 
dampers. 

(iii) Continued vigilance is exercised over the observance 
by drivers of all speed limits imposed on the track. 

(iv) Suspension springs should not be manufactured from 
Silicomanganese steel 'black' bar as the dynamic 
stress ranges on track not in best condition, are above 
the desirable limn for 'black' bar. For springs manu- 
factured from Silico-manganese steel ground bar, ran- 
dom dynamic stress cycles above the desirable limit 
occur on track not in best condition. A high atandard 
of manufacture of these springs should be maintained 
through stringent inspection. 

(v) . . . .A modfficatian to the extant design of 'Friction 
Dampers' to incorporate a longer spring would be 
beneAcia1." 

"The Track: The track and formation drainage in the cutting% 
and station yards seen during the b i t  of the Team ir not 
upto the standard 'for the heavy trafIIc carried' and the 



maximum speed envisaged 'this matter should be recti- 
' fied before June, 1068. . . . ' 

!'The speed of 100 km. p.h. already authorised on certain 
sections may continue with necessary restrictions provid- 
ed track improvements-increasing sleeper density by 
June, 1968, relaying of 90 lb. raila with 52 kglm rails by 
March, 1971, and making up the depth of clean ballast 
below sleeper to 25 cm. minimum-are carried out. 

"The maximum running speed of WAM-1 locomotive should 
not be increased to 105 krn.p.h. until 'the track improve- , 
ments' as suggested 'have been completed'. * * 8 * 

"The Commission of Railway Safety conveyed to the Rail- 
way Board its considered views on the Observations .and 
Recommendations made by the Consulting Engineers 
and desired to be advised on action taken regarding 
improvements suggested both in respect of the WAM-1 
locomotive and track maintenance standards. The Rail- 
way Board intimated that such of the Recommendations 
of the F'irm as were found acceptable have b n  imple- 
mented. 

T h e  Commission of Railway Safety has not received any 
adverse report on the riding quality of the WAM-1 loco- 
motives since the Railways carried out the recommenda- 
tions made by the Consulting Engineers. The Commis- 
don, therefore, considers that these locomotives are fit to 
run at 100 km.p.h. over such sections where they are 
permitted." 

252. Tbe Committee are not very bappy witb the perforumnee 
of imported WAM-1 locomotives. 160 of tbesa  motives were 
prvebusd from r tbm in Europe and eommJuiOadd from 1- 
onwuda Tlrougb tbese locor were deJcned for r speed of 1U kilo- 
metres per bow on kvel and Upbt grndianb, safety conridentiens 
made it neca~urp to rartrict tbek speed for r long time. In fact 
the locomotive was ik&&dy chued from r firm in Enrope and 
corn- from 1- onwards later the speed had to be restricted 
to 40 mibr psr bow (a per Baur) dm to wlut the A d d i t i d  
CommLuioner of W w a y  Safety described aa "poor nmning on main 
line back." Eartanrfve trt.ls with &e locomotive had to be conducted 
b y t b e ~ , D d g n . a d S t . a n d u b ~ t & n o f t h e B . U w a m  
werrpsriodettaurysurfmmI962to1S6S. A s r d t o f L b s r a ,  
subst8atU mmuhatloar were rrmrds to the loeoaaotivcr by c b u U i y  
fhsorlllnrl-+daDodlf;llity other r~rper~don rttarbrsmb 
witb 8 d.rr trp gplperrPinl itn riding clmmctdBtkr StiU the corn- 
mlulaaer d P;cttrrry Sarety m4 rc,luw~t to pdlarit bllCbrr 



spesds up to 188km. p.h. at which the RalSPnry sbwgbr'tg operate 
them in view of what he characterisd as the "history of rough run* 
ning" of the locomotive "even at speeds lower than the mutimum 
for which sanction was boinf sought." Notwithstantking M a ,  Q e  
Railway Board decided to operate these locomotfves at thJs sped- 
a decision which the Commissioner of Reilway Safety described as 
"a potential hazard to the safety of the travelling public." It WM 
only after a team of foreign consultants was called in to inspect the 
locomotives and they cleared them, subject to certain modific.tionn 
in the locomotives and improvements to be effected in standards 
of its rnaintmmme as we?! as the conditions of the tnck,  that the 
controversy betwet& the Railway Board and the Commissioner of 
Railway Safety was ultimately resolved. 

2.53. The Committee have reasons to apprehend that the opem- 
tion of these locomotives might entail substantial cost to the Wil- 
ways. The Report of the consultants calls for the provision ad 
lateral hydraulic dampers, a change in the design of friction dam- 
pers, s high standard of their inspection and maintenance, use of 
better quality springs, besides substantial track improvements. 
Apart from the cost, certain safety considerations would also appear 
to be involved, as one of the conditions stipulated by the consul- 
trants is that "continued vigilance should be exercised over the 
observance by drivers of all speed limits imposed on track." 

2.54. The Committee would like a comprehensive and indepen- 
dent investigation to be made into the circumstances ander whicb 
the purchase of such defective locomotives was made. The invtati- 
gation shwld be to ascertain when the defects in the locomotives 
came to notice, whether adequate action was taken to stop further 
supplies after these defects were noticed or  to obtain rectilkation 
of the defects and what it is going to cost to ensare compliance 
with the conditions stipulated by the consultants for the operation 
of t h e  loeomotives at higher speeds. It would also be necMaary 
to examine how best operational procedures could be iapFaWa in 
the Baitways operating these locomotives so RB to e a a v e  tlrt tbe 
safety of the travelling public is not jeopprdised. 

Overall positioe of utilisation of electric and d i d  locomotives. 

2.55. The Committee drew the attention of the representative8 
of the Railway Board to the observations made by the Study Team 
of the Administrative Reforms Commission that ''the output of 
diesel and electric loconrotives is low". The Study Team had a h  
drawn attention to the high percentage of electric engines under 
repairs in certain Railways, "the multiplicity of types of ekctric 
engines and consequent maintenance problemsn and certain ''design 
defacts" in locomotives imported from one country. Tb 
trthra of the Railway Board stated that MI far a8 im@ alsotrlc 
locombtives were c o n c e d ,  they had "Seething troubb wdYr al- 



811 the new looomotives and other new stock when they were 
rewive&'' For instance, in the Japanese locomotives, there was 
trouble with the springs. After modification of springs, they were 
ceMM flt for nsnniag at 100 Km,ph. In regard to engines manu- 
fectufed in the CLW, they had difficulties mainly with indigenous 
items like COsllpressors etc. Previously these items were imported. 
Difaculties arose when they tried to develop them within the coun- 
try. These failures had since come down but certain items were 
exma now giving trouble in spite of the fact that the _ fndigcnous 
manufacturers had taken them up 1-112 to 2 yeare back. 

2.56. The Committee called for a list of electrical loco failures 
separately for imported locos of WAM class and CLW inanu- 
factured locos. The. Railway Board have accordingly furnished the 
following dgujrcs of loco failures: 

WAM WAC; TOTAL 
5 5 48 103 

2.57. In a further note on this subject, the Ministry have cata- 
logued the major defects noticed in various types of imported and 
indigenous electric locos and the action taken to rectify them. The 
statement is at Appendix IV to this Report. 

2.58. The Railway Accidents Inquiry Committee (1968) made 
the following observations about failures of diesel and electric 
engines: 

"Failures of diesel and electric engines: The kilometrage per 
diesel engine failure during 1967-68 on some of the Rail- 
ways was about 1.2 lacs on the broad gauge and about 69 
thousand on the metre gauge. The largest number of 
diesel engine failures were due to defective material on 
both the gauges. The kilometrage per electric engine 
failure during 1967-68 on the Eastern, the Northern and 
the South Eastern Railways were 82,397, 31,974 and 
1,08,986 respectively. These p e r f o n p n ~ .  are obviously 
on the low side. The need for efforts to<.improve the 
performance of diesel and electric en- is, thus, 
clearly indicated." 

2.69. The Committee pointed out that a special t&* of engi- 
neers under the EBlciencg Bureau of the Railway ~oord:had made 
a comprehenuive study of the economics of electrification vis-a-vis 
djemlbm, T ~ Q Y  hod come to the concl~oa that on a zoection 

grdbnb roryiaq upb 1 in 1MO, a di@ dr electric locomotive 
should giw an output d about 790 kilometres pes dog per engine 



on line and this should be the objective to be pursued by *e Rail- 
ways. The representative of the Railway Board stated that the 
utilisation of the engines was improving gradually and in fact in 
some sections, it had exceeded the targets laid down. Howe.ver, 
the attainment of this target depended upon the availability of 
t r a c  on a particular section. Therefore, where the t r a c  das i ty  
was low, they had still to come up. 

2.80. The Committee called for a note showing the targets and 
actual performance of electric locos on the elertrified sections of 
various Railways during 1968-69. The Railway Board have indicated 
the position as follows: 

Performance o f  locos 
Kilometresf day locornofroe on lrrtt! Lpood). 

Railway C E N SE SE 
Target . 140 420 355 200 315 

Actual performance in 1968-69 135 351 262 174 284 

2.61. The following table shows the engine kilometrage achieved 
on different gauges for diesel as well as electric traction during the 
three years ending 1968-69: 

196667 -- 1967-68 - -- 1968-69 
BG MG BG MG BG MG 

Engine Kms. yer 
engine day on line. 

(i) Diesel . 314 229 324 245 322 250 

(ii) Electric . 248 188 259 251 277 258 

2.62. Explaining the reasons affecting utilisation of electric 
locos, the Ministry have stated that "the targets for engine utilisa- 
tion are fixed taking into consideration the special features and 
limitations on each Railway. 

"On the Central Railway-Bombay Division, goods train 
movement is afEected by heavy passenger and suburban 
services, by the very heavily graded Ghat sections towards 
Poona and Iga tp r i  and also by short runs." 

''The electrified section on the Southern Railway is relatively 
short and a single line section and heme engine utWation 
is reduced. 

"Operation on the South Eastern Railway is hampad  by 
heavy gradients, restrictions on b p e e b  of cwhh old 
types of spedal type wagons and very short haub between 
tennfnals. 



"bn Eastern Railway performance was frequently affected by 
OHE the& and civil disturbancw. 

"On Northern Railway only one Section between Mughalsarai- 
Kanpur has been electrified and hence there is consider- 
able detention at terminals awaiting loads." 

2.63. The Railway Board have added that the target of 700 kilo- 
metres(day~1ocomotive on line is a longterm objective to be aimed 
at by the Railways for certain double line BG sections with gra- 
dients upto 1 in 200 with very heavy density of tramc and not for 
all sections in general. 

2.64. The Committee find the position in regard to utilisation of 
diesel and electric locomotives unsatisfactory. A special team of 
engineers under the EIRciency Bureau of the Railway Board had, 
after comprehensively e r d n i n g  the question of utilisation od 
these locomotives, come to the conclusion that these locomotives 
should give an output of about 700 kilometres per day per engine 
on line. The Eailway Board have taken this to be a goal to be 
achieved in the distant future. In the meanwhile, even the rela- 
tively modest targets that they have set have not been achieved. 
The data about engine utilisation available to the Committee abows 
that the highest kilometrage per engine day on line has not 
exceeded 324 in respect of diesel and 277 in respect of electric 
locomotives upto 19-69. In the Committee's opinion, this consti- 
tutes gross underutilisation of costly assets acquired by the 
hihvaya 

2.65. A major factor affecting the utilisation of these locomotives 
wems to be the high incidence of engine failures. Tbe data 
furnished to the Committee shows that both imported and indige- 
nous locomotives developed major defects or caused didacdties in 
maintenance. The Railway Accidents Inquiry Condttee (1968) 
which investigated the position comprehensively came to the eoa- 
elusion that the performance is "obviously on the low side" and 
efforts for its improvement are uclearly indicated." The Committee 
would like the Railways to establish procedures for edacient maim- 
tenance throagh intensive supervision and better training of the 
operating and maintenance crew. 

2.W. The very low rate of utilisation of these locomotives also 
indicates that schemes for dieselisation and electrification of rootea 
and ssrvicss are not being examined with adequate cam. As these 
schemw call for heavy cmpital outlay, the Railway Boud would do 
well to the procedruss for their examination Tbe Bailways 
hrve been in the red pow-for four ysus  successively and, with 
their rarsrves a b w t  depleted, the meed for drrrunr,psch in 
embuking on scbemea invdviag bmvy capital o d w  asedr no 
ampbds. 



Audit Patwaph . . 
2.67. Forty seven Metre Gauge Parcel Vans built by the 

Integral Coach Factory against the Rolling Stock Programme of 
196203 and 1963-64 were received by the Southern Railway during 
the period from March, 1966 to June, 1966 for use of Metre Gauge 

-sections of the Railway. As the dimensions of these vans differed 
from those of the existing stock, sanction of the Additional Commis- 
sioner of Railway Safety, Bangalore for putting them .on line was 
obtained in April, 1966 for running these Parcel Vans on various 
M. G. Sections of the. Southern Railway at a maximum permissible 
speed of 75 kmph. While 21 of these Parcel Vans were moved in 
June, 1966 for running on North M. G. Sections, 25 Parcel Vans 
were pressed into service. on South Metre Gauge at the speed of 
75 krnph. only in May, 1967 i.e. after a delay of one year. 

2.68. The commissioning of these parcel vans was linked up 
with a proposal to increase the speed limit of A. C. Locos to. 80 
kmph. on the electrified section of the South Metw Gauge system. 
This proposal was awaiting the approval of the Reseamh, Design & 
Standards Organisation and Railway Board and even at the time 
these vans were pressed nto service (May, 1967) approval of the 
competent authority was not received for authorising a speed of 
80 kmph. The maximum permissible speed on the entire metre 
gauge system including the electrified section does not exceed 75 
kmph. even now (January, 1969). The delay in pressing the vans 
into service was, therefore, avoidable. 

2.69. Thus, 25 Parcel Vans, manufactured at a cost of Rs. 28.09 
lakhs were not utilised for a period of one year, entailing both 1- 
of revenue and payment of dividend to General Revenues amount- 
ing to Rs. 71 thousand without deriving any benefit. 

[Paragraph No. 41-Audit Report (Railways), 19691 
2.70. Explaining the reasons for the dimensiona of the new par- 

cel vans manufactured by the Integral Coach Factory exceeding the 
permissible moving dimensions, the Railway Board have stated in 
a note submitted to the Committee that "due to variations in lengths 
the assembly jigs had been modified. The first lot of shells turned 
out from these jigs were observed to have the body ends curling 
upward beyond the body blobitex by about 15 to 20 mm., thus Qn- 
fringing the maximum moving dimensions at roop level under un- 
loaded conditions by the corresponding amounts. The membly 
jigs were modified to obtain shells to correct dimensio~~l fix the 
later builds. . . . Permanent condonation from the mmpetent 
authority uiz. Additional Commissioner of Railway Ebfety, Bra- 
galore was obtained for the deviation that took ph&" 



2.71. The Committee were given to understand by Audit that 
out of 25 vans only 13' were affected by the change in dimensions. 
They, therefore, enquired why the remaining 12 vans were not put 
into seryice without delay. The Board have stated that this was 
not done because these vans were also presumed to be infringing 
the maximum moving dimension at roof level. 

2.72. Asked to state the reasons for the delay of over one year 
in putting the vans'into service, the Board have replied that "the 
question of utilisation was inter-linked with the question of speed 
on Madras-Villupuram section. Pending final decision by Research 
Design and Standards Organisation about the proposed increase of 
speed on this section the vans were not pressed into service as the 
normal flow of parcels t r a c  in the South makes the utilisation im- 
possible even by reducing the pay load (if the Madras-Villupuram 
section is excluded), as the. entire trafRc is from and to Madras 
Egmore." 

2.73. To a further question if the speed limit had since been 
increased, the Board have replied that it continues to be 75 kmph. 
as before. 

2.74. The Committee a n  not convinced by the explanation 
given by the Etaidway M r d  for the delay of one year that took 
place in commissioning 25 parcel vans (cost Rs. 28 lakhs) on South- 
ern Bailway. Thse vans formed part of a lot of 47 vans supplied 
by the Integral Coach Factory. While Zl of the vans supplied were - 
copunisaioned almost i d i a t e l y ,  these 25 vans were held d 
for a year on the gmund tbat their commissioning was inter-linked 
with a proposal to increase the maximum permissible speed on the 
Madras-Villupuram section to 80 Kmph. This proposal has still not 
been approved, but in the meanwhile the vans have been put on 
the line and are b e i i  run et speeds of 75 Kmph. It is not dear 
why the Railway Admidstration could not have done this earlw, 
particularly as 21 such vans bad been commissioned by them at this - speed almost immediatsly after they were supplied. 

2.75. The Committee would like the Railway Board to take 
steps to ensure that costly rolling stock acq~ired by the Railways 
is put to the best possible use. Non-utilisation or inadequate utili- 
sation of these m t s  deprives Railways of much needed earnings 
on tbe one hand, while creating a liability on the other for payment 
of dividend to the general revenues. 

27a bddeatally the Cemmittes note from the information 
furairhed by Audit in t h b  eatn tbat 3 of the 17 vans in£ringe the 
~rarcribed dhnearlarr in respect of height. T h y  would like to be 
informed whether this factor would interfere with their use if tbe 

limlt d tnLar om the dothitied section is reised to 80 Kmph. -.. . --- -------- --. 
*Aocording k<nf-ation subsequently fumWI.d by wdit, only 

three vaas ia~~inged 



74 
Central BPIIway-Non-c0rnp1etion of facilities for salt tradac at Uran 
Audit Paragraph 

2.77. Development of salt trade along the West Coast was one of 
the main considerations on which construction of Diva-Panvel-Uran 
Railway line was sanctioned in May, 1M1 at a cost of Rs. 3.05 crores. 
The line was completed and opened for goods traWc in January, 
1966. 

2.78. The estimate included an arterial siding from Uran to Mora 
Bunder, costing Rs. 9 lakhs to cater to the needs of the tramc from 
salt 'pans located away from the Uran station from which salt has 
to be brought by country craft. On a suggestion by the Salt De- 
partment in 1W2, the proposed siding was extended by another 
1500 ft. as the site selected earlier could be reached by the craft 
only once in a fortnight during high tides. Some additional facili- 
ties such as wharf wall, a warehouse and loading ramps alongside 
the terminals of the siding were also provided for berthing and un- 
loading of country craft. Since these additional facilities estimated 
to cost Rs. 6.85 Iakhs were not required for loading of the salt into 
wagons, the Administration suggested to the Salt Department and 
the Salt Merchants Syndicate, who were the main beneficiaries of 
these facilities, to bear the cost thereof. As the question of appor- 
tionment of the cost could not be finalised, the work was stopped in 
November, 1965 after completing the earthwork and bridges at a 
cost of Rs. 9.5 lakhs out of the revised estimated cost of Rs. 12.5 
lakhs. 

2.79. Meanwhile, while the tramc from the salt pans situated 
around Uran Station is brought to the station by road, the trafic 
from aalt pans located away from the area remaihs untapped for 
rail tramc. A major portion of this traffic moves by country craft 
to Chandni Bunder siding for the purpose of onward movement by 
rail. 

' paragraph No. &Audit Report (Railways), 1989.1 

2.80. The Committde enquired about the total annual production 
of salt in the ama served by the new Railway line and the quantum 
thereof moving by Rail and other means of transport. The Railway 
Board have stated in a orrritten reply that the annual productfon of 
ealt in the area served by the new railway line and the hinterland 
is about 1.40.000 tonnett. In the year 1968-69 a tstal of !lS,648 tam- 
were mwed by rail including 30,258 tonnes hmn Chandni Bundar, 
Thana, 22,429 tonnea from Uran railway atation and 2,958 tonne6 



from Pannel, The balance production of salt, excluding that con- 
sumed locally, amounting to about 70,000 tonnes is moved by coun- 
try crafts to the ports and hinterland of Konkan, Kanara and Kerala. 

2.81. To a question as to the quantum of salt traffic that was ex- 
pected to be attracted to the Railways by the provision of the arte- 
rial siding and how it was at present moving in the absence of the 
slding, the Board have stated that, in addition to the salt trai'lic now 
moving from Uran and Panvel on the Diva-Panvcl-Uran Section, 
:tboitt 1,000 wagons (approx 28,000 tonnes) of salt traffic per m n u m  
I S  expected to originate on thc siding at Mora Bunder when it is 
commissioned with wharf and other ancillary facilities. I t  is now 
!)cing movcd by country crafts to Thana and boolied by rail frorn 
Chnntlni Bundcr siding at 'I'hana. Therefore no salt traffic in the 
awn remains untappcd for nlovemtnt by rail. 

2.82. During evidence. thc Committee enquired whether the Salt 
L)rya~-t.ment werr consulted about the location of the siding and the 
!i!icb!y need for other facililits alongside the terminals of thc siding. 
Tile wpresentutive of the Board stated that when the traffic survey 
was untlcrtaken, both the Salt Department and the Industrj were 
cousultcd. At that time thcy thought that the jetty mould not be 
needed as they would bring the Salt in country crafts to the rail- 
head for loading. The need for provision of additional facilities 
was brought to the notice of the Railway b?. the Salt Commissioner 
i n  .4ugust, 1962. 

2.83. Thc Committee enquired why the Railways did not insist 
o n  it prior agreement between the Salt Department and the salt 
merchants on the question of apportionment of cost of facilities to 
hc providt>d at the siding before undertaking construction. The 
13oard have in a note on this point stated that the earthwork was 
commenced on 2nd February. I963 and the bridges on 23rd May. 
1%3. At the time of the commencement of work on the siding it 
\:.as not known that additional facilitit,~ like wharf. ramps and ware- 
liousc \\-auld be rtaquircd by the  Salt Merchants6alt Department 
:IS these facilities were not normal facilities required by the Rail- 
ways. Similar facilities at Chandni Buntler. Thana had been pro- 
vided at the cost of the beneficiary parties. I t  was therefore. taken 
for granted that these facilities would be provided by Salt Mrr- 
ch:ints 'Salt Department, before the siding was completed. 

2.84. The representative of the Board added during evidence that 
the  Salt Department were prepared to meet upto 66 per cent of 
the cost and the remaining 34 per cent was to be met by the Salt 
Mwchants. The latter were, however. not willing to pay the share 
in a lumpsum. Pending a settlement and also because of the need 

effect economy in expenditure during the emergency caused bp 
Paki~tani aggression, it was decided to stop further work on the 
siding. 



2.85. The Committee enquired why in the absence of an  agree- 
ment between the concerned parties, the Railways continued work 
on the siding for as along as 3 years. The Board have stated t h a ~  
there was no reason to suspect that the Salt Department/Salt Mer- 
chants would not bear the cost of the additional facilities particu- 
larly when similar facilities at  Chandni Bunder, Thana had been 
provided at the cost of the Salt Department. In view of this and 
the fact that the construction organisation was already functioning 
in the area to execute the work on the main line, the railway pro- 
ceeded with the work on the main line. Though the Railway had 
been ascertaining from time to time from the Salt Department the 
progress made in regard to the bearing of the cost of these nddi- 
tional facilities. and the Railway Board too had taken up the inatter 
with the Ministry of Indust:.y and Supply, i t  was only in November. 
I965 that the  latter advised that construction of these facilities 
shculd be postponed. 

2.86. Audit have offered the following commrnts In this regard:-- 

"The work on the provision of an artrial siding was com- 
menced in February? 1963 whereas the Deputj- Con~mis- 
sioner Salt Department had approached thr  Railway hd -  
ministrauon for the provision of additional faciiiti~s likc 
wharf. ramps and warehouses in August, 1962. The Rail- 
\cay .Idministration was thus awarc at the timc of the 
commenc~.ment or' the work that adtlitional faciii!~~ss i:.~~nlcl 
ix required by the Salt Merchants Salt Drparl~nct,t : > : i  ! 
thlxreforc they could have insisted L I : ~  ,:I a ~win2- :~grrc.!::ri:! 
between the Salt Department and tllc Sai! merchants on 
;he question of apportionment of thr  atlditional Eacill:ies 

he provided at the siding befort startin;: the \kr!il-h. Thc 
Railway Atln?inistration was aya re  as early as M:rv. 1964 
that Salt merchants were not agreeable to share the cost 
of the construction of these additional facilities with the 
Salt Department but they continued to do the work in the 
absence of an ap-crrement with the concernc?d parties. It 
was only in November. 1965 when an rxpenditure c , f  Hs. 9.5 
lakhs had been incurred on the work that the con511 uction 
of the siding was stopped In virw of all this, the continu- 
ancp of the v n r k  for corer 3 years without forn~al R ~ I ' C C -  
mcnt regardmg sharlng of costs is not lustiflerl If the 
Railway Administration had insisted on a orior agreement 
on the question of the apportionment of  the cffit of the 
additional facilities before commencing of thc work o r  
stopped the work in the earlv stage when lhev came to 
know that no aveernent was in sight between the parties 
concerned. blocking of the capital of Rs 9.5 lnklw in nn 
incomplete work and consequential loss would have been 
avoided." 



2.87. T>e Board have, in reply to the  above, stated as foilows: 
"In May, 1964, Deputy Salt  Commissioner advised the Railway 

that the Salt Department was negotiating with the Salt 
Merchants for sharing the cost of the additional fxuitics.  
Again in April, 1965, the Deputy Salt  Commissioiler ad- 
vised the Railway that the Salt Department was exploring 
the ways and means of realising a portion of thc cost of 
the p~wpostd facilities from the conoerned bcnuficiary: 
licences. Meanwhile, the matter had also been t:tken up 
by the Railway Board with the Ministry of Indusky and 
Supply. The latter, however, stated on 5th Nbvclnher. 
1965 that due to the emergency, i t  had been decided to pr~st- 
p,)nct ~ h c  construction of wharf, ramps ancl wart.no;lses. 
Thc work on the sidinq was stopped immediaieiy thcre- 
after. As there was no reason to suspect at any st 3 g e  that 
the cost of thc additional facilities would nnt be borne 0). 

the  Salt Department/Salt merchants, the Railway pro- 
c.ccdtd with the work and the first indication of ~ h t ,  dcci- 
sion to postpone the  work was given only in ?r'-.ver.~ber. 
1965 anfl the work was accordingly suspended." 

2.88 Asked nbcut the present posltlon In the matter. the jcpreseq- 
~ : I : : \ ~ P  of the Ralln.a\. Board stated that a meeting was held w1t5 :he 
Mlnlstrv of Industrial Dcvclopment on 30th September. 1969 a t  n hlch 
the fn!lnwin~ decisions \yere taken: 

(. Scope of 1111.  facll~tlc~s should hc rcd~rcrd to the  barfst n;inl- 
mum a n d  thp c o ~ t  rc~ducetl; 

( i i )  Rcduccd c ~ s t  o f  the, \r-orii n i l 1  be borne by tile S:III i k -  
partincnt and the Salt Merchants Syndicate in the ratio 
of 66 per ccnt : 34 per cent. If the share of thc $a;; A k r -  
chants t ! r ; ~ d s  Rs. 68.500 ivhich they have agrceri to 'war 
originally, the bnlanct~ tvill be reco\*ered from '!-,CX hy 
Salt Department, by levying a cess of Rs. 5 per Ivagon in 
consultation with Ministry of Finance till the amount in 
escess of Rs. 68,500 is recovered. The "Salt Depa r tme~ t  
will, howr\.er. initially pay to the Railways. the balzxc*  
of cost, which is ta be recovered by them from the FnIf 
Mvrchants Syntlicatc. 

2.89. To a question whether the Railways would insist on taking 
an advance from the Salt Merchants before restarting the work, the 
representative of the Railway Board stated that the amount of 
Rs. 68,500 would be taken in advance. 

2.90. The Board have further informed the Committee that the 
following facilities welp considered to be adequate to deal with the  
trafflc of 3 wagons a day as per the decisions t'aken in the meeting 
held on 30.9.1969. 



(a) a double sided jetty 140'x15' 
(b) a ware house 201x150'. 

The Salt Merchants Syndicate, while agreeing to the aforesaid deci- 
sions suggested that a larger jrtty \sf size 383x45' should be 11ro;rid~d 
This request is stated to be under examination. 

2.91. The Committee enquired whether the Railways had pre. 
pared a revised estimate of the cost of completion of the siding and 
when the project is expected to be completed. The Board have 
stated that the revised estimated cost of providing the siding is ap- 
proximately Rs. 12.52 lakhs. The remaining work on the Salt Sid- 
ing will take npproximatcly 6 months for completion after restarting 
the work. 

2.91. The work on the siding can. however, commence only after 
the revised pLans for the wharf wall, jetty etc. are finaliscd and 
approved by the Salt Department and the Bombay Port Trust. 

2.93. TO a question whether the earthwork was in  tact. the rc- 
presentative of the Board stated "some portion of the bank might 
have suffered--e\.en in existing old banks which may be hundred 
years old. we have to carry out minor repairs after every monsoon." 

2.94. The Committee note that work was co~nme.ired in Februnry. 
1963 on an arterial siding at Uran as part of the Diva-Panvel-Uraa 
Railway Project, for handling salt trade along the West Coast. The 
work was suspended in November, 1965 due to disagreement between 
the Railway and the Salt merchants as to the apportionment of cost 
of certain facilities to be provided at the siding. The line was 
opened to traffic in January. 1966 but work on the siding still r e m h l s  
to be completed for want of an agreement between the Salt Depart- 
ment and the Salt merchants on the question of apportionment of 
cost. 

2.95. The Committee note that the Salt Merchants Syndicate have 
recently agreed to certain proposals for the sharing of cost. The 
Committee would like the matter to be sorted out expeditiously so 
that work on the siding, the cost of which has gone up by about 
Rs. 3.5 lakhs due to delay in completion, is not further delayed. 

Northeast Frontier Railwa2--Provision of excessive facilities at 
New Cooch Behar station 

Audit Paragmph 

2.96. The Administration provided at *,err. Cooch Behiir station. 
a loco shed with ancillary facilities, a sofiing yard and reception and 
despatch yard in connection with the construction of the new B.G. 
line from Raninagar to Jogighopa. The facilities were provided as 
i t  was anticipateed that goods train would originate from and ter- 



rninate atathe station and for forming and breaking of the trains a 
shunting engine would be homed there. 

2.97. However, no goods trains terminated at  or originated from 
the station and as such neither the shunting engine was homed nor 
the facilities provided could be utilised. The total cost of the faci- 
lities provided at  the station whs Rs. 17 lakhs. 

2.98. The Administration explained (January, 1969) that facilities 
cln this seclion were initially provided on ad hoc antlcipat~on as ncl 
traffic survey was conducted and the project had to be completed in 
two working seasons. 

[Paragraph No. 49--Audit Report (k i lways ) ,  1969.1 

2.99. The Committee desired to know when the assessment of 
traffic prospects on this line was made and the basis thereof. The 
Railway Board have stated that the traffic prospects of the New 
Jn!paiguri-Jogighopa Broad Gauge line WW, decided in a meeting 
of the General Manager of thc  Railway with the Heads of Depart- 
ments in August, 1963. The assessment agreed upon at this meeting 
was that the intake at Khejuriaghat from Farrakka would I= a b 8 ) u t  
400 wagons, of which 100 wagons lvould be dissipated in the Silipuri 
area and 100 wagons uwuld be transhipped at Dangtal for destina- 
tions beyond Bongaigaon and th? remaining 200 w-agons would move 
between Bongaigaon and Jogighopa. While planning these facilities 
011 this section. the need for resiliency in meeting the possible t r ~ n i -  
port requirements at short notice in an emergency was also kell? !n 
vicn- in the context of the Chinese aggression in 1962. 

2.100. The Committtv enquired whether the traVic p:.os!-!tLc.:s 
rc~r~cwcd bcfore comrnolclng thr. xvork on provisior. of the facilities 
. . /  . .... \f.!~c.th(,r a n v  \r.orki were curtailed ac :I rcs:il! t !?~  : - ~ r b f  '!?e 
Hi3:i!.tl hart. stntcd that t h i y  rtl\riewed tht. !raffic prospects and ,,.v:s- 
~ i i  tjic follo~vi~ig projecti~n to the N.F. Railway in February, 1964: 

2.101. Tht- forecast w a s  h a s 4  on the asslu~lption that the Cen t~a l  
Httad T~te~isport Corporatio~l w1Il ta lx 100 :sn!gons from new Bongai- 
gaon by lioad and 50 wagons by ~ .~ \ -er inc  transport for Jogighopa. 
In fact, P'.F. Railway had asked fnr  mhancement of transhipment 



capacity at New Jalpaiguri but it was not considered necessary ,as no 
increase of transhipment at  New Jalpaiguri was anticipated and 
traffic was expected to move upto New Bongaigaon. The N.F. Rail- 
way daily. the traffic materialisation is of the order of 3 goods trains 
achieved till then was 50 wagons. It was considerrd that on that 
basis, 4 through goods and one work train would have to be run on 
that section. As no reduction in the number of trains was contem- 
plated. no curtailment in facilities was done at that time. 

2.102. The Board have further informed the Committee that, as 
against 5 goods trains and three passenger trains anticipated each 
\\-a?- d:lily. the traffic matcrialisation is of the order of 3 goods trains 
r,nd 2 passenger trains each way on an average. 

2.103. The Committee regret that the N.F. Railway incurred an 
expenditure of Rs. 15 lakhs on provision of certain facilities at New 
Cooch Behar station without carrying ont a proper traffic survey. 
The facilities created have remained unused as traffic has not 
lnaterialised on the scale anticipated. 

2.104. The Committee have commented upon sinlilar instances of 
avoidable expenditure incurred by N.F. Railway in paras 4.27 and 
4.34 of their Sixtieth Report (1W-69). The Committee note that 
instructions have since been issued by the Railway Board, in pur- 
suance of the observations of the Committee, reiterating the need 
for a thorough and realistic appraisal of traffic requirements before 
undertaking Capital works. The Committee would like these in- 
structions to be strictly complied with. 

Northeast Frontier Railway-Provision of avoidable facilities at 
Xew Domohani Station 

2.105. In August, 1963. the General Manzger of the  Administra- 
t i rw indicate6 that on the new B.G. Line i t  was suficient to pro- 
vide crossing stations at eveex?; 12 Kms. (D miles). ITowever, three 
stations namely. Jalpaiguri Road. Ncw Domot~ani :tnd Ke\v M:ryr.tn- 
guri were provided within a distance of 12 Kms., New 3omohani 
!,elnp locntetl 8 K n s ,  from Ja1;~aiguri Rnad :ind 4 Kms. from Mayan- 
, :~:.ri  R n a C  Ne:thc.r irere t 1 1 ~  rcirsons for prrwiding n crossing 
stati.:,~ a t  vari;ince with the g twl r :~!  decision rectrrded nor. was the 
approval o f  General hIanager ot!sined. 

2.106. The construction of New Domohani Station was under- 
taken In July. 1963 r;nd the work was complett*d In February, 1965. 
The  tati ion was openr-d for traffic in M a y  1965. -4 total wf 13 staff 
incluci~ng onr  Stat.on Master and 2 Assistant Station Masters were 
also provided at a total salary of bout Rs. 2.100 per month. 



2.107. As a result of a directive issued by the General Manager 
, , ]  Juiy, 1967, the provision of crossing station was reviewed and 
the station was converted into a flag station a year later in Sep- 
tember, 1968. For the flag station only one booking clerk and one 
porter at a total salary of Rs. 336 are required. Excluding the stn- 
tlsll building, platform and approach road, quarters for essential 
operating stafl and track maintenance staff, the cost of avoidable 
lacilitics due to provision of a crossing station came to Rs. 2.14 lakhs. 

'.136. The Administration explained (December, 1968) that  
Domohani is located a t  a distance of about one and a !ialf miles 
from the turbulent river Tecsta over which the largest bridge on 
the. B.G. is situatid callin!: f ~ : -  constant vigilance and protection 
and stabling lines were required, in the event of breaches uccurring. 
The al)ove commcnt does not relate to provision of additional tracks 
;inti the vigil over the bridge could apj~arcntly he kept even from 
;, flag station. 

2.109. The Administration also explained that aitcr the complc- 
tion of Farakka barrage there is likely to be a co~npletc change in 
:his pattern and movement ..rf traffic to North Bengal and Assam. 
I'rovisxw of signalling arrangements and excessive quarters at an 
~nccwnediatt station and posting of staff in anticipation of such a 
change in pattern of traffic was possibly not justified. 

[Paragraph Xu. #--Audit Report (Railways). 1969.1 

:! 110. Thc Committee desired to knmv on what considerations 
tlirt'c crossing statitms \vcbre prcr\.idcd at Jalpaiguri Road. Nen. 
I)rliuc~i~;m and Il'ev: Nanyayuri ctl~lirnry to tlir: instructions issued 
1 . 1 ~  1.h~ <;cmcr;~l hlana~c*r  in August. 1963. and cnquired \vhetller the 
r.eas.ms far proi,idinc ;I c.!.ossing stat1011 at Nc\r. Dornohan~ \rere or; 
!(TOIC!.  l'hc Hoard lia\,c* statcd in e nottb that the General blana- 
qsr's \.ic>;:- that i t  was I I C W ~ S S ~ ~ ! .  tn pruvicl(~ crossing stations onl? 
cavc,ry 8 11111cts \vas not in thc ~ > n t \ ~ r t .  o f  a nl;lt:ci.at;try order. I t  ivns 
only to c i ; ~ .  ;I gcrlc~rii1 ,qi~tic 1:rlt. !,rr Iocatiol: of ivayside station:; 
Sclr ~ t o r n ~ a !  c:;~c.ratior~al t;ic l~ties.  Tiw !ocnt!o!l \ii t ! x h  crossing 
>:;ii:<lIt had to i)c dc.c,:.itvl taliirlg I*:!!, :lee 1u:lt scave:.n! fnctors. The 
site for a crossing station at New Domc)hani was fist4 taking into 
~.~~nsitieratiou its proximity tci the  turl~alcnt river Twsta located 
' - 1  2 miles a\f.ay, and als;.) the inlportance nf the place. <'ons:clr:ri~!~: 
t i l t .  plm%!t~s l i i s : . : ~ ~  o f  t.hi.; rrr-c.r ~vhich had heen changing its course 
~ I I C I  c;111sirig dclmagc 10 the r;!iIway track or. ihc mctre gauge line 
~lftcn. the Rn:l\vay Aclrninistr:lticln felt it nclressary to  provide a 
clwsing sta?'otl at Nrw Domo:i:ln; as it \vould ;>:-ol.i.!c. f.icilitics for 
stailling matprial trait,?: in ti!.ilc of cmt,rgc3ncy during nx:iswn. On 
the- ma it^ mcstre gauge line also, there are two cn:ssing stations viz. 
S w e k  and Pilanshat on both sides of thr Twsta Bridge, the distance 
betwecm them being only 5 ICms. inc!:lding the length of the bridge, 
whereas in the case of this B.G. line, t h ~  distance is 8 Kms. including 
the bridge. 



"The decision to provide a crossing station at  new Domoham 
was taken at the time of the Final Location Survey in MayIJune, 
1963 by the Chief Engineer incharge of the  project. However, in 
this reach, the alignment adopted for the broad gauge was that 
surveyed earlier for a metre gauge line wherein a crossing stativn 
had been proposed at New Domohani. While there are  no records 
about the General Manager's specific sanction having been obtained, 
the General Manager was aware of this. as the question of provision 
of quarters at various stations, including New Domohani was dis- 
cussed at the General Managx's meeting with heads of d q a r t m e n t s  
on 29th June. 1964." 

2.111. To a question as to the reasons that prompted the Adm~nlb- 
tration to convert the crossing station into a flag station, the Board 
have replied that "a fkr  the General Manager's inspcction on 317: 
July, 1967 the matter was reviewed by the concerned Departmc:li\ 
and a decision was taken on 8th November, 1967 to convert t h ( >  
station into 2 flag station. This was done mainly to  cft'ect econoll?? 
to the maximum extent possible. The existing density of :he tr:.in 
service on the section viz. 3 goods and 2 passenger trains eac!~ tvay 
diii not make the crossing station an operational neclrssi:y." 

3.112. Explaining the reasons for delay in implementing ti:(> sf .>(~i. i~ 
11s 1v;is decision till Se?lember, 1968, the Board have stated that ti.' 

due to the time taken for preparation of the plans, getting t h m  
approved by the c,lnncrrned of'ficer.i 37-d oht:i3ning snnctioil of thc 
Additiunal Commi4oi1r.r. Railxv~y SAC-+y .  7'i:c hdditiona! Cornmi-- 
snner, Railura!, Safe4?-'s saw tic^^> was fiiidl? u11t:;nid on 91 ii S ~ i : t ~ l ~ i -  
hrr. 1968. 

2.113. On being informed by Audit t':i:,t Ihe flag statio:. l i : \ l i  :i;:;i:!; 

been reconverted into a ciossinc statlc.11 :i..c.f. 31s! Decc.m!,c:r. l:kit? 
thc. Committee asked for the reaso:ls f i t?  i.(:\.ers:ng the  eal lit.1. rlcc-r- 
sion. They are informed that srviou!: floo.l7 i n  t l ~ ~  'Yrcata I , ; I - ~ .  
caused breac!ws to the Railway c.mbankmen: (in 4th and 5th Ortubtr: 
1968. and traffic on the railway line was :uspentied till ?:,!;I Decclm- 
her, 1968. The line was opened tempor;?l.iiy f~ goods t!-;>!!i , I-,! ,  

35th December, 1968 but duc to severe speed restrictiol,.; l'r,cb 
capacity of the sanction was several\. restricted. For improi.i!ic thc3 
line capacity and also f!) r  allowing the hallast trbins to  ~vork anii to 
br stabled as fiear the bridge a: possible f.rr thv restoratlcln of t l ~ r ,  
breaches on the apparoaches io the bridge, the  static^!? was reconvcr- 
tcd as  :I crossing station on 31st Deoemh(~r. 1%8 T!lc. temporary 
doumgrading of the +tation in Septt.mher 1968  IT.:!^ 11r i1>r  ,7s 7 mcn- 
sl i re nf economy only. 



six moqths prior to September, 1968 (when New Domohani station. 
was converted from a crossing to a flag station) and six months after. 
31st December, 1H8 (when it was r~yain converted into a crossing 
station). The information furnished by the Board indicates the ca-Ga- 
city available and its actual utilisation to be of the following order:- 

:! 115 r\ r d l t  havt. r~lfcrcd the fnl lo\r lng~ ,.l)ml,ent, I I I  :w ~ t j r c -  
poing:- 



station close to it was ever considered a totally necessary 
measure at the stage of planning or its conversion'to flag 
station." 

2.116. The Coni~iiittce are not convinced by the reasons given by 
the Railway Board for provision of a crossing station at New Domo- 

hani on the Jalpaiguri-Maynaguri Section. The General Manager of 
the Railway had given instructions that crossing stations on this 
section should be located at distances of 12 Kms. but the construc- 
tion of this crossing station, located at a distance of only 4 Kms. 
from Maynaguri, was nevertheless undertaken. After an inspection 
by the General Manager, this was converted into a flag station in 
September, 1968-after a delay of over a year-but the station has 
since been reconverted into a crossing station. The Committee would 
like the Zonal Railway to review this decision in the light of the 
trend of traffic which, by and large, has been less than half the char- 
ted capacity (of 11 trains) of this section. 

Nortshern Railway-Delay in dismantlement of a Railway line. 

A ~ c c l l i  Paragraph 

2.117. After partition thc utilisation of the line capacity in one of 
the sections of Northern Railway ( 2 6  Kms.) came down to 7 trains 
cach way as against the available line cspacity of  15 trains cach v::~? 
A proposal was therefo~w, initiated in 1949 to introduce single line 
working on this section in place of thc existing double line working. 
This proposal, which was considered from time to time. was not im- 
plemented due to uncertain political conditions. In September, 1964 
the Railway Administration again examined the question of conver- 
ting this double line section into single line as a result of the sugges- 
tion given by the Member Transportation (Railway Board). The 
dismantlement of the second line was expected to save an expendi- 
ture of Rs. 1.65 lakhs per annum on re2airs and maintenance and 
the cost of staff employed for the maintenance of the line. But the  
approval for the dismantlement of one of the lines mas sought for in 
February. 1965 2nd Ivas gi:-cn hy the Railway E!)ard :)nl?: in Xla!.ch. 
1966. However, t h ~  estimate for taking the work in hand was sub- 
mitted to the Railway Board two years later in May. 1968 after the  
matter was takcn up in Audit in April. 1968. The estimate was 
hanctioned bv the Railway Roard on 8th August. 1968. Meanwhile 
31 gangmen were surrendered from 1st August, 1968 though single 
linr working has not been introduced so far (January, 1969). 

2.118. The Ministq of Railways (Railway Board) explained 
(January. 1969) that any reduction in the gang strength could be 
made only after the double line was converted into a single line or 
a little earlier. 

[Paragraph No. 45-Audit Report (Railways), 1969.1 



2.119. The Committee called for details of various proposals made 
from time'to time from 1949 onwards for conversion of this section 
into single line working. In a note on this subject, the Railway 
Board have stated that when the proposal was first -mooted by the 
Ex. E.P. Railway in April, 1949, it was considered premature to give 
effect to it, on account of the uncertain political relationship between 
India and Pakistan and other strategic reasons even though there was 
no justification otherwise for the double line. 

2.120. The proposal was again revived in 1953, when Pakistan 
Railway enqimd whether Government of India was agreeable to the 
double line section upto Attari on their side of the border being con- 
verted into a single line, as the Pakistan Government was proposing 
.to do likewise for the railway line from Harbanspura to Wagha on 
their side of the border. In view of the proposed resumption of 
passenger traffic between India and Pakistan via Attari, the Govern- 
ment of Pakistan were informed that it was not proposed to convert 
the section into single line working. 

2.121. In June. 1962 the Northern Railway again asked for dis- 
mantlement of the unused portion of the up line between Attari 
Station and the Indo-Pak border. While the Ministry of Home 
Affairs agreed with the progosal, the Ministry of Defence and the 
Ministry of External Affairs who concurred with them considered 
it 'inopportune'. 

2.122. Further reference was made to t h e  Ministry of Defence 
in September, 1964 for their concurrence to dismantle the up line 
between Attari and Indo-Pakistan border. The matter was pur- 
sued and fiinall?; the Ministry of Defence advised in February. 1965 
that there was no objection to the dismantlement of the up line bet- 
ween Attari and Indo-Pakistan border. Accordingly, the Northern 
fhilway was advised to the necessary action on 25.2.1965. 

2.123. As a result of the then Member Transportation's visit to 
Ferozepore Division in September. 1964, the question of converting 
the Amritsar-Attari section from double line to single line was again 
revived. The Northern Railway after having csalninec! a d  satis- 
fied thcmsclvcs that one of the lines could dismantled. approach- 
ed the Roard for approval in February. 1965. Reference was made 
to the Ministry of Defence in April for their ir,?provel t~ the dis- 
mirntlement of one of the lines between Amritsar and Attari. The 
Ministry of Defcnw advised (-4ugust. 1965) that in view of the cur- 
rent situation on the borders. consideration of the proposal to dis- 
mantle the double track between -4mritsar S. Attnri tn make it 
single line had been deferred for the time being. The Chairman, 
Pailway Board, then addressed the Defence Secretary in February, 
1966 pressing the need to dismantle one of the tracks so as to reduoe 
the post of maintenance. Finally, the Ministry of Defence advised 



on 24.2.1966 that there was no objection to the proposal to d ismant le  
one of the track between Amritsar & Attari. 

2.124. The Committee then enquired about the reasons for the. 
delay of two years in dismantling the  Railway line. The Railway 
Board's note in this regard reads as under: 

'. . . . .  Board's decision lvas conveyed by the Railway to t h e  
Divisional Superintendent, Ferozepore on 15.4.1966. The 
1)ivision lvhc, were already geared up and had their ten- 
tative scheme ready, forwarded the plans for alterations 
in station yards to the R a i l w q  Headquarters on 22.4.1966. 
The plans were sent back to D.S. offim on 20.8.1966 for 
corrections and clarifications. I t  is rcported that  the file 
containing the plan.: was lost in D.S. office in October, 
1966 and could not bc traced despite best efforts. The 
Division had, tllcrelose. to prrparc revised plans which 
were submitted to Headquarters on 21.2.19(i7. At  the  
Headquarters' level. the plans were scrutiniscd and ap- 
proved by the concrrned Departments and returned to 
the Division on 12.5.1967 with directions t o  preparc and 
submit the estimate. The Division prepared the estimate 
and submitted duly ~ e t t e d  by 'Accounts' to  ihc Head- 
quarters ;I!] 25 9.1967. :It thr  Hcaciyunrtc.r.--' !*>\.el the, 
Estimate wss scrutinistd I!)? thc roncerntd lk~!ur tmc~nts  
including Finance. Certain additional inf(~~rrn:iIwn h:id 
also to be obtained from the Division. Thi. E:s!~~na:c, v:;!: 
'inally \-c'tt(,ii !,y Fi!?anc.~ o : ~  15 5 i!lii:, As :!.!(, n. I-k t ~ : c i l  
to be undertaken as non-programrnc one d u r i ~ ~ c  1968-69 
<:ncI -,c: ,- !x,\ P I I C ~  : ; , I ,  R:~i!~vay $.dn~inis:r:,! ; , ) I : ' .  ::, ;\l;cr , t f  

smctiun. the rn::n-n:, ~:ubmittcvj :hc dt,t;i:ii.r! c - . i . p . l ;  10. 1 r 

f'le Railway h ~ , l r d  fo r  prinrtioll a!lti ;r;lo::?.;,:ii v f  fli:,.i. .,? 

1%3-69. Ai'tpr r , h l z j n i n  c r . v : ; , i r :  c.i r:!:c-,*: ,!:s [;(,, ,.,!,. 
:... ,.*', ,n  I . f r .7  q~ndrl-t;ki~!:* thir ..i.,rl; ;\-:,,< r .  ,: ;mupi ,n! r  ! :.. 
' . i ! r ? ! ' f  The \ v l , , k  , , f  rii~:-;;2piica;l!, :?. 
! ' l : ~ : ~ l ~ ~ l ? t i d  Ihc:.i,a?c>i. :,?d sinr.1~ j i n i  iy( ,rk i l i .p i1,.t7,!., !.!I 
rlr:-,!.i! .:.: : ~ r , c '  r l t t ;  ,-i n.25 ~ n ! r ~ r ! ~ l ! .  ,,y:tb c , ! f t . , . .  
1(\.11,:!i(i8 '' 

2.125. The representative of ti-:(, Railwn. Rc~n:-<] :.r]m:!trcj !iur . lnC 
e\  J(kncr hefore the Comn;jttcy. !!I;,! '"J'hprc f,;,., ill., . .  :. . ci . . ;I,,ri 
m d u e  delay in processing the cssr t,?, thp No:t'lt,rr, ~i;~:j,~:,:, ,  A(]- 
minisfmtion . . The FJc:ltiq~c.-.tc~rs ( ; ~ j ~ . ~ .  c!lrj - ,,.jth 
matter (~~ocdititruslv T r  I .  , , , , 1 , .  , f,:i,.c 
wr i f tm lo :he C;t i , ,~al  ,Zl..n;l:g - 4 .  !,,,,L: , ! ? t r ,  t!!;. I.n;l,,,.l f i x  respr~nsihility for " !. i:,.!;+!- .. 

2126. The Committee ohw-tc. that the, j)rop~saJ to introduce sin- 
gle line working on the Amri+~.:rr-Attari wrtiun of t l l ~  Northern Railway xva. first m e n t ~ d  ir l U l n  , . : d  ,I . .  ic,, ..d till o nsmhrr of 
orrasions thereafter lmt WRC ~ t - t . l v c d  frrbn~ time to i inl~ .  on politicsf 



.and strate& considerations. The proposal to dismantle the line was 
finally cleared by the Ministry of Defence in l,966 but it took more 
than 2 years for the concerned Railway Administration to dismantle 
the line because the file containing bhe plans was lost in October, 
19G6 and "could not be traced despite best efforts" necessitating pre- 
paration of plans and estimates all over again. The Committee 
would like action to be taken to fix responsibility for the loss of the 
file and the delay in executing the work. 

South Eastern Hailwag-Acquisition of Land at Kalumna 
A u d i t  Paragraph 

Ti'7T. In 1961. South Eastern Railway Administration obtained 
H a i l \ ~ i t ~  Board's approval for acquisition of land near Nagpur for 
iuturc devclopmnnt of Hailway housing. keeping in view the forma- 
tlon of Nagpur Division. The proposal for acquiring land a t  
E;a!umna near Nagpur had been considered earlier in the  years 
1955-59 against an  offer from a party at  the  ra te  of Re. one and 
eIc.\.cn annas per square yard. but the  sanic was dropped on the  
cnnci~lcrntion that Kalumna was more than 4 miles away from the 
R;II~IV;I?  OfRcrs at  Nagpur and the  area being of black cotton soil. 
con.itl-ucti~rn of staff quarters would be expensive. especially in 
foundation. Thc  same party. when contacted again. quoted the  rate 
f l f  11.: 4 per squarc yard in February, 1962. This w a s  not accepted 
i;\ 1!1,% Administration and land acquisition proceedings under ur-  
wncy  clause were instituted. A sum of Rs. 12 lakhs representing 
\ . ; r l~ tca  o f  62 acres of land (:1.00.080 square yards) at t h e  rate of Rs. 4 
pi.: squarr yard. was. hnwrver. placed at the  disposal of the  Col- 
It~c.tor, Xngpur for arranging payment of compensation. The pos- 
session of land measuring 63.05 acres was given to the  Administra- 
tion in June. 1962 and an advance payment of Rs 4.00.429 was 
made by the Collector to the party in July.  1962. However, the  
n:\.nrc1 given by a Laand Acquisition Officer in May. 1965. admitted 
cnmpcnsation to the  extent of Rs. 21.799 only. Thus a sum ~f 
3.7R.li311 became recoverahlc from the party who has since cone tn 
the  Court. The case is at  present sub-~ridtre.  

2.1% Though thv urqmt  ;~cquisition of land in 1962 wa.; intend- 
ed to provide for housing. construction of quarters could not be 
undertaken bccnuse o f  the non-development of civic f~c i l i t i e s  by the 
N a g ~ n ~ r  Cnrpra t ion .  and Rail\vay's rrqu;rerncnts subsequent to 
l h r .  fr~rmation of Nagr,ur Division with [affect from 1st April. l w ,  
had trl bra  mct hv constructing 539 quarters in three other places. 
nnrncly. Ajni (300). M o t i b a ~ h  (166). ;and Mount Road (73). 

2 129. T h t ~  R a i l w a ~  Admin~stratton also acquired 35.73 acres of 
land at  Kalumna from four other. parties The compensation paid 
as per award civen in Mav. 1966 anlounted to Rs. 24.090. The 
parties being dissatisfied with the award. have gone to the Court 
and the cases a re  sub-judice. 



2.130. The entire land measuring 97.78 acres for which a pay- 
ment of Rs. 4.24 lakhs has been made so far ,  is thus lying unutilis- 
ed. 

[Paragraph No. 46-Audit Report (Railways), 1969.3 

2.131. The Committee enquired under what circumstances the  
S.E. Railway decide.d to acquire land at  Kalumna during 1955-59, 
why the proposal was dropped and again revived in 1961. It has 
bcell stated by the Board in a written reply that "in the context of 
development envisaged in the 2nd Five Year Plan and in  the  
absence of spare land at  Nagpur lor devcloprnent, the S.E. Rail- 
way had been on the look-out for additional land in the area. Dur- 
ing this period (1955-59) the setting up of a Divisional Head- 
quarters was also conternplatcd. Besides, the Railways had been 
directed by the Railway Board in January. 1957 to make an earl\- 
assessment of their rcquirenlents of land "for construction of 
quartcrs in the, nest 10 years or so with a view to acquire land at 
locations where it \\wuld be advantageous financially and where 
failure of acquisition would have repercussions in the develop- 
mental activity of the Railn-ays." 

"Since no final dr::is;un had been taken w::ardmg the divisional- 
isati. r, scheme till 1961 and since there was I I O  immediate need for 
additional land, the matter for acq~ i s i t io :~  of land at Kalumna Ivas 
not pursued. . . . . . "  l 'hc p l q o s a l  was again relived in 1961 with 
thc decislon to introduce divisional system on SE Railu--a?; and set- 
t i ng  up (1:' a T>:visional I-leatlquarters at  Nngpur." 

?I::", The Committee ( ~ n q ~ ~ i r c d  why the land was pr%iposed for 
acquisition in 1961 \vhe!l it was earlier co!lsid~>rt-d un-mitable for 
construction oi s~afT qaarters. The Board h a w  stated that there 
\va:; l i t~ le  vacant land available for fu tuw developmcnl near Kag- 
pur. E \ w  though it was black cotton soil. it could n .~ t  be consi- 
dered unsuiteble for constructicm of staff quarters. With some 
change in the typc o i  foundntic;ns nvhicl-1 \fwulcl involve approxi- 
rnatvly additional I(! per cent cost. quarters could be built there  
The Board have added that. consequent r n  the  shifting of some 
Central C;over!-,ment uffice.; 10 Nagpur with likelihood of further 
shifting and also due to industrial expalxion in and around Nagpur. 
there had been an appreciable rise in land values. 

2.133. The Committec enqwred why an advance 61 Rs. 4 per Sq. 
Yd.  was made to the Collector whcn the same rate q::oicd by t h e  
party had been considered unacceptable. The B(::,--1 have stated 
that the  acquisition was being done by the Statc Government on 
behalf of the Railway and as such the Railway had no say in t h e  
matter regarding the cost of land till i? was intimated by the S ta t e  
Govrrnment. The Board havr :lddcd that according to enquiries 
madt! unoficially from the civic authorities in November, 1961, the- 



value of land a t  Kalumna was Rs. 18 to Rs. 20 per sq. yd. while t h e  
additional land acquired by the Railway in that area had been 
quoted a t  Rs. 4.50 in January, 1962. It was therefore, considered 
reasonable to deposit a sum of Rs. 12 lakhs a t  the disposal of t he  
Collector. 

2.134. The Committee enquired why the proposal was not given 
up when the quarters required consequent on divisionalisation 
could be constructed at Ajni, Motibage and Mount Road. The 
Ministry have stated that land acquisition proceedings at Kalumna 
were not given up as it was the intention that as soon as the civic 
amenities are provided by Nagpur Corporation, quarters for S.E. 
Railway would be constructed at Kalumna. As such the number of 
quarters at Ajni etc. for implementing the divisional scheme had 
been kept to the barest minimum. It was also envisaged at that 
time that these quarters would be handed over to Central Railway. 

2.135. The Committee enquired about the progress of the Court 
ca-.e and the latest position regarding recovery of excess payment 
made to the landowner. The Board have replied that the case is 
still mb- j td i ce .  Certain documents required by the court \*.we 
produced in September, 1969. The question of recovery of excess 
payment cannot thercccrc be finalised till the case is decided. 

2.136. The Committoe desired to know how the Railway Admini- 
stration prc~posed to  utilise the large area or land measuring 97.8 
acres acquired by them and whether the question of provision of 
basic amenities was discussed with the Nagpur Corporation prior 
to its rcquisitioning. The Baard h a w  in a note stated that "The 
Railway's requirement of quarters has not hem met fully. Oxt of 
3099 staff. only 1350 Nos. have been psovided with quarters. As 
soon as the basic a~ncnitics are developed in !he area. the lnnct 
would be utilised for housing the staff. In addition to building o f  
staff quarters. ;i proposal for setting up a divisional permanent lvay 
depot for Nagp11r division as per the recommrndation of the Effi- 
ciency Bureau has been mooted by the Railway and plans are 
under finalisation. Further, it is proposed to convert part of t h ~ .  
land as Ballast Stacking ground as the S.E. Railway has no suitable 
stacking area between Nagpur and Tumsar Road and difficulty is 
being experienced in distribution nf ballast." 

2.137. In regard to the question of provision of basic amenities. 
the Board have stated that "no verbal or written indications were 
received in 1961 from the Nagpur Corporation regarding develop- 
ment of civic amenities in the area in question but it was expected 
that the Nagpur Corporation would develop necessary facilities in 
that area under greater Nagpur Development Scheme in near  
fu ture . .  . .For want of funds, no proposal or scheme has so far  
been finalised by Nagpur Corporation for providing basic amenities 
like water, electricity and drainage." 



2.138. The Comn~ittee note that about 98 acres of land acquired 
by the S.E. Railway at Nagpur, four to eight years back, have not 
,yet been put to use, as the question of payment of compensation 
for the land is sub-judicc. The Conmittee would like these cases 
to be actively pursued and to be apprised of the outcome of the 
pending proceedings. 

2.139. The Committee note that these lands were acquired with 
the intention of providing accommodation for Railway staff. Due to 
the question of payment of compensation for the lands being sub- 
judice and lack of civic amenities in the area where these lands are 
situated, the requirements of staff have been met to some extent 
by constructing quarters at other places. It has been stated that 
the land will still be required. for the construction of some more 
quarters, a permanent way depot and Ballast stacking ground. 
The Con~mittee would like the Zonal Railway to ensure that there 
is real need for the land and that proposals for new projects are 
not approved just out of an anxiety to put the land to some use, as 
;that would entail needless capital investment. 



UI 
PURCHASES AND STORES 

Avoidable payment of higher rates for wagons 
Audit Paragraph 

3.1. The orders for the 1965-66 wagon building programme were 
placed by the Ministry of Railways (Railway Board) in April, 1965 
with 30th September, 1966 as the common date of delivery. Exten- 
sions to the delivery dates were, however, granted from time to 
time although it was known that the prices had meanwhile come 
down. The Ministry of Railways (Railway Board) finalised the 
orders for 1967-68 wagon building programme, at rates lower than 
those for 1965-66 orders as early as November, 1966. The delivery 
dates for 1965-66 orders were nevertheless extended upt 31st 
October, 1968. While finalising the 1967-68 orders, neither were 
negotiations held with the firms for reducing the rates of 1965-66 
orders, nor was the question of cancellation of outstanding orders 
considered. Reasons, if any, for not adopting either course of action 
are not on record. 

3.2. It may be mentioned that the 1965-66 orders themselves 
were placed in excess of the requirements Out of the total provi- 
sion of wagons provided for in the Third Five Year Plan, as revised 
from time to time) the wagons left to be ordered against 196566 
Rolling Stock Programme were only 7.755 four-wheelers. As this 
quantity was considered too small to provide adequate load to the 
wagon builders, the Ministry of Railways (Railway Board) decided 
in February, 1965 to draw up on the provision made in 1966-67 
Rolling Stock Programme. Advance orders were thereupon placed 
in April, 1965 for 23.388 four wheelers. These were expected to 
book the capacity of the wagon builders upto September, 1966. 

3.3 In view of the slow materialisation of traffic and the sub- 
stantial cut in the Fourth Plan provision it was, however, decided 
in March, 1966 that the orders for 1966-67 should be so regulated 
that the off-take of wagons in 1966-67 was about 77 per cent of the 
average of previous three years production of each wagon builder 
and only just enough orders should be placed so as to ensure that 
they did not run out of work before March. 1967. Accordingly, only 
a small order for 2.201 four-wheelers was placed in April, 1966 on 
seven firms at the same rates of 1965-66 orders (reducing the wage 
escalation factor from 0.2 per cent to 0.17 per cent) and free exten- 
sions to delivery dates were granted in all the cases upto 31st 
March, 1967 without any restriction. 

3.4. The orders for 16,320 four-wheelers against 1967-68 Wagon 
Building Programme were finalised in Novemhr, 1966. The rates 
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accepted by the wagon builders for different types of wagons against 
1967-68 orders with 1st April, 1966 as the base date for price and 
wage escalation were lower than the brought up prices* of 1965-66 
orders as >on 1st April, 1966. In respect of BCX type wagons, sub- 
stantial number of which were outstanding. the prices were even 
less than the base price of 1965-66 orders (i.e. as on 1st April, 1964). 
The Ministry of Railways (Railway Board) were also aware that 
a sizeable number of wagons namcly, 6,079 four-wheelers, against 
1965-66 orders would remain outstanding on 1st April, 1967. (The. 
actual number that remained outstanding on 1st April, 1967 out 
of 1965-66 orders were 7,460 four-wheelers including 4,107 of BCX 
type). However, no attempt was made to negotiate with the wagon 
builders for reduction in rates for 1965-66 orders. Nor was the  
question of cancellation of orders considered on the expiry of the 
extension already granted upto 31st March. 1967. 

3.5. Instead, provisional extensions to the delivery dates were 
granted to the wagon builders without prejudice to the rights of 
either parties. By December. 1967 the orders for 1968-69 Wagon 
Building Programme were also finalised at rates which were even 
lower than 1967-68 rates. The procedure of granting provisional 
extensions, however. continued and only in January. 1968 the 
question of conducting negotiations with the wagon builders in the  
light of reduced prices was taken up. However. the actual negotia- 
tions were conducted five months later only in June. 1968 by which 
time 5,073 of the outstanding wagons had already been delivered. 

3.6. The wagon builders &d not agree to any reduction in prices. 
Since the Ministry of RaiLyays (Railway Board) had not exercised 
the right of cancellation of the orders on 31st March, 1967, the  date 
upto which the orders were earlier extended and accepted the 
wagons under provisional extensions. the dates of delivery of 
wagons were finallv extended upto 31st October, 1968. Only a 
small quantity of 780 four-wheelers which remained outstanding 
after 31st October. 1968 was cancelled and ordered afresh on the 
same wagon builders at the reduced rates of 1968-69 prices. In  res- 
pect of one firm, however, the contract for 500 four-wheelers (200 
units) of BCX type wagons was further extended upto 30th June. 
1969 without even pegging the escalations. 

3.7. Similarly, though the prices settled for 1968-69 orders fina- 
lised in December, 1967, were lower than the prices for 1967-68 orders, 
the Ministry of Railways (Railway Board) granted extensions be- 
yond the scheduled delivery date, namely, 31st March. 1968, in res- 
pect of 1967-68 orders without considering the question of cancella- 
tion and placing fresh orders for them at prices obtained or 1968-69 
programme. 

3.8. The relevant contracts provide that, where any raw mate- 
rials necessary for the execution of the contract are procured with 
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the mistance of the Government they shall be returned, if required 
in the event'of te.rmination of the contract for any reason what- 
soever. If the contract is cancelled for any default on the part of 
the firm the latter shall also bear the freight charges for the return 
of the materials. The materials collected for the manufacture of 
specified types of wagons rendered surplus due to the cancellation 
of the contracts could have been utilisd for the manufacture of same 
types of wagons by the same firms on whom orders were placed 
under 1967-68 and 1968-69 Rolling Stock Programmes. 

3.9. In respect of 2,328 four-wheelers (931 units) of 1965-86 orders 
delivered upto 31st October, 1968, and in respect of 1,426 four- 
wheelers (1,087 units) of 1967-68 orders delivered between 1st April, 
1968 and 31st October, 1068, the avoidable expenditure assessed on 
the basis of prices in the subsequent years was about Rs. my-one  
lakhs. 

3.10. In respect of the firm whose delivery date for 1965-66 orders 
had been extended to 30th June, 1969, the avoidable expenditure due 
to payment of higher rates would work out to about Rs. e lwen 
lakhs. Since escalations have not been pegged to any specified date 
the extra expenditure with reference to eventual dates of delivery, 
would be even higher. 

3.11. The total avoidable expenditure would thus be of the order 
of Rs. 62 lakhs. 

[Paragraph 12, Audit Report (Railways), 1969.) 
3.12. The Committee enquired about the steps taken to develop 

wagon building capacity both in the Railway workshops and in the 
pnvatc scctor and about the present annual production. The repre- 
srntative of the Railway Board stated that a high powered Committee 
fR.~ilway Ekjuipment Committee) appointed by Government in 1955 
had rccommendtd that in view caf the requirements of wagons in 
future, the wagon build~ng capacltv in the country should be increas- 
ed to the level of 50,000 wagons per annum within the next 10 years. 
The Board accepted the recommendation and it was decided to deve- 
lop additional wagon builing capacity to the extent of 10,000 wagons 
output durlng the Second Five Year Plan. I t  was further consider- 
ed that thc development of the buiding capacity upto the above nurn- 
ber should not necessarily involve any firm commitment on the part 
of the Railways to purchase this number, as the number of wagons 
to he ordered from year to year would depend upon the actual re- 
quirements of Railways and the available capacity with the various 
manufactures. On this understanding 8 firms were allawed to deve- 
lop upto an annual output of 1,000 wagons each. The total installed 
capacity thus came upto 28,QOO (the then installed capacity being 
20.000 largrlv in the Calcutta industrial area). Later on, the Board 
conside~ed that having regard to the expected increase in t ra f fk  of 
nearly 60.8 million tonnes as envisaged in the Plan, the installed 
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building capacity of 36,000 wagons per annUm Should ,h built upto 
meet the wagon requirements of the Third Five Year Plan as also 
those of the last two years of the Second Plan. I t  was decided that, 
in addition to the eight firms which had already been selected for 
educational orders, such orders should also be placed on some other 
firms out of those recommended by the Railway Equipment Corn- 
nittee, provided they were willing to locate their factories on dual 
guage points. The Board, however, felt that there was a certain 
amount of risk in the above decision because, in case the raffic lagged 
behind the expectations of the Plan, some orders would have to be 
placed on the new firms, though they might not be warranted by the 
actual needs of traffic. However, to minimise the risk, it was decid- 
ed to keep a strict watch over the trends of traffic, progress of the 
wagons manufacturers and supplies and re-adjust and reduce the 
purchases when necessary in order that the wagons purchased might 
not turn out to be substantially in excess of the actual requirements. 

3.13. A statement showing the wagon building capacity licenced 
since the beginning of the Third Five Year Plan till 1966-67, based 
on the data furnished to the Committee by the Railway Board, is 
given in Appendix V to this Report. 

3.14. In so far as the production of wagons in Railway workshops 
was concerned, the Board have stated that capacity has not been 
created specially for wagon building purpose in Railway workshops. 
New wagons are, however, being produced in Railway workshops 
since 1W by absorbing surplus capacity which has been generated 
through increased productivity on the introduction of incentive 
 scheme,^. Production of wagons in Railway workshops during 1961- 
62 to 1968-69 was of the order indicated below: 

1961-62 . 799 5 
1962-63 . 2652 
1963-64 . 6470.5 
1064-65 . 6977.5 
1g6~-66 . . 6946.5 
1966-67 . . ;1706.5 
I 967-68 3678 
1968-69 . 307% 

3.15. Explaining the reasons for decline in the production of 
wagons in Railwav workshops in recent years, the representative of 
the Board stated during evidence that this was due to heavier repair 
load on the workshop following the augmentation of the stock of 
wagons and locomotives. 

3.16. The representative of the Board stated in evidence that al- 
though the licensed capacity in the private sector war 38.000 wagons 



per annum, the maximum production so f a r  in any year had not ex- 
ceeded 27,0b0 wagons. He added: "It is difficult to say what is the 
actual installed capacity. The wagon budding industry say out 
capacity is being checked because of shortage of orders. But when 
we place an order, the wagon builders always have a backlog of more 
than a year's production. . . . . .Although the installed capacity may 
be there, but due to certain reasons--labour trouble, steel shortage 
and various other things-the real capacity is much less.. . .Actually 
the industry that manufacture these have a common capacity in 
which they produce other structurals also. When the demand for 
them is not there.. . .then they can transfer that capacity for wagon 
manufacture also. Similarly, the capacity for wagon manufacture 
can be transferred for manufacturing other new things. Therefore, 
it would not be possible to lay down very rigidly that this is the 
wagon production capacity for a particular unit or the industry as a 
whole." 

3.17. The Committee enquired from the Board as to what the 
anticipations regarding originating traffic were as at the end of 1965- 
66 and the Old Fourth Plan (1966-67 to 1970-71) and what assump 
tions of wagon rcquirements were made while placing orders against 
the 1965-66 wagon building programme. The Board have informed 
the Committee that "in March, 1964, a tentative outline of the Fourth 
Plan (1966-67 to 1970-71) was prepared envisaging an increase of 
119 million tonnes of originating traffic over the Third Plan estimate 
of 245 million tonncs or a total of 374 million tonnes. A revised 
Fourth Plan was prepared in September, 1964, taking into account the 
latest traffic anticipations, when the originating traffic in 1970-71 was 
scaled down to 350 million tonnes. 

" In  Frbruary, 1965, the Fourth Plan traffic estimates were fur- 
ther re-assessed in the light of the declining trend in the 
Third Plan traffic anticipations. This revised Plan provid- 
ed for a total originating traffic of 325 million tonnes in 
1970-71 ." 

"The Rolling Stock Programme for wagons for 1965-66 was 
finalised in December, 1963, when the total originating 
traffic for that year was anticipated to be 245 million 
tonnes. At that time the left over provision of wagons of 
the Third Plan Programme was only 7,755. Therefore, 
19.616 wagons out of the Rollinq Stock Programme of 
31,428 wagons for 1966-67 were also included in the 1965 
66 wagon building ~rogramme." 

3.1 8. The Comml ttee enquired why advance orders were placed 
In 1965-66 against 1966-67 wagon building programme. The Board 
have explained the position as follows: 

"The orden proposed against 1965-66 programme were for 
delivery by 30th September. 1966 which covered a period 



of the first six months of the then Fourth Plan period. In 
Sg ,mber ,  1964 when an assessment was made of the 
wagon requirements for the then Fourth Five Year Plan, 
it was estimated to be 1,%,000 four wheelers viz. from 
1 W 7  to 1970-71. In view of this, i t  was not considered 
advisable to restrict the procurement of wagons during 
1965-66 to only 7,755 four wheelers. I t  was felt that it 
would be prudent and economical in the long run to main- 
tain a uniform rate of production without violently dis- 
rupting the flow of wagon production. It  was with this 
idea that advance orders from 1966-67 RSP were planned. 
Actually only 19,616.5 wagons in terms of four-wheelers 
from 1966-67 RSP were ordered against 1965-66 programme 
(16,935 four-wheelers on the private sector and 2,681 four. 
wheelers on the Railway workshops) ." 

3.19. The representative of the Board added during evidence that 
"in February, 1965 after the retarded growth was taken into account, 
the wagon requirements were 1,75,554. Our contention is that if in 
the original Fourth Plan from 196667 to 1970-71, 1,75,000 wagons 
were to be procured then in order to see that there is even produc- 
tion we decided to order a few wagons against the Fourth Plan re- 
quirements so that the load on the industry is evened out. Tho 
wagon orders have to be there in advance because the Industry needs 
time." 

3.20. Audit have furnished the following comments in this regard: 

"It may be mentionrd that the annual targets of originating 
traffic for 1964-65 and 1965-66 framed in December, 1963 
and January, 1965 were only 212 and 208 million tonnes 
respectively. (Actuals for 1963-64 and 1964-65 being 
191.10 and 193.84 million tonnes). The assumption made 
in February, 1965 that 325 million tonnes of trafflc would 
materialise by 1970-71, based on which the advance ~ r d r r s  
were placed in 1965-66 provided for a growth of over 11G 
million tonnes during 1966-67 to 1970-71 and was therefore 
unrealistic. 

"In December, 1964, the Ministry decided that the wagon out- 
turn by the private builders should be maintained a t  the 
level of previous years which was about 25,000 four-wheel- 
ers. At the time of placing the orders for 1965-86 wagon 
building programme in April. 1965 it was expected that 
17,410 fourwheelers would remaln outstanding out of the 
earlier orders by the end of June. 1965. With 23,388 four- 



$heelers ordered against 1965-66 wagon building pro- 
gramme the level of deliveries expected during 1965-Gfi was 
31,390 four-wheelers as against the actual production of 
25,137 and 27,565 four-wheelers during 1963-64 and iYCi4- 
65. Thus the orders placed against 1965-66 wagon build- 
ing programme were not only more than the requirements, 
but also more than the performance capacity of the wagon 
builders." 

3.21. The Committee drew the attention of the witness to the 
statement in the Audit Report that at  the time of finalising the wagon 
building programme for 1967-68, the rates accepted by wagon buil- 
ders were lower than the brought up price of 1965-66 orders as on 
1st April. 1966 and that in respect of BCX type wagons, substantial 
number of which were outstanding, the prices were even less than 
the base price of 1965-66 orders (i.e. as on 1st April. 1964). The 
reprcscntativc of the Railway Board stated in evidence that the BCX 
wagons were of a new design for which orders had been placed for 
the first time in 1965-66. New machinery, jigs, tools and fixtures 
had to be designed. It  had been decided that the wagons should be 
entirely of welded type to which there was lot of resistance ini- 
tially. The established wagon builders, who later came forward, 
stated that they would have to invest a few crores of rupees to switch- 
over to welded construction. A large number of special jigs had 
to  be made which was a long drawn out process. When the new 
order was placed. all these facts had to he taken into account and 
they had to pay higher prices giving due allowance for the deve- 
lopment charges. 

3.22. The Comn~iltec. enquired whether the Railway Board had 
at any time made an assesqment of developmental charges stated to 
have been incurred by the wagon builders and on that basis came 
to a considered conclusion that prices io wagon builders should 
cover developmental charges. If so, thev enquired. what the quan- 
tum of developmc.nta1 charges assessed was and how it was distri- 
buted amongst the firms inter-se. The Committee also enquired 
whether t h e ~ c  was anything on record to show that the Railway 
Board did not for this reason pursue the question of reduction of 
prices on pending wagon deliveries. In a note on this point, the 
Railway Board have stated: "Even though no precise estimate for 
thc additional charges had been indicated, this fact was taken into 
consideration. While requesting for extensions in delivery dates. 
the firms specify the reasons which caused delay in completion of 
the contract. like non-receipt of steel in matching sets, labour trou- 
bles etc. and the extensions are granted after examining all the cir- 
cumstances depending on the merits of each case. It will be observ- 
ed that the delay in the RCX order of 1965-66 was substantial in the 
case of MIS. . . . This firm did bring thls aspect of developmental 
charges fu r  the consideration of the Board. An extract of para 2(e) 
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of this letter No. 50,E. 2516032 dated 6th August, 1968 is given 
below: 

. . . .BCX order on the 1965-66 Programlne is the first order . . 
for this type of wagons. Wagons of any first order al- 
ways cost more than the repeat orders'. 

"As regards others, the delays are not substantial and in any 
case they were given extensions by restricting escnla- 
tions upto the dates just~fied by the regulation." 

3.23. The Rallwaq Board have added that "the Tcndcr Committee 
while recommending the price of BCX wagons against 1965-66 
orders recorded as under: 

. . .Taking into consideration thc cost of the new jigs and 
fixtures etc. requirvd for manufacture of new t3pe of 
v:agons, after prolonged discussion ivith isagon builders, 
it was settled that the price of RCX Mal-k I1 wagon may 
be about Rs. 6.500 more tha!l that r j f  a BOX wagon'. 
Accordingly. against the p r ~ c t  of 12s. J9.000 for a BOX 
wagon, the price of BCS wagon ivas settled a t  Rs. 55,500. 
Although no precise ~st l rnalc .  for add~tional charges on 
account of new jigs and fisturcts ~htc  was indicated. it 
was evident that the  ~ , l t m t t n t  of' di~vc.loprncntn1 chargec 
had bcen taken into acrnu:;t fol. fising the price of BCX 
wagon. 

"Against 1967-68 t i ~ d t ~ s .  G O S  wagcn- hiid nclt bcbcn ordered. 
Howwer, the brought up plice of BOX wagons as on 1st 
April. 1.966 workrld out to  Rs. 52.656 for  tiw Port  tow\  
wagon builders. Againit  this. the pricc~ offered to port 
town wagon builders for "DCS iva,zws ivas Rs. 55.200, i.e., 
the diffdrence between the t~rcucht up prim, of BOX 
wagon and the contract pricc nf BCS rT:agon was Hs. 
2 W / .  In WSpect of pricc fnr  BCX \varri,n. the. Tender 
Committee's commmts xrverc 3 s  un(\pr: 

'. . . . . .In the case of BCX xajyms. a stagc has now 
reached when the consc.quentia1 bt nefit accruing from 
the stahilisation of production should hc shared with 
the purchaser and thtreforc suhstan?ial reduction in 
the cost of these wagons should now he feasible'. 

Keeping in view the fact thsi !-.r rlth(1r types of wagons 
ordered during 1967-68, the prices settled were nearabout 
the brought up price. i t  is cvidmt that t h r  reduction in 
the cost of BCX wagon iras on account of developmental 
charges having alruady beell taken into account in the ear- 
lier orders. This is further home out by the feet t b t  the 
difference between the BOX and BCX pic- a g d ~ t  



1!&38-69 and 1969-70 programmes has been maintained at 
about the same level." 

3.24. The Committee enquired why, if reduction of prices on out- 
standing deliveries was considered inappropriate due to the firms 
having incurred developmental charges, negotiations for this purpose 
were conducted in June, 1968. The Railway Board have stated in a 
note: 

"The negotiations on the basis of the prices offered against 
subsequent programme were undertaken for the outstand- 
ing orders of 1965-66. 1966-67 and 1967-68 programmes for 
all types of wagons (except for marginal cases) to see 
whether wagon builders could be made to agree to our 
proposals. At that stage. n o  exception was made in res- 
pect of the BCX order, on the ground of inclusion of deve- 
lopment charges in the 1965-66 price as i t  was sought to 
dcrlve the maxrnlum poss~ble advantage through the  nego- 
trat~ons for thc. outstanding order." 

3.25. Thc. reprvscntat~vc* of the Board further stated during evi- 
clcnce that prlces for BCX wagons against the first order were cal- 
cu1:rtcd on the h \ i s  that the additional cost ;vould be worked off on 
t l l r  glvcn numbc- of wagons (2.610). Whilcb they msisted on a lower 
 rice against the second order. I! would not have been reasonable on 
thrrr part to have asked the wagon burlders to reduce the prices 
aqa~nst the tirst ordw also. for. In that case. it \vould not have been 
110~1ble for t h ~  ~ndustry to go t h m u ~ h  the development period for 
lh l s  Item The rcbpresc.ntatlvc of the Board added. ". . .we brought 
 bout n reduct~on rn the pnccs of thrsc lvagonh not because the quo- 
t:~t~r>ns rcccrved were lotv but \vtl felt 41ncc. thc first development 
ordcr had already k e n  issued at a certain price, the second 
1;11~c order should be placcd at certain Iowcr level in spite of the 
1:ict that In the nwantlmr thr  prlccs of s twl  had gone up, the wages 
of labour had gone up Seclmdly, thr  price fixed for the first ordcr 
\r 3s to wvcr  the drvc.lopmr*rltal rhargc.5 over ;I certain quantity and 
u n l r s ~  that quantity was romplrttd rt would be hreaklng an agree- 
nwnt " 

3.26. In this connwtion. Audit have stated as follows: 

"Thcre is no record of any systcnlatic assessment having been 
made by the Hailway Bonrd of the developmental charges 
rncurr~rf h y  t h r  w.;lCc)n builders for  the different types of 
wagons. 

"It may be mcntiorretl that BOX wagons were ordered for the 
first time in 1958-59. Thcrcb was. howwer, no specific al- 
lowance in terms of dcvclupmental charges nor was 
there reduction in the price of BOX wagons in 1959-60. 
The prices Axed for BOX wagons went on steadily in- 
crearing upto 1965-66. 
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"BC); wagons were ordered for the first time in 1967-68 on 
MIS.. . . . ., Mjs. . .  . and M s . .  . . . No developmental 
charges have bee11 included in these first orders as they 
were also glven the same prices as given to the  other 
wagon builders. In fact the price offered t o  Mjs. . . . ( t he  
second firm) was lower by Rs. 500 compared to the  
prices given to other upct~untry builders. M s .  . . . ( the  
third firm) had not manufactured any bogie tvpe wagons 
before. 

"There is nothing on record to show that the Railway Board 
did not contemplate negotiations for 1ow7er price for BCX 
wagons before January. 1968 because of the developmental 
charges included in 1965-66 price." 

3.27. The Committee enquired why even if reduction of prices on 
outstanding deliveries was not considered appropriate, the  question 
of pegging the escalations to the stipulated de!~vcry dates was not 
considered. The Co~nmlttee also called for a d ~ t a i l c d  statement 
showing- 

(1) the dates upto which price escalations were permissible, 
category-wise. for various Iosr of supplies in rc.spec.1 of 
each firm according to the contracts as they originally 
stood; and 

(ii) the dates upto which price escalations were actual? al- 
lowed category-il.ise. in respect of each firm, for various 
lots of supplies. 

The statement furnished by the Ministry is a t  iippendis. VI. to this 
Report. The Committee observe therefrom 11x1: when extension of 
delivery dates was given. escalations in price I.verc allowed to all the 
wagon builders in respect of orders placed for 1965-66 requirements 
beyond the date stipulated in the contracts. LC.. 30th Sepkmbcr .  
1966. The Railway Board have added: ..The cscshtlons c nctual- 
ly  restricted to the delivery dates based on the regulation, even 
though the extensions were granted beyond thcsc dates." 

3.28. Explaining the position further. the Board have in a now 
stated as follows: 

"The delivery date for 196566 and 1966-67 contracts was 30th 
September. 1966 and 31st March 1967 respectively. It had 
been decided in January, 1966 that the nfftake from the  
private wagon builders should be regulakd to 21,000 (4- 
wheelers) and that individual productlon was to be res- 
tricted to 77 per cent o f  thc avcragc of preceding three 
years productlon W h ~ k  consid~ring rxtcnsions of deli- 
verlcs beyond the above date. the  eflect of the regulation 
Which was imposed on the wagon bui lden in early 1960 



.had to be taken into account. As the restriction on the 
production was imposed by the Railway Board, the firms 
were in equity entitled to such extensions based on the 
regulated off-take varied between March, 1967 and June, 
1968 depending on the firms. The question of granting 
further extensions beyond the dates justified by the regu- 
lation was not taken up till January, 1968 for the follow- 
ing considerations: 

(1) Out of 13 firms, supplies against 1965-66 orders were 
materially delayed beyond the dates justified by the 
regulation only in respect of 3 cases 1.e.. . . . . . . . . . . .In 
other cases, the delays were marginal (less than 4 
months). Even in these cases, the extensions were 
granted by restricting the escalations to the delivery 
dates justied by the regulation (nu further escala- 
tions bevond the delivery dates were permitted for such 
delaved -wagons). In doing so. we were guided by the 
advice of the Ministry of Law who had been consulted 
in respect of earlier orders of 1W-64 programme. ,412- 
cording to their advice. negotiations were held with the 
\vagon builders and with considerable dimculty, wagon 
budders were forced to accept escalations only upto t h e  
dcli\.cry dates. A similar practice was followed in res- 
pect of 1964-65 contracts. 

(2) The Wagon production was hampered on account of 
short supply of mounted wheelsets from October, 1965 to 
July. 1966. (The wheelsets are a free supply item as per 
the contract). As this rcsultcd in production being held 
up, the Wagon builders were entitlcd to the 'benefit by  
way of further extensions beyond the dates justified by 
the regulation. By restricting escalations to the delivery 
dates justified by the regulation. the Railway Board did 
not give a benefit to the Wagan Builders. Any attempt. 
however. to negotiate on the bas~s of the prices obtained 
In thc subsequent programme, would have led the 
wagon bulldcrs to c lam furthvr extensions with benefits 
due to the short supply of mounted wheelsets. This 
should have meant that In respect of the firms where the 
delays werp marginal. they would have been given bene- 
fits of c.ircalatians for a further period. 

(3) It is pertinent to point out that even during 1967-68 
regulation in offtake of wagons was necessan. in view 
of the diPRcult ways and means position. The orders 
placed a ~ a m s t  1967-68 programme alongwith the out- 
utandtng orders from earlier cantracts as on 14-67 
totalled nearly 27,000 wagcms In t e r m  of low-wheelers. 
Hmce If the negotiations were held in early 1%"i with 
the wagon builders on the basis of the prices offered 



against 1967-68 programme, the Railway Board would 
have had to be prepared to accept nearly 27,000 wagons 
in terms of four-wheelers in 1967-68 against the regu- 
lated off-take of 21.000 wagons in terms of four-wheel- 
ers. This would have placed us in an embarrassing 
position. 

"However, since their actual performance during 1966-67 and 
1967-68 even did not come upto the regulated off-take for 
various other reasons, it was decided not to regulate the 
offtake during 1968-69. Only in this context, the negotia- 
tions could be held with the wagon builders for the out- 
standing orders based on the prices obtained in subse- 
quent programmes. Even so. in respect of the 3 cases 
whew the deliveries were materially delayed against 
1965-66 orders, negotiations were held. Besides. in res- 
pect of two other firms. . . .negotiations were held before 
the expiry of the delivery date based on the regulation. 
It will be observed that there has been no delay in hold- 
ing negotiations against the outstanding orders for 1965-66. 

"It would not be out of place to mention that during the year 
1967-68. the economy in the country was facing a reces- 
sion and the Government had given directives to take 
suitable action to make all out efforts to fight the same. 
An attempt to cancel the outstanding orders svhen there 
was no purchaser for these wagons would have been a 
step in the rewrse direction. In any case. the interest of 
the Government was protected by not admitting escala- 
tions beyond the dates justified by the regulation." 

3.29. The Committee enquired why even after it \vas decided in 
January, 1968 to conduct negotations of pices In respect of wagons 
not delivered, the Board did not conduct negotiations till June, 
1968. Explaining the reasons for delay of 5 months in conducting 
the negotiations, the Board have stated: 

"In January. 1968. it was proposed to conduct negotiations 
with one firm based on the prices obtained in the subse- 
quent programmes. While examining the proposals in 
respect of this firm, it was felt necessary to take a uni- 
form stand in respect of all wagon builders who had 
similar outstanding orders. At the same time, a regula- 
tion in the off-take of wagons during 1968-69 which was 
proposed in November, 1967 was also to be taken into 
consideration before initiating the negotiations with the 
firms. This was examined in detail and it was klt that 
a regulation in off-take need not be enforced during 
1968-69 as the firms' performance during 1986-67 and 



1967-68 did not come up even to the regulated figure. 
While considering the proposals of offering the prices 
based on subsequent programmes in respect of the out- 
standing orders of 1965-86 it was felt that similar action 
could be adopted in granting extensions for 1987-68 
orders, whose delivery date was also expiring shortly 
then (31-3-68). Accordingly, proposals were submitted 
to the Board in AprillMay, 1968. These were considered 
in detail in all aspects by the Board and it was decided 
to conduct negotiations on certain guidelines framed by 
the Board in early June, 1968. Thereafter, the negotia- 
tions were held in late June, 1968. 

"The negotiation in the light of the prices obtained in the 
subsequent programmes in respect of outstanding orders 
was held for the first time in 1968. Before initiating the 
same, we had to take into consideration the causes for 
the delays in respect of each firm and how far the firms 
could be held rcsponsiblr for the delay. The reactions 
of the wagon building industry, which had been elaim- 
ing that the capacity was built up  solely for the purpose 
of the Railway's requirements. with the Railways as the 
purchaser, especially in the lqh t  of the recessionary 
trends then existing, were to be taken into consideration. 
Considering the various factors and the far-reaching 
implications that the decision had. the time taken cannot 
be held to be unreasonable." 

3.30. Thc Committee enquired whether the complaint of the 
wagon builders that their capacity was not being fully utilised was 
well foundid. The representative of the Ministry stated in evi- 
dence: . . 

"If you will recall, thew was a bit of controversy in the news- 
papers. At the time we did say that whatever the capa- 
city the industry may claim. this was their production 
against so much outstanding order. The reply of the in- 
dustry was that they must have two years order; on their 
books and, therefore, they will produce only 50 per cent 
of the orders that they have. That was their viewpoint. . . . 
Our pomt has been that although the wagon manufac- 
turers h a w  been saying that they have spare capacity, In 
point of fact do not hnve spare capacity, becauw they 
arc not able to supply the orders we have placed on them." 

3.31. The Board have subsequently furnished the following 
figures of orders p lncd and supplies received thereagainst during 
lYfX-67 to 196&89: 



- -- - - -- - - -- -- -- - - - 
"Total oruers Outpfi  from- 

available in terms all wngon bull- 
of four-ahcelc~s bers in privalc 
at the heginning scctar in 
of the year terms of four- 

orders available on them The industry could not even complete the 
during 1967-68 and 1968-69 within the stipulated delivery period, 
although the orders were within the overall installed capacity of 
the industry". 

3.32. To a question whether the agreements with the  wagon 
manufacturers did not provide for termination of the contract upon 
their failure to deliver the wagons within the sti?ulated period, t h e  
mpresentative of the Board stated that such a provision did exist. 
However, on an earlier reference to the Ministry of Law, they had 
been advised that because of the special nature of the wagons order- 
ed for, termination of the contract could result in several complica- 
tions. 

3.33. From a note on this subject subsequently furnished to tl1c.m. 
the Committee find that the reference in question was in respect of 
BOX and BOBX wagons ordered in October, 1963 April. 1963. Advice 
of the Law Ministry was sought on two points viz. (a) whether the  
contract with the firm could be terminated for its failure to deliver 
the wagons even by the extended date although its production capa- 
city was adequate for the purpose and (b)  whether escalations could 
be pegged, in respect of wagons delivered after the extended da te  of 
delivery, to increase in cost. labour etc. that took place beforp t h e  
original date of delivery. The Ministry of Law advised that if the  
contract was terminated, neither party was entitled to damages and 
that the purchaser could not unilaterally alter the terms of the  con- 
tract by imposing conditions namely escalation would not be per- 
mitted. 

3.34. Audit have commented as follows on the foregoing reply of 
the Board: 

"The Ministry of Railways (Railway Board) had to resort to 
the scheme of regulation so as to limit the  offtake of 
wagons within their financial resources rnainlv because the  
quantity of wagons ordered against 1965-66 wagon build- 
ing programme was much more than their immediate re- 
quirement, capacity of the firms and availability of re- 
sources. 

"The regulated rate of production and the dates upto which 
extensions were justified hased on t k  regulation were not 
communicated to any rd the wagon builders and so there  



was no contractual obligation to grant extensions beyond 
513.1967 on account of the regulation. 

"~he 'ac tua l  production by the wagon builders during 1966-67, 
1967-88 and 1968-69 was much less than the regulated 
offtake internally decided by the Board. This shows that 
the shortfall in production has to be accounted for in terms 
of factors other than regulation also. The argument that 
negotiations were not held earlier due to the regulated 
offtake is not valid. From the records it is seen that the 
Ministry had not in any case contemplated negotiations 
even after the expiry of the d a b s  justified by the regula- 
tion. 

"The opinion given by the Ministry of Law ?ertains to an- 
other case the circumstances of which were different. In 
that case the Ministry of Railways wanted to peg escala- 
tions at 30.6.1964 level in respect of wagons delivered 
after 31:12-64 and to tcrminatc the contract in respect of 
the outstanding ordcrs. There wetv difficulties in the sup- 
ply of controlled categories of steel and free supply items. 
The priccs of the subsequent ordcrs were not lower. In the 
case of 1965-66 ordcrs. thc position regarding free supply 
items which \\.as hand to mouth during the last few 
months of 1965-66. cased after June, 1966. T k  prices in 
the subsequent years urrr also falling. The Ministry did 
not obtain legal opinion before granting further exten- 
sions beyond 31.3.1967 or of thp legal implications of ter- 
minating the -earlier contract and reconsidering at sub- 
sequent year's prices. 

"The argument of the hlinistry that the wagon production was 
hampered on account o f  short supply of mounted wheel- 
sets and so the wagon huilcfcrs \vcrc! entitled for further 
extensions even t ~ y o n d  the dates justified by the rgula- 
tion is not nccrptnblr While the psi:i;m regarding the 
free supply items was tight during thc months from April 
to June. 1966. the ?upply position k a m e  normal by July. 
1966 and most of t h r  wagnn builders had pulled up the 
arreilrs txccpt M s . M s and M s . .In which cases 
the production did not pick up inspite of the comfortabk 
position of free supplv items. Further. i f  wtensions even 
beyond the regulated dntcs \wre justified due to non- 
availability of free wpply  items. the p l a c i n ~  of the sirpple- 
mentnry orrlrrs by the Mlnistry on tinns like M s . .  . .and 
mentory wdvrs. l M  an  the ground that thcy had to be 
kept cngnged upto March. 1967 \vnuld require to be ex- 
plained." 

3.35 The Comrnlttcc rnquirrti \vhy in cctsc of one firm. . . . . .a t  
Ambemath, order for 760 4 wheelers was placed on 1st April. 1985 
''I' l!*f,fi-M prograrnmtn when thrry iilrrvdy had a backlog of as much 
'! "595 wheelers outstnndiny against nrdcrs placcd on the basis of 



106 
previous years' pmgramme. The representative of the  Board stated 
during evidence that "when a fresh order was placed pn them for 
thew 750 wagons, they came up with. .  . . . . . .a cheaper quotation i.e. 
Rs. 1500 less for the BCX-type of wagons. By bargaining with  them, 
wc could thus bring down the prices of these wagons. I t  was, there- 
fore, felt desirable to place an order on them in spite of the  fact 
that they had a very heavy backlog with them. .  . . . . . .It was a 
question of competition, And we felt that this party was quoting 
a lower price and that we ccwld reduce the prices on all wagons. . . . 
When we placed the order-this was in April, 1965-at that  t ime 
there were no regulations and we also hoped that the units might 
increase their capacity in a big way." 

3.36. The Committee enquired why extensions were given to the  
firm upto June. 1969 without even pegging the escalations. T h e  
Board ha\~e stated that thc stipulated date of delivery for orders 
against 1965-66 wagon building programme was 30th September, 
1966. When the regulation came into force with effect from Jan- 
uary, 1966, thr offtnkc from this firm was placed a t  580 keeping in 
view its production during the last 3 years. "When the firm cam: 
up for extension in the delivery date. the fact that this firm had 
outstanding orders for 2181 four-wheclers on 1st April. 1966 and 
that its out-term was regulat2d at 580 was considered. Similarly the  
off-take of wagons from the private sector was regulated a t  about 
21,000 in terms of four-wheelers during 1967-68 also. The regulated 
off-take from this firm was kept a t  580 four-wheelers. When t h e  
firm (again) came up with a request for extension, it was noted 
that they complied with the regulated output during 66-67 and even 
based on the regulated output for the year 1967-68, the  firm was 
entitled for an extension at least upto the end of March, 1968 which 
was granted." 

"The firm almost complied with the regulation and had a n  out- 
standing of 1028 four-wheelers. On 1st April, 1968 when the pro- 
posals for the extension beyond March, 1 x 8  were considered, it 
was pointed out by the firm that the delay in completion of the  
contracts was mainly due to cut in production imposed by the 
Railway Board. Because of this, they had outstanding orders for 
more than 1000 four-wheelers at the beginning of April. 1968. During 
a meeting held with the firm. i t  was stated that they could complete 
these orders by 30th June, 1969 if n.3 further restrictjcln was placed 
on the production. The proposal of the firm was considered quite 
reasonable by the Board in light of the following: 

(a) The firm off'ercd to complete the balance 1000 four- 
wheelers within a pcriod of 15 months as against their 
regulated outturn of about 580 four-wheelers during the 
Preceding two years. This in itself called for a higher 
rate of production during 1968-69. 

(b) The firm had an rxport order for 600 Bogie Hoppers to 
h t h  Korea for execution by December, 1968. As 



the firm's capacity would be utilised from April to Decem- 
be?, 1968 mainly on the export orders. (It  may be men- 
tioned here that the firm had completed supplies to South 
Korea by the end of December, 1968. This was a major 
break-through by the Indian wagon builders in the ex- 
port market). 

"The extension was, therefore, granted upto 30th June, 1969 with 
all benefits. 

"Even for other wagon builders where the regulation was im- 
posed. extensions in del iwry dates were granted to suitable dates 
based on the regulation. Hencts the policy adopted for this firm is 
the same as given to the other. wagon builders. The firm. howevcr, 
did not complete the order by 30th June. 1969 and the  outstanding 
order for 191 BCX was canccllcd and reordered on the prices and 
other terms and conditions a~~pl icahle  to 1969-70 programme." 

3.37. The rcpl,c'scniiiti\.f 1 4 f  the Board added during evidence 
that. "thcre was no special f a v o ~ ~ r  shown to thcm when extensions 
rvrre given to thcm. . . .for the  purpose of record. I want to say that  
the extension given to this firm did not actually benefit it-because 
o f  t.hr 200 \vap)ns i i r . t I c . ~ . c ~ : l  ! ~ n  t!icln in 1965-66. 191 were cancelled 
on 30th JuncX. 196!1. T t ~ e  o\.c!rtr;iynlcmt ivhich is said t n  be Rs. 11 
lakhs in the Audit para. can bc- only Rs. 49.500.. . . . . . .The esten- 
sion wis given bec;ri~~t. thcy iver.cb cllfi.igeti 11; a ;;rc.-i: ~.:i* cx:,. ,: ' 
ordchl. wi1ic.h thvy .-;:,cur.t-d 111 So l~ th  Kolee in  iilr f;m* o f  stiff J:ipa- 
r l t w  co~npcti tion." 

3.39. The Committee cannot belp feeling that the Railway b a r d  
did not adequately protect the interests of Government in this ccLse. 
378 (Aii) LS--8. 



3.40. In  the first place, the Railway Board placed ~ r d e r s  with 
wagon builders for 23,388 four-wheelers against the 1965-66 rolling 
stock programme, though the estimated requirement against the pro- 
gramme was only 7.755 four-wheelers. 

3.41. Secondly, though the stipulated date of delivery was 30th 
September, 1W6. the wagon makers were allowed to complete sup- 
plies on various dates between November. 1966 and June, 1969. with- 
out being asked to reduce their prices to the (lower) rates negotia- 
ted 15yith them in the meanwhile (November. 1%) for supplies 

the programme for 1967-68. Similar extension of delivery 
periods was also given in respect of some of the wagons ordered 
ngitinst l!)fi7 58 prc:grC.nl~l~c. thongh hy the tilne the es!ension i tas 
given, it was clear that supplies against the subsequellt year's pro- 
gramme were going to be made at lo\ver rates. It was only belate- 
dly in January, 1968 that the question of negotiating for reduced 
prices was considered: the actual negotiations took place five months 
later, when 780 four-wheelers, the delivery of which was pending, 
were re-ordered at the reduced rates. The avoidable expenditure 
incurred due to failure to negotiate for reduction of prices well in 
time was Rs. 62 lakhs. 

3.42. In the third place, the benefit of price escalation, provided 
for in the contracts. though admissible under nornlal circumstances 
only upto the stipulated period of delivery (i.c.. 30th Scptemher. 
1966) was given to the firms for periodc ral?giu- from 2 months tn 
39 months beyond the stipulated date of delivery. The cxtra ex- 
penditure on this account has not been assessed. 

3.43. Lastly, one of the 13 firms covered b~ thc orders against 
1965-66 programme got an order for 150 wagons in tcrnis of four- 
wheelers. though at that time they had to suppl~.  as many n.; 2395 
(four-wheelers) wagons against previous ord~rs .  Extension of deli- 
very dates, with benefit of price escalation. was given in this case 
upto June, 1969, when the pending supply of 191 wagons (478 four- 
~hee lers )  was cancelled and re-ordered at lo\\-c.r rates. 

3.44. I t  has been stated by the Railway Bo;trd that orders against 
1965-66 programme covered more than that )car' \  rcyuircments. as 
it was considered "prudent and economical" to mitintaia an c v m  
flow of production. These orders involved the production of a new 
type of wagon (BCX) for which the wagoil builder\ had to be paid 
'developm~ntal charges', as the) had set up new jigs and fixtures 
for producing the wagons The prices nrgotiated covered these 
charges and were therefon higher than the prices for s ~ p p l i n  
against subsequent years' programmes. It would not have heen 
reasonable to have expected the manufartures to briw down the 
prices for pending deliveries againqt the 1x5-66 to the kvel 
of prices settled against s~bscquent orders, as (hat would have in- 



valved their foregoing 'developmental charges'. The cancellation of 
pending deliveries and their re-ordering would have also entailed 
"several complications." Besides, the deliveries were delayed, be- 
cause the Bailway Board, for its own convenience, restricted the 
production of the wagon makers and regulated the offtake. The re- 
gulation naturally made it impossible for the wagon builders to 
adhere to the date of delivery stipulated in the contract and created 
a sustainable claim for price escalation beyond that date for an ex- 
tended period justified by the regulation of off-take 

3.45. The Committee arc not able to accept the foregoing argu- 
ments for the following reasons. 

(i) The Bailway Board was aware at the time the orders for 
1965-66 were placed in April, 1965 that estimates traffic 
werc not bring rralisrd. 111 fact. between \larch. 1964 
and February, 1965, the Fourth Plan trafic estimates had 
been revised as many as three times, bringing them down 
from 374 million to 325 million tonnes. Even the estimate 
of 325 million tonnes, which formed the basis of the orders 
for 1965-66, was unrealistic. as it was a far cry from the 
estimate of 208 million tonnes that had been framed (in 
January. 1965) for 1865-66. The argument that the orders 
far 1%5-66 i(ivrre intended to maintain an even How of pro- 
duction does not appear valid in the face of the fact that as 
many as 17,410 four-whcelers were already pending deli- 
very against previous orders at the time the ordeis (for 
1965-66) wcre placed. 

3.46. This hacklog tugether with the orders, in fact. placed a load 
on thc wagon builders which was well beyond their capacity. One 
firm alone, which received orders for 750 wagons had n heavy back- 
iog of 2.595 wagons against previous orders. It is also significant 
that, shortly after the orders were placed, the Railway Board re- 
wrtrd to "regulation" of off-tale of wagons. The Committee. there- 
fore, have no doubt that the Railway Board resorted to heavy orcr- 
n*drring while placing orders against the 1985-66 programme. 

(ii) The Committee do not see nlurh lorce in the argument 
that the wagon huildew werc not asked to reduce their 
prices for pending deliveries, h c c a u . ~  it would have dep- 
rived tbem of deveiopnrental charges that they incurred 
As pointed out by Audit. there is no record of any s+st+ 
matic assessment having been made by the Railway 
Board of tbe devclopmmtal charger incurred by the 
wagon builders There i s  also nothing on record to show 
that the Ikilway Board did not undertake negoliatiom 
for a lower price. becausc Y lower price would have dep- 
rived the wrgon bufldcr~ of dcvclopmenlal cha rge  Be- 
aides. the fact remains thnt the Railway Board did n e w  



tiate, though very belatedly, for reduction of prices. Mom- 
over, the Board do nat appem to hwe allowed devdop- 
mental charges to atleast three firms which were asked 
to produce BCX wagons for the first time in 1867-88. 
Taking all these factors into account, the Committee ean- 
not but conclude that the Railway Board clearly failed 
to protect Government's interests by not negotiating in 
time for reduction in prices. 

(iii) The argument that cancellation of pending deliveries and - - 
their re-ordering would have created "several complica- 
tions" seems to the Committee to be hypothetical. The 
view is based on a legal opinion which was expressed in 
a different context. Moreover, the Railway Board did 
not seek specific opinion from the Ministry of Law in 
this particular case to ascertain whether it was possible 
to cancel the supply of wagons not delivered by the 
wagon builders and re-order them at the lower rate 
agreed to for subsequent years' supplies. 

As regards the point that price escalations had to he al- 
lowed beyond the stipulated delivery date (i.e.. 39th 
September, 1966) because the off-take of wagons was re- 
gulated by the Railway Board, the Committee have al- 
ready pointed out earlier that 'regulation' became nerrs- 
sary as the Railway Board had heavily over-ordered 
against the 1965-66 programme. In thr rirrumstances. 
the Board will have to assume respansiliiity for the extra 
expenditure that devolved on Gorcrnnient due to escala- 
tions beyond the stipulated date. 

3.47. The Committee are for the foregoing reasons inclined to 
take the view that the Railway Board failed to safeguard Govern- 
ment's interests while placing orders with wagon builders and pro- 
gressing the contracts. The failure at several stages led to a loss of 
Rs. 62 lakhs: the loss would be much higher if the monetary effect 
of the escalations allowed beyond the ctipulatcd d r1 ;~ t . r~  dnte is 
taken into account. The Committee would like a thorough and com- 
prehensive investigation to he made into the entire deaI with a view 
to fkdn,g responsibility. The investigation should k h  to ascertain 
inter-alia. 

6 )  

( ii ) 

(iii) 

To what extent there was over-ordering of wagons and 
what its repercussions were. 

To what extent the orders placed with the various Arm@ 
disregarded their past performance. 
Why there was delay in negotiating for reduction in 
price for pending deliveries and whether there were am 
legal impediment in the day. 



3.18. The Committee would like the investigation to be comple- 
ted in dx months and to be apprised of the results thereef. 

Import of roller bearing axle boxes for buffer stock. 

Audit Paragraph 

3.49. In October, 1966, the Ministry of Railways (Railway Board) 
placed two orders for import, one on a German firm for 3,000 roller 
benring axle boxes (at a cost of 4.89 lakks D.M. equivalent to Rs.9.16 
lakhs) and the other on a Yugoslavian firm for 10,000 roller bearings 
(at a cost of Rs. 32.16 lakhs) to be supplied to an Indian firm for 
mounting on indigenously manufactured axle boxes. The imports 
totalling 13,000 axle boxes were arranged for the purpose of keeping 
a buffer stock of approximately 3-1 2 months' requirements although 
the indigenous rapacity. for manufacturing roller bearing axle boxes 
had by then been well established. The only indigenous manu- 
facturer of these axle boxes (whose price was about 8 per cent and 
1 per cent higher than the impvrt prices) also offered in August, 1966 
to supply the roller bearing axle boxes at the rate of 4.500 numbers 
a month or about 54.000 per annum. 

3.50. The German firm completed the supply I.' 3 090 axle boxes 
rn January. 1967 Against the order for 10,000 roller bearlngs on the 
Yugoslavian firm to be mounted on indigenous axle boxes. 6,000 
complete roller bcarlng axle boses were supplied till February, 1968. 

3.51. Mranwhile. an order for 30.000 numbers of roller bearing 
a s k  boxes was placed nn the Inclinn firm in  January. 1967. The firm 
cct)mpleted thc*ir su!rply hy December. 1967. The a!-eragc, monthly 
supply was u d l  orcr 3.000 numbers and in some months the  supply 
csceeded 1.000 numisc~1.s A further ordw ivas placcd on the Indian 
firm only on the 8th LI; i~ -c l l .  1968 for 16.800 numbers. the firm having 
hnri no orders in tht, irt*.rvening: period. Thc Arm supplied 8,837 
axle boscs in tht, nest t15.o ~ n c ~ n t h s  Thus. the output of the  ii!-::~ -.v:1; 

cc,nimr:nsu!-ate with the offcr mndr, by them Tiw hIirii.<~r;: nf F:,il- 
ways (Iinilway Board) had, howc-:~r. ad\,iscd the firm while placing 
t h e  ordcrs to romplrtt. thv supply only by t h ~  end of June. 1969 
drlivering at a unifr,r!n rntc. 

3 52 W ~ t h  thc- supplrr~ mater~al~slnc as above. the  stock of roller 
hearing axle boxes increased from 16,900 as on 1st April. 1967 to 
22.000 on 1st April, 1968. With outstandings from impart and the 
indigenous firm the availability of axle boses durlng 1968-69 would 
be of the order of 42,800 against the assessed requirements of onlv 
26,100 for wagons provided for in  the 1968-69 Budget 

3.53. The capacity of the indigenous firm may thus be booked only 
to the extent of orders already placed. that ia, 16,800 numbers a ahst 
their annual capcity of more than 36.000 numbers (as est.b&,ed 



by actual production during 1966-67). This position could have been 
avoided had the 'increasing capacity of the indigenous Arm been kept 
in view while deciding on imports to meet the requirements includ- 
ing buffer stock. 

3.54. The Ministry of Railways (Railway Board) stated (Novem- 
ber, 1968) that the indigenous capacity was considered inadequate 
to meet the requirements of the Railways at  that time when the 
import for buffer stock was decided and that the stock of axle boxes 
increased on account of shortfall in wagon production during 1966- 
67 due to unprecedented labour troubles. 

3.55. It mag be mentioned that the capacity of ihc indigenous 
manufacturer was increasing from year to year and the shortfall in 
the wagon production also became quite evident from the figures of 
production during the first six months of 1966-67 (April, 1966 to Sep- 
tember, 1966) before the placement of orders for the imports in 
October, 1966. 

[Paragraph 15-Audit Report (nail ir-ay,.) . 19fi9.1 

3.56. The Committee called for figures of the targeted programme 
of production of wagon.: requiring roller bearing axle boxes during 
each of the five years tvciing 1966-67. the actuai  production of such 
wagons and the 1 : : ; 15075  for shortfall 11: y.. ,duct ;c~n. The Railway 
B u r d  have statrd that targets n ere not 1a:d d:jn-n for individual 
types. However. M-hllc 2lanninr: ivapon orders. es t imate  of the type- 
wise product~on was madc during each of the year.. based on the 
provision I!< the rolling-stock programme and thr  est~mated avail- 
able capacity. The estimated production o f  wagons requlnng roller 
bearing axle boxes (20 ton capacity) ar:I t h ~  actual production of 
these types during 5 years ending !9GG-67 .,\.as as under: 

3.57. The targets for wagon production upto ?965-66 were based 
on an assumption that wagon buildinp capacity u.c,uld increase 
gradually ir, the counir?. wi 'k  :::. (.:;~::~ni,rmc~nt of  ! i c c x n r : c . s  of the 
existing firms and with ticcn?inn ! r;c.;\- f i m i s  and u.:ti~ diversion of 
surplus capacit-k~ in E,~~l:va:: w -  : :.;!lops tn Lvxqon production. The shortfall in actual production in relation to the anticipated produc- 
tion upto 1965-66 was mainly on account of the fact that the growth 



of capacity was not according to anticipations. During the latter 
half of 1985-86 and the first half of 1966-67, the production suffered 
due to non-availability of roller bearing axle boxes and wheel-sets, 
besides other factors like labour trouble. Since September, 1965, in 
fact, most of wagon builders had been complaining that they would 
have to cut down their production for want of roller bearings. 

3 58. The Committee enquired about the antkipatid x v u n  
production, the requirements of axlc boscs therefor and the extent 
to which these were programmed to be mrht by imports and indige- 
nous production when the decislon to import roller bearings was 
taken in 1966. The Ministry have informed the Committee that the 
position in respect of anticipated product~on of wagons requir~ng 
roller bearing axle boxes and thc procurement ot these was as under: 

(a)  Number of wagons (requiring 20-ton roller bearhi: sslc- 
boses) anticipated to be Reduced between April. 1966 to March, 
1967. 

"Ttw pr'tvalv bull& 1.. and N:i~lrva:. IVt z bhnps  top thrr could 
proclucc only 1838 BOX RCX' ; I * I > ~  BRH wiignns (wagon 
bi~ildcrs-1511 and IZ;ul\v~y \Vorkbhops---327) durinx: the 
first six months of 1M6.67 col~suming 14,704 roller bear- 
ing axle boxes against the anticipated production of 5367 
wagons of these t~~ (wagon buildem4584 and Rail- 
way Workshops-763) during the whole year 1966-67, 



requiring 42,936 roller bearing axle ,boxes. If* a reassess- 
ment of the requirement of roller bearing axle boxes for 
1966-67 had been made before placing the orders for im- 
port in October, 1966, taking into account the actual 
production of BOX, BCK and BRH wagons during the 
first six months of 1966-67 (April, 1%6--September, 1966), 
the imports could have been avoided." 

"The position of free supply items (roller bearing axle boxes) 
was tlght only for the first three months of 1966-67 (April, 
1966 to June, 1966) and it became completely normal there- 
after. During these three months the wagon builders had 
turned out 217, 168 and 216 wagons requiring roller bear- 
ing axle boxes. After June, 1966, wfien the position of 
free supply items became normal, the production of BCX, 
BOX and BRH wagons was around 300 per month in the 
private sector and about 70 per month on an average In 
the Railwav Workshops. At this rate the production 
which could have been anticipated for six months could 
be about 2.200 or 2,300 wagons only. The wagon builders 
and Railway Workshops could not hare bccn expected tc, 
produce the remaining 3.529 wagons requiring roller bear- 
mg axle boxes during the second half of 3966-67, which is 
almost twice the number produced in the first half irres- 
pective of the actual cause for the shortfall in production. 
Thc Ministry in any case did not make any assessment on 
the b~s i s  of actual production before nlacing the orders 
for impornt of the rollcr bearing axlc boxes" 

3.61. The Committee caqlcd the detpils of orders placed nr s11ppl~ 
of roller bearinq axle boxes with the Tndian firm during 1965-66 and 
1966-67. the deliwry schedule and actual dates of delivery together 
with reasons for delay in deliwry. Thc Miliistrv have accordingly 
furnished the following information: 

- - - - - -- - --- 
1965-66 

1. No. 65/RS(I)I 3000 Nir , March, 1966 March, 1966 
874'1'364 dt .  
I 1-2-66. 

2. No. 651RS (T)I 25000 Nw. October, December, The firm 
874'3'163 dt. I 966. rg(i6. could not 
I 1-2-66. procure. 

- - -- - - - - - - - -- - - - -- - - - -- 



3.NLb.65RS(I)  800oNos. January, March, 15-67 Imported 
87613'367 dt. 1967 raw ma- 
17-3-1966 terial tn 

1'n.e. 

4. No. 66 RS ([)I874 30000 N'K. Nove:s,her, December, The f i r m  
5 376 dt. 19-1-67. 1967 I 567 could not 

procure 
imprred 
raw yea- 
rerial in 
tirrc. 

3.62. During evidence. the Committeb enquired when the Railway 
Board asked for clcarance of imports from Germany and Yugoslavia 
and when actually it was given. Thc representative of the Board 
stated that the clcarnnce for import of these bearings was not asked 
for from the DGTD. The Joint Director (Railway Equipmentj who 
functioned as ex officio Industrial Adviser (Railway Equipment) in 
the DGTD gave the clcarancc- halting regard to the requirements, the 
capacity of bearings with the indigenous firm and the backlog of 
crrclcrs with thcm. No formal clearance from the DGTD was, how- 
cwr .  obtained. Informal meetings were held frequently by the 
DGTD of all  Industrial Advisers whcrc various policy matters and 
dcvelopment of indigenous capacity were discussed. 

3.63 To a que  tion whether the practice of conferring e s  oificio 
status or! thc officcrs of some other Department or Ministry could be 
considcrtd s:ttisl'actor?-. the representative of the Department of In- 
dustrial Devc.lopment stated that so far as the Ministry of Railways 
were concerned. Ihc Joint Director (Railway Equipment) functioned 
for purposes of dcvelopment of Railway equipment and in promoting 
import substitution effort as an e s  oficio Industrial Adviser in the 
DGTD and i t  was a fact that he maintained close coordination 
with the DGTD through frequent meetings. consultations and dis- 
cussions. In 1963, all State Governments and Ministries were advis- 
ed that all clearances would need the prior specific approval of the 
DGTD. Even after that there was some ambiguity for sometime 
whether the ex officio Industrial Advisers were competent to clear 
the imports or not. The position came into sharp focus during the  
receesion is 1967-68 when complaints were received that stores were 
being imported by various Ministries when adequate indigenous 
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capacity existed for them. Thereupon the entire position was re-, 
viewed and clear advice was given to all Ministries and State Gov-- 
emments that clearance by any organisation other than the CGTD. 
could not ,be taken as a substitute for clearance by the DGTD and 
'that all future imports should have his specific clearance. In giving 
this clearance, the DGTD acted in closest liaison and coordination 
with the various Ministries concerned especially the various Indus- 
trial Advisers attached to them and the arrangement was working 
quite satisfactorily now. 

3.64. The Committee enquired whether the 13.000 roller bearings 
were imported entirely as buff-fcr stock and if so, when they were 
utilised. The representative of the Board stated that they were im- 
ported as bufl'er stock for key and critical items and were supposed 
to be the minimum required in order to prevent set-backs in produc- 
tion. Planning for such items was made for three months. The 
first supply came in January, 1967 and they were used up in t h e  
next few months. 

3.65. The Committee enquired whether any eRor1.s ivere being 
.ate com- made to develop more than one source .of supply so as to ub\.' 

plete dependence upon one source for such critical Items. The lep- 
resentative of the DGTD stated that two new licwces wcre issupd 
for manufacture of axle bearings in favour of t\i..) pai-tm. Licence 
in one case had to be revoked as they failed to take effectivr. steps re- 
quired under the ccnditions of the licence. So  far as the othcr firm 
was concerned, they had stated that they would bc tak!ng up produc- 
tion of axle box bearings in the second phase. The firm had not yet 
installed the machinery and commenced pmductinn in the first stage. 
Therefore, they would not be able to manufacture axl: box hcarin.2~ 
for about 2-3 years. 

3.66. Asked if they were trying to interest a n y  othcr part., t h e  
wit,ness stated that another firm a t  Poona m i ~ h t  hcs taking UP this 
as well as othcr types of bearings hut they had no? yet started pro- 
duction. To a further question i f  th ry  proposed t u  s ~ ;  up a firm to 
~roduce  roller bearings in the public sector tKe rt~~rt-wntatjsr. of 
the Ministry of Industria! Deve1npmr.n: sta?ed: " . . this is 3 
matter which one has t o  considr.r if suffir:~nt repacity d y  s rlnt come 
up in the private sector despitc, 211 our effctrts." 

3.67. The representative of !hr Railwrlv Board :,dc!r.rl 

"Map I mention to t!ic Ci~rnmit te~c that wr are w g n g r d  on a 
very large import suhxt i tu t in r !  PI-or:rammr. i!? Railways and 
a very special effort is hc i1g madc to rbn:.tirr- that indige- 
nisation of components which havt SO f a r  hron imported 
goes on at  a very fast pace. But in this matter we are 
coming up against a lot of dimculties and one of them i? 
that the promised production f ~ o m  the various unib d m  



not materialise gnd when it does, i t  does not keep pace 
with our requirements with the result that if we tind a 
rrninufacturer of a particular item today and feel that the 
manufacturer would be able to meet our requirements m 
the next few years, i t  is very much on the cards that some- 
time or other he may fail us. There have been instances 
where in regard to items which had become completely 
indigenous, we had to go back on imports for a short 
period. It all depends on how these things continue, how 
the rate of production remains, whether their qualities m d  
quantities suit our requirements at that time. . . .. We 
have reduced our import component from 30 per cent to 
13 per ccBnt of the total purchases and this 13 per rent 
which still remains consists of hard core items which 
are highly sophisticated. In the development of these 
we are finding considerable difficulty and we seek your 
indulgence in this matter because there may be instances 
where some parallel procurement becomes essentiai. 
With hindsight we may say that it was probably not 
required." 

3.68. In a further ilok on the question of devt.lopmc*nt of indl,ze- 
111)~s capacity for manufacture of roller bearing axle boxes, the Mini- 
stry of 1ndus:rial Dcvtblopment have stated as follows: 

"Meswss . .. Jaipus hold an industsial licencq. for the 
~nanufi!c!uw of Roller Bearing Axle Boscs for an ann~lal 
capacity of 23.160 numbers on 2 shift basis They were 
also granted a letter of intent on 30th March, 1963 approv- 
ing in princ~plv ttivir cspansion scheme for Roller Bearing 
Axle Rnsw fur rtrl annual capacity of 36,000 nlirnhc:-3. 

"Besides this unit. industrial licences letters of intent were 
gr;~ritcd issurd to  M s Calcutta. hi s .  . . . . . Ca1:u:ta. 
MIS. . . . . . , Darnbay for the manufacture of rulkr bearings 
for Axle Zoses. M s.. . . . ..Hydcrabad were also granted 
an inciustr::il licence fo:. manufacture of bcarinqs inc!uding 
tho st^ wquired for axle boxes. 

"Ms . . ncmbny Innntltrr firm) subnutted a!: : I I ~ :  .cat11 11 
for stL?tri~~: up a r a i u c ~ t .  for the product~on of 1 r t' '100 Nos. 
c ~ f  SPI?CI-ICU! RoIIt-I Rtwlngc p r :lnn,im. Thls qr.u!lcatio.? 
was tasamlned bv thc IXTD The phased m.tn..f.~~*t:~r::~g 
plc)gs;rrnmr subm!tcc.cl by the company was no1 ;twnd to 
bts accCptablv t o  i!w Got.rrnrnrnt as t h ~ s  waT not in accord- 
ance w t h  what was suggc.s!ed to them in dtscussinns at a 
mectlng. The rornpanv were rc-rr\~c*stcd to revise the 
phascd manufacturing progrommc Tlwv  expressed t h e ~ r  
apprehension about the decline in the demand for spherical 
mller bearings from the Railways. As the rnanufa:turo 
of Spherical Roller &Prings alone was not economically 



feasible the company wanted to revise their scheme to in- 
clude Spherical Cylindrical and Taper Roller *Bearings to 
make the project economically viable. The company also 
wanted firm figures of requirements for the various types 
of bearing for the Railways and also needed more time to  
carry out further survey with respect to the prccise dc- 
mand for the various types of Asle Box Bearings. No 
revised proposals were, however, received from the firm. 
The application was, therefwe, treated as closed. 

"The company submitted another application on 14th July, 
1969 for grant of an industrial licence for substantial ex- 
pansion of their existing licenbed capacity of 30 lakhs of 
ball bearings to 60 lakh N&. per annum on three shift 
basis. As they were yet to achleve their earlier licensed 
capacity for ball bearings in full, this application was 
rejected prima facw. The company was also simultane- 
ously informed that they should expedite submission of 
their proposal for manufacture of a s k  box bearings. 
The representation received from the compeny is under 
consideration. 

"Taking into consideration that none of t h r  licensed,approv- 
ed schemes mentioned.. . . for the manufacture of axle 
box roller bearings has fructified so far. it is  ow propos- 
ed to issue a Press Note inviting appl~cations from esist- 
ing manufacturers of bearing5 for crant of industrial 
licences for setting up capxitie? tor Rail?!-a? Asle Boxes 
with spherical cylindrical tapered rc~ller ixbnrings." 

3.69. The Committee feel that the decision to import roller bear- 
ings for wagons was taken without a realistir :rppr:iisd of the wagon 
building programme. The derision to in~pcrrt the rollrr hearings was 
based on the calculation that 5.Xi  con\ (requiring roller-bearing 
a s k  boxes) would be prod~irrcl in 1966-67 and that the requirements 
of buffer stock of roller hearings for produrtion on this scale could 
not be met by the existing Irvel of indigenous production. Ilowever. 
at the time the decision to import the rd l r r  hearings was taken 
(i.e., in October. 1966). only 1.838 of BOX. RCS and RRH wagons 
had been produced. It should have been. therefore. apparent that. 
in the remaining period of six months in W - 6 7 .  tllc shortfall in 
production of wagon was not likely to be made up. With the pros- 
pects of production not coming up to targets, the indigenous produ- 
cer could, therefore, well have met any requirements for buffer 

.stock. 

3.70. The result of these imports was that no orders were placed 
on the indigenous fi::n Le:wern January, 1967 and March, 1W3, and 
the h ' s  capacity was inadequately utiliscd during tht  period d 
ever thereafter. In fact that ftrm was asktd to slow down the pace 
d supplies. The Committee consider that the Rdhvrys sbodd hmve 



carefully *viewed the progrers of production before placing t h e  
o& for imports. Had that been done, the need for imjmrting 
roller bearings (for buffer stock) at  a cost of Rs. 41.32 lalihs would' 
not have arisen. 

3.71. The settled procedure for making imports is to obtain 
clearance for them from the DGTD. The Committee note that ap- 
proval for import of bearings in this case was not asked for f rom 
the DCTD and that this was given by an official in Railway Board 
himself in his capacity as ex-offlcio Industrial Adviser (Radway 
Equipment) in the DGTD. It has since been clarified that all future 
imports would hove to be specifically cleared by the DCTD. The, 
Committee trust that the Railways will cnsure that all proposals for 
imports get such prior clearance from the DGTD. 

3.72. The Committee note that the Ministry of Railways are at 
present dependent only on one source of supply in the country for 
their requirements of roller bearing axle boxes. Proposals to in- 
terest other firms in the manufacture of this item are yet to fruc- 
tify. The Committee would like the Railway Board to pursue the 
matter with thc DGTD \o that additional capacity to the extent 
required is huilt up in the country for meeting the requirements of 
the Railways and imports could be avoided in future. This would 
also encourage competition and provide alternative source of supply. 

Excessive import of specinl steel for wagon building. 

3.73. The. '%' Stv.tion Stecal ( a  sprclnf c:i!r.,;c~ry r j :  strut:t!iral steel) 
rt.q~!ired for rnanufarti:w of  NOX. BCK i , n ~ i  BOEX u.a;t,ns ,.s.:s 
n : iridigcnously a\: i l i ; tLle  :n the past n:d rhr. tXil:! rc i.t6ri,ii:-t :i:.r.n!- 
I C ~ I  :v;,pm prlrciac+r.!~ ~ I ~ I I O  1.%3-f;4 Ibt!linq Stock Programme and 
;i;irt of 1%-1-65 1( 1 1 1 ~ : ;  Stork Prop,r!ii:*;t~ \vrsrtb t:r;:r,.>rttd A t  the 
:::<;:::nccb of t!~t. I . : , ~ ~ i s t r y  ,,f H;i:lu;r\-s (R;rtl\v;iy Iiorrrd~ a~ ; i i  the Iron 
k C'lwl Ct~n::-ollc.r. !tw 1nri1;~ri I r c t : ,  S: St~scl  Co. .  wcrr :icvelopin~ 
:ndi;:r:lous rapacity for production of 'Z' Section Bars since March. 
1964 In  Aii!:ust. 196.1 t h e y  \vc.:.tb sacc.cxrlf:!i i n  turn~n;! out 50 per 
rmt of their rolling w t h i n  thi* specified tolcrmce. The Board were 
;nfor~ticd in Sq>tcmt)t-:-. l!W. tha! 1 ~ 1 t h  c .v: ;~in n>lncb:. I-e!asations 
thc inciigcno~ls supply c . , r l i l < i  tw  bct\:~wn 450 i l d  509 tonnes upto 
1)cct~rnbt~r. 1964 anti clvc.!. Wilo t ~ m n c s  a month thrwaftcr .  A quan- 
t i ty of 3.600 tonncs \vas iilsii d w  to bc r t w ~ v e d  after September, 
1964 and a contract plncc4 on n Rritish f i r m  in March. 1964. 

3.74. A n  assessment of the a v a ~ l a b ~ l ~ t y  01 'Z' Section conducted 
In September, 1964 revealed that ind~genuuv supply and the dues 
from imports were adequate to m e t  the requirement.; of 1961-63 
wagon building programme but left no cushion for the buffer stock. 
The requirements of buffer stock were a d  at 4,100 tomes  e g ~ i -  
valent to 5 months' requirements of '2' section steel. 



3.75. While making this asses~ment,  however the'outstanding 
-.from imports were wrongly taken as 730 tonnes less. 

3.76. Global tenders were invited in  December, 1964 and a con- 
tract for a quantity of 4.308 tonnes was placed in March, 1965 a t  a 
cost of 1.96 lakh pound Sterling (FOB) (Rs. 26.13 lakhs a t  pre-de- 
valuation rates) to be financed from World Bank Loans. The 
landed cost of the imported '2' Section was also higher by Rs. 181 
per tonne (at pre-devaluation rates) than the price for indigenous 
'Z' Section and the extra expenditure involved was Rs. 7.69 lakhs. 

3.77. The imported materid was received between November, 
1965 and September, 1966 and was worked off against wagon biuld- 
ing programme of 1965-66 resulting in corresponding reduction in the 
offtake of 'Z' Section from the indigenous producer. This could have 
been avoided if a more precise assessment of the import require- 
ments had been made, keeping in view the growing indigenous capa- 
city. 

3.78. The Ministry of Railways (Rail~va!. Board) explained 
(November, 19GS) that the import was considered necessary in Sep 
tember. 1964 as buffer. as production of thls  steel in the country had 
not stabilised. 
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3.79 The Conlmittee desired to know when the question of 
manufacturing 'Z' Section Steel within the country was taken up 
and when production of this item was established. The Railway 
Board have stated in a note that 'efforts to develop '2' Section Steel 
in a steel mill commenced in 1958.' A nurnher of discussions were 
held by the Railway Board officials with the firm on specification 
drawing tolerances, minimum quantity requ~red f01- econolnlc rollmg 
etc. The question of prices payable for the new items was also 
raised by the firm. A11 these points were settled by 1961. Thereafter 
the firm developed the rolls for the item and the first rolling was 
scheduled for the last quarter of 1964. 

"Within the introduction of BOX wagons .Z' Section was &st re- 
quired in 1960 and as this section was not indi?,enously rolled it was 
procured through import. 

In March, 1964, Director. wagon production. Railuya>r Board took 
up the m a t t ~ r  with the Director of the firm. as the stocks of imported 
'I 7 L Section were dwindling rapidly with the rising tempo of Wagon 
production. The latter was asked to bring forward the  rolling to 
Mas. 1964. He was also given to understand that although t h e  then 
orders on the firm were 2500 tonnes. future requirements from the 
next year would he 8000 tonnes. 



"Railway representatives were sent to the  Arm's w o r b  in May, 
-1964 to assist in overcoming initial problems in the development of 
-the section by granting ahy relaxation that might be necessary on 
.the spot". 

"The first rolling in May, 1964 failed. The second rolling in June, 
1964 was also unsuccessful. The third attempt in August, 1964 was 
once again unsuccessful." 

"Hoping that the firm would be successful in the rolling, the  
Board had decided in July 1964 not to import '2' Section, even 
though the Iron & Steel Controller gave clearance for import for 
1964-65 RSP requirements. The Director, Wagon Production wrote 
to General Manager. t,~,. firm on 11-8-1964 bringing to his notice the  
dangerously low stocks and urged him to put jn some additional 
effort for producing the section. The subsequent rolling on 12-8- 
1964 was partially succcssful inasmuch as i: was reported that 50 
per cent of the quantity rolled was satisfactory. 

"At the same time General Manager the firm advised that further 
-nodifications were being made on the rolls and a certain amount of 
!:.:a1 and error was inevitable before the section could be rolled 
>,I! rsfactorily. 

"At this time \ragon !)uiltlcrs \vr*:*ts fac~ng acute shortage of this 
-CX.IIO~I. The Jotnt Dmctor (Irrm and Steel). Calcutta was. there- 
:ill(., cityuted to convcne a ~ n e c t ~ n g  tn thc firm's works on 31-8-1964. 
i s ,  the. meeting a niimbcr of rclaxattons were granted In spectfica- 
t!ons to Increase tnd~genc~us availab~lity (relaxation in rolling tole- 
ranccs. we~gh t ,  rawness of flanges. rtc.) '' 

"in Feburary. INS, t he  Ha!l\vay Board rrprescntatlves held a 
i~il. t t l~r rnectlng with the firm officlal~ to ronqrder the problems of 
wr:, h ~ a v y  rejections In rollmg In the m w t ~ n g  a number of fur- 
"w: relaxntions wrrc gl\*r9n to salvage earlier rcject~ons. The new :.. t L~s;~tions werc ~n rcsptvt t , f  further r lllrng trdwancc. bobbin 
!rr.~rL.> s11vers ii11d scabs. slight bendlng on thc long flange etc It  
I:<!- farther agrwd t l r  acrcpt thc wction In trvo pwces nccc*ssitat~ng 
I i\ I !ti 

:{ RO The Ccbmmrttec cnllcd f c ~  data about actual production of 
'2' St~ticm in India from January 19655 to March, 1987 and the actual 



consumption of the same by the wagon biulders. The Ministry have 
accordingly furnished the following information: 

(Figures in A 1  'l's) 
*Supply by 11 SCO C'otrsumption 

Month 1965 1966 1967 1965 1966 1967 

January 
February 
M ~ r c h  
April . 
May . 

June 
July 
A - ~ g l i i  
Septe:nbcr 
October 
Novemkr 
D:c:m'> ::- 

3.81. The monthly consumption at the rate of ti00 Box 1%-agons 
a month was calculated to be 830.4 tonnes. It kvas therefore felt 
that "since the firm have failed so far and their supplies in case of 
success in rolling even, are likely to be limited. In the next imports 
by the Railway Board. 4289.8 P* I  Ts 'Z' Section-;3lW u a?(!:: s 8 . t ~  h:;s 
been proposed to be imported". The Joint Director. Iron :L Steel 
after his visit to the works of the firm in August 1964 and discus- 
sions with the firm's officials on the prospects of supply advised 
the Railway Board that "our ohse1.1-ation was that the firm had 
achieved a substantial amount of succ.cs\. with r v p r d  to the roI1in:: 
of the 'Z' Sectioil". T h ~ y  h:id arked for "ct.r.::~i:i :..:;(I t : : 4 > . . i : , ~ , ~ ! : ; ' '  

which were agrecd to. "With these rtla::;!tions being granted the 
firm's authorities were confident t h a t  they could supply between 
450 to 500 tonnes for the next four months ;.e. Scptrmbcr to Decem- 
ber. 1964. With these supplies from the firm and with an expected 
average cf 350 tonnes arrival of 'Z' Section from i::-:jx,:.t. wzf:on 
building activity will not suffer. 

"The firm's authorities also adviscd us  that aftcl January they 
expect to increase the out-turn to about 800 tonnes and if they are 
able ta achieve this. then our full rtqulrcmcnts c)f 'Z' Srrt:on for 
Box wagon construction will he met." 

The Committee further called for data as to the actual planning 
made by the Railway Board on the indigenous producer during tbc 



above stated period. The relevant figures are stated to be as fol- 
lows: 

(Figures in M 1's) 

Outstanuing as on 3 1-12-1964-4278 

January 

3.82 The Committee enquired how the requirements of buffer 
stock assessed at 4100 tonnes in September. 1964, were arrived at. 
The Ministry have stated that the production of Box wagons dur- 
ing June & July 1964 was 541 and 601 respectively. 

"With regard tu the quantity of 2516 tonnes of '2' Section H hich 
is under import at present. 646 tonnes have already arrived and i t  
is expected that another 1400 tonnes will arrive by December 
1964. This will leave only a balance of 470 tonnes from the lot a t  
present under import. I t  is considered very desirable that 4289 
tonnes of 'Z' Section should be imported as this will allow a 4 to 5 
months' buffer stock to be built up as even if the Rrm step up their 
production to 800 tonnes as they hope to do by January 1965, no 
buffer stocks of this critical section will be available to tide over 
any break-downs in the mill or to meet any other contingency." 

3.83. The Committee then enquired why the contract for a quan- 
tity of 4308 tonnes was placed as late M in March 1965 when the 
sanctian of the Iron & Steel Controller had already expired on 
378 (Aii) LS-9. 



31-12-1964. In a note, the Ministry have explained the position as 
follows: - 

"The Iron & Steel Controller was approached in March 1964 
to give clearance for import of '2' Section to meet the 
requirements upto 31-3-1965 pointing out that the possi- 
bility of the section being rolled (by the mill) before the 
end of the year appeared very remote. But the Iron & 
Steel Controller gave clearance for import for require- 
ments upto 31-12-1964, obviously in the hope that the 
firm would be able to successfully roll the item before 
the end of the year. Even if action had been initiated 
immediately to operate this clearance, the materia! could 
not have arrived earlier than April 1965 as the time 
required for the various procedures plus time for manu- 
facture of the item, ocean transit etc. comes to about 12 
months. 

"However, the Railway Board decided to pend action to  
import the material on this clearance as the Arm had pro- 
mised to put through a trial rolling of the item in May 
1964. It was hoped that in case the trial rolling proved 
successful, the need for such import could be obviated 
in spite of clearance having been given by the Iron and 
Steel Controller. But this hope was belied as the trial 
rolling did not prove successful in spite of subsequent 
attempts in June and August 1964. On a thorough review 
of the situation in September 1964 tahng into account 
the available stocks and the prospects of the firm success- 
fully producing the item, it was decided to go in for 
import. The tender was issued in December, 1961 after 
obtaining permission of the World Bank for issue of the 
tender and the Iron and Steel Controller was advised of 
the issue of the tender. The order was placed in March 
1965 after finalising the tender and release of foreign ex- 
change from the Ministry of Finance and the Iron and 
Steel Controller was advised of the placement of the 
contract. 

"In fact, in November, 1964 the Iron and Steel Controller was 
again approached for further imports of 5,000 tonnes of 
this section for 1965-66 requirements and taking into ac- 
count the prospects of indigenous availability of the item, 
the Joint Plant Committee of which the Arm is a mem- 
ber, gave a non-availability certificate and the Iron and 
Steel Controller issued a clearance for import. However, 
this clearance for further imports was not eventually 
operated." 

3.84. To a question whether a fresh sanction was obtained, t he  
Ministry have stated that "In view of the fact that a further smc- 
tion for 5,000 tonnes had been given by Iron and Steel Contro11W 



for 1965-66 requirements in December 1 W ,  it was not considered 
necemary ta obtain a fresh sanction for the quantity of 4308 tonnes 
cleared for the earlier period." 

3.85. Audit have offered the following comments on the fore- 
going: - 

"It is observed that although the position regarding the need 
for import of about 4300 tonnes was reviewed in Septem- 
ber 1964 and it was decided to go ahead with the import, 
Global tenders therefor were caIIed only in December, 
1964 and the actual order placed towards the end of 
March 1965. But between September 1964 and the actual 
placement of order in March 1965 the Board came to 
know that indigenous production at the mill was well 
established. The average production which was 900 
tonnes between January and March, 1965 remained at 
800 tonnes throughout 1965. Substantial dues of over 
2500 tonnes of this special steel were also expected to be 
available to the wagon builders as floating stock from a 
previous order on import after September 1964. It has 
been clarified that the clearance given by the Iron and 
Steel Controller in April 1964 was only for the require- 
ments for wagon building upto 31-12-1!W including re- 
quirements of normal floating stock or reasonable bufFer 
also upto 31-12-1964. This emphasised again that there 
was at no time any reference to h a t i n g  or bufler stock 
in the clearance given for import. Even now, the fact 
that the clearance covered wagon building upto 31st 
December 1964 has been made clear. Such a clearance 
cannot obviously be availed of for import after that 
date. 

"ln the circumstances the need for going ahead with the 
import mainly to build a buffer stock ought to have been 
reconsidered in consultation with the Iron and Steel Con- 
trolIer specially when the order on import was placed 
in March 1965." 

3.86. The Committee then enquired about the reasons for dec- 
11nc in offtake during 1966-67. The representative of the Ministry 
s h t ~ d  in evidence that in 1965-66, the offtake from the firm was to 
t!wr full capacity i.e. 700 tonnes a month. It was only after April, 
1986 that the offtake came down as the production of wagons had 
to  be regulated. Further asked if the reduction in offtake resulted 
particularly because of the import of the item. the witness replid 
"that is right". He, however, added that the offtake of other heavy 
structurals kept on rising and no indigenous capacity went idle. 

3.87. With reference to the statement in the Audit pore that the 
Pending supplies in September 1964 against past Import orders 



were taken as 700 M/T less, the Comnlittee enqu i rd  how it ~ W -  
,a and what the factual position was. The Ministv have replied 
that .in ~ u ~ s t  1964 pending supplies against earlier order W W  
hken as 1870 tomes whereas the correct Rgure shodd  have b- 
2600 tonnes. At this distant date it is not very clear how the e m r  
occurred. The progress in inspection and shipment was being 
advised by ISM, London from time to time. Shipments were to be 
made to three ports-Calcutta, Bombay and Madras. There was 
apparently some error in assessing the outstanding perhaps due to 
want of up-to-date information from the different - sources." 

3.88. Asked if responsibility had been fixed for the lapse, the 
representative of the Ministry stated,. . .: . . . .The quantity involv- 
ed was small. We feel that it was not necessary to fix responsibi- 
lity for this small error. It was a clerical error." 

3.89. The Committee are of the view that the import of '2 Sec- 
tion' made at a cost of Rs. 26.13 lakhs was avoidable. The decision 
to import this section was taken in September. 1964. with a view to 
building up a buffer stock of this item. At  about that t ime i t  had 
been reported to the Railway Board that one of the indeginous steel 
manufacturers "had achieved a substantial amount of success" in 
producing this item. This firm also in fact succeeded in makhg 
supplies rea la r ly  from January 1965 onward\. The Railway Board 
should have therefore reviewed their decision before they proceeded 
to place orders for the import of 'his item in 3larch 1965. Subse- 
quent developments also demon<:rated t b t  this import was un- 
necessary, as the indigenouh manufacturer supplied both during 1M 
and 196G more than the quantity 'planned' on him. 

3.90. Other instances of this kind of unnecessary import hove 
been mentioned by the Committee in this Report. Such avoidable 
imports dissipate scarce foreign exchange resources of the country. 
The Committee would like the Railway Board to study all these 
cases in detail and to evolve an appropriate procedure to  ensure that 
proposalz for import are not cleared except after a searching scru- 
tiny to meet compelling needs. 

South Central Railway-Excess procurement of Storm. 
Audit Paragraph 

3.91. The work of manufacture of 500 wagons allotted to the Central Railway by the Railway Board in  November, 1aSO ws entrusted to Lallaguda workshop and accordingly the Railway 
Administration procured the material required for the construction 
of these wagons. In September. 1963 the Railway Board, however. 
curtailed the number of wagons to he manufactured at Lallaguda 
workshop from 500 to 250 and transferred this work to Golden Rock 
workshop. ~onsequeatly stores mainly steel. valued at Rs. 43.s 
lakhs. were left over after the completjon of the work (a Octokr, 



1964. In October, 1983 and March, 1965 the Railway Board placed 
further ord& on this workshop for the manufacturing of 79 and 130 
Box wagons respectively. When the last order for 130 wagons was 
completed, the value of the material left over as on 30th June, 1967 
was Rs. 20.70 lakhs. This surplus was reduced to Rs. 6.06 lakhs by 
31st December, 1968 as a result of sale of the material to other Rail- 
ways and wagon builders etc. Meanwhile, in addition to the divi- 
dend paid to the General Revenues on the value of these surplus 
stores, material valued at a. 1.64 lakhs became unsuitable for psc 
owing to modifications in design and conversion to metric standards. 

(Paragraph 15-Audit Report (Railways), 1969.) 
3.92. The Committee enquired about the reasons for curtailing 

t h e  order placed on Lallaguda workshops for the manufacture of 
ivngons from 500 to 250 in September, 1963 and asked why action 
was not taken immediately to asses excess stores on hand with a 
\view to transferring them to other workshops. The Board have 
replied that "the order for 500 Box wagons placed on Lallaguda 
workshops in November, 1960 was part of 2,000 Box wagons ordered 
on Railway workshops namely, Lallaguda, Arnritsar. Golden Rock, 
Kanchrapara & Mahalaxmi in pursuance to a decision of the Board 
In AU@S~, 1960. A review of the progress of production In the 
Railway workshops conducted in September 1962 revealed that 
Lnllaguda's progress in wagon construction had been slower than 
what was expected. It was estimated that Lallaguda workshops 
~vould  turn out only 74 wagons upto June 1963 whereas Golden Rock 
shops. where construction of Box wagons had been very well esta- 
ll!?.shed, would be turning out 393 Box wagons in that time. In S e p  
tcmber, 1963, it was observed that Golden Rock workshops were 
falling short of load and since Lallaguda's progress had been slower, 
i t  was decided to transfer 250 J3ox wagons from the orders of Lalla- 
guda to Golden Rock to provide adequate load to that workshop. 

"The South Central Railway had transferred 2394 Metric tons 
of steel and components worth Rs. 6 lakhs to Golden Rock from the 
\tack when order for 2!50 wagons was transferred to Golden Rock 
uorkshop However. this transfer was mainly with a view to en- 
a :  !(* Golden Hock to commence production against the transferred 
,rider Since South Central Railway had anticipated further orders 
an t i  i t  was the intention to continue wagon construction in Lalla- 
zuda shop: it was not considered pruden to transfer the entire out- 
'!anding indents of steel and components for the 250 wagons to 
(;dden Rock workshop or any other workshop." 

3.93. The Committee enquired when the designs were changed 
whether any action was taken to flnd out whether the materials 

North Rs 1 &4 lakhs could be utilised in the execution of pending 
O"hs  which follow the old designs. The Board have in a note on 
this point stat& that %nee the modlfkation in the design of Box 
W a i ~ o n r  was Isnted by the RDSo tor incorpontlng immediately by 



all the Railway workshops and wagon manufacturers, the  material 
rendered unusable due to modifications could not be utilised by 
otiner wagon buildersiRailuray workshops for new construction. 
However, this material can be used for the repairs of coaches and 
goods stock and the used f r r  the repairs of coaches and goods stock 
and the South Central Railn-ay have already taken action to transfer 
such surplus material for revenue work." 

3.94. In reply to a question whether the Board had assessed whe- 
ther there are any other stores held by Railways which had been 
rendered idle following metricisation. the Board have stated that 
"it is expected that very few items, if any, are  likely to  become 
s;ow moving due to metricisation. However, detailed assessment has 
been undertaken on the Railways. On obtaining full details of 
items if any rendered obsolete, the Railways will be instructed to 
make use of these items with suitable alterations to avoid wastage 
of material". 

3.95. The Committee enquired whether there were other similar 
cases where load was transferred from one workshop to another and 
if so. whether materials were also transfcrrcd or duplicate procure- 
ment was effected together with reasons for doing so. The Board 
have stated that "out of 250 wagons ordered on Mahalaxmi work- 
shops. 241 were transferred to Amritsar workshops together with 
the materials. The Western Railway had accepted the manufacture 
of 250 Box wagons in R.Iahala>rmi workshop in the background of 
surplus staff that was likely to arise consequent upon the-introduc- 
tion of incentive scheme; wagon production as an additional activity 
could provide a steady load to keep the surplus staff engaged. The 
production of Box wagons however depended upon a number.'of un- 
foreseen factors such as availability of cranes. staff, material, plant, 
machinery etc. 

"Simultaneously an order for the manufacture of conventional 4 
wheeler wagons was placed on Mahalaxmi shops to provide adequate 
load until such time Box wagon manufarturr xvhlch \\*as a new type 
of activity was established 

"Western Railway had planned to start manuftcure of Box wagons 
in January. 1962 at the rate of 3 wagons per month and desired t o  
step up this out-turn gradually to a target of 25 Box wagons per 
month in May. 1962. While Mahalaxmi was able to establish produc- 
tion of 4-wheeler wagons and bogies for box Wagcns, the body for 
Box wagons could not be undertaken on account of handicaps such 
as non-receipt of EOT cranes in time, set-back in receipt of com- 
plete sets of materials for Box wagons in time e t ~ .  

"The demand of Box wagan: had already grown by then. During 
a rieview of wagon production carried out in Board in August, 1963. 



it was rebaled that Amritsar shops, who had established produc- 
tion of Box wagons, culd undertake the manufacture of these wagons 
which Mahalaxmi shops was not in a position to do in the absence 
of cranes and other handicaps. A decision was therefore, taken by 
the Board to transfer 241 Box wagons from Mahalaxmi to Amritsar 
shops in November, 1963." 

3.96. The Committee observe that stores worth Rs. 6.06 lekhs ec- 
quired for manufacture of wagons are lying surplus with LaUagade 
workshops, due to the transfer of part of the wagon-building work 
to another workshop. Of theme, stores worth Rs. 1.64 lakhs have be- 
come unsuitable for use in tho manufacture of wagons due to modifi- 
cations in design and switch over to the meric system. The Com- 
mittee trust that immediate action will be taken to transfer all such 
material for utilisation in repairs of old coaches and goods stock. 

3.97. The Committee note that a detailed assessment has been 
undertaken to ascertain the quantum of materials that have become 
obsolete consequent upon metrlcisation. They would like to be in- 
formed about the results of such study and action taken to transfer 
the surplus stock. 

Southern, Eastern, South Eastern, Central & Western Railways-- 
lnfructuous expenditure in the manufacture of special fittings 

for Box wagons used for loading of foodgrains. 

3.98. Transport of foodgrains In open wagon is fraught with the 
:!sk of darnagc by rains and hence the Research. Designs and Stan- 
cia rds Organisation was commissioned to evolve a suitable gadget 
i.js covering BOX wagons with tarpaulins. Meanwhile. tn mcet the  
shortage o f  covered wagons for lifting foodgrains. the Southern Rail- 
:yay had in May. 1965 evolved a des~gn of non-detachable fixtures to 
the open type (Box) wagons for securing tarpaulins on wagons load- 

with of foodgrain bags in pyramidal fashion. This design was 
approved by the Railway Board in MayjJune. 1965 but only as 
~ntcrirn measure. in view of the urgency of movement of rice traflic 
from Andhra Pradesh to Kerala. The design of this equipment was 
s ta ted  to have a certain disadvantage as compared to the design be- 
in(: developed by the R.D.S.O. Accordingly. 256 wagons were fitted 
~ ~ i t h  these equipmento by the Southern Railway at a cost of Rs. 1.11 
i;rkhs during the period May, 19@5 to July, 1965 and in July'August, 
1968. The wagons Attd with these equipment$ were used for rice 
trilf?k for a short time during 19tSM hut thereafter got dispersed to 
' ,thcr Railways. 

399. In October, 1968 the Railw%y Board approved the design 
crmistlng of 12 detachable puto and tarpaulins evolved by rtka 





technique 8)lould be lullowed in our country also. ? A A ~  Railway 
Board, therefore, asked the RDSO to develop a design. Meanwhile 
the S. Railway, who were hard pressed for movement of 4 lakh 
tcnnes of foodgrains from Andhra Pradesh to Kerala stated that they 
would evolve a design without waiting for the RDSO design which 
they eventually did. This experimentation served its purpose as it 
enabled them to transport 98,000 tonnes of foodgrains to Kerala bet- 
ween April-September, 1965 as against 52,000 tonnes during previous 
year. Latter on these were used for others trips from Madras to 
Bangalore and for movement of foodgrains to Bihar etc. It was, 
however, found that the tarpaulins had to be retrieved at the desti- 
nation, but the Food Department protested that they could not 
provide the labour for this. Meanwhile, the crisis gradually dis- 
appeared and the pressure on movement of foodgrains was reduced. 
Further, they continued to manufacture more and more covered 
wagons. 

3 104. Asked about the difference between the deslgn developea 
by the RDSO and that of the S. Railway, the witness stated that the 
former was drtachablc whereas the latter was fixed and that was t h ~  
dlsadvantagc wlth ~ t .  Thr wagons when loaded w ~ t h  ore, coal ctc 
ccJltld not be tlppled at the p r t s  with thew fixtures 

3 105 On h ~ s  attention being drawn t c ~  the pour utlllsat~on of thc 
:ptac~al fittings d c s ~ g n ~ d  by the RDSO, thc witness stated "011 thc 
I-,,stern Railway. out of 100 manufaeturcd. .% were uscd On the  
r ( ' ~ t  of the Railways. they werc usd for sometime for specific pur- 
' ) I I S C S ~ ~ .  

3.106. The Committee note that the Railways incurred an expcn- 
diture of Rs. 3.57 lakhs on an experiment for procuring spccial types 
of fittings (designed by RDSO) to provide cover to open BOX wag- 
on\ utilised for movement of foodgrainl;. In addition. an expendi- 
ture of Rs. 1.11 lakhs was incurred by the Southern Rail%-ay on cer- 
tain equipment designed hy i t  far the asme purpose. While the letter 
\!as used for a limited period, the utilisation of fittings designed by 
t h ~  RDW was very paor on ell Railways to whom these were pro- 
vided. excepting the Eastern Railway. where 56 out of 100 dttiags 
werc wed. The poor utilisation was due to the fact tbat the fittings 
interfered with loading and involved use of a large number of corn- 
Ponents which it proved dimcult to keep tmcklt of. 

3.107. Tbe Committee are surprised that an organisation like tbt 
RDSO should have overlooked practical diiRcdtisa involved in the 
u\r of equipment designed by them. Apparently, the org.nb.tioa 
did not conduct r d q u a t e  field trials b t f o n  suggesting the uw of the 
Wipmeat. The Committ- bopc that instances of this kind win mot 
recur. 



mtive  parts. 
Audit ~aragrapl l  

3.108. The work manufacture of flanging blocks for fire boxes 
of H.S.M and G.S. class of locomotives on use on the South Eastern 

Railwar 4% undertaken by the Jamalpur workshops of t h e  Eastern 
Railway in July. 1961. The work was not completed till May, 1966 
when an advice was received from the South Eastern Railway that 
they n-ere no longer in need of the spares since these classes of 
locon~r,ti\.es were already condemned The maching work of the  
flanqng b!ocks already cast was thereupon stopped. Attempts made 
t , ~  transfer these spares to other Railways have proved futile. 

3.109. The Administration st2tcd (December. 1968) that out of 
t h e  total charges of Rs. 3.06 lakhs booked to the relevant work 
orders, a detailed review conducted on receipt of the  audit comment 
revealed that an amount of Rs. 3 12 lakhs had been wrongly debited. 
T1:as the infructuous expenditure i~?rolved in the manufacture of 
these flanqins blocks was only Rs. 91 thousand. 

[Paragraph 17--.\ud1t Report (Rai l~vays)  . 1969.1 

3.110. The Committee enquired when the manufacture of the  
flanging blocks was procyammed and whether factors like t h e  age of 
the locomotives in question and the likelihood of their condemnation 
were kepi in view. The Railway Board have stated in a note that 
"the manufacture of the flanging blocks was programmed in July, 
1961. Factors like the age of the locomotives in question and  t h e  like- 
lihood of their condemnation were kept in view a t  the  time of pro- 
gramming the manufacture. It may be mentioned that there  were 
311 locomotives of these classes in South Eastern Railway at t h e  time 
the manufacture of the blocks was programmed. Of these  locomo- 
tives, 111 locomotives were below the age of 35 years and 80 locos 40 
years and above. At the time the manufacture of blocks was pro- 
gramed, there was a considerable demand for locomotives d u e  to the  
rapidly increasing traffic and condemnation strictly on t h e  bash of 
age could not be anticipated." 

3.111. The Committee enquired about the reasons for delay in the  
execution of the work in the Jamalpur Workshop. The Board have 
replied that "the job involved manufacture of 20 patterns and 21 core 
boses in the Pattern Shop, 53 castings of flanging blocks In t h e  
Foundry Shop and their final machining. The Pat tern Shop at that  
time was heavily loaded and the priority of manufactudng different 
items in the Pattern Shop was laid down in the  normal sequence of 
UrVncv. Though the manufacture of patterns came in a prforftY 
cateW!-. there were a large number of orders already pending in the 



pattern S4op and since the work of Banging blocks was allotted a low 
priority, there was a lapse of time before the work was taken up. 
The Arst pattern and core box was completed on 31-3-1982 and the 
other pa t t e rn  and core boxes were completed on 5-2-1963. With the 
manufacture of the patterns and core boxes, castings had to be taken 
up. This Arst compliancp was started on 26-12-1962 and the last com- 
pliance was on 304-1963 There were 53 castings in all. During tbia 
period the General Iron Foundry was in the process of re-organha- 
tion and remodelling on account of setting up of the Steel Foundry. 
As result, there was considerable dislocation of work due to shifting 
of Machinery & Plant resulting in reduction of capacity". 

3.112. The Board have further stated that some of moulding boxes 
could not accommodate the various items. It. therefore, became 
necessary to cast the moulding boxes. Besides, the machining of the 
blocks involved heavy capacity machine tools and the Millwright 
Shop was already overloaded with a number of priority items of 
work. "Due to low priority of the flanging blocks, these could not be 
taken up for machining before May, 1966 at which time the Eastern 
Railway was advised by South Eastern Railway to discontinue the 
work." 

3.113. The Committee enquired why the S.E. Railway did not 
advise the Eastern Railway in time to stop manufacturing these 
<pares. The Board have stated that "The burnt of increase in traffic 
~enerated by the second and third five year plans was borne by the 
South Eastern Railwav. The gross tonne kilometers of traffic hauled 
t y  this Railwav recorded an increo.~ of over 75 per cent during the 
rwriod 1958-59 to 1965-66. To carry the increased traffic, it was neces- 
~ a r y  to retain as many old locomotives in service as possible since 
allotments of new locomotives were limited. No new shunting loco- 
rwtives were allotted to the South Eastern Railway during the period 
1-4-1 958 to 31-3-1966. Consequently, H.&G. class locomotives had 
nwessarily to be retained in service for shunting and branch line 
rrnffic especially because heavier classes of locomotives are not permi- 
ttr~cl on certain branch lines. From the above facts it can be seen 
that  there was no scope for reviewing the order for fire boxes upto 
:lie beginning of 1966." 

3.114. The B o d  have further stated that it was only in Feb- 
ruary, 1968 that the Railway Board. after the 23rd meeting of 
('ontrollers of stores 'on 23rd and 14th December, 1965 directed the 
CdEs to give a forecast of the classes of locomotives that  were due 
for condemnation in the next 5 years so that the Stores Depart- 
::rtnnt could straightway stert con trolling the procurement of spares. 
Subsequently. the hi lafay Board vide their letter No. W ( L )  m\ 
ll't. dated 14-6-1966 stipulated the following policy .regarding eon- 
d(5mnation of owraged ireplaced locomotives: 

"Sintae the availability of broad gauge steam Iscom~tiv-s a t  
the end of third five year plan is more than adequate, the 



programme of condemnation of overaged Ireplaced loco- 
motives should be adhered to, so that uneconohical loco- 
motives not capable of giving satisfactory service are not 
kept in service." 

3.115. It was only after receipt of these directives that t h e  
condemnation of old locomotives became a distinct possibility. A 
strategy for phasing out old locomotives was then formulated. 
The number of H&G class locomotives programmed to be phased 
out during the period 1966-67 to 1970-71 was 266 and 33 respective- 
ly. immediately after this programme was formulated, the Eastern 
Railway were advised to suspend manufacture of flanging blocks 
on 13-5-1966. 

3.116. In reply to a question as to the estent of stack of these 
spares available at the time of ordering their manufacture. the  
Ministry hare informed the Comm~ttce that "23 spare fire boxes for 
the locomot~vcs in question were available in stock at the time of 
placement of order." 

3.117. The Committee enquired whether any other spares for these 
locumotives were manufactured In Jamalpur and other workshops 
from 1960 onivards and if so. to what cstent these spares were utilis- 
ed and whz t  is the balance and cost thercof. The Board have fur- 
nished the fol!o\vmg information on thosr points: 

"The H 6: G class 1ocon.lotives in question are maintained by 
South Eastern Railway and. therefore. no spares \:.ere 
manufactured b>- Jamalpur for tnescs loc~motives. South 
Exte1.n Railway during periodical overhauls and other 
I eF2.i s ( j f  these icromotlves m;muf;c~! urcd spares as  neces- 
sary l o  meet the actual demand- 

on the forego- 

"The consumption of the fire boxes both for H & G classes of 
locomotives during the period from 1958-59 to 1968-69 was 
21 number and as against this consumption the  Admn. had 
a stock of 28 spare fire boxes for the locomotives at the 
time of the placement of order. It  would thus appear that  
on the basis of the past consumption, the stock of W r C  
fire boxes was sufficient to last tor a verg cansiderable 



period and there was no pressing need for the rnanuiacture 
of flanging blocks for 24 H & G and 8 GS classes BG locos 
particularly when thc siock consisted of overaged loco- 
motives. 

"It would appear that other spares valued at Rs. 15 lakhs pro- 
cured for H & G class locomotives are lying in stock. As 
the overaged locomotives are likely to be condemned, these 
spares will also be rendered surplus. Obviously these 
spares were also procured without keeping in view the age 
of the engines and likelihood of their condemnation and 
that safeguards provided in codes were not taken for pre- 
venting the spares for G & H classes of locomotives from 
becoming surplus." 

3.119. The Committee observe that the manufacture of fienging 
blocks for certain locomotives undertaken in the Jamalpar Work- 
shop as early as in July, l S 1 ,  was not taken up till 1966. By that 
time the requirement for these items ceased to exist as it was 
decided to condemn the locomotives concerned. The Railway Board 
have stated that with the very heavy increase in traffic in the S.E. 
Railway. that necessitated the retention of overaged locomotives, it 
could not have been anticipated that the locomotives would be 
condemned. The Committee do not find this explanation very con- 
vincing. Besides it would appear that there was no pressing need 
for these spares as adequate numbers were already in stock. The 
Committee therefore consider that the placing of order for the 
flanging blocks was not based on a realistic assessment of require- 
ments and the Railway Administration should have cancelled the 
order at least on a subsequent review of the position. 

3.120. The Committee further observe that the Railway Adminis- 
tration has a stock of spares worth Rs. 15 lakhs not likely to be 
needed in view of the condemnation of these locomotives. The 
Committee would like the Railway Board to issue necessary instrue- 
tions to the Railway Administrations for disposing of such spares as 
iirp not needed. 

Southern Railway-Excessive procurement of superheater element 
tubes. 

il u d i t  Paragraph 
3 121. 1749 Nos. of superheater element tubes of 4 types of 

YP YG class locomotives valued at Rs. 3.80 l w s  were received 
h i n ~  April, 1966 to January, 1967 for use In the Golden Rock 
~~orkshop during the period upto February. 1967. However. at the 
end of February, 1867 the entire quantity procured together with 
199 clemcnb out of the pnvjous stock valued at b. 4.23 l akb  re- 
mained unutlllsed. The accumulation arose out of over-hdcnting. 



3.122. In 1964, the workshops estimated their requirement of 
mperheater element tubes as 1,724 NOS. per PMW while the 
average annual consumption during the two previous yews on the 
basis of which indents are generally placed was only 331 Nos. The 
stores department, however, scaled down the estimates by 50 per  
cent and placed indents by taking the requirement as 776 Nos. per 
annum. The excess indenting was noticed by the Administration 
in July, 1965 while considering the demand for the next contract, 
but the request for cancellation was made to D.G.S.&D. in Decem- 
ber, 1965 only, by which time the firm had either despatched the 
material or entered into commitment for the purchase of raw mate- 
rial. The firm, therefore, expressed their inability to accept cancel- 
lation without financial repercussions. 

3.123. The Railway Administration stated (December, 1968) that 
the stock of element tubes at the end of August, 1968 had come 
down to 1,465 Nos. and that the balance would be used by 31st 
March, 1970. However, against the stock of 631 and 342 tubes of 
two types. as on 1st April. 1968, the average annual consumption 
in the preceding two years was only $2 and 54 respectively. 

[Paragraph l&Audit Report (Railways), 1969.1 

3.124. The Committee enquired why the general practice of bas- 
ing the requirements on the consumption of the previous two years 
was not followed by the workshops while assessing the require- 
ments of element tubes in July, 1964. The Board have explained 
that "while past consumption is one of the factors taken into ac- 
count while estimating requirements for a future period, i t  is not 
the sole factor. In respect of an item like super heater elements, 
other relevant factors such as the locomotive holdings, the number 
of locomotives coming for POH, IOH and special repairs during 
the period for which requirements are being assessed, as also the 
condition of the elements which are already on the locoluotiveo 
have to be reckoned. With ageing of the locomotives, the extent of 
replacement of the super heater elements also increases and therefore 
the consumption also goes up. Basing future requirements purely 
on past consumption may result in under-assessment of require- 
ments with the consequence of material not being available in ade- 
quate quantities when required". 

3.125. Asked on what basis the Stores Department imposed a cut 
of 50 per cent on the estimates furnished by the workshops, the 
Board have stated that the average consumption of these four itens 
immediately preceding the date on which the provisional statement 
was prepared ( i .e .  15-6-1962 to 15-6-1966) was only 331 Nos. per 
annum. "The Stores Department responsible for placing the in- 
dent on the DGS&D exercised their initiative and scaled dawn thet 



annual riquirement indicated by the Mechanical Deportment to 
about 50 per. cent as it was thought prudent to process only a por-- 
tion of the assessed requirement in the first instance. 

3.126. In reply to a question why the DGS&D was not addressed 
immediately to curtail the order when excess indenting wm notic- 
ed by the Railway Administration in July, 1965, the Board have 
stated that "the provision statements of the Golden Rock, Mysore 
and Hubli Depots were received in Headquarters Office of the 
Stores Branch on varying dates in July, 1965 and the excess in the 
provision noticed in July, 1965 was in respect of Golden Rock 
Depot only. As to whether there was any excess on the Railway 
as a whole could be ascertained only after the position of the other 
Depots had also been examined. I t  was only in September, 1965 
that after h e  consolidation of the statements of different depots, it 
twwpired that there was a possibility of an excess. Thus, the like- 
lihood of excess was noticed by the Administration in September, 
i965 and not in July, 1965. When the position of availability of this 
ltem was examined in September, 1965, supplies were practically 
pending in respect of major portion of items and the suppliers were 
facing difficulties in the matter of obtaining raw materials for the 
labrication of the elements. The delivery period in the A.T. dated 
5-2-1965 was also "unguaranteed and subject to availability of 
law materials. The position revealed in September, 1965 was, 
therefore, that the prospects of getting supplies in full on the two. 
11'I's. were not bright and it was premature then to come to any 
~onclusion as to whether the ordered quantities should be reduced. 
I1 was only in November, 1985 that inspection notes started bcing 
~cwived in Headquarters Office. which showed that supplies started 
lnaterialising from that time, on the basis of which the Railway 
could think of cancellation of certain excess quantities. Even at 
t h ~ s  stage, cancellation had to be done cautiously as the realistic 
picture of the consumption could not be arrived at as the 3 items 
. 6 re out of stock during the year immediately preceding the date 
,,:I which the stock position was taken. So, after a careful consi- 
(!(.ration of all factors, the D C S D  was requested on 15-12-196% for 

:ncellatior~ of certain quantities". 

3 127. With reference to the information furnished to Audit that 
t l ~  stock of these elements had come down to 1465 Nos. at the end 
of August, 1968, the Committee enquired as to how it came about 
a:ld how many elements were actually ulilised in locomotives. The 
Ellard have informed the Committee that the "reduction ir? stock 
~ s s  doe to h u e s  made to workshops, locosheds and Stores Depots 
;~t!arhed tc, loco  Sheds. The stock of all these four element tubes 
21 Golden Rock Depot as on 1-4-1967 was 1944 Nos. In April, 1967 
and July, 3967 there was a receipt of 88 Nos. of re- element' 
t u ~ w s  frorv shops into the Stores Depot. During the period 1-4-196T 



-to 31-8-1968, the following issues were made from Golden Roc& 
Depot: - 

Issues to Shops . 

"Out of total issues of 565 Nos. made from 1-41967 to 31-&1!368, 
-all but 35 Nos. i.e. 540 Nos. have been actually utilised in the loco- 
motives both by shops and loco sheds. There was only a balance of 
25 Nos. of these elements in the Depots attached to the Sheds 
besides, 1465 Nos. at Golden Rock Depot". 

3.128. The Committee enquired about the normal life of the super- 
'heater elements and the number of elements replaced during the 
course of POHs in 1966-67, 1967-68 and 1968-69. The Board have 
stated that the "normal Iife of super heater element is 10 to 12 years 
or 3 to 4 POHs. This will depend largely on the quality of water 
supplied to the boilers and the area in which the locomotive works as 
salinity adversely affects the life of these tubes. 

"Number of elements replaced during 1966-67. 1967-68 and 1968-69 
,is given below: 

3.129. The Committee asked about the up-to-date position of stock 
with the Stores Depots and enquired by what time these elements 
were expected to be used up. The Board have stated that the bdance 
available stock as on 28-12-1969 at Golden Rock Depot is 395 NOS. 
-which are expected to be used up by December, 1970. Besides, there 
are 79 Nos. of all four items available a t  Villupuram and Madurai 
Stores Depots attached to loco sheds which will be used up by Aprfl, 
,1970. 



3.130. In rcply to a ftwther question if any further Went6 were 
placed after February, 1967, the Board have stated that assessment6 
made for the period 1-3-1967 to 282-1988, 1-3-1W to 28-2-1969, 
1-3-1969 to 28-2-1970 and 1-9-1870 to 31-8-1971 had indicated that in 
view of the available stocks/dues in, no indents were necessary. Por 
the period 1-6-1969 to 31-8-1971 "no procurement was initiated in view 
of the fact that only recently the number of elements replaced had 
been quite high. For the period 1-9-1971 to 31-8-1972, provisioning 
was done on the basis of the average consumption of the 2 years im- 
mediately preceding 1-8-1969 and a programme indent was placed on 
DGS&D for the above period". 

3.131. The Committee regret to observe that due to over-estba- 
tion of requirements, 1,749 nos. of super heater elements tubes were 
procured in 1966-67 at a cost of Rs. 3.80 lakhs. The over-estimation 
arose out of inllated estimates of requirements which had no rela- 
tian to actual average annual eonsumption (approximate 331) during 
the previous two years. Even though the estimates were acded 
down by the Stores Department to about 50 per cent i.e. 779 nos. per 
annum, the elements when received, were found to be suptrlluoas. 
In fact, as many as 199 elements out of previous supplies were .I- 
ready on hand in February, 1967. As a nsul t  of such excess provi- 
sioning, the Railways have stopped further indents for thls item 
upto August, 1971. The Committee would like the Railway Board 
to investigate the circumstances under which the over-provisioning 
occurred with a view to fixing responsibility. 

3.132. The Committee trust that procurement of these and other 
items will in future be based on a more realistic assessment of 
requirements based on past consumption data, and the stocks avail- 
able in stores. 

North Eastern RrJlways- Loss due to accumulation of heavy st& 
of spare parts for engines 

Audit Paragraph 

3.133. Thc cxtrnt rules require that when budgeting for the re- 
~hrcment of rolling stuck, plant or machmery, a list of the equip 
nrent to bc replard should be submitted by the Mechanical Depart- 
tncnt to the Stares Department in order to enable the latter to pre- 
part1 a statement of spare parts in stock for these equipment and to 
rf.ltar to consuming departments to ascertain whether the spare ports 
~ l d  be u d  on other similar equipment or would become obsolete. 
The prescribed procedure was not tollowed by the Mechanical De- 
Pm-nent of the Administration with the result that a large number 
of spare parts valud  at Rs. 4.82 lakhs for 25 type8 of engines not in 

on this Railway are lying unutilised in the stores depot8 at 
';(lri*khp~r and lurtnsger for a long time and in some caw lost fgut 
378 (Aii) LS--10. 



of these spares date as far back as to the year 1950-51. The cotm 
ponents for engines of four classes valued a t  Rs. 80 'tho~lloand are! 
lying idle because at  the time of bifurcation of the Railway in 19M, 
these engines were transferred to the Northeast Frontier Railway 
but s w e  parts for these engines were left on the North Eastern Rail- 
way. Other Spare parts valued at  Rs. 4.02 l a b s  also remained 
unutilised because no action was taken by the Railway Administra- 
tion to transfer these surplus spare parts to other Railways where 
most of these types of engines, on which these spares could be us&, 
were still in service. 

(Paragraph 19-Audit Report (Railways) 1869.) 
3.134. The Committee enquired why the stock of stores in this 

case was not regulated keeping in view the programme of replace- 
ment of Iocon~otives. the dates on which each type of locomotive 
ceased to be in service, the numlber thereof and the value of spares 
in stock. The Railway Board have stated that the surplus s t o w  in 
quest~on largely relate to locomot~vcs which were carried over from 
a number oi Company Railways and came into the hands of the 
North-Eastern Railway as a part of the assets of those company Rail- 
ways. The North-Eastern Railway, therefore, did not have much 
hand in restricting or regulating the receipt of stores in accordance 
with the programme for replacement of locomotives prior to taking 
over thc stores The stocking of spares for these locomotives had 
to be regulated not only keeping in view the programmed replace- 
ment but also the actual date of withdrawal of such loc~motives 
which had somctimes to be deferred depending on requirements and 
the availabiliiv of rolling stock. Particulars of such locomotives 
indicating their number (class-wise), date of withdrawal from ser- 
vice and thc value of spares still lying with N.E. Railway are as 
follows: 
-- - 

S.No. Class of Date  car in which lwns  Ntrmhcr 11:ere- Value of 
loco ceased to be in sen ice o f spares lying with 

North Eas- 
tern Rly. 
(in r u m )  
. - -- - - - 

r 2 
- 3 4 - - 5 

r .  A 1957-58 4 I I 6.00 
2. hlWCrX Still in ser~icc on N F. 2,700.00 Railway 
3. B2 1963-64 I 4. G2 1,952.16 Not avnilnhle 
5 .  YF 3.364 54 Still in service on N.T:, 

Rai Iwav 44,093'80 
6 .  F 1965-66 
7. RK Stil in service on N.1:. 4 79,788.87 

Railway 75 '00 
8. PC March. 1968 

I 7,5P'* 
- w. - __ (on NF Rly.) 

- - -- -- - - 



-. --- --- ---- --- .------- - 
9, Prior to 1.4.54 Not available 24,000-00 

10. GT July, 1969 3 90.00 
(on NI: Rly.) 

11. BESA Still in service on N.E. 1 , I  16-77 
Railway. 

13. ST -DO- 
13. LS -DO- 209-00 
14. Br 1964-65 

Still in service on N .E. 
1 1  

15. B3 1 ' .  21,806'00 
Railway. , 

16. Old B Not availablc 
17. K July, 1969. I (on N . I:. Ply) 

- - - - - - -- - - - - - - - - - - 
3.135. The Committee enquired why timely action was not taken 

to offer the surplus stores to other Railways. Explaining the posi- 
tion in this regard, the Board have stated that the spares in question 
were non-standard items for non-standard locos inherited by the 
N.E. Railway. As such "an integrated nomenclature list showing full 
drawing references, specifications, etc., was not available, in the 
absence of which it was not possible to examine whether the items 
were at all surplus to the Railway's requirements as a whole. Fur- 
ther, the spares were stock at several depots scattered all over the 
unbifurcated North-Eastern Railway and, as  such, such examination 
to decide on the items which were surplus, took considerable time. 
After 1958-59, when the North-Eastern Railway was bifurcated in to 
North-Eastern and Northeast Frontier Raiways, this examination was 
continued jointly in order to redistribute the stores between the 2 
Railways and thereafter to offer the balance items to other Railways, 
Wherever transfers were possible, they were effected. Every action 
was, therefore, taken to offer the surplus stores to others to other 
Railways without undue loss of time". 

3.136. Audit have stated as foIlows in this regard: 
"It would appear that A. B1, B2 and 0, C and H.M. classes of 

engines were withdrawn from the N.E. Railway during 
the yean, 1954 to 1964-65 but the list of surplus stores was 
circulated to other Reilways in 1967. The list circulated 
to the Railways was also incomplete in that it did not 
indkate the drawing number against each item and when 
the Western Railway asked for the list showing the draw- 
ing number it was not supplied to them. Further in res- 
pect of the engines transferred to the N.F. Railway, the 
8pnm were not transferred along with the engines with 
the m u l t  that these spares became surplus on the N.E. 
Railway while the N.F. Railway would evidently have 
found uw for them". 



a.137. The Board have further informed the committee. that sewn 
items valuing Rs. 49,000 have since been scrapped. 

3.138. The Committee observe that spare parts valued a t  Rs. 482 
lakhs have been lying in stock with the North-Eastern Railway for 
a number of years, in some cases for over twenty years. Of thwe 
spares worth Rs. 1.97. lakhs relate to locomotives which were ia 
some cases condomed long ago. These 'nan-standard' parts arc 
a & t d  to have been inherited by the Railway from the erstwhile 
company managed railways. It is obvious that adequate and timely 
steps were not taken by the Mechanical Department of the Railway 
to prepare an inventory of these spare parts to facilitate their use, 
in some of the other Railways where apparently some of them at  
least could have been used. It is unfortunate that when some of 
these old engines for which some of the spare were acquired, were 
transferred to the N.F. Railway, the spares were not transferred 
along with the engines. 

3.139. The Committee would like steps to be taken for the dis- 
posal of such of the spares as are not likely to be required. The 
Committee would also like the Railway Board to issue necessary 
instructions in the light of their experience in this case with a view 
to avoid repetition of such wasteful stocking in future. 

Excessive procurement of Sleeper plates in 1964-65 and 1965-68 
Audit Paragraph 

3.140. Para 15 of the Audit Report, Railways, 1968 dealt with 
non-utilisation of ferrous scrap available with the Railways in the 
manufacture of supply of CST-9 sleeper plates for the years 1964- 
65 and 1%-66 resulting in a loss of over Rs. 10 lakhs. Further 
investigations revealed that even the orders placed in these years 
(i.e. 4 lakh tonnes in 1964-65 and 2.17 lakh tcmnes in 1965-66) were 
excessive resulting in accumulation of CST-9 sleeper plates on the . 
Railways. 

3.141. In a note to the Public Acoucnts Committee in connection 
with the above para, the Ministry of Railways (Railway Board) 
stated that the CS T-9 sleepers received during a particular year 
are not kept separately and as such it would not be possible to say 
when any particular year's supply was physically utilised. It was, 
however, stated that quantity of sleepers lying unutilised a t  the 
end of any year would normally be about 20 per cent of the year's 
purchase. 

3.142. However, it was notied that a large quantity of sleepers 
procured during these years remained unutilised. Accardhg t~ the 
reports received from the Chief Auditors, the balance of CST-9 
sleepers as on 1st October, 1966, that is six months after the close of 
the year 1965-66, was 1.63 lakh tonnes (out of which quantities to 
the extent of 1.28 lakh tonnes were stated to have been verifitd bg 
the Railway Administration). 



3.14, As a msdt, the requirements of sleeper plates during 1966- 
67 were *wed to only 13 thousand tonnes and no order could be ' 
placed although the rates received in the tenders (June, 1068) were 
lower than the previous years' rates by Rs. 9 per tome dezpite an 
increase of Rs. per tonne in the cost of pig iron. (The pig iran 
used in the manufacture of CST-9 sleeper plates varied from 50 to 
'76 per cent.). 

3.144. The Ministry of Railways (Railway Board) explained 
( h e m b e r ,  1968) that the sleeprs received during these years coclld 
not be fully utilised owing to slowing down of the tempo of various 
construction works. 

3.145. It  was also explained that the curtailment of funds was 
effected during the course of the year and that the orders for sleeper 
plates already placed in May and June, 1964 could not be cuncell*t 
It is, however, meen that instructions to prune the expenditure and 
to slow down the construction works were issued to the Railwdy 
Administration as early as in June and July, 1964. By that time 
orders for only 3.59 lakh tonnes were issued against the quire -  
ments of 4 lakh tonnes in 1964-65. Nevertheless orders were placed 
for 0.40 lakh tonnes of sleeper plates between July, 1964 and Decem- 
ber, 1964 against 1964-55 requirements. In any case, there was no 
curtailment of funds as the actual expenditure under the relevant 
grants approximated to the Budget Grants in 1964-65 and exceeded 
the Budget Grants in 1965.66, as may be seen from the following 
figures:- 

(Tn mores of rupees) 

Year 
1964-65 
I 965-66 

B.E. 
136.90 
I 10.89 

3.146. The Ministry of Railways further stated that orders were 
placed in 1965-66 for a quantity of 2.17 lakh tonnes taking into ac- 
count the usual failure of mppliers to supply the full quantities in 
the past. However, the actual supplies of CST-9 ske;w plates dur- 
ing the previous year 1964.65 were of the order of 4.49 lakh tonnes, 
and the suppliers of wooden and steel sleepers were also more than 
the anticipated quantities by 2.55 lakhs. 

3.147. The Ministry further explained that the non-utiliscrtion of 
CST-9 sleepers receivvd in 1964-65 was also due to non-availability 
of matching materials (rails etc.) in sufficient quantity and also chn 
to the utilisation of wooden and steel sleepers in preference to m - 9  
sleepers on trunk routes in accordance with Board's policy. The 
short receipt of rails during 196344 and of the quantity of rails ex- 
pected in the subsequent years in the light of indigenow capacity of 
steel plants were known before the placement of orders for alccpmr 



plates in 1964-65 and 1965-66. Further, as the CST-9 sleepers were 
proved to be not so suitable for main lines as wooden or ateel, the 
requirements of the same were all along assessed by the Ministry of 
Railways (Railway Board) taking into account the  availability of 
steel and wooden sleepers. 

[Paragraph 20-Audit Report (Railways), 1969.) 

3.148. The representative of the Railway Board stated during 
evidence that programming, financial control and procurement of 
track materials was done on the basis of the financial year. 

In reckoning stocks of sleepers, Audit had taken the  poaition 
as on 1st October and not the beginning or end of the financial 
year. In October, the inventories of track materials were at their 
peak mainly because no track works were carried out between May 
to October, while the track materials continued to flow in during 
this period. 

3,149. Explaining the procedure for procurement of track 
materials generally and sleepers particularly which was followed 
during 1964-65 and 1965-66, the witness stated that the Zonal Rail- 
ways their works programme which they wanted to be 
taken up during the next year to the Railway Board in the  month 
of Septcimber. This programme was chscussed by the Railways 
with the Railway Board during October and a tentative plan waa 
finalisrd. The Railways submitted their final works programme 
in January to the Railway Board on the basis of which the budget 
was prepared. Meawhile the Track Supply Officers of the various 
Railways worked out the tentative requirements of sleepers on the  
basis of the works programme. A meeting of all the Track Supply 
Officers was then held in the Railway Board in December where 
the total number of sleepers required were worked out. Assea- 
ments were made of the availability of the wooden and steel 
sleepers during the next year. These were accordinly allotted to 
various Railways and for their remaining requirements they were 
asked to indent for cast iron sleepers. Tenders were floated in 
JanuaryiFebruary for the total number of cast iron sleepers R- 
quired by the Zonal Railways. These were usually d v e d  by the  
end of April or beginning of Mag and contracts placed by July1 
August. On receipt of orders, the contractors applied for an esPen- 
tiality certificate for pig iron, coal and coke to the Railway Board 
and after obtaining them, they applied to fie J d n t  b t  Com- 
mittee for allotment of pig iron. T t  was only after all these for- 
malities were completed which would take them upto -& 
that they could start supplies. As a part of tw .bcpn 
was suPP1ied from Calcutta, i t  took some U m P t  8 mw* 
rO-for the s k p e r s  to reach the r(ailwayg. ~ h y  - 
to site from the nearest station. 



y5 
3.150. It would thus be apparent that even thorn the W w a y s  

finalitmi thei15 requirements in the month of October, actual suppli~p 
commenced eornewhere at the fag end of the subsequent Anancia1 
year. i.e. January-February. The supplies continued till about July- 
A u p t  of the next year by which time the new orders were placed. 
Perforce they had to depend upon the backlog of previous contracts 
until fresh supplies were forthcoming. In order to be able to cany 
out the works programme efficiently, it was, therefore, necessary 
for them to hold about five months' supplies or about half the year's 
requirements. 

3.151. The witness added that in a developing country like ours, 
where materials were not easily available off the shelf, they had to 
plan for them two years in advance and even after that period 
there was a backlog varying from 0 per cent to 66 per cent. There- 
fore, when the programme was drastically Cut, excesses of this 
order were 'inevitable' and so were the shortfalls when it was 
stepped up. 

3.152. The Committee enquired about the reasons for the un- 
usually heavy accumulations as on 1st October, 1966. The represen- 
tative of the Board stated that "1965-66 was a very very sp%ial 
gear." There was general slackness of orders for cast iron materials 
on the foundries. Therefore, they concentrated on manufacturing 
cast iron sleepers and were able to supply greater quantity. The 
witness further stated that as the orders were also scaled down 
from 4 lakh tonnes in 1964-65 to 2.17 lakh tonnes in subsequent 
\car, the supplies which were in the pipeline then came out and 
' that is what resulted in our stocks on the 1st October being higher 
t l ~ a n  what we normally expect them to be." A further result was 
that when the orders started coming down, there was a greater 
romptition among the suppliers as a result of which prices also 
mmc down by about Rs. 9 per tonne. 

3.153. The witness further stated that two other factors also 
:rrcentuated the situation in 198566 viz. 

(a) Shortfall in supply of rails during the previous year; and 
(b) Some of the line capacity works and new lines were 

slowed down and as such the sleepers which were avail- 
able on those works could not be utilised. 

:3 154. In reply to a question whether by giving extensions and 
p l w ~ n ~  further orders on the same Arms which failed to deliver 
"I(' supplies in time the Board were not showing leniency to such 
firms and denying to the Railways the benefit of lower prices, the 
rcprescntatlve of the Baard stated: 

"At the time when we give extension, if the new prlce is 
Iwocr tban the contracted price, we make them Pccopt 



the lower prim. If the new price is higher, then we 
keep them restricted to the old.. . . .If we cvt him out  be- 
cause he has failed in previous years, naturally the rates 
will go up and we have to keep on depending on some 
suppliers." 

3.155. The Board have subsequently furnished the following 
figures of outstandings of CST-9 sleepers at  the beginning of each 
of the years 1962-63 to 1%-69: 

(In lakh tonnes) 
--- - - - - - -  - - - 

Year bcklogat Quantity Supplies Outstanding 
the comrncn- ordered made dul  in^ to be s u p  
ccn~cnt of during the year plied at the 
the year the year end oft he 

Y m  - _ _ --- _ __ -_ . .__ - .. . .- -- - .. - - . - - 
1962-63 0.86 4-60 3 - 72 1'74 
1963-64 1.74 3 '49 4-08 I . 15 
1964-65 1.15 4.00 4'49 0.66 
1965-b6 0.66 2.16 2.32 0.50 
1966-67 0.50 . . 0.39 O.II* 
1967-68 . . I -23 0.56 0.67 
I 968-69 0.67 1.71 1-35 I -03 

( *Canccllcd) 
. -. -- -- . . ..- . - . . . .. . -- 

3.156. The Committee enquired whether in view of the large 
scale materialisation of supplies against the order for 4 lakh tonnes 
placed in 1964-65, the subsequent order for 2.17 lakh tonnes in 
1965-66 could not have been further cut down in order to avoid sc- 
cumulations. The witness replied: "We did exercise considerable 
check and ordered 2.1 lakh tonnes. . . . . .It  is a question of judge- 
ment.. . . . .Our judgement did go wrong." 

3.157. The Committee further called for details of the anticipated 
requiremnts of matching and alternate materials viz., rails, wooden 
and steel sleepers and the supplies actually received during each 
of the years 1964-65 to 1968-69. The information furnished by the 
Board is tabulated below: 

(In lakh ton~cs)  
- - -. - - - . . - 

(In lakh Nos.) 
-~ . . , -. -.- . - 

Rails W&den siiipm, Steel sleepers 
Year Antici- Recei- Antici- Recci- Antici- Recei- 

pated vea pated* ved pated ved 

1964-65 3-84 2.97 41.0042-36 7-50 7'43 
1965-66 3-82 2-93 40-00 36-38 7-35 6.69 
1966-67 2-41 2.30 N.A. 26-83 7-57 5'95 
19f7-68 2'36 2.32 N.A. 24.99 6 - 5 1  6-42 
1968-69 2.06 1-99 NA. 23-07 8-29 7-31 

are received from State Forest fipiutmarts. 
- .- . - - -  . .. "_ _ _ _ I . - - - - -  



5.m. Tbe Committee a3su called for data regarding expenditure. 
bxmed.on track renewals and new lines and trafiac facilities dur- 
ing 196445 and lI)165-86. The Board have givm the following in- 
formation in this regard: 

Track renewals 54-76 59'93 45 '27 55'57 
New lines 52-30 53 '20 40-20 40'41 
Traffic facilities 68.04 75-18 73'54 72'92 

Total 175' 10 188.31 169.01 168.90 
-- ---- - - - - - -. - -- - - - - . - - - 

3.159. The wpresentative of the Board added during evidence 
that the expenditure on track materials used for track renewals, 
new lines and trafsc facilities had declined from Rs. 188 crores in 
1964-65 to Rs. 169 crores in 1965-66, Rs. 122 crows in 1966-67 and 
Rs. 102 crores in 1967-68. Of this, the expenditure on new lines and 
traffic facilities had declined from Rs. 128 crores in 1964-65 to Rs. 113 
crores in 1965-66, Rs. 78 crores in 1966-67 and Rs. 55 crores in 1967- 
68. This was due to the decision to slow down works. Among the 
major projects affected by the decision were: + 

(i) Guna-Maski 
(ii) Singrauli-Katni 
(iii) Panchkura-Haldia 
(iv) Katni-Morwa 
(v) Jhund-Kandla 

('Note: Detailed information in this regard is awaited). 
3.180. The Committee enquired as to when exacdy it wae decided 

by the Railways to restrict use of CST-9 sleepers on main lines. Tbe 
representative of the Board stated: 'What happened was, as our 
traftlc was going up, in ten years it was more than doubled, we 
found that the fittings in these sleepers were getting loose and we 
also found that the life was much shorter than we expected-. We 
had to change them after a shorter period. So, we said that the 
best thing was not to use these on heavily used lines, but on sections 
which are not busy.. . . . .The letter was issued in August, 1986. 
The observation was made over the previous years.'" 

3.161. In a further note on this point, the Board have stated sr 
f o l l m :  

"kam the p i n t  of view of trak structure and its satisfactory 
performance, wooden and steel sleepers have always been 
preferred to CST-9 slupera, to the extant tho fanner cnu 



available to the Railways. The use of CST-9 sleepers waa 
msorted to only to make up the shortfall in steel and 
wooden sleepers. Formal instructions were, however, 
issued to the Railway Administrations on 4.8.1966 to re- 
serve steel sleepers for use on trunk routes and main 
mineral line sections in preference to CST-9 sleepers." 

3.162. To a question if the Railway Board maintained any check 
so as to see that the requirements of sleepers were not unduly inflat- 
ed and that full allowance was made for outstanding supplies before 
placing indents for fresh supplies, the representative of the Board 
stated during evidence. "There is only a Track Cell in the Railway 
Board's oficc. The rails and the sleepers are procured by the Track 
Cell of the Railway Board, while the remaining items are procured 
by the Director General, Supplies and Disposals. The Track Cell is 
only a sort of compiling suthority which places orders, but the 
(Zonal) Railways are responsible for the quantities that they order, 
because they have a Chief Engineer who looks into the details; there 
is also a Track Supply Officer; these details are examined f i s t  a t  
the XEN's level and at the Divisional level and then at the Chief 
Engineer's level and it is after all this that the figures come to the 
Railwav Board." 

3.163. Asked if excessi\.e demands could have been obviated if 
proper checks were exercised at the level of the Railway Board and 
whether the position had been reviewed in the light of past experi- 
ence, the representative of th Board stated: 

"We have got about 600 PU'Is holding these materials and it 
will require quite a big organisation to check the stocks 
from our side; so, we accept the figurvs which the Rail- 
ways give us after exercising their check." 

3.164. The Committee observe that there was over-provisioning 
of CST-9 sleepers both in 1964-65 and 1965-66. The over-provision- 
ing led to a substantial accumulation of stocks which led to  stop- 
page of further orders for these sleepers in 1966-67, when the Rail- 
ways could have purcllased them at much lower rates. 

3.165. i t  has been stated that the accumulation of st& a r m  out 
of track laying or renewal works getting solwed down due to in- 
adequate receipt of matching materials like rails. Tbe short-recclpt 
of rails had persistently occurred since 1,964-65 and, therefore, sbonld 
have been taken into account while placing the orders. &sUes, the 
Railways have themselves been over the years sbowing a preference 
for wooden and steel sleepers over CST-9 sleepers. Thb considera- 
tion should also have weighed with the Railways to r edwe  tbe 
orders for CST-9 sleepers. 

3.166. The Committee recognise that it is primarily the tonctioa 
of the Zonal Railways to keep a check on stocks of sleepers Wh* 



me Betd br ntlmarona permanent way bspectors. The I M w a y  
Boud Ibeuld iuolc instructionr to ensure that control over thew 
kmtoritm is tightened up all along the lhrs so that a case of over- 
provisioning of this nature does not recur. 

Excessive import of Fish Plate quality billets 

Audit Paragraph 

3,167. Para 17 of the Audit Report (Railways) 1968 dealt with 
excessive import of fish plates (received in 1963-64) without taking 
into account the growing indigenous production of fish plates for 
which substantial quantities of fish plate quality billets were al- 
ready separately imported. Further investigations revealed that 
even the import of billets in the subsequent years was excessive. 

3.168. Besides the 22,000 tonnes of imported billets received by 
October, 1962, a quantity of 10,000 tonnes of billets were ordered in 
April, 1964 on a Canadian firm towards the requirements of manu- 
facture of fish plates during 1964-65. A quantity of 9,879 tonnes of 
hillets were received by the Reilways by December, 1964. However, 
only 4,748 tonnes of these billets were utilised by the manufacturers 
of Ash plates from the Railway allotment, by March, 1965. 

3.169. Meanwhile, however, Global tenders were already invited 
in August, 1964 for import of another 5,000 tonnes of fish plate 
quality billets also against 196463 requirements. An advance letter 
of acceptance was issued to the successful Italian firm on 2nd Decem- 
ber, 1964 but the firm declined to accept the condition :o supply the 
billets by March, 1965. On 29th January, 1965 the delivery date was 
finally revised to 30th June, 1965 by a mutual agreement. 

3.170. It may be mentioned that capacity for production of billets 
was developed in the Bhilai Steel Plant and the production during 
1962-63 reached a level of 2 lakh tonnes. The Hindustan Steel Ltd. 
also wrote to the Ministry of Railways (Railway Board) in Septem- 
ber, 1964 that they would be in a position to supply Ash plate quality 
billets at the rate ai 500 tonnes a month. Their actual supplies dur- 
ing the six months preceding January, 1965, were on the average 
360 tonnes per month. However, the Ministry of Railways (Rail- 
way Board) cancelled all orders for flsh plates consequent on which 
the Iron and Steel Controller cancelled all plannings of Ash plate 
quilhty billets on Bhilai and ather producers, on 1st February, 1965. 
In view of the receipt of imported billets, no further planning of 
billets was made wen  subsequently on Bhilai Steel Plant or on 
IISCO. 

3.171. The Railways held a balance of 2,585 tonne of imported 
billets in March, 1086, a quantity of 5,712 tonnes having been re- 
ceived in November, 1983. Nu orders were placed on the indig@nm 



producers in the subsequent years 1966-67 also and Ule balance 
quantity in the import order was cancelled in Augusf, 1066. The 
balance of imported billets at the end of March, 1967 was 2#002 
tonnes. 

3.172. The clearance for the import of 10,000 tonnes of billets in 
April, 1% and further 5,000 tonnes in December, 1964 to be financed 
fm World Bank-1. D.A. credit was obtained against the require- 
ments of fishplates for the year 1964-65 which were assessed at 
25,600 tonnes. But in 1964-65, the Rai!ways could take only 7,804 
tonnes of fishplates (quantity for which consignee instructions were 
issued) were taken by the Railways in that year. (The actual re- 
ceipts were, however, only 6,333 tonnes in 196465 and 5,636 tonnes 
in 1965-66; orders for 2,459 tonnes of fishplates were later cancelled 
from October, 1965 onwards). Thus the non-utilisation of billets was 
due to the incorrect assessment of the requirements of fish plates. 

3.173. A correct assessment of the requirement of fishplates for. 
1964-65 and the subsequent years keeping in view the i n d i g e m s  
capacity available would have obviated the need for the import of 
3,712 tonnes (actual receipt against the order for 5,000 tonnes placed 
in December, 1 W )  at a cost of Rs. 14.27 lakhs in foreign exchange. 

[Paragraph No. 21-Audit Report (Railways), 1969.1 

3.174. During evidence the Committee enquired how the require- 
ments of fishplates and billets welp assessed during 1864-66 and 
whether the over-estimation in this case which resulted in excessive 
import of fishplate quality billets could not have been avoided. The 
representative of the Railway Board stated that upto 1962-63, all 
fishplates were imported. In October, 1962 manufacture of fishplates 
was established in the country. It was considered that i t  would be 
cheaper k import billets because re-rolling capacity had become 
available and they could thus save some foreign exchange. Billets 
were therefore imported for the first time in 1962-63 to the extent of 
ZL,W tomes. Later, the steel plants were asked whether they 
could manufacture those quality billets. They did supply some 
billets but as the quantity was not adequate, further import of billets 
was considered necessary in 1964. 

3.175. It had been the experience of the Ra~lways that for want of 
fishplates, a lot of other valuable material like sleepers and platee 
could not be used. The fishplates accounted for less than 2 per cent 
of the total cost. In order that lack of this item might not act as a 
bottleneck which would result in the rest of the materials ocwting 
98 per cent of the total not being utilised, it was considered that "it 
would not be wrong to err on the side of a little over-providdn$." 

3.176. The Committee called for a note indicating how the W* 
ments of fish plates and billets were assessed during each of' 



yam 1-64, 1964-65 and 1W-66 and to what extent the require- 
ments were programmed to be met out of the indigenous production 
and imports. The Railway Board have stated that "the require- 
ments of fbhplates were assessed on the basis of the flnal works 
programmes approved by the Board each year. After allowing for 
indigenous re-rolling capacity for Aahplates, the balance quantitv of 
flahplates wae imported. In respect of billets to meet the re-rollers' 
requirements. the quantity in excess of indigenous availhbility of 
billets, was also imported. 

"For 1962-63 and 1963-64. the requirements of fish~lates w r e  
jointly assessed in Octaber. 1962 at 32.,000 tonnes on the basis of the 
anticipated receipt of 9.29 lakh tonnes of rails. Out of this 12,500 
tonnes nf fishulates were imported from U.S.A. a ~ d  4.000 tonnes 
from Japan. The balance was to be met from indigenous murces. 
Again. for the indigenous re-rolling of Ashpletes. billet9 had to be 
imported as the indigenous capacity for the su?pv of billets was 
inadequate. In 1963-64, a total auantitv of only about 2.000 tonnes 
cf fish7late quality billets tould be supplied bv the indigenous steel 
p'nnts. The balance requirement of billets was met out of the 
!mport~d billets which had '..ten arranged in 1962-63." 

"Tn 1964.65, the req-lirtments of fishplates were assessed at 
19.000 tonnes (the fipure rrf 25.000 quoted by Audit was an initial 
rwph a~wssment). As suficient capacitv far manufacture of f i ~ h -  
plates had been developed bv then in the countrv. no orders for 
import of finished fishplates were placed. The indigenous re-rollers 
of fishplates, however. requfred billets and the capacitv for produc- 
ing Ashplate qualitv billets in the countrv was still insufficient 
19,000 tonnes of flshplates reauired about 22.000 tonnes of billets. 
On the basis of the total supply of onlv about 2.000 tonnes of indi- 
g e m s  billets received in 1963-64. provision was made for meeting 
a like auantity from indigenous sup~liers and to arrange for the im- 
port of the balance reauirement of about 20000 tonnes. However. 
orders for the import of onlv 14.0(n tonnes were placed in 1964-83 
(10.000 tannes on a Canadian and 5.000 tonnes on an Italian flrm). 
The balance 5.009 tonnes was to be imported only after reviewing 
the supply position of the indigenous steel plants. as well as the 
requirements of flehplates on the railwavs. Subsequentlv. the re- 
quirements fell considerably and no further Ash plate quality billets 
were f mported." 

3.177. As against the aaoessed lwuirement of fishulates of 19.000 
tonnea. orders for the mrp~lv of 15.000 tonnes of flshplates were 
 laced on indigenous re-rollers in October. 1964 for campletlnp the 
subulies bv June. 1965. Audit have, however, hformed the Com- 
mittee that the estimate oridnallg made was 25.000 tonne8 and that 
"this flmn WAS indicnted In the mwamph based umn the m l v  
dven bv the Railway Board in their letter No. 641749181Trrck. dated 
26th July, 1988 that the total requirement of fishplates for 1 M  



was 25,QW tonnes after taking into consideration the revbed require- 
ments of Railways for 1964-65 (8,000 tonnes) and the  quantity of 
fitrhplates due to be receiwd by the Railways against the ordm 
already placed by the Iron and Steel Controller (17,610 tonnes) and 
that the requirement of billets was worked out on that bask" As 
regards the orders placed on re-rollers for su?ply of Ash plates for 
1964-65, they have stated that though orders were placed for 15,000 
tonnes, "as per the records available in Board's OfRce, advices of 
acceptance of tenders (i.e. letters of intent) were issued for a quan- 
tity of 14,250 tonnes only on the re-rollers but no consignee instruc- 
tions were issued. Finally, the letters of intent were followed by 
firm contracts in January, 1965 for a quantity of 10,820 tonnes only. 
Consignee instructions were issued only for a quantity of 7604 tonnes 
in 1964-65. The quantity supplied was even less." 

3.178. The Railway Board have further stated that "for 1965-6(J 
the requirements of fishplates were initially assessed in December, 
1964 at 15.200 tonnes including backlog. On reassessment in 
January, 1965, however, it was considered that except for 2,000 
tonnes, for which orders wew placed on Durgapur, the balance 
requirement would be met out of the orders placed in October, 
1964. Durgapur had developed their capacity for the supply of 
finished fishplates only in 1965-66 and the initial order placed on 
them was for 2,000 tonnes. No imports, either of fishplates or 
fishplate quality billets were arranged during the year." 

3.179. Audit have, however. informed the Committee that the 
initial estimate of requirements of fishplates for 1965-66 was 
19,000 tonnes but that it was later revised to 15,200 tonnes. The 
orders placed upon re-rollers in January, 1965 for 10,000 covered 
1965-66 requirements also (apart from 2,000 tonnes ordered on 
Durgapur). Consignee instructions were however given by the 
Railways only for about 7,890 tonnes during 1965-66 including 
backlog. Thc actual deliveries were even less, i.e., 5,636 tomes. 

3.180. The Committee enquired about the reasons Lor varia- 
tions between the quantity estimated and the quantity ordered 
during these years. The Railway Board have stated that thb arose 
because the estimates were made during the month of December 
prceding the financial year. Thcsc estimates were based on  the 
final works programme approved and the quantity of rails etc- 
required for these works. Subsequently, however, due to Short 
receipt of rails; slowing down of the works etc; the req-ts 
got reduced and so the orders wero placed for lesser quantity- 
Though the contracts placed in 1964-65 would have c o d  the 
entire lot of imported billets, the failure of certain contractors in 
completing supplies resulted in the non-utilisation of about 3,m 
tonnes of billets. Audit have stated in this conection that the 
play position of permanent was materials rmbmitted monfb1Y 



lrom Maxh, 1064 and later, especially in July and October, 1964, 
Indicated a shortfall of 1.0 lakh tonnes of rails and that this was 
baaed on trend of actual supplies received from steel plants till 
then. 

3.181. The Committee pointed out that against the clearance for 
import of billets for 12,000 tonnes obtained by the Railways fwm the 
Iron and Steel Controller (5,000 tonnes in June, 1964 and 7$MO tomes 
in November, 1964), order was placed only for 5,000 tonnes on the 
Italian Arm. They enquired why, if 12,000 tonnes of imported billets 
were deemed neessary, orders were placed for only 5,000 tonnes. 
The Railway Board have explained in a note that against the request 
for the clearance of import of 12,000 tonnes of billets, Iron and Steel 
Controller had approved mly 5,000 tonnes in June, 1964. Therefore, 
while floating global tenders, two alternative offers were invited ask- 
ing for rates for only 5,000 tonnes and rates for 13,000 tonnes, as the 
Railways expected that an additional clearance for import may be 
received for another 5,000 tonnes from the Iron and Steel Controller. 
Subsequently, however, Iron and Steel Controller gave clearance for 
the balance 7,000 tonncs asked for by the Railways. However, while 
placing orders on the basis of the tenders floated, a firm order was 
placed only for 5,003 tonnes to be supp1:ed by March, 1965, retaining 
the option to place a further order for 5 000 tonnes more by March, 
1965. This was done in antici?ation of the requirements going down 
and in order to enable a further review being made by the Railways. 
The requirements were re-assessed in February. 1965 and it was found 
that no further imports would be necessary. In  fact, even out of the 
order for the first lot of 5,000 tonnes, an outstanding quantity of 
1,300 tonnes was cancelled on expiry of thc delivery period. 

3.182. Thc Committee referred during evidence to the observa- 
t~ons made in the Audit paragraph that an advance letter of accep- 
tance was issued to the Italian firm in December, 196.11 but the deli- 
very date was extended on 29th January, 1965. Almost simultaneous- 
ly, on 1st February, 1965, the programme of planned production on 
indigenous produwrs of billets was scrapped. They enquired whether 
the production planned on indigenous producers was scrapped 
because of orders placed for imported billets. The representatiw of 
the Railway Board stated that the tender of the Italian firm was 
accepted in Decemkr, 1964. When the letter of acceptance was 
received by the firm, they asked for a slight extension in the date of 
delivery to which a wply was sent by cable on 29 January saying 
that the extended date of completion was acceptable. The cancella- 
t~on of the order with the indigenous manufacturer was not cancella- 
tlon in a reel m. The orders on indigenous manufacturers had 
been placed by the Iron and Steel Controller. With de-control, tbe 
Railwayl bacame responsible for procuring the billeta direct tbrmgb 
the Joint Plant Committee w a o u t  the intervention of the Irar urd 
Steel Controller. As the Railways cancelled the ordm 



flsh plates placed via the Iron and Steel. Controller, the related 
planning for billets was also cancelled by them later. Regarding 
cancellation of outstanding order for fish plates (placed by the 
Iron & Steel Controller), the representative of the Railway Board 
stated: "It was not cancellation of the order in the sense that we 
would not purchase any fish plates from that contractor. Fresh 
tenders were not invited, but the same orders were placed by the 
Ministry of Railways on the same contractor at the same rates." 

3.183. The Committee enquired when exactly the orders placed 
on indigenous producers (Re-rollers) for fish plates were cancelled 
and the quantity cancelled. The Railway Board have stated in a 
note that the cancellation was done on 17-11-1964 and that the 
quantity cancelled was 13,000 tonnes. To a question to what ex- 
tent the cancelled quantity was re-ordered and when, the Railway 
Board have replied that "the orders were placed in October, 1964 
prior to cancellation of the Iron and Steel Controller's order. While 
placing these orders, an overall review of the requirements was 
made taking into account the outstanding quantities as well as the 
new requirements and a total quantity of 15,000 tonnes was ordered 
on re-rollers." Audit have pointed out to the Committee the follow- 
ing position in this regard: 

"It is mentioned that on 17-11-1964, supplies of 13,000 tonnes 
of fish plates pending under the planning done by the 
Iron and Steel Controller against the requirements upto 
and for the year 196465 were cancelled. The Board's 
further reply indicates that this cancelled quantity was 
not also re-ordered, since the orders for 15,000 tonnes also 
against 1964-65 requirements were already plaoed in 
October, 1964 prior to cancellation done 3n 17-1 1-1964. 
The above cancellation, coupled with the tact that the 
Board followed up with firm contracts for only about 
10,000 tonnes (including part of 1965-66 requirements) 
and final consignee instructions during 1964-65 only for 
7,600 tonms meant a very substantial reduction in require- 
ments of fish plates as well as billets therefor for 1964-65". 

3.184. To a question why imported billets could not be utilised. 
the witness stated: ". . ..we wanted to stockpile the Ash plates to 
build up the stock for two years. But then came the recession and 
the cutting down of works with the result that all our estimates 
were found to be excessive." He added: "Incidentally, they were 
imported at a very cheap rate and they have now come very handy 
when there has been shortage of steel. Therefore. I would submit 
there was nothing infructuous in that." 

3.185. The Committee called for a statement from the MIntahry 
of Steel and Heavy Engineering showing the dates when m u l u h  
ture of fish plates and billets was started at Bhilai, Durgapur usd 



IISCO together with the progressive increase in their capacity. In 
a note, that Ministry have informed the Committee that in the year 
1061-62 a provision for a fish plate plant with production capacity 
of 11,000 tons of Ash plates a year was proposed in the expansion 
programme of the Durgapur Steel Plant. The Ash plate unit came 
into operation in 1964-65. The production of fish plate quality bil- 
letslbars at Bhilai Steel Plant and the Indian Iron and Steel Com- 
pany also started in 1964-65. The productionldespatch of h h  plates( 
fish plate quality billets from 1984-65 onwards from Bhilai, Durga- 
pur and IISCO were as below: 

(in tonner) 

1964- 1965- 1966- 1967- 1968- 1969- 
65 66 67 68 69 70 

upto 
Aug' 

Bhilai . 2693 424 196 149 292 119 (Billets) 
Durgapur . 2357 3973 203 . . (Billets) 

94 1806 2993 28;1 &&J 2539 (Fishplate) 
IISCO . 471 312 . . 346 125 . . (Billets! 

bars) 

3.186. The Committee enquired as to what extent the non-avail- 
ability of matching materials affected the programmed works. The 
Railway Board have stated that the Railway Administrations have 
a very large number of programme works during a year of varying 
magnitudes, using scores of fittings in the linking of track. In the 
circumstances, it is not possible to indicate the extent to which 
various works were affected due to the non-availability of matching 
materials. Also, it is not possible to pinpoint the savings on this 
acccunt in the budget provi~ion, as, according, to the general practice 
on the Railways, the budget allotment is re-appropriated for one 
sub-work or the other, in the event of there being no possibility of 
the availability of one or more matching material. 

3.187. The Committee feel that the Railways could have avoided 
the import of 3,712 tonnes of billets made at a cost of Rs. 14.27 lakhs. 
This import, which was in addition to an import of 9,879 tonnes made 
earlier, was meant to meet the requirements of fish plates for the 
w e -  1963-65. It was ronsidercd ncccssary, as it was felt that ade- 
quate quantity of billets for the manufacture of required q u ~ l t i t ~  
378 (Aii) LS-11. 



of flsb plates would not be available from indigenous ~ o d u c t i o n  and 
the import already made. However, these calculations were based 
on projections of requiremats which turned out to  be grossly 
inflated. 

3.188. ~0~ inflated the estimates of requirements of fish plates 
Rere \vould be uvidrnt from the following data. The requirement 
of fisll initially estimated for 1964-65 was 25,008 tonnes. This 
was later reduced to 19,000 tonnes. Ho\vrvcr, orders on indigenous 
re-rol]e,s j1-cl.c placed only to the eslent of 14.259 tonnes and when 
it i.alllc $0 pli!cing firm conlracts, t ! ~ r ~  c~~~:~ll l i t ,v  was f ~ ~ r t h ~ r  reduced 
tcl 10.820. .4pinst this quantity.  instruction^ to the producers for 
consignment of the fishplates during 1964-65 were issued only for 
7,fi()4 tonnes. Such steep scaling do\vn in requirements naturally 
resulted in as much as two thirds of the quantity of billets imported 
remaining unutilised till the end of March. 1967. It also led to 
large-scale cancellation of orders for billetslfishplates placed on 
indigenous producers and re-rollers. It is abvious that, with a more 
realistic appraisal of the rrquirements of fish plates. the second con- 
signment of imports could have been totally iivoided. as the imports 
already made. together with indigenous production, would have 
fullr covered the reqnirements for billets for all the fish plates that 
the Railways needed. 

3.189. It has been stated by the Railnay Board that fi<h plates 
could not be utilised on the scale planned as track renewal la) ing 
programmes were affected due to shcrt receipt of rails. But, as 
pointed out by .ludit the suppl? pusition uf pcrmanmi wsy maie- 
rials submitted 1ig11' from >larch l!Kl had clearly it?dicatcd 4hort- 
fall in supply of rnils. Due note chould ha\c  been taken of this 
position before the decision to import the second consignment was 
taken. 

3.190. The Committee would like the Railway Board to examine 
why there was a failure in this regard and to take appropriate action. 

Eastern Railway--Overpayment to a supplier of pig iron 

Audit Paragraph 

3.191. The Eastern Railway Administration placed a purchase 
order in September. 1956 for supply of 8.780 tons of imported pig 
iron on payment of full landed cost in accordance with an allocation 
letter and acceptance r,f tender  issue~l the Iron & Steel Controller 
in July, 1956 and amended in March, 1957. 



3.192. The supplies were received between November, 1957 and 
December, 1957. Pending receipt of complete set of shipping docu- 
ments from the supplier, the Iron and Steel Controller Axed the 
selling rate a t  Rs. 529.22 per ton provisionally and advised the Rail- 
way Administration in November, 1957 that 100 per cent payment of 
the supplier's bills might be made as the final rate would be more 
than the provisional price. Accordingly the Railway Administra- 
tion had arranged full 100 pcr ccqt  payment to the firm on proof of 
dcy~atch.  

3.193. In May, 1962, the final rate was fixed by thc Iron EIL Steel 
Con t l c~ ! l .~  at :I rate 1 ~ 5 ,  by  R ;  13 per t1,n A.; - re:ult, an  olrerpay- 
n e n t  c ~ f  Rs. 1.08 lakhs on the  actual supply 01 8.247 tons. hccxne 
recoverable from the supplier 

3.194. The Railway Administration expccted to adjust the over- 
payment from the  pending Salcs Tax c!aim.< on the imported sup- 
plies. But sales Tax on imported stores became inadmissible in 
March. 1966. Further efforts to get thc  2rnc;unt recover4 from the 
credits of the firm with the Iron & Steel Controller, Director General. 
Supplies & Disposals and other Nailu-iry Adminii-trations have not 
been successful. cscept that an amount. ol' Rs. 13,000 due to the firm 
has been withheld by the western Railway. A suit was f:led 
against the firm on 2nd January, 1969. 

3 1 M .  Thr  31inl:itry I t f  Stevl ?$I nf s ,P: Metals esp1a:ned (Decem- 
ber. 1968) that wliilc thc rate of Rs. 529.22 per to11 \vas fised for 
suppl i~s  in respect of the Acceptance of Tender of July. 1956 the 
supplies for which the payments wcre made by the Railway actually 
related to a later order of November. 1956. 

[Paragraph No. 22-Audi t Report (Railways), 1969.1 

3.197. The Committee called for details of acceptances of tenders 
issued in 1956 for supply of imported pig iron to the firm involved 
together with the details of supplies actually made to the Railway 
Administrations concerned. The Ministry of Steel and Heavy 
Engineering have stated that five contracts were placed on the Arm 
in the year 1956 for import of pig iron from Continent USA. The 
dctails of the A:'Ts, thc quantities required to be imported against 



each and the quantities actually imported (as per imp~rter 's state- 
ment) themagainst are given below: 

A/T No. & Date Quantity to Quantity actually 
be importeo imported (as per 

importer's statement) 

(I) CS,8,Pig IronlSur-I dated 1-6-56 . I O , ~  LIT 9,364'3781 LIT 

(2) CSls/Pig IronlSur-11 dated 1-6-56 . ro,ooo LIT 7,999'5535 LIT 

(3) CS176 RlyyPig Iron-A dated 16-7-56 17,420 LIT 19,390-9147 L:T 

(4) CS/76/Rlys/Pig Iron-B dated 6- I 1-56 5 0 , m  LIT 55,548-2978 LIT 

( 5 )  CSl1441Pig Iron dated 24-12-56 . 8,000 LIT 8,ooo~oooo LIT  
-- -. . -- -- - - - -- - - - - 

The excess import of 7,715 LITons of pig iron against the afore- 
said AlTs was regularised in Price & Accounts Officer's letter dated 
18119 June, 1958. 

3.198. Out of the aforesaid imports. the following supplies were 
made to the different Railway Administrations (as per statement 
furnished to the Iron & Steel Controller by the importer):- 

A/T No. and date Rly. Admi- Quantity 
nistration supplied 

CS\S/Pig Iron/Sur-I dated 1-6-56. Eastern Rlg 2,024 + 6008 L, T 
horthern Rlg. 92-9033 L:T 
Western Rly. 99' 5025 1.. T 

CS176,Rly/Pip Iron-h dated Eastern Rly 97 '396  L T 
16-7-56. S.E. Rly 2,218.6055 1, T 

SourhernRly 5.316.oy84L.T 
Western Rly 2.534.2216 LIT  
Central Rly 3,088 - 8969 L! T 
Northern Rly I ,519.6954 L:T 

CS!76 Rly,Pig Iron-B dated 
6-1 1-56. 

The entire supphes of the ~m;,orts. c,ffectcd under AiT Nos. CS\ 
8lPig IroniSur-I1 dated 1-6-56 and CS 144  PI^ Iron dated 2412-56 were 



made to fabricators of railway materials and to other quota-holders. 
The balancd supplies from the remaining AlTs were also made to 
Railway fabricators and other quota-holders. 

3.199. The supplies at  landed cost to the Eastern and other rail- ' 

ways, referred to in the Audit paragraph were to be made entirely 
out of the imports effected against the A T Nos. CS'76 Rlys Pig Iron- 
A dated 16-7-56 and CSI76:RlysjPig Iron-B dated 6-11-56. 

3.200. The Committee enquired as to how and by whom price 
payment to the supplier was to be determined as per the AITs. The 
Ministry of Steel and Heavy Engineering have informed them that 
supplies of pig iron to Railways, out of imports effected under AIT 
No. CSk$Pig Iron-Sur-1 dated 1-6-1956, were required to be made at 
column I rate ruling on the date of supply which was the rate at 
which the indirlcnous material was supplied by the main producers. 
It  was notified by the !Ginistry, in the Gazette of India, from time 
to time. 

3.201. Supplies against A!T Nos CS 76 Rlys Pig Iron-A dated the 
16th July, 1956 and CS76 Rlys'Pig Iron-B, dated the 6th November, 
1956 were requircd to be made to the Railway Administration a t  
"landed cost", which waq r~qui red  to  be calculated in accordance 
\vlth the Commcrw :~r;tf Industry kllni~;try Gazettc Notlficat~on num- 
ber SC(B)-16(9) 52, dated 22nd April, 1952 It comprised- 

( 1 )  C.I.F. cost of the material. 
(2) Customs and town duty, where applicable. 
(3) Port Commissioners charges and landing and clearing 

charges (including agency commission) a t  the following 
rates- 

Port of landing Amount per ton 

*+Revised to Rs. 15 per ton as per Government of Indin sanction 
No. I&s (G)-4(40)157 dated 5-6-67. 

3.202. The payment clause in the A Ts did not lay down specitl- 
cally the authority which would determine the "landed cost". It was 
expected that the purchaser would determine it himself on the basis 
f ~ f  the AIT and the guidelincs given under the aforesaid Government 
Notification. This position wns explained bv the Price & Accounts 
Omcer in his letter dated 4th December, 1956 to the Railways and 



other Gover~lrne~lt Departments. It was stated in the letter that the  
purchasers themselves should fix the price of imported steel pur- 
chased by them after verification of the relevant shipping documents 
and confirmation of such rates by Iron & Steel Controller should be 
obtained by them only in case.; ~ ? f  d:'ubt abut the admissibility of 
certain it~llis of cost or ullclc there was dispute about the correct 
cost. However, in respct  of the ATs dated 16-7-56 and 6-11-56, both 
the provisianal and firm: 1)rii.r~ I\-~i-e 1lsed by Iron & Steel Con- 
troller. 

3.203. The Committee called for details of provisional and final 
prices as ndviscd to the Railways by the Iron 8: Steel Controller 
fro117 time to time The ?,Ticistry , f Rail~vn?..s have accordinply 
furnished the fnllm\-in; j ! ~ f ~ ~ r m a t ; c n  

"Eastern Railz:-a!! 

(ii) Provisional price of Ri. 539.2 per ton ex-jetty vide Iron 
& Steel Controller's letter No. AI/2/2/(26)/5617817, dated 
26-11-57. 

(iii) Final price of Rs. 517. Rs. 516 07 and Rs. 516.44 per ton 
ex-jetty subject to verificatim of firm's statement regard- 
ing A T  against which supplies were actually made. under 
Iron & Steel Controller's letter No. A1 2,2,62 1543, dated 
29-5-62. 

(ir) Final prices stated under (iii) above confirmed under 
Iron & Steel Controller's letter No. AI,2:2L65'1777, dsted 
9th December. 1965. 

"Southern Railway . . 
Provisional prices of Rs. 529.22 and Rs. 524.11 as advised by the 

Iron & Steel Controller zide his letter Nos. A1 2 26 56 6094, dated 
31st August, 1957 and A1 2:43,56,8225. dated 10th December, 1957. 

Final prices of Rs. 518.05. Rs. 521.44. Rs. 514.46 for various s h i p  
ments as advised by the Iron 8; Steel Controller vide his letter 
No. AI121681300, dated 16th December, 1968." 

"North-Eastern Railway 

The Pmisional price of Rs. 529.22 per ton was advised by Iron 
& Steel Controller xide his letter No. A1 2.2 (26)5616094, dated 31st 
August, 1967 3rd September, 1967. However on 26th April, 1965, 
the Iron & Steel Controller advised that the supply received by 
N.E. Railway was against A:T "B" for which the price was Rs. 805.14 

per ton. This price was finally amended to Rs. 517.00 per ton ex- 



jetty by the Iron & Steel Controller vide his letter No. A112121651 
1751, dated 1st December, 1965. 
"Northern Railuw y 

Provisional price of Rs. 529.22 and Rs. 524.41 against A'Ts "A" 
and "H" was advised by the Iron & Steel Controller vide his letters 
KO. AI'2 21 (26) 56 6094, dated 31 .t August, 1957 and AI'2 43 56 8225, 
dated 10th December, 1957 respectively. Final prices of Rs. 526.53, 
Rs. 523.70, Rs. 514.77. Rs. 518.05 and Rs 518.12 for various shipments 
were advised m d c  ISSC's letter No. A1 2 2 68 299, dated 16th Decem- 
ber. 

"Western Railuxy 

P r o ~ ~ s i o n a l  psire 13s. 452.50 n-as shrlivn i n  the A T. Further 
Proviai:nal price. c p f  i:s. 529.22 nrrc given in the Iron 6; Steel Con- 
troller's letter No. A1 2 2 (26)'56 6094. dated 31st August. 1957. 
Final pric,-s elf 1:. . ' , l!Jiti. 11s 52ii.53 arc! Rs 533.70 for various ship- 
ments was advised by the I&SC in his lvtter KO. AT,2 2 68 301, dated 
16th December, 1968. 

"Central Railzca!g 

Central Railway has not been able to trace the relevant records 
and the information is being collected by them." 

3.204. The Committee enquired why the final prices turned out 
to be lower and why the Iron €2 Steel Controller advised the R.:i:- 
way Administrations to pay 100 per cent of the provisional landed 
cost if initially there were difficulties in assessing the price. The 
Ministry of Sttel 8. Heavy Engineering have stated in a note t'.;:. 
"the provisional price of Rs 539.3:! per ton had been fixed based !I 
c i f .  price of Rs. 4301- and taking into account the admissible ocean 
freight variation. landing and clearing charges at  flat rate and the 
exchange variation. This price was based on the terms of Iron R: 
Steel Controller's A?T No. OS'?6:,Railways~Pig Iron-A, dated 16th 
July, 1956. At the time of provisional fixation of price, relevant 
sh~pping documents wcrc not a\,ailable. The final fixation was 
nude on the basis of shipl~ing documents which reflected lower 
ocean freight. Moreover, in some cases at  the time of final fixation, 
it  was re~walcd that thc supplies had been made against a diffe- 
rent A!T No. OSj76:RailwaylPig Iron-B, dated 6th November 1956. 
ivhich hat1 a lower c.i.f, price. The final price. therefore, happened 
to be lower than the provisional price. From the available records 
In Iron & Steel Controlcr's Office, no assessment could be made as 
tc~ why the Railway Administration was advised to make 100 per 
cent payment. The officer who had issued the necessary authori- 
sation to the Railway Administration is no longer .in service (dis- 
missed.). It is, therefore, difficult to say precisely what were the 



circumstances leading to issue of authorisation to Railway Adminis- 
tration for 100 per cent of the provisional price." . 

3.205. The Committee enquired when the Eastern Railway Ad- 
ministration actually paid 100 per cent of the landed cost and whe- 
ther the Railway raised any point regarding fixation of provisional 
price at any time with the Iron and Steel Controller. The Minis- 
try have replied that 100 per cent landed cose at provisional rate of 
Rs. 529.22 per ton was paid by the Eastern Railway Administration 
between November, 1957 and January. 1958 within one week of the 
receipt of firm's bills from time to time. (Audit have pointed out 
that this is not facually correct as payments were held up for a 
long time). Since the fixation of price of the Iron and Steel was 
the statutory responsibility of the Iron Q Steel Controller, who had 
categorically advised t h ~  Rail\vs\- to pa\- 100 per cent at  provisional 
price, payment was effected on lvceipt of the firm's bills. The Rail- 
way awaited advice of the final prices by the Iron h Steel Control- 
ler but in view of the delay on the part of the Iron & Steel Con- 
troller in doing so (the question was taken up with him on 13th 
February, 1960 followed by regular reminders. Final prices were 
advised by him only in May, 1962 and confirmed in 1965. 

3.206. The Committee enquired when thc North Eastern and 
S.E. Railways noticed the overpayment and ~vhat  action was taken 
by them to get it refunded together with the prtwnt ~~osi t ion of 
recovery of the amount. The Railway Board have accordingly 
stated as follows: 
"North Eastern Railway 

The North Eastern Railway noticed the overpayment when the 
Iron & Steel Controller advised the final prices to them in December, 
1965. In January, 1966 they addressed the suppliers to refund the 
excess amount paid to them. The firm replied in January, 1966 to 
adjust part amount against three pending bills with the Railway 
for supply of fish plates against another order placed on the firm 
and agreed to refund the balance amount through a cheque. On 
scrutiny, it was found that no amount was payable against the said 
three bills for supply of fish plates. The firm has, therefore, been 
asked to send a cheque for the entire amount. As this has not been 
forthcomimg, the question of instituting legal proceedings is under 
consideration. 
"South Eastern Railway 

The overpayment came to light in December, 1968 when the 
final prices applicable were advised by the Iron & Steel Controller in 
his letter dated 13th December. 1968. All other Railway and D.G. 
S. & D. were addresed to withhold gny payment due to this firm but 
no bill has been found pending. The Railway is considering W n g  
a suit for recovery of the overpaid amount." 



3.207. To a quebtion whether similar overpayments had occur- 
red on othpr railways who had also received supplies of pig iron 
from the same firm under the same AIT, the Ministry have stated 
that a similar overpayment took place on the Southern Railway 
and came to light in December, 1968 when the final prices were 
advised by the Iron & Steel Controller under his letter dated 16th 
December, 1968. It has been advised by the Railway that they have 
Aled a suit in the Madras High Court on 2nd January, 1969 for the 
recovery of the overpayment to the extent Rs. 157699.87. This 
amount includes the overpayment on account of the lower final 
price and the Central Sales Tax paid on the entire consignment. 

3.208. Information regardmg Western and Central Railways is 
still being collected. On the Northern Railway. however, there has 
b x n  no overpayment. On the contrary. Northern Railway has a 
sum of Rs. 14,019.11 lymg with them on the fir.n's account on the 
basis of final prlccs advised by the Iron & Steel Controller. 

3.209. The Ministry have added that the concerned Railways 
have been asked to file suits against the firm as the limitation 
period would expire on 31st December, 1970. 

3.210. The Committee observe that an overpayment of Ks. 1.08 
lakhs was made by the Eastern Railway to a supplier of imported 
pig iron. Similar overpayments to this firm occurred on Southern, 
South-Eastern North-Eastern, Western and Central Railways. The 
amount of such overpayment in the Southern Railway is stated to 
be Rs. 1.57 lakhs and on the NE and SE Rlys. Rs. 53.569 in all. No 
information is available with the Railway Board in regard to the 
amount of overpayments that occurred in Western and Central 
Railways. 

3.211. The over-payment in these cases occurred because the sup- 
plier was paid provisionally at a certain price fixed by the Iron & 
Steel Controller in 1957 which turned out subsequently to be higher 
than the prices actually admissible. The overpayment on the Eas- 
tern Railway was noticed when anal prices were intimated by the 
Iron 6 Steel Controller in.1982 and confirmed in 1965. On the North- 
Eastern Railway, it was noticed in 1965, while on Southern, Western 
and South Eastern Railways it came to fight in L968 (information 
regudi- Central Railway is still awaited) when final prices were 
intimated by the Iron 6 Steel Controller. 

3n2. The Committee wen informed that the provisional price 
was thred by the Iron & Steel Controller in the absence of the rele- 
vant shipping documents. This does not, however, explain the delay 
in fixing the final price, much less the reasons for advising the Rail- 
ways to make porvisional payments to the supplier at 100 per cent 
of the prooblonal rate. The Ministry of Steel and Heavy brpiaoer- 



ing have stated that the available records in Iron and Steel Con- 
troller's office do not indicate why the Railways were advised to 
make 100 per cent payment and that the officer who issued the 
necessary authorisation has since been dismissed from service. 

3.213. The Committee consider this case as indicative of a very 
sorry state of ~ f f ~ : r s  in the Iron and Stcel Cuntroller's Organisation. 
The fact that i t  took five years in the case of the Eastern Railway 
and eight to eleven years in the case of the other Railways to inti- 
mate and confirm the final prices payable by the Railway would 
seem to suggest a serious lacuna in the working of that organisation. 
The Committee would like the Ministry of Steel and Heavy Engi- 
neering to promptly investigate the matter to ascertain all the facts 
of the case and in particular the reasons for the extraordinary delay 
that occurred in fixing the final prices payable by the Railway nd- 
ministration.;. It  should also be ascertainc~cl wlwther this was due 
to any collusion with the supplier. 

3.211. The Con~mittee would also like thc RaiLn-ay Board to ex- 
amine from their side why the Zonal Railwa3-s did not pursue with 
the Iron & Steel Controller the question of fisation of prices and to 
fix responsibility therefor. 

3.215. The Committee note that the Railway administrations 
which have not yet instituted legal proceedings against the supplier, 
have been asked by the Railway Board to do so before the expiry 
of the limitation period viz. 31st December, 1970. The Committee 
regret that it took such a long time for the Railway Board to issue 
this instruction. The Committee would like to be informed of the 
outcome of these cases in due course. 

3.216. The Committee hare not been informed whether the pag- 
ment of Rs. 14019.11 due to the firm from the Northern Railway 
has been stopped pending refund of overpayments made to the firm. 
If it has not been done so far necessary orders should be issued and 
result intimated to the Committee. 

Excessive procurement and non-utilisation of Double Line Block 
Instruments 

Audit Paragraph 

3.217. Pursuant to a decision taken in 1958, to install lock and 
block working on the double line sections of the Central Railway, 
the Ministry of Railways (Railway Board) invited global tenders 
in 1959-60 and arranged for the procurement of three types of 
double line block instruments. Two of them, the SGE type and tb 
Syks type were already in use on Indian Railways. However, 
keeping in view the need for standardisation of instruments incor- 
porating all the basic good features of the available block insm- 



ment and also improving the essential features of safety and their 
eventual manufacture in the country, an order for an  advanced 
type of Block jnstrument known as the Diado type, was also placed 
under the above global tender in February, 1961 for supply of 316 
sets at  a cost of Rs. 12.16 lakhs. 260 Nos. were allotted to the 
Central Railway and 56 Nos. to Northern Railway. The supplier 
was asked to assemble 66 Nos. in India, with a view to developing 
indigenous capacity, and was paid Rs. 37 thousand extra for the 
purpose. 

3.218. A series of modifications were found necessary as a result 
of testing the sample instrument in October, 1961 subsequent to 
the placement of order which were. carried out partly by the sup- 
lier and p r t !y  in Railway Workshops. The Northern Railway 
reccivcrl t 'w  instrunicnts 1)y .January, 19f;S and th? Central Rlilivay 
tc twcen November, 1064 and Sc*ptc:mb(br. 1965 

3.219. On the Korthrrn R a i l ~ v a \ ~ .  t h c x  instwmcnts are get to 
bo commissiont~d (Janic:~ry, 1969). 1 V h r ~  thc inst!-~~menls ivcre 
co~nn~issionetl on the Central Fiai1n.a:;. on their receipts. there were 
a large number of failures of instruments in & field. Further, 
since the instruments were not suited to sections where A.C. elec- 
tric traction was introduced, some of them were shifted to other 
double line sections. 

3.220. The supplier was advised as early as March, 1965, in reply 
to their enquiry regarding further production of instruments of 
this type, that the same were not likely to be in demand for some 
time. Subsequent orders for double line block instruments were 
only for the SGE type, as  the indigenous manufacture had been 
fully developed. though these machines do not incorporate some of 
the improved safetv features and involve more operational cost. 

[Paragraph No. 23-Audit Report (Railways), 19691 
3.221. The Committee desiwd to know the considerations cn 

which it was declded to import the Diado type of double line block 
instruments. The Railway Board have stated in a note that the 
instruments were procured mainly for the Central Railway for the . purpose of "providing lock and Block worklng on the double line 
sections. At the time of procurement, there was no single accepted 
standard of double line block instruments for use on the Indian 
Railways. A number of different types of double line block icstru- 
ments werc in uscb on the various Railways like Tyers, Sykes, SGE 
and Carson. The procurement of double line block instruments 
had, therefore, to take into account all the basic good features of 
the available instruments and a t  the same time meet the specifica- 
tions as framed by the individual Railways to meet their local 
requirements. While deciding the tenders, it was observed that 
against the Central Railway's specification No. 79;58, there was only 
one acceptable quotation oiz. the Diado type of block instruments 
and the order was accordingly placed on this h" 



3.222. Asked to explain the reasons for the delay in procurement 
of the instruments, the representative of the Board stated in evi- 
dence that global tenders for three types of double line block 
instruments were invited in 1959-60 viz., Sykes, SGE and Diado. 
These were not being manufactured in the country at  that time al- 
though the first two types were in use. The Diado type of instru- 
ments were in production and use in Japan and the firm which sub- 
mitted the tender also submitted a sample. This was tested by the  
Central Railway who found that certain modifications were requir- 
ed. The tender was, therefore, acmpted in February, 1961 subject 
to those modifications being carried out. The firm was required, t o  
submit another sample after carrying out the modifications and i t  
had to be approved by them before the firm started production. 
The revised sample was received in September. 1961 whereupon 
it was placed before a special Committee of CSTES (Signal Stand- 
ards Committee) consisting of officers of the RDSO and the heads 
of Departments of the Railways. This Committee carried out fur- 
ther trials and suggested some more changes for which reason the  
firm was given extension in delivery upto 31st December. 1962. 

"The special Committee of CSTES met again in 1962 to examine 
the acceptability of the instruments, modified by the firm, in view 
of the fact that some of t h ~  earlier recommendations of t l ! ~  Siqnal 
Standards Committee were not complied with by these instru- 
ments. The Committee re;-ie\ved all the modifications to the ins- 
truments in regard to their compliance with the specifications and 
submitted a list of consolidated modifications and recommended in 
December, 1962, that the instruments could be accepted with these 
modifications, after the firm agreed in April. 1963 to effect all the 
modifications without extra cost. Since the firm had agreed tcl 
undertake the manufacture of instruments to meet our requirements 
and subsequent modifications at no extra cost, the delivery date 
was extended upto September, 1965, by which date all the supplies 
had been completed." 

3.223. The Committee enquired about the reasons for delay in 
installation of the instruments. The representative of the Board 
stated in evidence that out of 316 instruments, 260 instruments 
ordered for the Central Railway were received between November, 
1964 and March, 1965 and installed almost immediately. The re- 
maining 56 instruments meant for Northern Railway were received 
by January, 1965. In this case, there was some delay in installation 
mainly because certain other materials were in short supply and . 
also because the technical and operating staff had to be trained. 
All the instruments had since been installed and brought into com- 
mission except 14 which had yet to be commissiomd. I t  was ex- 
pected that the remaining instruments would be brought into use 
by the end of the year. 



3.224. The Committee enquired why these instruments which 
were know; to be unsuitable for AC traction were installed on a sec- 
tion where they were going to have AC traction. The Board have 
stated in a note that "the suitability of the block instruments for AC 
traction was not one of the considerations at the time of procure- 
ment of these block instruments for the reason that the bulk of the 
instruments were required for sections having no future plan or 
programme for electrification. Even in regard to Igatpuri-Bhusawal 
section, which was planned to be electrified subsequently, the cri- 
terion was the suitability of the block instruments for use of the 
then existing single overhead P. & T. line wire, as otherwise two 
additional overhead line wires would have had to be run by P & T 
Department for the whole section and immediately thereafter, these 
wires, not being suitable for AC traction would have had to be dis- 
mantled and substituted by P & T underground cabling in order to 
permit AC traction". The representative of the Board added during 
evidence that they would have had to pay compensation to the 
P. & T. Department for removal of t h e e  overhead wires. 

3.225. The Committee enquired about the comparative perfor- 
mance of the SGE and Diado types of instruments in the field. The 
Board have replied in a note that from a study of performance of 
the Diado type of Block Instruments and the SGE type of instru- 
ments on the Central Railway, it has been observed that the Diado 
type has been functioning satisfactorily on that Railway. The fol- 
lowing comparative figures of failures of the block instruments due 
to instrument fault on the Jhansi Divisiw of the Central Railway 
have been given by the Board: - 

Diado Instruments SGE Instruments ----- - 
hiathura-1:ari.inhaJ 
Section ( I  3 Block Sec-ions) 

Bhopal-.*a Sect ion 
(12  Block Sections) 

Instrument fiiult : 1n.trurnent fault : 

June - 1 June -Nil 

Julr - I J U I ~  - 2  

August Nil 

3.226. The Committee askid for data about tlrv comparative cost 
of the SGE, Sykes and Diado typc of instruments and enquired 
whether the feasibikty of standardising the various types had been 



considered. The liailway Board have furnished t n e  folloping infor- 
mation in  this regard:- 

"The cost of the three different instruments as pe r  t h e  o rde r  
placed in  1960-61 is as under:- 

- -- - .-- ---- - - -- - .- . . - 

Typ: COST 

. . . . .  .The feasib:!it>- of standardisatio~i has been considered. 
and as a result oi the development LII indigenous capacity 
for SGE block instrummts.  it has bccn d c i l j e d  that  the 
SGE type Instruments s h u l d  bc sta:idartiised. Detailed 
c i r cx t  dingram. and cc1mpdi:ent ur,~\vings fo r  t h e  
stande~dised ins t r~lmr~i t i :  a re  i d  prepar:i:ion !!I 
Research. Designs and Stanclnrds 0 ; - g ~ i ~ i i a t i o n .  L.uck:!c.~\v 
and ::u!1 be issued to the Rail\va\-5 rhi.rt!\.." 

3.227. During evidence. thc Committ~c.  enquired In \\hat respects 
the Diado type of instruments i:,e:,e superior to the  SGE type and  
whether there ivas any plan to manufacture them within the c u m -  
try. The reprwentative of ?!I? Eoartl stizted thst  the D i d o  t p c  of 
instruments wcrt. a litt!e n o r e  so:jl?i;t:ci~ted ttwn t!ie SGE type.  
Their requirements of the SGE instrucicu?s \i-e;.c being :net since 

T..- 1959-60 11-om indigcnocs . : I , : < :  c: ... ! t r ~ n  ntwied 
sophistica!ed rela>-5 ;lid !I&? ~.~r:a!l ;  ;~:.:~i:.:. :. thc S G E  \:z. 
(i) it requires :.ne linz ~ \ - ; r t  as aS~l,ns; ::;:e ;:ct ivirc- r-t.qt~ircd SI . :~  
SGE, (ii) it is immunr tri the ~ C e c t s  c,f i.s:cr,.,.; curlcnt  and (i:i) the 
indication of train on line is received as soon as the t ra in  starts. The 
relays were under development by the riec,!ronlcs industry. As soon 
as production of the relays was established, the? would be able  to  
take up manufacture of the  Diado instruments. 

3.228. The Committee observe that the Railways have spent time 
and money on adapting the Diado block line instrument for their 
requirements. 316 of these instruments have been purchased at a 
cost of Bs. 12.16 lakhs after extensive modifications carried out over 
a period of two years to make them suitable for local conditions. 
The fum which supplied the instruments was also given an Induce- 
ment to assemble part of the supply indigenously. These instrtl- 
ments which are reported to be in use in Japan. are also stated to 
be functioning satisfactorily in Northern and Central Railways 
where they have been installed. They also apparently have certain 
operational advantages over the types now in use, though they in- 
volve some extra initial investment. In the  light of these factors 
the Committee would like the Railway Board to cxaminc whether 



it would qot be worthwhile to develop these instruments for more 
extensive use. 

3.229. The Committee observe that 56 of the instruments installed 
in Northern Railway are yet to be commissioned. As these instru- 
ments were received as far back as in 1965 the Committee feel that 
the delay in commissioning them has been inordinate. The delay 
has been attributed to short supply of certain other materials and 
paucity of trained technical and operative staff. The Committee 
regret this failure of t h e  Railwnys and consider thnt both these di- 
ficultics could have been overcome with a little advance planning. 

Northerri Railway-Xon-reco\.ery of cost of deficient signalling 
s l o w s  supplied by n firm. 

Audit Pnragrnl~h 

3.230. 44 t?\.o (!(lIl signal p . ls~s ivc.rc. c.:-di.:td 09 a Calcutta Firm 
through L).(;.S BD. at :! cctst 01 Rs. 92 t hous~ i~~ t l  T h r ~ y  we]-e received 
bctivccn ~?LI>. .  :!If?! arid O~;trh:!.. I!K!, but 3 I a r ~ ~  number of cnmpo- 
r~ents  were fo~inti to hc doficic-!it. 7 ' ) ; ~  matter ::.as reported bet\vezn 
June. 1!)6:! 2 n d  Sovc,tntwr. 19Q to  rhc D.G S X- D.. wh:. carried ciut 
the insl~c~ction. ~ 2 f t t . r  p r i l t r w l t ~ !  c:o!.ri~i]~tci(i~~nce ivith :hc firm the  
D.G.S.B I). askcti thr  Rallivay .C\ilm:nist~~ation. i n  February, 1966, to 
start the process of recovery, thc firm having refused to make good 
the deficiencies. The data was furnished in March, 1966. However 
the cost of deficient stores estimated at Rs. 44 thousand is still to be 
recovered from the f i l m  to whom !I0 per cent payment of Rs. 83 
thousand had b w n  m:rdo !ilt.anwhilr. as thv d o ~ ~ h l i n g  pro!ect for 
which t !~e  storcr; Tvcrt ;:;:11211!~~.1 h n  okctl T(-, &!:I!-, the  w x k  lvas 
completed h y  11t;li-lli~: rc~lc:iwd rn:ttc>rinl 2.;: i l r i i . : i .  n.ith tht. Railway. 

[Paragraph No. 24--Audit Report (Railway), 1969.3 

3.231. The C ~ m m l t  f l ~  :I!Y inforrnc~rl ;"\u:i!! that  t he  DGS&D 
have observed a. undi~,i :n this rase:- 

"The 44 signal pm,s werr covered by the following con- 
tracts:- 

1. A T .  No. WP224109-M C2135. dated 12-5-61 for supplv of 
12 Nos. costing Rs. 22.531 :o be consigned to the S : .la1 
Inspector, Allahabad. 

2. A'T! No. WP 24198-M:C 2156 dated 20-6-1961 for sup.-ly 
of 8 Nos. to Signal Inspector, Tundla. 

3. Supply of order No. WP2-24290-N C 2913 dated 26-7-1962 
for supply of Tundla (cost Rs. 44.699). 

In respect of S. No. 1 nnd :! rtbo\.e the rimsigness were asked by 
the DGSfllD on 254-1963 and 30-7-19fiJ rc.;p~~ctivcly to confirm full 
receipt of stores and incurrence of loss and no replies were received 



a n d  payment against the contracts were finalised. In thk case of 
S. No. 3 the consignee (Signal Inspector, Tundla) has reported defl- 
ciency in response to DGS&D's letter dated 24-2-1966 asking for 
details of components received short and a notice has been served 
-by the DGS&D on the firm for recovery of Rs. 24,000. The firm was 
removed from the approved list of contractors with effect from 
5-5-1965 and business dealings with them have been suspended with 
effect from 30-11-1965." It  is also understood from Audit that all 
t h e  three cases have been referred to arbitration. 

3.232. The Committee enquired whether all items for which 
orders were placed, were presented for inspection by the DGS&D 
and found in order and in conformity with specifications. The 
Ministry of Supply have stated as follows in their reply to the Minis- 
try of Railways:- 

"The inspection notes available on the files reveal that the 
stores were put up by the firm in accordance with the 
specifications, as given in the contracts and the same hav- 
ing been released without any qualifying remarks, the 
stores are deemed to have been offered, by the firm, in 
conformity with the specifications." 

3.233. The Committee note that a sum of Rs. 24,000 is awaiting 
recovery from a firm due to deficiencies in supplies of certain Signal 
posts made by it under one of the contracts to the Railway. 
The matter is stated to have been referred to arbitration in respect 
.of this as well as other two similar contracts. The Committee would 
like the outstanding amount to be recovered expeditiously. 

3.234. The Committee also observe that the deficiencies in sup- 
plies by the firm were made good by the Railways by utilising relea- 
sed material from other works. This indicates the need for proper 
forecasting of second-hand usable material likely to be released for 
further use, in the interests of economising on fresh purchases. 

Northeast Frontier Railway-Loss due to acceptance of overdue 
supplies at higher rates 

Audit Paragraph 

3.235. Consequent on the failure to take timely procurement 
action in 1966-67, the stock position of hose pipes (22" x 2") came 
down to a very low level in July, 1967. The Administration, there- 
fore, ic:.i':d telegraphic tenders to meet the immediate require- 
ments. Tne lowest rate obtairwd was Rs. 7.82 tach  but as the deli- 
very p u -  .:I of six weeks was not considered suitable, an order for 
19.500 Nos. of hose pipes was placed on thr next higher tenderer in 
August, 1967, a t  the rste of RF. 8.08 e x h .  For the balance require- 
ment of 55,627 Nos. (for the contract period till April, 1968) an ex- 



press indent was placed on the D.G.S.& D. in August, 1967 for deli- 
very by October, 1967. Although the lowest rate obtained in res- 
ponse to the telegraphic tenders was lower than the rate of Re. 8.08 
each under the D.G.S.&D. rate contract, neither the D.G.S.&D. nor 
the Railway Board was informed of the position. The extent rules 
also required such an action. 

3.236. The indent placed by the Railway Administration was 
covered by the D.G.S.& D. by a supply order placed in August, 1967 
against their running contract with 31st October, 1967 as the delivery 
date. The material was, however, not received from the suppliers 
on the scheduled date and the Railway Administration anticipating 
delay, purehased, again through telegraphic tenders, 5,000 hose pipes 
in October, 1967 n t  the rate of Rs. 8.08 each (on grounds of early 
delivery) and 39,500 Nos, in October and December, 1967 at the rate 
of Rs. 6.95 each. No action was, however, taken to cancel an equi- 
valent quantity of hose pipes not supplied by the D.G.S.&D. supplier 
although in December, 1967 the Tender Committee had specically 
recommended that order for 20,000 Nos. should be cancelled. The 
overdue supplies to the extent of 44,950 Nos. received by the Railway 
Administration against the D.G.S.& 1). contract after the scheduled 
dates at the higher rates resulted in avoidable expenditure of Rs. 51 
thousand. 

[Paragraph No. 26-Audit Report (Railways), 1969.1 

3.237. The Committee enquired when the balance quantity of 
44,950 hose pipes were received from the supplier on whom orders 
were pIaced through D.G.S.&D. and whether any penalty was impos- 
ed for failure to supply within the stipulated period. From the 
information furnished by the Railway Board. the Committee note 
that the outstanding supplies were received between 4th November, 
1967 and 6th February. 1968. As regards the question of impofsition 
of penalty. the Department of Supply have stated as follows: 

"No penalty has yet been levied for failure if any, on the part 
of the firm to supply the stores within the stipulated 
period. Extension of time for deliveries beyond 31-10-67 
has been granted with the usual denial clauses and with 
reservation of rights to levy liquidated damages. The 
question as to whether any liquidated damages can be 
imposed will be considered at the time of Analisation of 
contract in tern of the provisions of the contract and 
sub-para 2 of para 167 of the DGS&D Manual. 1968 edi- 
tion, in consultation with the Ministry of Law." 

3.238. Ask& whethtr the DGSLD consulted the Railway Adminis- 
tration before extending the delivery period, the Department of 

378 (Aii)LS-12. 



Supply have stated that "The Railway Administrationawas not con- 
sulted before extending the delivery period, as the indentor had 
expressed the urgency of his requirements vide his D.O. letter 
dated 314-11-67 and supply from alternative sources was not expect- 
ed to rnaterialise earlier." 

3.239. The Committee enquired why action was not taken by the 
Railway Administration to cancel the balance of supplies after ex- 
piry of the delivery period i.e. 31st October, 1967 or a t  least in 
December, 1967 when the Tender Committee had specifically recorn- 
mended cancellation of 20,000 Nos. which were still outstanding. In 
a note, the Railway Board have stated that the stock position both 
in October and December, 1967 was precarious and consumption was 
rising as shown below: 

Month Consumption Stock at the 
during end of the 
the month month 

August, 67 
September, 67 . 
October, 67 . 
November, 67 . 
M m b e r ,  67 . 
January, 68 . 
Februsry, 68 , 

"Supplies were urgently required and cancellation of the out- 
standing quantity against DGS&D contract. even if it had 
been possible, would have meant stoppage of supplies and 
the Railway having to make direct purchase of an equiva- 
lent quantity. A fresh direct purchase would have meant 
delay involved in invitation of tenders. time to be allowed 
for tenders to quote, consideration of offers, placement of 
order, and subsequent materialisation of supply. In view 
of the critical stock position of a vital safety item like 
Vacuum Hoses, suuch a step would not have been prudent 
and might have resulted in serious repercussions on train 
operations. 

"Cancellation (of orders in December, 1967) may not have 
been possible without financial repercussions as the deli- 
very date had already been extended by the DGS&D on 
6-12-67 i.e. prior to the recommendation of the Tender 



~o&rnittee on 27-12-67 and the extended delivery date was 
valid upto 31-1-68. 

"Provisioning for stores is a continuous process taking into 
account stocks, consumption and due on orders, and where 
quantities directly purchased are not cancelled, the same 
are adjusted in the quantities for which provision has to 
be made for a subsequent period. Accordingly the direct 
purchase quantity was set off against a subsequent indent 
placed on DGS&D in August, 1968." 

3.240. In reply to another question, the Railway Board have fa- 
nished the following figures of total consumption during 1966-67 to 
1968-69: 

3.241. The Committee enquired why no intimation was given to 
the DGS&D about the direct purchase rates being lower than the 
DGS&D's rates in August. 1967 as per extant rules. The Ministry 
have stated that "Direct emergency purchases arc made by the 
Railways against compctitivc tenders on the basis of lowest accep- 
table quotation with due regard to quality, delivery offered, and re- 
liability of the supplier, when stock position warrants such direct 
purci;ascs. I t  mc) happen that some such purchases may turn out 
to be at priccs !cmw or higher than DGS&D prices. 

"Peri~vlrcal incetings, usually twice a year, are held between the 
Controllrrs of Stores of Railways w ~ t h  the X S & D  ta discuss var- 
ious issucs relating to procurement of Railway stores through 
DGS&D. The question of the Railways being able to get lower 
prices in sonw cases as m p a r e d  to DGS&'D prices had been discuss- 
cd in the 36th periodical meeting held in December, 1965. The 
DGS&D's comments on that occasron were as under :- 

"The rates quoted by the firms depend on many factors. Com- 
parison of one rate with the other without c o n s i d e r a t .  
of the circumstances under which rates have been quoted 
would not be correct. 

"It may happen that a firm who have failed to compete against 
DGS&D contract mPv offer h e r  business or may be to 



dispose of their stocks. If such offers are encouraged, the 
sanctity of the tenders would be vitiated." 

"It was in this background tlial no  ntimation was sent to the 
WS&D about the lower direct purchase rates in August, 
1967. It may be mentioned that the same views were ex- 
pressed hy the DGS&D even subsequently in August, 1968 
when the subject was discussed with particular reference 
to vacuum Rrnke Hose Pipes." 

3.242. The Board have added that instructions have since been 
issued to all Railways!Production unjts on 23rd October, 1969 to 
inform the DGS&D whenever they makc a direct purchase at prices 
lower than the prevailing DGS&D rate:running contract prices. 

3.243. The Committee observe that the Railway Administration 
procured hose pipes through direct purchase at rates lower than 
those accepted by the DGS&D for similar stores but did not inform 
either the Railway Board or the DCS&D of this fact even though 
they are required to do so under the rules. Further, when the sup- 
plier on whom DGS & D had placed orders failed to deliver the 
goods within the stipulated time and the Railways resorted to direct 
purchases, action to cancel the 20,000 numbers of outstanding sup- 
plies against the DGS&D contract was not taken, despite a specific 
recommendation of the Tender Committee to that effect. It  has 
been stated that cancellation in this case 'may' have had Anancial 
repercussions, as the date of delivers had been extended by the 
DGS&D before the Tender Committee met. If this is so, the Ten- 
der Committee should have considered this aspect before giving its 
recommendation. 

3.244. The Committee note that instructions have since been issu- 
ed asking the Railway Administrations to inform the Railway Board 
and the DGS&D about all cases where direct purchases are made 
at  rates lower than those of the DGS&D. They hope that the ex- 
tant rules will be strictly complied with in future. 

Northern Railway-Loss due to leakage of kerosene oil in transits 

Aildlt Paragraph 

3.245. Shortaws occur:-ed in kerosene oil purchase from MIS. 
Indian Oil Corporation in sealed tins each containing 18.5 litres. Out 
of a tots1 -9 4,391 kilolitre. of oil purrhosed by the Northern Rail- 
way Administration during the three years 1963-64 to 1965-66, a 
quantity of 139 kilolitres that i s  about 3.2 per cent, was received 
short by the consignees due to ! e a k s q ~ *  in transit by rail. It is under  
stood that in the case of suppliw from two other dl companies the 
loss was about 1 per cent. The valuc of kerosene oil lost was Rs. 48 



thousand. The Corporation repudiated the claims preferred by the 
Administratibn since they were using tins of acceptable quality. The 
loss was attributed by the Corporation to rough shunting and hand- 
ling. 

3.246. The Administration stated (January, 1969) that they were 
pursuing the question ol compensating the Railway for the abnor- 
mal loss with the Corporation. 

3.247. On the other Railways too thc leakage was about 3 per 
cent., though prior to 1965 it was generallv below 2 per cent. 

[Paragraph No. 27-Audit (Railways), 1969.1 

3.248. The Committee enquired about the reasons for the large 
scale leakage in respect of consignments booked by the IOC and 
whether any safeguards existed in the conditions of contract with 
the supplier against such losses. The Railway Board have stated 
that a Sub-Committee nominated by the DGS&D in the 40th periodi- 
cal meeting of the Controllers of Stores with DGS&D held on 16th 
and 17th June, 1968 went into the question of large scale leakage 
and came to the conclusion that this was due to- 

( i )  Single capping of the kerosene tins and no soldering of the 
cap. 

(ii) Top and bottom are joined to the body by single end SCP... 

joint. 
(iii) Embossing design to impart stiffness to the sides, top and 

bottom not being decp and clear enough. 
(iv) Absence of mechanical means of testing filled kerosen 

tins for leakage in the filling depot of IOC at Shakurbasti. 
(v) Lack of quality control in the manufacture of Tin Factory, 

Fatehpur; and 
(vi) Sufficient care not being taken in providing adequate and 

satisfactory dunnage when kerosene tins are loaded in 
wagons. 

3.249. As regards safeguards against such losses. the Board have 
stated that "while certain stipulations with regard to packing are 
provided in the E S & D  rate contract, Clause 5 of the Special Con- 
ditions stipulates that the Indian Oil Company will not be responsib;. 
for breakages or loss in transit and that their responsibility wlr. 
cease as soon as the goods are put on rail or delivererd to t i ~ r  
indentor at mainjinstal1ation)depotsite. In view of this, the DGS&U 
indicated that the supplier cannot be held responsible for any loss, 
leahge or shortage during transit and it would be advisable to in- 
sure the goods before despatch at buyer's cost. On further examina- 
tion it wcur found by the DGS&D that the cost cf insurance would be 



almost the same as the reported leakage in this case. "Taking the 
overall position there appears to have been no loss for, had the stores 
been insured, almost the same amount would have to be spent as 
insurance charges". 

3.250. The Committee called for a statement showing the quantum 
of leakage of Kerosene oil purchased from Mls. IOC during 1965-66 
to. 1968-69. The data furnighed is reproduced below: 



(I) - t i t~ of K. Oil purchased during the year. 
(2) Quantity of K. Oil lost due to the leakage in transit. 
(3) Percempp of leakage to quantity purchased. - Iafonmtion not availabk. 

Infonndiaa given is only in rerpcct of Samastipur e( Gomkbpur depots. 
** Finn-wiw details not fumi shed by the Railway. Figures furnished by the Railway have k n  presumed to be putchased from M/s. I.O.C. 

b only. 



3.251. The Board have stated that the percentage of leakage her 
been within reasonable limits i.e. less than 2 per cent tkcept in the 
case of N.E. Railway where i t  is about 4.5 per cent which is apparen- 
tly due to the tins having to be transhipped from BG to MG in 
transit. They have added that "it appears that the reasons for the 
higher incidence of leakage in respect of consignments booked by 
the Indian Oil Company as compared to other firms is that the Indian 
Oil Company being new comers in the field of supply of kerosene 
oil at that time did not have adequate eqerience in regard to pack- 
ing and loading of tins as compared to other oil companies". 

3.252. The Committee enquired about the outcome of the Railway 
Administration's efforts to get the loss recouped by the IOC. The 
Ministry have stated that "The DGS&D have been prsu .ng  with 
M/s. IOC the question of acceptance of the claim of Rs. 48,000 pre- 
ferred by Northern Railways. Discussions were held in this con- 
nection by the DGWD with M/s. IOS on 16-9-1969 at  Bombay when 
the Railway representative was also pwsent. During the discus- 
sions M / s  IOC were pressed to accept the claim and were also in- 
formed that if the case is not settled by IOC early, the matter will 
be referred to arbitration. . . . . . . .The matter is being pursued by the 
DGSkD". 

3.253. In this connection Audit have observed as under: 

"Under the general conditions of the contract clause 3(d), 
the Corporation were responsible for seeing that the con- 
tainers were perfectly sound and suitable with their s t o p  
per plugs, h u g s  etc. tightened securely and these were 
loaded into the wagons in such a way as to withstand the 
effect of severe shunting. The Corporation had failed to 
comply with the condition regarding packing and loading 
to avoid leakage in transit. 

The extent of l e a k a s  under similar conditions of transit was 
very much less in the case of other h s .  It, therefore, 
needs to be examined by the Railway whether the loss 
due to leakage of oil in transit should not be passed on to 
the firm in terms of clause 3(d) notwithstanding the pro- 
vision under clause 5 of the special conditions of contract". 

3.254. Asked to state the steps being taken to prevent such l o w s  
in transit in future, the Ministry have stated that the Sub-committee 
appointed by the DGS&D have "recommended the following steps 
to reduce leakage of kerosene oil to reasonable limits: 

(i) That the Director of Inspection or his representative should 
carry out random checks on the quality of packing as pro- 



vided in para 11 of the special conditions attached to the 
Rate contract. 

(ii) That Director of Inspection or his representative exercise 
powers given to them under para 12(vi) of the general 
conditions of contract which, provides that the inspecting 
od)[icer's decision in regard to packing would be Anal and 
binding on the contractor. 

(iii) T'hat double capping and soldering of tins is carried out 
by the IOC. 

(iv) That the top and bottom are joined to the body by double 
and end seam joint. 

(v) That solder used in the fabrication of kersoene tins shall 
conform to IS193 of 1956. 

(vi) That the embossing design to im?art stiffness to sides, 
top and bottom is deep and ckar. 

(vii) That kerosene tins are manufactured according to IS 
specification No. 916 of 1966; and 

(viii) That sufficient and adequate dunnage is provided by IOC 
when des2atohing kerosene tins in wagons. 

The implementation of the recommendations of the Committee is 
under consideration of the DGS&D". 

3.255. The Committee notice that shortages detected in kerosene 
oil supplies made to the Railways by the Indian Oil Corporation 
have been higher than in the case of supplies made by the other oil 
compmies. The Railway Board have stated that the Corporation 
are newcomers in the field, lacking adequate experience in regard 
to packing and loading of this commodity. However, the informa- 
tion hrnirlred to the Committee shows that while on other Bailways 
the losses are within reasonable limits, the losses on N.E Bailway 
are rather hi. Figures of loses for Cemtral Bailway and Northern 
Railway (which is the subject matter of the audit paragraph) have 
also not yet been furnished. 

=. The Committee suggest that the causes for these loses, 
particularly on tbe North Eastern and Northern ilailways n r y  be 
further investigated with a view to ascertaining how far tbae could 
be due to rhort supply, rough shunting and handling and pilferage, 
par&hhrly at trandrlpment points, and necessary st- taken to 
minimire wch 1- Tbe Indian Oil Corporation on its put A d d  
be ukd to impnve the quality of packing in comultation witb the 
D.G.S.&D. 



WORKS EXPENDITURE 
Western Railway-Extra expenditure in the procurement of ballast 
Audit Paragraph 

4.01. The specifications for the p r o c u ~ m e n t  of ballast on the Rail- 
way specify the quality and size but do not specify whether i t  should 
be hand broken or machine crushed. The general practiw was also 
to accept supplies conforming specifications with no price preference 
for machine crushed ballast. In May, 1962, a proposal to obtain 
machine crushed ballast at higher rates in Bhavnagar Division was 
approved by the Administration but neither a policy decision to that 
effect taken nor the specifications amended. When a similar p o -  
posal was approved on the Rajkot Division in September, 1964, t)- 
Divisional Accounts Officer objected to the pact ice (in Novembu- 
1964) and the matter was referred to the Administration for the 
issue of a directive to procure only machine crushed ballast. The 
latter, however, decided in February. 1965 that it would not be cor- 
rect to issue such orders especially when hand broken ballast was 
available at much lower rates. Nevertheless, machine crushca 
ballast continued to be procured in Bhavnagar Division, as also in 
Rajkot Division, till April, 1967, when instructions were issued to 
pocure ballast as per specifications. that is, without specifying the 
mode of breaking. 

4.02. A total of 1.86 lakh cubic metres of machine crushed ballast 
was procured in these two Divisions at higher rates, of which 0.77 
lakhs cubic metres was after November, 1964. The extra expendi- 
ture in respect of 0.49 lakh cubic metres. for which comparable 
rates are available, works out to Rs. 1.60 lakhs. 

[Paragraph No. 29-Audit Report (Railways), 1969.) 
4.3. The Committee enquired whether while allowing a higher 

price for machine crushed ballast in the Bhavanagar Division, the 
financial implications were taken into account. The Railway Board 
have stated that tenders for machine crushed ballast had only been 
invited. Therefore, the rates of hand broken ballast were not obtain- 
ed. In reply to a question whether facilities for machine crushing 
were available on a sufficiently large scale to make prices for their 
supply competitive, the Board have stated that 14 contracts were in 
force in 1963 in that Division for supply of machine crushed ballast 
and "as such facilities for obtaining competitive rates were available 
in the region." To a further question whether the Railway Admiuis- 
tration had occasion to compare the relative rates in the same place 



prior to 1982, the Board have stated that there had been no instacces 
when tenders for both machine crushed and hand broken ballast 
were obtained at the same place. 

4.4. In  reply to a further question the Board have informed the 
Committee that the difference in the rates for hand crushed and 
machine crushed ballast for the four stations of the Rajkot Division 
where it was proposed to obtain machine crushed ballast was "some- 
what on the high side" while on Bhavnagar Division, the differeiice 
was much less. For this reason issue of a general directive to pro- 
cure only machine crushed ballast could not be given. 

4.5. The Committee enquired why machim crushed ballast con- 
tinued to be obtained till April, 1967 and the circumstances in which 
orders were then issued to procure ballast as per specifications with- 
out specifying the mode of breaking. From the note furnished by 
the Ministry on this point, the Committee observe that the Western 
Railway advised the Divisions in October, 1965 that it would be 
better to obtain machine crushed ballast from contractors at places 
where the practice of machine crushing was not in vogue pmviously 
provided good hard stone was available there. It was felt thcit. 
though the rates obtained in the first instance may be high, in course 
of time, due to comwtition among the contractors, they would cdme 
down. No limits for price preference were laid down because of :he 
consideration that in areas where rubble could be obtained only by 
deep and selective quarrying, the price preference in favour of 
machine crushed ballast may be quite high. In December, 1965, re- 
vised instructions were issued by the Western Railway that when- 
ever tenders for machine crushed ballast were invited, alternittiye 
quotations should also be obtained for hand broken ballast. On re- 
consideration in April, 1967, it was decided that it would be desir- 
able to invite tenders for ballast without specifying either machine 
crushed or hand broken ballast and the two circulars issued in Ocra- 
ber and December, 1965 were cancelled. The Board have added that 
this was done "with a view to giving the contractors an opportunity 
to quote for either hand broken or machine crushed ballast at the 
most competitive rates. . . . . .The policy to be followed thenceforth 
was to accept ballast strictly conforming to specifications and at the 
most favourable rates obtaining in the market." 

4.6. The Committee enquired whether any price preference was 
actually given at any station where crushed ballast it still being 
obtained. The Ministry have stated that at Timba Road on Baroda 
Division, no hand broken ballast is available. Hence, only machin 
crushed ballast is being procured. At Udvada and Virar stations on 
Bombay Division, the Railway takes both machine crushed and hand 
broken ballast from the contractors at the same rates, according to 
Railway's needs and the capacity of the contractor to produce either 
type of ballast. No price preference has been given in all the three 
C(LICO. 



4.7. The Committee observe that 1.86 l a b  eubk metres of machine 
crushed ballast was procured in Bhavnagar and Rajkot Divisions of 
the Western Bailway between 1962 and 1967 when h a n d - b r o h  
ballast was available at lower rates. The extra expenditure incur- 
red on 8.49 lakh cubic metres of machine crushed ballast so procured 
was Bs. 1.6 lakhs. Comparable rates .in regard to the remaining 
quantities are not available. 

4.8. No valid explanation has been furnished by bhe Railway Ad- 
ministration as to why machine crushed ballast was preferred, though 
it was costlier than hand-crushed ballast. Even after this practice 
was objected to by the Division Accounts Officer in November, U64, 
the Railway continued to procure machine crushed ballast for more 
than two years till in April, 1967, instructions were issued that ten- 
ders for supply of ballast should be called without specifying either 
hand crushing or machine crushing. 

4.9. The Committee would like to be informed why it took over 
two years after the Divisional Accounts Officer had objected to the 
payment of higher rates for machine crushed ballast for the Railway 
Administration to rectify the position. 

Central Bailway-Extra expenditure due to manufacture of 
R.C.C. Slabs 

Audit Paragraph: 
4.10. The work of constructlon 9f a Dcfence Siding at Ambazari 

(Nagpur) includcd constructlon of bridges and culverts requiring 
RC.C. slabs. A part of the requirement (8000 cft.) of the R.C.C. 
slabs was not by manufacturing s!abs at a Railway concrete depot 
during 1965-66 and the balance (5,347 cft.) was met by casting the 
slabs to thc Rail~vay's spec~fications through the agency of contcrac- 
tors at the site of the work, under a contract placed in January, 1967. 
The cost of the slabs manufacturtd a t  the Railway concrete depot 
(including transport and hand l~~ ig  cLalges) workcd out to Hs. 21 per 
cft. whereas the cost irf the .labs manufactured through the agency 
of the contractor at the site of the work worked out to Rs. 8 per eft. 

4.11. The Railway Administration stated (Dewmber, 1%8) that 
manufacture in the concrete del~ot was resorted t.u, in preference to 
casting at the site, in order to ensure uniformity of standard and 
quality control. The manufarturc of slabs inside the factory pre- 
mises was light and slt~w. It may be mentioned that in a similar 
work for another Defence factory the entire requirement of R.C.C. 
slabs, for use both inside and outside the factory premises, was met 
by casting the slabs at site. 

4.12. The avuidable extra expenditure in obtaining the slabs from 
the Railway concrete depot was Rs. 1.04 lakhs. 

[Paragraph No. 30-Audit Report (Railways), tW0.j 



4.13. 7%; Committee desired to know whether the economics of 
departmental manufacture vis-a-vis manufacture through contractor 
was considered before it was decided to manufacture the bulk of the 
slabs departmentally and whether the Railway Board have issued 
any policy directions in this regard. The Board have stated that the 
manufacture of RCC slabs departmentally in the concrete depot at  
Lonavala was strictly in accordance with the policy obtaining on the 
railway. There are no p h c y  directions issued by the Board. The 
work of Ambazari siding was done in two phase as under: 

I 

Phase 1.-The work in this ~ ~ h a s e  took place outside the factory 
area. The work commenced in November, 1964. 

Phase 11:-The work was done inside the factory area. The 
work commenced in January, 1967 after alignment inside 
the factory had bccn finaliscd in consultation with the 
Defence Department. 

4.14. In accordance with the general policy for using RCC slabs 
cast in the railways' depot, the slabs reqri red for the portion outside 
the factory arca in the 1st Phaw were obtained from the concrete 
depot. Lonavala. 

4.15. In the meantime. when the work on Ambazari siding was in 
progress. anothcr siding for  a Defence factory was sanctioned in 
October, 1965 and the RCC slabs required therefor were cast at  site 
through the agency of contractors. "Using this as precedent, though 
no recorded reasons exist. the RCC slabs rrquired for the work in- 
side the factory area at Ambazari in second phase were also cast 
at site through the agency o f  contractor." 

4.16. The Committer cnquircd whether the specifications for the 
work were the same for departmental and contractual manufacture 
and the reasons for wide variations in cost between the two. The 
Board have repl~cd that the "RCC slabs rnimufactured departmentally 
in the depot werc of high grade concrctc cast under controlled con- 
ditions. The slabs cast at sitc t h r o u ~ h  the agencv of contractor, Jn 
thc other hand, \wrc  made m t  of ordinary grade concrete. The per- 
m:ssiblc stresses etc. bwng less in thc case of ordinary grade con- 
crctc, nor:nally thicker :;lnl~~ and more steel are required in case of 
ordinary grade concrete whctn com!)ared to high grade concrete for 
the same span of the slab." 

"The analysis o f  the concretc usc~l in case of departmental manu- 
facture in the depot and that at  sit? thri u?h the ugcllcy of contrac40r 
for a given sir* of slab shows that the cast at site slabs required 



about 20 to 25 per cent more concrete for a given span. The  results 
of sample comparisons are given below: _ - _  -.--I_--- - - -  -- 

Pre cast slabs Cast-in-situ 
___.__- -- --- --- 

span Concrete Steel in Concrete Stecl in 
i l  cft. tomes i.1 cft. tonncs 

o f ~ .  109 356 136 -578 

8 ft. ' 162 609 195 .762 

Ttre approximate break-u? of the cost of slabs per cft. of concrete 
cakt in the concrete dcpot at Lonavala was as follows:- 

(i) Cement 35 

(ii) Stone chips . 0.40 

iiii) Sand . 0.10 

(iv) Steel . - 3-64 
f v! La!swr 5 . 5 3  

(vi) Overall ovcrhe'd Charges including 4wp ovcrl.cac's rlc. 
4 I .  50';; 0:' labour charges 3 -80 -- 

TOTAL . . . 1 1 . 8 2  -- 
As against this, the cost of concrete per cft. produced by the 

cantractors at  site is Rs. 7.94." 
"It will be observed that for a given span, the total cost of manu- 

facture departmentally in the dcpot compares favourably with the 
cost of slabs cast at site. taking into account overheads in the case 
of depot slabs and extra materials due to lower specifications in the 
case of cast at site slabs. Moreover, all contractors are not compe- 
tent to do this work. Only experienced and resourceful contractors 
can be entrusted with this work." 

4.17. The Board have added that the depot slabs proved expen- 
sive in this particular case on account of loading, unloading and trans- 
portation charges. The break-up of the transport and handling 
charges is as under: - 

Rs. 
(i) Tiansport charges at public tariff rate . . . . 39427.00 

(ii) Loading charges at Lonavala . SJ“7 * 



(iii) 
(iv> 

(Rs. 

Unloading charges at Ajni . . 26,85700' 
Labour charges for moving the dubs Sxon~ Aj1.i to ii,e 
site of work . . 10,500 00 --- 

TOTAL . . . 81,891 00 

91- per cft. approx.) 
The chargcs for transportation and handllng were high because 

of the fact that the carriage charges are based on public tariff rate as 
the work was done for Ministry of Defence. Further, as per the 
commercial practicc, assumed haulage charges for the movement of 
wane from Bombay to Nagpur have also been booked even though 
actualljr this movement did m.xt take place. In fact, the unloading 
work was donc I J ~  making use of a loco crane available at  Nagpur. 
Booked charges on t h ~ s  account are about Rs. 20.000\-." 

4.18. To a question what mcasurcs were proposed to be taken :a 
bring down the expcndlture on departmental manufacture, the 
Railway Board have replied that "in view of the fact that the trans- 
port over long distances of thc precast slabs (manufacture depart- 
mentally in the concretc dcpot at Lonavala) and the crane handling, 
make them costlier than the slabs cast in situ, the rtallway is consi- 
dering that in future bridge slabs manufactured at Lonavala should 
bc used only in the nearby Bombay and Rhusaval Divisions and in 
the other 3 Divisions v : ~ .  Nagpur, Jabalpur and Jhansi, the slabs cast 
at site should be used provided proper contractors could be found." 

4.19. The Committee feel that the cost of the work was needlessly 
inflated by Rs. 1.04 lakhs by casting R.C.C. slabs required for the 
work departmentally, when the contractor could have been asked 
to cast them. The cost of the slabs departmentally cast, was Rs. 21 
per cft. against Rs. 8 per eft. at which the contractor cast them at the 
site of work. The slabs were meant for a work at Ambazari and the 
Railways cast them at Lonavala and carried them all the way to 
Ambazari incurring transportation costs which along amounted to 
Rs. 9 per cft. The Railway Board have stated that the disparity bet- 
ween the costs was due to departmental specifications having been 
richer, but there was no reason to have gone in for richer specifica- 
tions when the slabs cast by the contractor were of acceptable 
quality. 

4.20. The case shows in the Committee's ophion that the authori- 
ties who executed the work lacked cost consciousness. I t  did not 
even occur to them that departmentally cast slabs had to be trans- 
ported over a long distance and that this consideration alone should 
have precluded t h d r  use in  the work. 

4.21. The Committee would also like the Railway Borrd to ex- 
amine the mason for the high cost of casting slabs at Lonavala and 
take steps to bring it down. 



PLANT AND MACHINERY 

Under-utilisation of imported "On track tie tampers and Ballast 
cleaners" 

Audit Paragraph 
5.1 h pursuance of the recommendations of the Railway Acci- 

dents Enquiry Committee (1962) that mechanical tamping should 
be introduced on Indian Railways, the Ministry of Railways (Rail- 
way Board) decided to procure "On track ballast cleaners" for re- 
moving the dirt from the ballast and "On track tampers" for tamg- 
ing the cleaned ballast. Only two manufacturers from Switzerland 
and Austria could suwly  these highly sophisticated machines. Five 
"On track tie tamping machines" and one "On track ballast cleaner" 
alongwith spares required for 3 years, were procured from these two 
foreign firms at  a cost of Rs. 21 lakhs (FOB) through orders placed 
in May, 1962, and August, October and November, 1964. These 
were received and commissioned between October, 1963 and Decem- 
ber, 1966. 

5.2. The tampers were expected to tamp 160 track Kms. per annum 
of normal track and 100 Kms. of freshly relaid track. The tamping 
actually done during 1966 and 1967 was less than 80 track Kms. per 
machine on an average. The poor utilisation was partly as a result 
of the machines going out of order and partly due to non-availability 
of adequate line block for working the machines (the average line 
block made available per dav ranging from 50 minutes on Central 
Railway to about 2 to 3 hours on Eastern and South Eastern Railways 
against the optimum of 4 to 5 hours required) which reduced the 
overall availability of the machines to about 50 per cent. 

5.3. Similarly, the ballast cleaning machine was expected to clean 
track ballast at the rate of 7,000 linear metres per month, but the 
actual performance was only 923 linear metres per month in 1967 
and 379 linear metres ?er month in 1968. The poor performance of 
this machine was also due to non-availability of adequate block 
period on Central Railway. 

5.4. There was also no saving by way of reduction in permanent 
gang strength as expected, except some expenditure on casual labour 
when the machines were used after track relaying. On the other 
hand, expenditure was incurred on the operation and maintenance 
of the machines. The net additional expenditure after giving credit 



M. The Ministry of Railways (Railway B o d )  labed (Decem "R. abr 1868) that the tamping machines were comp ly imported 
dachines of a highly sophisticated type consisting normally of about 
U,000 parts and it was not possible to keep all types of spare part# 
& eater for break down. 

5.8. Though the machines already imported were not being fdif 
utilleed, further orders were placed in March, 1966 for 12 Nos. of 
bigger and more versatile tamping machines, from the Austrian 
film at cost of £5.80 lakhs (Rs. 68.38 l a m ) .  9 machine8 have 
been delivered so far (December, 1968). Imported spare park worth 
Rs, 3.04 lakhs were also ordered in September, 1967 for the existing 
machines. There are, however, no prospects of developing the indi- 
w o u s  capacity either for the manufacture of or for repairing these 
machines. 

paragraph No. =Audit Beport (Railways), 19691 



5.7. me Committee call& for data about the actual utilisation of the. five tie tampers and a ballast cleaner which werr impotted bebetPt@ 
May, 1962 *nd November, 1964. Information furnished by the Rallway Board IS reproduced below c 

Statement sbming the Actrral utilisoriun of c o ~ n p k t e b ,  itirported 'On-TRACK' tie tampezsfrm I966 to September, 1969. 

Railways Type ei No, of Machines Year No. of Availa- No. of Average No. of 
Days bility of:  davs Block Kms. 

Machines Maihines per day Tamped. 
(days) Actually 

uVorked 





Type & No. of Machine Year No. of Availa- No. of Average hngth of Remmkg- 
days bility of days Block Track 

Machine Machine per day screened 
(days) Actually . - 

worked. , 

Central Mat isa 1967 304 27 8 84 1-52 5569 Commissioned 
Ballast 
Cleaner 

-. . . *1969 214 201 96 2-31 7250 Cortm&sioned 
on 27-2-1969. 

-- --- _ _ _ _ -  0 

(*Upto September, 1969) 



8@. 'qRe C4lpndttee enqu$rsd sbout tbt mamma fq imp* 1% 
v e d i l e  and bigger tamping machineq when tlie ones earlit# 

rted +d not been fully usili8ed. The rep~eeeptati3e of the 
wa BoUd' staAed &at PU the 12 madriner' were delivered en9 

c b m t h i k  between Noyemba, tP68 and August 1969. Their 
rrapat .wm resorted to not as a measure of economy &at becam er- 

&ions could not be maintained manually any more due to 
thqir hedvy trafac density. This .applied to mkban  sections also in 
Calcutta and Bombay, where the frequency uf t r a h  was so high 
that there was no time at all 9 maintain the kack man*. An- 
&er reason was that concrete sleepers which were now k i n g  use4 
id larger numbers, cannot be maintain* by manual methods. He 
added that countries such as the U.K., U.S.A, Japan, F'rance and 
Germany etc. whete tracks were uaed as intensively as in India in 
certain sections, had switched over to mechanical maintenance. 
Therefore, tbe machines were in his view 'inevitable' if t#ie tracks 
were to be used intensively. 

5.9. The Committee thereupon drew the attention of the 
presentative of the Ministry to the following note dated. 21.2.1984 
recorded in one of ths mes furnished to Audit: 

''The Chairman, Railway Board after his recent visit to Europe 
informed me that the sections of the heaviest tra5c den- 
sity in Europe both U.K. and France, depend on manual 
packing, because they consider that it will be impossible 
for them to provide the necessary long blocks. We cannot 
take it for granted that our future lies wholly in w a t e r  
and greater mechanical tamping!' 

5.10. The witness stated that this was a note by the then Finan- 
cial Commissioner, Railwawand that he (the witness) was not in a 
position to say how the impression was created at that time that 
other countries had opted for manual packing. From the informa- 
tion since gathered, particularly about U.K., he could say that "they 
have since changed to machines completely". The representative 
further stated that these track tampers. were essentially development 
iteme. The machines were first p t  on the Delhi-Agra section where 

*ortunately, they could not get the line block. Besides the men 
were new to the machines and they did not have the requisite num- 
ber of spa- parts. From the technical literature obtained about 
these machines, they had assumed that they could do certain Kilo- 
metres per year which, after practical experience, they could not get. 

5.11. The Committee asked for data about the performance of the 
12 new machines which the Railway Board have indicated as under: 





;%S !b a queetlan if any nannr had 'been Uid down In tlib 
.cegM.a, the w i  replied that ". . . . ~ccording to our calculations, 
ff they d6 80 we should consider that they have done very 
well," He added that they hoped that as their men gained more ex- 
perience and line blocks were arranged in a proper manner, they 
would be able to achieve the same kilometerage as other countries 
had been able to do. 

5.13. The Committee asked for comparative data about the per- 
formance of the tomping machines on Indian Railways with these 
obtained fn some European countries. The Railway Board have fn 
.a note stated as follows: 

"'The average Kms. tamped on the Indian Railways has been: 
steadily increasing as given below:- . . 

"On the Indian Railways, the tamping is still carried out by 
double insertion as the machines have been introduced 
recently for the first time and the track structure is still 
not to the same standard as obtaining in European 
countries. In European countries, the tamping is car- 
ried out normally by single insertion only and hence the 
performances are not strictly comparable till the figures 
of performance by single insertion, which- will be intro- 
duced in the future, are available.' "The results of mach- 
ine working in European countries, as taken from publish- 
ed figures in IRCA March, 1966, are as follows: 

.-- --- -- 
,Country N I. of Krns. Pro- Kms, per Track Average 

tampers gramrned machine block out put 

1, 
Germany . 77 6960 90 2 hrs 135m~hr 
Switzerland 8 960 120 qhrs 2oom'hrs 
Austria . 15 3- 200 af hrs . . 
Bzlgium . 8 1360 170 3hrs 185mhr 
Portugal . I 100 100 4 hrs . . 

"In U.K. a progress of 4 Kms. per week is obtained whicb 
works out to 160 to 180 Kms. a year at the rate of 40 to 
4!5 working weeks per year. Figures of USA and Japan 
are not, however, available. It may be seen that pro- 
press on the Wan Railways compares favourably with - 
I -- 

**Ann& a~ output per nuchine for lpdp based on 9 monthr pcrf~~rmllcc 
of 17 nrrchina. 



I94 

the average progress in the Eurogean conthat  taking 
into consideration that d d d e  haststhw is d W"in 
India .in the beginning stages agghwt Piafle buwtion IhL 
European countries. 

The figures of performance of Ballast cleaner in other 
countries are not readily available. However, the d m  
from Indian Railways are as follows:- 

U w s r  metres cleaned . , 

No. of days worked . 84 69 
*Includes monsoon period." 

96' 

5.14. The Committee enquired how it was being ensured that 
line blocks on the requisite scale were created to ensure full utili- 
sation of the machines. The representative of the Railways Boarci 
stated that they had asked the Railways to plan adequate line capa- 
city works, the capacity of the lines being such that they could 
give four hours block on a single line and 2 hours block on the 
double line. He added, "I do admit that in our country, where we 
have the same time-table for seven days of the w&?k, there will 
be difliculties, but we wiU have to overcome these difEculties." 

5.15. The representative of the Railway Board further stated that 
it was true that these machines definitely required a long block. 
It had been impressed upon the General Managers that they must 
arrange for the line blocks and even if it meant additional line 
capacity works, it must be arranged on a programmed basis. 

5.16. The Committee enquimd whether there had been any fall, 
in earnings as a result of introduction of line blocks. The repre- 
sentative of the Railway Board stated that on the Grand Chord 
line, trains might have had to be diverted via Patna. He added that 
the question of earihgs did not arise because the track had got to 
?x in a fit condition to carry the trafEc. 

5.17. To a further question whether introduction of these 
machines would- not result in unemployment among gangmen, the 
representative of the Railway Board replied that nobody would bs 
retrenched. However, the vacancies that might occur may not be 
filled up fully. He added 'You have to compare employment poten- 
tial loss with certain inescapabilities. Whe* a higher standard of 
technical efficiency is required, for faster trains, for progreWsi.ve 
utilisation of the track etc., if that standard is not possible bp 
manual methods, we have got to employ sophisticated methods. . . 



6 . S  N e d  about the position with regard to avaflability of  
g~a_repqrts for these machines, the representative of Ahe Board 
rtaM that the observation in the audit para that "these machines 
w m  of o highly sophisticated @ye comidhg normolly of about 
12@0 parts and i t  was not possible to keep all types of spare parto 
to cater for break-downs," ref& to two Matism maJlines im- 
parted in the b t  instance in 1963. Not being satirrfted with these 
machines, they placed order for another type of macbines triE. 
Plasser om8 Theurer in 1966. 

5.19. The witness added that the Matissa machines had becn 
bought only for trial purposes. They had hen able to get a number 
of spare parts indigenously either from Railway workshops or from 
the private sector. There were still some spare parts which they- 
had not been able to get indigenously. These would continue to be 
imported so long as it was economical to maintain the machines. 
The last contract of 12 machines placed on MIS. Plasser and Theurer 
was completed with 55 per cent indigenous content and 45 per cent 
imported conknt. Spares to the extent of 70 per cent were no* 
available for the imported tampers. 

5.20. Asked how he could reconcile this statement with the infor- 
mation given to Audit that "there was no capacity either for manu- 
facture or for repair of these mad.line6" he stated, "It escaped the 
people who dealt with the draft Audit paragraph when it was 
presented by Audit. They failed to check it. They were under the 
impression that this dealt with conditions obtaining in 1967 and not 
the present one. I admit that they should have corrected the Audit 
and given better facts. To that extent we accept responsibility." 

5.21. On its being pointed out that although spares required for 
3 years had been imported alongwith the machines, difficulties were 
still experienced during that period to keep the machines in work- 
ing order, the representative of the Railway Board stated that this 
wan because they had no experience of these machines. In this 
matter, therefore, they had to go by the advice of the manufacturers 
and only those spare parts were imported which the manufacturers 
said would wear out. The failure of these machines could also be 
probably attributed to the operators being new and inexperienced. 

523. The Committee enquired #bout the cost of spares imported 
ageinst ordssr, placed in September, 1967 and the quantity Jinee uM- 
3 d .  'shh M b h t q  ham litatad that "the detaflr af tbh 



iimprted against contract No. 66JWCS1TJCll1, dated 12r0.1991 fior ' 
tnported tampers are as under:- 

(i) Ex-works price . , . (Sw.Fr.) 1,~2,931.7j 
(ii) Packing . 2,3 ~0.00 
(iii) Inland freight to sea port . I&%',oo ---- 
(iv) Total F.O,B. value (Sw. Fr.) . 13572231.75 ----- 

The foreign exchange released for importing these spares was 
Rs. 3.04 lakhs. All the spare parts have been received and kept in 
the Engineering Workshop at Mughalsarai for maintenance and 
repairs of Matisa 'on-track' tie tampers, which are at present work- 
ing on the Eastern Railway. The actual quantity of spares utilised 
is approximately 70 per cent of those received." 

5.23. Asked whether he was in a position to assure the Ccm- 
mittee that these sophisticated machines, which were purchased at 
considerable expense would be utilised to the fullest extent possible, 
the representative of the Ministry stated, "We are trying to see that 
as much line block as possible is avaihble so that these machines 
run a certain number of hours every day. We are able to maintain 
100 kilometres of track with one machine. We do have enough 
spare parts to maintain the machines in proper order so that they are 
able to give us good service. It is not our intention that all the 
100,000 kilometres of track should be maintained by machines; in 
that case we will require a very large number of machines. We are 
getting new machines only when it is becoming inevitable. You 
have our assurance that these things are being tied up and we are 
seeing to it that these machines given full service." 

5.24. In a further note the Ministry have stated that the follow- 
ing steps are being taken to ensure better utilisation of the imported 
on-track tie tampers and Ballast cleaner: 

(i) 17-on track tampers and one Ballast cleaner working on 
the Indian Railways have been grouped into squadrons of 
5 to 6 machines on 3 Railways for organising mainte- 
nance on regular sections. 

(ii) Special organisations on the 3 Railways have been set up 
as follows: 

(a) Track cell in HQs to coordinate and plan the operation: 
(b) Workshop facilities for undertaking repairs and over- 

hauls a t  Moghulsarai, Sini and Lucknow. 

5.25. At present traffic blocks on the 3 Railways vary from 24 
hrs. to 4 hrs. Special instructions have been issued to organiae 
operation of these machines with a minimum of 4 hrs. block. The 
line capacity works at sections where machines are to be operated 



as,a biq '%ak+sa up to ensure a black of 4 hra everJ day oe 2 block 
oi && hn, eon double b e  aectfons." , 

'54% reply to a further question about the efZorts being made 
to manufacture these machines entirely from indigenous compo- 
m t a ,  fhe Ministry have stated that the machines obtained earlier 
were manufactured by MJs. Plasser and Theurer in their workshop 
at Faridabad. Tenders have been invited for another 12 machines. 
"Due consideration will be given while considering these tenders 
.that these machines should be developed from indigenous compo- 
ments to the maximum possible extent." 

5.27. While the Committee recognise that mechanical methods of 
maintenance of track may become inevitable on trunk routes using 
,concrete and CST-9 sleepers, they would like to point out that the 
results achieved so far in this regard have not been comparable with 
those obtained elsewhere in the world. The track tampers used in 
the country have over the last four years been able to cover on an 
average at best 100 kilometres of track per machine as against 170 
Kms to 200 Kms covered in countries like Austria and Belgium 
where density of traffic is no less than it is in India. As the Ran- 
ways are stated to be new to this experiment, the Committee hope 
that progressively be4ter results would be obtained from these 
machines. 

5.28. A first pre-requisite for obtaining maximum service from 
these machines is adequate lineblocks which should be ensured by 
careful operational planning. Farther the tamping performance 
would have to be improved by carrying it out through single inser- 
tion instead of double insertion as done hitherto. No. less essential 
is the need to keep adequate spares handy, as difficulties in getting 
spares have stood in the way of optimum utilisation of the machines 
in the past. The Committee note that some of these spares are now 
being imported. It may not be beyond the resources of the Railway 
Workshops to fabricate these items. It appears that this aspect of 
the matter has engaged the attention of the Ministry rather belat- 
edly. They trust that with the steps mow contemplated, the perfor- 
mance of the machines would improve and come up to Europern 
standards. 

5.1. The Committee would also like to point out that in other 
countries where msehanical maintenance has been resorted to, con- 
siderable cconornles am reported* to have been achieved aput fronh 
Improved track conditions. Tbe Committee would, therefore, like 
the concerned Zoaal Bailways to work out norms for each macbiw 
under their charge in aceordance with local eonditions prsvaibg 
and msulrr, that once tke requisite line-blocks am avdable, them 

.normr us strictly adhered to. 
v- -- - 

*Report of the Study Term of AIIC om Railwayr. 



5 s .  One aspect of the matter d i c h  needs c a d d  #@hmtb?' 
Ir iBs lflteiy &ect of the switch-over to rnsdbailiorgd sa~5ahhce oE. 
track on the employment of track maintemance staff. The Com- 
mittee would like the Railways to ensure that svdr of fhe gaPplaissh 

h o e r e  surplus are absorbed by being trained m, 
m h h e r s  etc. The Committee have b~ assured that this d l  b 
Wly borne in mind and that there will be no retrenchment of 
g-m-. 

Loss due to defective supplies of plant and machinery 

Audit Paragraph: 
531. Plant and machinery purchased at a total cost of Rs. 37 

lakhs on three Zonal Railways and a Production Unit could not be 
utilised due to the receipt of defective supplies or with certain de- 
ficient parts. 

(a) Northern and South Eastern Railways:- 
5.32. Three imported wheel turning lathes were purchased at a 

total cost of Rs. 16.80 lakhs for turning the wheels of diesel and * 
electric locomotives stationed at Waltair, Mughalsarai and Kanpm. 
Although they were received in MarchlApril, 1966, the foundation 
for installation was completed only in JanuarylFebruaxy, 1967 and 
the installation was completed in March, 1967, that is after a delay 
of nearly one year. 

5.33. During the trial of the lathe installed at Mughalsami rome - 
defects were noticed by the firm's engineers in the electric circuit. 
Two valves were also damaged. The defects and the damaged parb 
have not ,been set right so far. I t  is stated to be under Ma1 and 
adjustment by the service engineer of the firm (December, 1968). 

5.34. Meanwhile, the loco wheels are being sent for turning to 
other workshops involving extra expenditure. The Administration 
stated that the question of recovering the extra expenditure on this 
account from the firm is under their examination. 

5.35. The other two lathes have been working since August, 1968 ' 
but the electronic device of one of them is still to be commissioned. 

(b) Chittaranjan Loc~motive Works: -- 
(i) 5.36. Based on open tenders, orders for the supply of 26 

electric ovens costing Rs. 3.54 lakhs were placed in June, 1965 on an 
indigenous firm. The proto-type oven as developed by the sup- 
pliers were tested by the Administration in the firm's premises and ' 
certain improvements found necessary for satisfactory performance 
were got incorporated. Although all the ovens were received b#- 
ween September, 1966 and January, 1961, only 19 ovens have been 
commissioned so far (December, 1968) which also showed eeftaf& * 
defects after some periods of continuous operation. -The -g ;, 



3 - m  - ( m b t w a  t a p  the rn already commt~sled ' 
mmm&om WGTvlce The AdminMmtiod stated that fwthur 

~ m n t m t s  were a h  carried out oa 11 ovens out of 10 in aervja4 
q$d the resalts were satisfactory. The defects were pointed out 00 
the rcalpplen for rectlftcatfm but without any response so far (Dec- 
eanber, 1968). A sum of Rs. 3.16 lakhs had already been paid to the 
0rm. 

(ii) 5.37. Two welding machines vaIued at Rs. 4.43 lakhs were 
he ived  in January, 1864 and July, 1964 respectively. The machinea 
have not given satisfactory performance so far in spite of certain 
modifications made in the electronic circuits and provision of water 
.cooling arrangements. The work in the elecaric locomotive project 
is, therefore, being carried out by manual welding. 

(iii) 5.38. One Milling Machine costing Re. 11.80 lakhs purchas- 
ed in March, 1965 and installed in JuneJuly, 1963 has not given 
satisfactory performance due to certain defacts in its clutches. 
Though the A r m  has rqdaced the two clutches, one of them is still 
to be fitted (Decem,ber, 1968). 

(c) Central Railway: - 
5.30. Twelve concrete immersicn vibrators valued at Rs. 28,2001- 

were purchased through D.G.S.&.D. in January, 1962 for use in a 
construction project. The supplies were rejected by the Adminis- 
tration as they were found to be defective and the supplier agrced 
in June, 1962 to replace the defective vibrators. The new ones re- 
ceived in March and June, 1965 were also f~ und defective. These 
are not working despite repeated repairs carried out by the sup- 
pliers. Five of these were handed over to the firm in August, 1988 
for carrying out further repairs. ?he Administration could not 
attribute the defects to defective design or defective manufacturing 
process. The firm had already been paid a sum of Rs. 25.5601-. 

[Paragraph No. 36Audit  Report (Railwasy) , 1989.1 
(a)  Nmthem and South East;enr Railways 

5.40. The Committee enquired about the reasons far delay fn 
putting up the foundations for the three imported wheel lathes. 
The Railway Board have replied that "the lathes were received in 



Covered sheds also were to .be pmvided which d d  %not be con; 
stnrcted before completing the work in ckep pits. Construction d 
these, therefore, not only required large amount of work but e b  
&tailed planning. The delay can, therefm, be attributed to la* 
receipt of foundation drawings from the A r m  and not to the execu- 
tion of the work." 

5.41. Audit have, however, stated that even after receipt of the 
drawings from the suppliers, "delay did occur in (i) taking decision. 
about the location of the site and, (ii) preparation of detailed foun- 
dation drawings. In fact the visit of the Makers Engineers to India 
for commissioning of the these lathes on Northern and South 
Eastern Railways, had to be deferred till June, 1967 due to these 
delays". 

5.42. In reply to another question, the Railway Board have stated 
that the firm has "replaced the damaged parts of the lathe installed 
at Mughalsarai mentioned in the Audit paragraph and has rectified 
the defects. The wheel lathe at Mughalsarai was commissioned on 
17th December, 1969 and is now giving reasonably trouble free ser- 
vice". 

5.43. The Committee enquired whether the electronic device of 
one of the other two lathes had been since commissioned and whe- 
ther the output of the lathes was commensurate with their capacity. 
The Board have replied that "output of the lathes is commensurate 
with their capacity. The electronic unit and roller boxes c~f the 
wheel lathe at Kanpur, however, have not been commissioned by 
the firm so far". 

5.44. The Committee regret that there was delay on the part d 
Northern and South Eastern Railways in commissioning certain 
lathes purchased from a firm. The delay was due to t4e inordinate 
time spent (I+ to 2 years) in preparing foundations for the installa- 
tion of the lathes. The explanation that the foundation work was 
complicated does not appear very valid, as another Bailway which 
also purchased this type of lathe, was able to prepare the foundation 
within about 7 months after it received the foundation I rawinm 
from the supplier. 

5.45. The Committee would like the Railway Board to fmprsu 
the Zonal Railways the need to ensure that expensive equipment par- 
chased by them are commissioned without delay. In this c u e  ths  
electronic device of one of the lathes is stated to bo out of o h .  
Tbis should be speedily put right. 

5.46. The Committee would also like to be informed n 
emery of extra expenditure incurred in sending loco wheels to otbs3" 
workshops owing to defects in t4e electric circuit of the lrthe tart& 
led at Mughalauai 
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(b) Clrittaranjan Locom0:ive Worles 
6 

* 5.47. The Committee desired to know why payment to the firm 
was made in respect of the ovens without ensuring satisfactory per- 
formance and whether the Administration had taken any steps to. 
recover the cost of defective supplies or to get the defects rectified, 
In a note, the Ministry have stated that "Out of a total cost of Rs. 3.54 
lakhs, payment was made to the extent of Rs. 3.16 lakhs according 
to the conditions of contract which stipulated the following: 

'Paymend80 per cent payment against proof of despatch an& 
Inspection certificak, 10 per cent payment when erection 
is over and balance 10 per cent payment after satisfactory 
working of the oven'. 

These ovens were despatched by the firm and received at Chitta- 
ranjan Locomotive Works, the inspection certificate having been 
given based on the test carried out at the manufacturers' works. 
Payment was made as stipulated in the contract. During inspec- 
tions it is only possible to check certain basic requirements and per- 
formance required in respect of size, voltage s u ~ l y ,  temperature 
rise, temperature reached, air circulation, etc. The detailed design, 
however, can be proved only during continuous service. 

These ovens were erected on recipt and as such further payment 
was made to the extent (10 per cent) stipulated in the contract. 

"Pending satisfactory commissioning of these owns, Chittaranjan 
Locomotive Works Administration has held back payment of Rs. 0.38 
lakhs to the firm. Since the firm did not rectify the defecets were 
after repeated requests and since production in the Locomotive 
Works required use of these ovens, Chittaranjan Locomotive Works 
has undertaken to modify and commission these ovens. All the 26 
ovens have been satisfactorily commissioned." 

5.18. In regard to the welding machines mentioned in the Audit 
paragraph, the Committee enquired whether they were now working 
and whether any action had been taken against the suppliers for 
supplying machines with electronic circuits that required to be 
modifled. The Railway Board have informed the Committee that 
"both the welding machines are still not working continuously. The 
spot welding machine has been put in commission but has to be 
tried out in continuous service to prove its working q t o  its rated 
capacity. To do this, correct quality electrodes required as the. 
electrodes obtained with the machine have been used up duing ear- 
lier trials and in attempts at commissioning the machine. The 
electrodes obtained from ICF have proved to be too soft for 
tinuow working. Since the A r m  has expressed inability to obbnin 
them ekqbodm, Chittaranjan Locomotive Works has taken action. 
for hparC of these and the required quantity of electrodes will be 
t&v& dxatly, after which the machine will be tried out fullf. . 



5.48. Regarding the other welding machine ie. ribbq w , 4 ,  
machine, the Railway Board have ststd that it is being trfed: out 
again by the &pl afbr having replaced c~rMn parts. 

5.50. Pending satisfactory comm3Psioning of these machi- la- 
dusive of any modifkations to be cdritzd out, payment of Rs. 0.43 
lalchs has been withheld by Chiwanjan Locomotive Wwb. ActZaPl 
'.Is also being taken to eqlore possibility of deducting the lass due 
to delay in commissioning from this amount of Rs. 0.45 lakhs. 

5.51. In reply to a further question about the performance of the 
milling machine, the Board have stated that it is working satisfac- 
torily except "that the microfeed arrangement is not functioning. 
This, however, is a separate unit and when put into commission 
woud further improve the performance of the machine. Payment to 
the extent of Rs. 1.25. lakhs approximately has been withheld, even 
though the microfeed arrangement separately costs only 3is. 0.68 
la& approximately. The firm (M/s. ) has indicated 
that a visit of an expert engineer is being arranged from abroad 
to rectify 5th defective unit Previous efforts of the firm to m t i f y  
this have failed so far which included replacement of certain parts". 

5.52. The Committee note that two welding machines costing 
Rs. 443 lakhs and a milling machine costing Rs. 11.8 lakhs parchas- 
ed by the Chittaranjan Locomotive Works five to six years ago prs 
still not giving satisfactory service. Replacements of necessary ports 
should be obtained if the suppliers are not able to rectify the defects 
Immediately. Legal opinion should also be obtained for claiihg 
eompensation from the firm. 

(c) Central Railway 
5.53. The Committee enquired about the present condition and 

performance of the vibrators. It  has been stated by the Board that 
"Out of 12 concrete immersion vibrators obtained by the DGS&D, 
1 has been accepted by the Railway and 11 Nos. are yet to be rec* 
fied. Five more vibrators had been supplied by the firm in replaieo 
ment in accordance with their undertaking to remove the v l b  
tors in batches and replace them after modification. These bat 
were also found defective and were removed by the Arm for d- 
fication on 19-8-1968. They were delivered to the Railway dWr 
rectification on or about 9.10-1969, but the vibrators did not ghn 
satisfactory service. 

"The Director of Supplies and Disposab, 
DGS&D convened a meeting on 5 -12 -W with 
tor of In6p?ctioh, Bolhbqy, and the Railway to 
of rectification of the vibrators.. . .The firm has r 
ratots on 2912-1m ip addition to oqe removed 
cation. The Centrid Railway is following up the 
vibfam 



Po3 
Ibi ~ 3 8 ~ 1 )  have .la '&en up wiSh t~ mp91lsl. the quaimi 

d -1-t.by new matEhfnar af refund of the mount  already 
3wtcefU#%y 't2rehn in the went of the firm not being able to rectify 

uibr&t0rBW. 
, 5.52. The Committee enquired why an amount of Rs. =,SO was 

paid to the &.m before the vibrators were tried aut. The lWnistry 
!have replied that the "Vibrators were inspected and accepted by 
tthe Director of Inspection of the DGS&D and t h  Ann thereafter 
despatched the Vibrators to the consignee. The Pay and Accounts 
4Bber  of the Ministry of Supply made 90 per cent payment to the 
wpplier on proof of inspection and despatch in terms of the pay- 
ment conditions irbthe I)GS&D contract. 

"The balance 10 per cent payment ia payable to the firm on 
aeceipt and acceptance of stores by the coneigbee. In respect of the 
balance 10 per cent payment, the Railway has not certified accep 
-Eance of the vibrators which have been found defective". 

5.55, The Committee observe that 11 out of 12 vibrators 
qwrchased by the Central Railway at a cost of Rs. 28,2M in 1962 have 
mot been put to use due to defects which the firms have pot heen able 
30 remove. As even replacements supplied by the Arm in respect of 
soare of the vibrators proved defective, the matter s h d d  be braaght 
to the notice of DGSBrD, who should examine whether there is any 
design defect in the equipment and then take suitablo action. 

5.56. The Committee would also like an enquiry to be made into 
the basis on which the Director of Inspection of the DGS&D 
approved defective concrete immersion vibrators and the result to 

communicated to them. 
Central Railway Non-utilisation of a timber impregnation plant 
Audit Paragraph 

5.57. A timber impregnation plant costing Rs. 59 thousand was 
procured in June, 1960 for treatment of non-durable hard wood at 
rthe Matunga workshops. A further expenditure of Rs. 35 thousand 
was incurred on ancillary works. The operation of the plant need- 
ed a regular supply of wood preservative solution. Though the firm 
&om whom the plant was procured ofPered to supply this solution 
at the time of the placement of order in November, 1959, the Ad- 
ministration decided to prepare it departmentally by mixing the 
chemicals as the same was considered much cheaper than the rate 
quoted by the 8rm for the solution. A c h  to procure the chemi- 
cals through Djredur G m d .  Supplies and Disposals was initiated 
in May, 1961. Copper sulphate which was available under Rate 
(eontract was procured in June, 1963 at a cost of about Rs. 19 
.ulauerard. Another chemfc.1, Fokssium Dichro~nate, was procured 
%I March, 1QIM rt c cosho& Ra 46,587. The third chemical, A&@ 
Pentoxide d d  not, hmwer, be procured aa it involved fe 
-lie* 



5.58. The plant worked 43 ,lo@ for SQ* time with the #.mi- 
guantity d solution received fmm tbq fbq. Qe p h t  h a .  rprls 
put inki commbsion in September, 1D#8 eth a su titute8 c h w .  L Boric acid, but worked for only 16 days in Septem , 1968, 7 ws, 
in October, 1968, 3 days in November, 1968 and 1 day'in Dece~ber, 
M8. Thus, the plant procured and instailed at a cost of Rs. 94 
thousand about 8 years ago is yet to be fully utilized (January. 
1969). 

paragraph No. 3LAudit Report (Railways), 1989.1 
5.59. The Committee enquired why action was not taken to pro- 

cure the required quantity of the solution from the Arm which had 
supplied the plant so as to keep the plant going till the Railways 
made their own arrangements. While 'admitting the delay, the 
representative of the Ministry stated that this was one of the cases. 
where their efforts to find import substitution landed them in W- 
culty. Though the easiest thing for them would have been to 
import the solution when the plant was erected, they were inform- 
ed by the Standards Organisation that it was not a patent and could 
be manufactured at a cheaper cost. It was, therefore decided to 
procure the ingredients locally and mix them. Unfortunately, the 
thing misfired as one of the ingredients viz. arsenic pentoxide 
could not be procured indigenously. In April, 1968, it was decided 
to use boric pntoxide as a substitute. When the trials were carried 
out, it was found that it was not a good substitute as it was washed 
out when put into water. The supplier firm which wanted to im- 
port the entire solution previously had since agreed to import the 
third ingredient only and the plant had started working. 

5.60. Asked if any action was taken against the officer responsi- 
ble in this case, the representative stated "That is a question of error 
of judgement. . . . . .No action has been taken because in matters of 
import substitution we would like to give a chance." 

5.61. The Committee enquired about the present output of the 
plant vis-a-vis its capacity and whether, with the change-over k, 
steel bodied coaches, it would be possible to utilise the plant to its 
full capacity. The Railway Board have stated in their notes on these 
points that the present output of the plant is 30 tons per month, as 
against a capacity of 751 tons per month to meet the total require- 
ments at present. Present requirements are less due to short;age d 
hardwood and nondurable timber. Every effort is being made to 
fully load the plant by obtaining additional stocks of timber. 

5.62. As to scope for its continued utilieation to full cap&dta &! 
future in view of the change-over to steel bodied coacb4a tbds 
Board have stated that timber is still being used in -1 kwlte4 
coaches far flooring, seats, fastening cleats in partitiom, sod SG@& 
and the requirements of timber for maintenance of auch . 
will not reduce substantially in the immediate future. T i m h  ir 



*bo rqaimd dm~g. mjlin+aWnct of 'kwien-?hhted '&h& '* , 
nmmbq of, which will m a b  in wrvice on the CerrW Rail- 

way for ranre tixne to come and for the c o ~ e t i o n / c o n v e ~ o n  of 
certrin types of wooden-bodied coaches, which ia being wwbrtsken 
in m m  moplr. 

& vim of the above, it possible to utllke tb timber 
impregnation plant to full capacity. 

5.88. Tbe Committee obwrve that a Timber Impregnation Plant 
installed in 1W at a coat of Ba. 84,000 bas remained either idle er 
underutilised, as a wood preservative solution needed for opamthrg 
the plant is not available indigenously. The efforts of the Hailways 
to find an indigenous substitute for one of the ingredients of this 
solution have not been successful so far and the Railways have 
therefore had to import it. 

Failure to put a plant to full use in 8 years shows lack of proper 
efforts on the part of omcers concerned. Tbe Committee b o p  there 
will be no repetition of this. 

5.64. The Committee would l i e  the Railway Board to pursue, if 
necessary in collaboration with the CSIB, their efforts to find axt 
indigenous substitute for this and allied products like creosote (used 
for treatment of wooden sleepers) which are at present not available 
in the country. 

Northern and South Eastern Railways-Loss due to premature 
condemnation of Air Compressors 

Audit Paragraph 

5.65. In the following cases Air Compressors of a fureign make 
valued at Rs. 3.86 lakhs were declared unserviceable resulting in 
their premature condemnation due to non-availability of spal-e parts 
from indigenous sources: - 
Northern Railway: 

5.66. The Railway Administration imported 12 mubile Air Com- 
pressors at  a cost of Rs. 2.75 lakhs through an Indian Firm for use 
on a construction project, after inspection by an Officer of the D.G.S. 
& D. Initial trials were taken in June, 1960 and 05 per cent -yment 
wan made to the firm. It was, however, noticed that 4 out of the 24 
battclrtsrr mapplied ,with the compressors started giving trouble within 
three moafhr of their d p t .  Soon after, tbe engine and the elec- 
trical ryrtem of the Air Cornpawem also dwdoped defects which, 
wen nacfS&rd by tbe Admigirtration. Faur of the Air Comp~e~#s ,  
h o w m q  dolppad working during the m o d ,  from September, 1061 
to Fdbmmy, 1983. Since the finn refused to attend to t h e  machines 



on the ground that the agency had paseed b another firm, the It&- 
way Administration forfeited the balance payment o< 5 per cent 
amaunting to &. 13,776. 

5.67. The repair and maintenance of these Air-Compressom pr+ 
sented difficulties due to non-availability of spare parts in the coun- 
try. The Railway Administration, therefore, cannibalised 4 of the 
defective Air Compressors to keep the others in service and sold 
them in auction fm Rs. 8,0130 each in January, 1967. The perfor- 
mance of other eight Air Compressors has also be& unsatisfactory 
and six of them have not been put to much use for long periods 
ranging upto 8 years. The Administration, however, stated that they 
are usable. 

South Eastern Railway: 
5.68. Fourteen Air Compressors were imported by the Railway 

Administration through two Indian Firms during the period from 
1959 to 1960 at a total cost of Rs. 3.49 lakhs. Twelve of the Air Com- 
pressors, while in use an construction proj~cts, developed defects in 
their engineifuel system and were ultimately sent to a workshop 
for repairs during July, 1965 to January, 1967. I t  was estimated 
that the cost of spares required for repairs would be Rs. 2.27 lakhs 
invohing foreign exchange of Rs. 1.68 lakhs. In view of unecono- 
mical nature of repairs, the Railway Administration, condemned 
these Air Compressors, 9 in July and October, 1965 and 3 in June, 
1967. 

[Paragraph 36-Audit Rrei>ort (Railways), 1969.1 

5.69. The Committee enquired whether the Railways had any 
previous experience of these air compressors and what the reasons 
were for importing them. It  has been stated by the Board in reply 
"that they had no previous experience of these annpressors. They 
were purchased in 1959-60 through advertised tenders at a time when 
the indigenous manufacture of air compressors had still not deve- 
loped. These air compressors which had been offered by the sup- 
pliers did not involve release of fcrreign exchange and were also 
found to be technically suitable and acceptable for the work for 
which they were intended." 

5.70. The Committee enquired whether the troubles with the 
compressors were noticed during the warranty period and if so, 
why the suppliers were not asked ta replace the machines. The 
Ministry have replied that the "air compressors did not break 
down. . . . . .Only the maintenance presented diaculties because of 
non-availability of spares from indigenous sources. So far as the 
compressors procured for the Nurthern Railway were concerned, 
under the conditions of supply 95 per cent payment was to be made 
to the firm on acceptance of the supply. Payment of balance 5 pa 



cent was to* be Mranged on satisfactory performance fur one year 
thereafter. The firm was also to supply spares for dne year'a nor- 
mal use. While the spares for one year's normal we were supplied 
by the firm alongwith the compressors they failed to render the 
after sales services. The balance payment af 5 per cent was, there- 
fore, forfeited. On the South Eastern Railway they worked satis- 
factorily by and large. The question of replacement of the machine 
did not arise." 

5.71. To a question why adequate spares were not ordered along- 
with the compressors and what their anticipated life was, as claimed 
by the manufacturers, the Board have leplied that "the necessity 
of spares parts for these compressors was visualised by the Rail- 
way Administration and the rates received were inclusive of spares 
for one year's normal use. These spares were supplied by the 
firm alongwith the compressors. As for their anticipated life, no 
mention was made i n  this regard by the supplying firms in t h e i ~  
tenders." 

572. The Committee feel that air compressors were purchased in 
Wir case without adequate performance data Apparently even 
enquiries about the anticipated life of these compressors were not 
made before the decision was taken to purchase them. The 
Committee consider that, since the Railways had no previous 
experience of the compressors, they should have insisted on proper 
performance tests behg carried out by the manufacturer. One or 
two compressors shoad have been initially parchased curd further 
purchases deferred pending evduation of the performanex of the 
initial lot in the field. 

5.73. The Committee would like the Railway Board to issue 
instructions to ensure that purchases of costly equipment are made 
ody after adequate use of prototype-or performance tests, parti- 
cularly when the equipment proposed to be pmhased is of a new 
kind. 

Northern Railway-Non-utilition of imported power bammer 
Audit Paragraph 

5.74. A 3 ton pneumatic power hammer imported from a foreigm 
Arm by February, 1967 at a cost of Rs. 2..19 lakhs for the Charbaglr 
workshops has-hardly been put to any use so far. The hammer re- 
ceived in 8 packages wars installed in July, 1961, 4 years and 5 
maatha after the receipt of the machine and 3 years and 8 months 
after the receipt of the packing list in November, 1957. This delay 

attributed to "reorganisation of Mill-wright shop involving 
ths shikting d crane repair shop to a new siten, and non-receipt of 
oompllck foundation drawfnga (which were not rc?ceived even 
s u ~ u c n t 3 y ) .  



5.75. On installation, the trial working waa mt fobsad eath&c- 
.tory due to  frequent tripping of electric circuit and difa~.olltim 
in the operation of the valve gear. H o w e k ,  neither the foraign 
suppliers nor their Indian agents (the agency having hanged WE) 
had rendered any assistance in putting the hammer in order dea- 
pite the matter having taken with the foreign Arm. 

, 5.76. In July, 1964 the stufang box and the cylinder cn the 
operator's side of the hammer got cracked. This was attributed to 
certain manufacturing defects 

6.77. The agreement with the firm provided for 80 per oent pay- 
ment on proof of despatch and balance 20 per cent on receipt by 
consignee in good condition, the final inspection note being due for 
issue after final inspection at site after installation. However, the 
20 per cent payment was released by the D.G.S. & D. in two instal- 
ments in October, 1958 and October, 1960, subject to the condition 
that the full cost of the plant should be refunded if the consignee 
rejected the same as being not in accordance with the terms and 
conditions of the contract. 

5.78. The hammer is yet to be recommissioned (January, 1960). 
Meanwhile, the couplings and connecting rods which were to be 
manufactured by the hammer are being obtained from other Rail- 
way workshops and Ordnance Factories. 

paragraph .No. 37-Audit Report (Railways), 19691 

5.79. The Committee enquired why the procurement of the 
power hammer was considered essential and whether the Railway 
Administration examined the possibility of the work being got done 
through other agencies. The Railway Board have stated that 'She 
procurement of this hammer was considered essential to cope with 
the increased work load in Blacksmith Shop due to augmentation of 
repair capacity at Charbagh Workshops. The hammer was required 
for forging heavy loco components needed for repair of locomdtivee 
in these Workshops. 

"Experience in the past had indicated that whenever forgings are 
procured from outside agencies, there is generally delay in their 
supply to the schedule required. Besides, rigid quality control is 
essential for locomotive components to avoid failures/accidents etc. 
If these heavy forgings are not received at the time of repnir, it 
would lead to heavy loss by way of detention of these locomotives 
in the workshops. The question of entrusting this work to an .out- 
side agency, was therefore, not favoured and it was decided to &- 
velop adequate capacity in Charbagh Shops itself!' 

5.80. The Committee enquired why the procurement of tbt 
machine could not be arranged to fft in with the. scheme of 
nisation of the mill-wright shop so as to avoid delay in 



fl?c olvurall repair capadty of the workshop. Thir plan envfroHed 
-&e W i n g  of crane repair sectSon to a new site. At the time the 
' l pmier  arrived in November, 1957, arrangements to llhift the crane 
repair section to the new site were already under way. A turn- 
'table of 35' diameter was required to be installed at the site of new 
.crane repair section. Originally it was proposed to procure a new 
turn-table for this purpose. It  was, however, later found that a re- 
leased turn-table could be used after necessary modification which 
-would reduce expenditure both locally and in foreign exchange. 
The new turn-table was estimated to cost Rs. 60,000 whereas the 

-modification and repairs to the released one would cost only 
Rs. 8,214 resulting in a saving of Rs. 41,786." 

"At the time of taking this decision a preliminary examination 
.showed that the old tun-table, was not expected to require heavy 
repairs. On dismantling it, however, it was found that major over- 
haul was required and a large number of vital parts had to be re- 
placed. The modification, repair and overhaul of the old turn-table, 
therefore, took some time and this resulted in delay in its installa- 
tion which in turn delayed the shifting of the crane repair section 
to the new site. The installation of the hammer which had to be 
carried out at this released site was also consequently delayed. The 
delay was unavoidable under the circumstances." 

5.81. In reply to a question whether the defects in working came 
to light within the stipulated warrantly period, the Ministry have 
stated that "in terms of clause 7 of the A.T., the suppliers were res- 
ponsible for the defects that might develop outfaulty workmanship, 
material or design etc." This guarantee was operative for a period 
of 12 calendar months from the .date of taking over the hammer 
and the taking over also included satisfactory putting into bpera- 

-tion. 

T h e  hammer was received (complete in all respects) in Novem- 
ber, 1957 and a certificate to that effect was issue4 in December, 
1M7. It  was instelled in July, 1961 and given frbl runs. During 
this trial run tbe electric circuit tripped frequently indjcating de- 
recta in ita valve gear. This defect was brought to the notice of the 
&m who were urged to rectify the same. The DGSD were 
dm kept apprised. The flrm, however, disowned respondbtlity for 
gutting the hammer in order and refused to cooperate, possibly 
tiemwe th had received the Anal payment and also becaude their 9 9- wi the manu1Eacturers had been tem'ninatcd. Even the 
myufacturers &id not agree to rectify the defects free of cost. The 
h h n i ~ t  was eventually put into cammisalon ih February, 1982 by ?& Rdlway tficnnmlvw. In July, 1961, cracks developed in the 
.Cp&d& asd stuyltng W. While the stuiang box was manufslcZurtd 



fn the Railway Workshop, the repaim to the cyIind;er Eehg a specis, 
li#d job, were got done from outside agency on pdyment & 
$Is. 15,500." 

5.82. The Committee enquired why 20 per cent payment wm; 
made even before the machine was installed notwithstanding the 
fact that as per agreement this payment was to be made only after 
final inspection at site after installation and what precautions w e n  
taken to cover the possibility of defects developing and coming tcr 
notice after full payment. The Board have, on the basis of infor- 
mation furnished to them by the Ministry of Supply, stated that "im 
terms of Clause 17(e) of A.T., the balance 20 per cent became due 
to the firm on production of consignee's receipt certificate in res- 
pect of the power hammer and not after final inspection at site a f t e r  
installation! 

"Clause 24 of the Conditions of Contract specifies t b t  in cases 
where the erection or final inspection and test of the plant at site k 
delayed for any reasons for which the purchaser is responsible, 1@ 
per cent of the contract price of the plant shall become payable after 
the expiry of 4 months from the date of arrival of the last consign- 
ment at site, the remaining 10 per cent being payable after erectiorv 
and test and acceptance of the plant by the Inspector. The power- 
hammer was received (complete in all respects) in November, 1957 
and a certificate to that effect was issued in December, 1957 by the: 
consignee. Accordingly, the DGS&D released 10 per cent payment. 
in October, 1958. 

"In view of the various representations from the Trade that the 
balance 10 per cent was being held up unnecessarily due to delay 
in erection of the stores by the consignee for long periods, the DGS 
&D decided in May, 1958 that in cases where the erection of the 
stores had been delayed for more than 8 months from the date of- 
arrival of the last consignment at site and' in case no defects, prove&' 
or unproved, had been noticed, the final 10 per cent payment may 
also be authorised to the firm, if so asked for, subject to the condi- 
ticn that if consignee rejects plant or part thereof in accordance 
with krms and conditions of the contract, the full or part amount 
would be refunded by the firm. Accordingly, the DGS&.D releas- 
ed the balance 10 per cent to the firm in this case in October, 196O.* 

5.83. The Railway Board have further stated that "the pre-re  
quisites of the plant having been erected and finally inspected wars 
not insisted upon while releasing the last 10 per cent, as according 
to DGS&D, in cases of long delays taking place in the imhdh- 
tionlerection, such a course was permissible under their administra- 
tive instructions.. . .Further under Clause 18 of Conditions of Con- 
tract-WSB 134A, for a period of 12 calendar months after the plant 
has been taken over, the contractor ~emains respodlsible for any 
defect that may develop under the conditions provided for by tha 
contract and under proper use, ariping from faulty materials, designs 



(y:'W fa the plant end rihsll remedy such d&faots at hig 
~ r r n  W-oallcd upoa to do SO by th. P m c W  who s h g  
&te in writing in what respect the portion ~EI faulty." 

"The quwtion of rejecting the hammer did not arise as it was 
f d to be in accordance with the terms and conditfone of the am- 

and there were only minor defects in the working of the ham- 
mer." 

5.84. The Committee enquired whether the defects were brought 
to the notice of the DGS&D. They were informed that "defects 
in valve gear noticed during the trial run which led to tripping of 
electric circuit were brought to the notice of DGS & D during 
July/August, 1961 and reiterated in SeptemberjOctober, 1961, point- 
ing out that no response was forthcoming from the firm for rectify- 
ing these defects. The DGS&D is, however, unable to verify this 
in the absence of the purchase fde relating to the subject contract 
which was destroyed in September, 1966 as time expired". 

5.85. In reply to a further question the Ministry have stated that 
legal opinion in this regard was not obtained. 

5.86. Asked to state if the hammer had since been re-commission-- 
ed and if so, whether it was giving the expected out-put, the Minis- 
try have replied that "The banning Hammer was recommissioned 
on 28-1-1969 and has been in use since then. Recently it underwent 
some repairs because of the breakage of compressor piston skirting 
and connecting red bolts. It was again put into commission on 
29-9-1969. 

It is confirmed that the hammer is giving the expected output .'* 

9.87. The Committee deprecate the unconscionable delay of over 
four years that occurred in the Northern Railway in installing a ,  
power hammer that was purchased at a cost of ILs. 2.19 lakhs. The 
Boilway Board have stated that this delay was "unavoidable", in view 
of certain diiViculties that arose in the reorganisation of the workshop, 
where the h.mmer bad to be installed, but it is evident that the. 
8utboritlcs concerned ahowed no sense of urgency or of priorities in 
programming the work For the sake of effecting a saving of Its. 
51,786, wbich war also apparently not rulised, the reorganisation of 
tbe worksbop was delayed and the equipment remained uniastalled. 
Tht result of this delay was that the Bailways Iwt their hold on the 
mxpplia to wbaaa; residual payment, normally due attar installation, 
hnd Yo be m d e  ewn before such istrUation, aa it could wt be On- 
clcftnttely delayed. What defects in the equipment tune  to notice- 
after it WEB installed, the aCr3hR.y~ were obliged to reeUfg them at' 
tbeh -t. 



5 a .  A 8 . h  6qdpment is bow st.ted'to be a 
.Committee h o w ~ r  trust that Me W w a y  BdUd 'skmld tidiia 
adequate steps to ensure that cases of disjointed and uncoordinated 
.*ing of this type will not renu. The qaestien whether adverse 
motice should not be taken of the suppliers' performance in this cge 
a h a d  also be eramined in consultation with tb DQ-, 

Central Railway-Injudicious purchase of a press btake machine 
Audit Paragraph 

5.89. A press brake machine of 80-ton capacity costing Rs. 68 
thwsand was purchased in August, 1W for use in the manufacture 

.of wagons in Matunga Workshops. The purchase was plocessed in 
pursuance of a dtxision to manufacture Pwheeler wagons in the 
Railway workshops taken in June, 1981 and develop capacity for 
manufacturing 5 wagons per day. As the 150-ton capacity press brake 
machine already available for revenue maintenance work was not 
considered sufficient to meet the additional requirements, the pro- 
posal for the purchase of 80-ton capacity machine was initiated in 
March. 1963. Althourrh the actual orders for the manufacture of 

-wagons placed on this workshop were progressively reduced from 5 
wagons to 2.4 and 2.2 wagons per day in August, 1963 and October, 
1964 respectively, the indent for the new press brake machine was 
placed in February, 1965 followed by the order in May, 19C5. The 
machine received in August, 1965 was installed in the fitting shop in 
October, 1966 at an additional expenditure of Rs. 11 thousand when 
the wagon manufacturing programme was further reduced to 1.3 
wagons per day. 

5.90. As the 150-ton capacity machine already available was found 
adequate to cope up with the overall requirements of both the con- 
struction and repair work, the new machine was treated as surplus 

;itock in March, 1968 and was offered to other departments in July, 
1968. 

5.91. The Administration stated (December, 1968) that the esti- 
mated load at the workshop was adequate for keeping both the 
machines occupied on single shift basis and one machine occupled 
for 2 shifts. The Matunga workshops normany war? in 2 shifts. 

paragraph No. %Audit Report (Railways), 1969.f 

5.92. The Committee enquired when the proposal for purchasing 
the additional press brake machine was first mooted and what W M  
the justification given. The Board have stated that the purdr;apo 
was first mooted in 1963 when a provision was propooed in 1W-66 
Machinery & Plant Programme. The indent was placed on 10th 



 CATION-This Prese Brake has been adopted for 
punching the hob% on the wagon panel plates. When we 
manufacture 5 wagons per day, this pregs cbmke will be 
uomplebely u t i l hd  for wagon building worlt and there 
will be no capacity available for normal revenue work. 
Normal revenue work consists of bending plates to fortn 
channels, anglea and other structural members for the 
construction of steel-curn-timber bodied coaches, bending 
of angle mouldings and other work of bending of sheets 
upto 118" capacity for manufacm of items like mould- 
ings required for replacement purposes. An additional 
press brake is very urgently required" 

5.93. The Committee called for statistics of orders placed on 
Matunga Workshups before and after the submission of indent for 
the machine ( is .  10th February, 1965). The Board have furnished 
the following information about year-wise orders placed: 

Year Orders Actual Load out- Load out- 
placed Production standing for standing 

next year per day 

4 Nw. 
4.33 Nos. 
4.25 N m. 
5 Njs. 
3 N$>s. 
2 Nos. 
I No. 

. . 

534. The Committee enquired about the circumstances in which 
'the press brake was declared surplus and whether it had since been 
diPposed of. The Board have stated that "at the time of installation 
of the machine in August, 19&6 and at its time of commissioning in 
Ocfober 1968, the actual workload in terms of wagon out-turn 
ambunted to more than 2 wagons per day. The Railway attempted 
b $mnder the machine to other Departments in 1967 when it was 
felt thrrd; the machine would be rendered srtrplus due to taporiag 
vEcvrrar of wagon C o n s t r u ~  actMV. The Railway. had jrt this tWe 

a cdlrrremtive astfmate of load Yn lW, as manufacture ai! 
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e m u g h  floors of EMU and ICF coach@ was not taken ifito account 
When they found that they urould have to make these themselQes, 
Matunga Shops increased the manufacture of through floors making 
use of the press brake capacity available with them. For the addi- 
tional load of corrosion repairs on ICF and BEML coaches this 
machine was essential as  the 10 year old press brake was not even 
adequate to tackle the normal load. Non-availability of adequate 
capacity in the press brake section would have had serious reper- 
cussions and repair to ICF coaches would have suffered. It was 
therefore necessary to retain the machine which is now being utilis- 
ed to manufacture ICF & BEML coach components to tackle heavy 
corrosion repairs and other peak loads." 

5.95. The Committee further called for data regarding utilisation 
of the two machines fnrm April, 1968 onwards. The Board have 
stated that both the press brakes are treated as a single group and 
loaded accordingly. Hence data about individual loading of the 
machines is not available. For the period April to December, 1968 
records of actual machine loading for both the press brakes are also 
stated not to be available. From the records of actual items of work 
machine hours have, however, been worked out backward as 
under: - 

April to June, 1968.. ............... .921 Machine hrs. 
July to September, 1968. .............. .807 Machine hrs. 
October to December, 1968. ........ .958 hlachine hrs. 

The relevant figures from January to June, 1969 are as below:- -- 
"January, I 969 . 425'4 hrs. 

February . . 2% hts. 

March . . 383 hrs- 

April . . 383 hrs. 

June . . 477 hm." - -- 
(NOTE: "The low utilioation of br~ke presses in February and May was 

due to less requirernerts of trough flcorirg ttcause of receipt 
of supplies of trough fiooring frc m I (3.") 

5.96. The Committee note that a press brake machine (cost 
Rs. 68,000) was' purchased for installation in the Matunga Workshap 
on the calculation that the Workshop would turn out 5 wagom pur 
day. After the machine was installed (August, 1965), wagon pro- 
duction in the Workshop has almost progreaaively declfned. '6hs 
number of wagons produced, which was 592 in 1965-68, came down 



S.W. Tbe Coamltbe would like m ~ l s ~ m d ~ ~ t  to k, m d e  ta 
rvMaQin whethw the madhe  Is bsiqg at present put to the bed 
-10 u#. Stew rhwld be taken for its tranefer to any other 
workshop, if tbe machine Is capable of b g  better d thmm 

South b t s m  Railway and Northeast Frontier Bailway-Nondili- 
sation of diamoad core drilling machinem 

Audit Paragraph 
5.98. Two Diamond core drilling machines were ordered on a 

flnn in April, 1963 by the D.B.K. Railway Project Administration 
for investigating the underground strata for designing the founda- 
tion of the bridges on certain doubling works. The cost of the two 
machines was Rs. 1.02 lakhs including foreign exchange of Rs. 29 
thousand. Though the machines were to be supplied in the same 
month, they were received in June, 1963 without the full comple- 
ment of accessories. The firm completed the supply of all acces s  
ries only about 3 years later in May, 1966. 

5.99. Due to late receipt of the machines they could not be utilis- 
ed on the works for which they were obtained. While one of the 
machines was put to use on South Eastern Railway in connection 
with some other works, the remaining machine was transferred to 
Northeast Frontier Railway in December, 1966. 

5.100. The Northeast Ron  tier Railway Administration acquired 
this machine, as well as one other machine from D.B.K. Railway 
Project at a cost of Rs. 68 thousand, against a provision made in iln 
estimate for permanent restoration of the Lumding-Badarpur hill 
qection badly affected with heavy slips by the rains in 1966. The 
relevant estimate amounting to Rs. 1.22 crores submitted to the 
Railway Board in October, 1966 was, hcwever, not sanctioned and 
the two machines are, therefore, idle. 

[Paragraph No. 39-Audit Report (Railways), 1969.1 

5.101. The Committee enquired about the reasons for delay on 
the part of the firm in supplying the machines and accessories. The 
Board have stated that extension of delivery date for the machines 
upto 13th May, 1963 was asked for by the Arm. The machines were 
actually despatched and received by the consignee in June, 1965 
with 16 and 14 Nos. of accessories respectively. By the end of that 
month, however, 92 out of 142 accessories were received. Exten- 
sions werbe granted from time to t* in respect of the remaining 
accessories, one of the regsons advanced by the firm being the delay 
in praducUon in their factory in London. 
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5.102. In March, 1964, the M bth@M tb$ a lot! ~ € 3  driIMm@ 
accekories against the Purchase Oder we= J e w 4  fCoBPftbt do&m 
and were lying in the Company's Godown a t  Kidderpore, and re- 
quested for inspection to be done at CPlout'h instead & Boinbsy as. 
stipulated in Purchase Order. The D h ~ t u t  of Inqeotion; Galcut4a: 
was, therefore, addressed to arrrange b s p d h n  of the ikaks. Coh- 
tinuow correspondence thereafter took place with the Supplier as 
well as the D~rector of Inspection, Calcutta in order to get the 
materials inspected and get supplies made as early as possible re- 
serving the railway's right to levy the liquidated damages far  the 
delay in supply. 

5.103. The D.O.I., Calcutta finally inspected the materials on 13th 
May, 1956. The firm despatched the materials to the consignees on 
15th May, 1966. Both the machines were tested and commissioned 
in July, 1 W .  

5.104. The Board have added that "so far, an amount of Rs. 
85,,347.38 paise has been paid to the firm as against Rs. 1.02 lakhs 
being the total cost of the two machines with all accessories. How- 
ever, final decision on the amount to be recovered as liquidated 
damages for delay in supply has not yet been taken." 

5.105. The Committee e n q u i d  whether, in view of the fact 
that the investigations for which the machines were intended were 
eventually carried out without them, their procurement was not 
avoidable. The Board have stated that "the two machines were re- 
quired in connection with the work on Jagnnathapur-Bhusandpur 
Survey, Palasa-Vizianagaram survey and N'ergundi-Khurda Road 
doubling. "The procurement of these machines could not be con- 
sidered as 'avoidable' as, in the absence of supply of these machines, 
part of the work was managed by carrying out wash borings man- 
ually which is not as efficient and the remaining work was done 
through the agency of contractor at a cost of about Rs. 23,2001-. 
These machines are useful assets and are used for major construc- 
tion projects or special jobs. It is not always possible to !Ind con- 
tinuous use for such equipment but the scope for sufRcient use is 
always there. Further due to difficulties in procurement of such 
equipment at short notice, it is desirable to have such equipment 
stocked centrally or with one or two Zonal Plant Depots. The 
assets of this nature, though procured against a particular project,. 
are generally ,made use of for a number of projects in smeesioa, 
On south-Eastem Railway, one of these machines was usefully 
utilised on the following works:- 

(i) Exploratory boring in Champ-Korba extension; 
(ii) Exploratory barings of Hasdeo River; 

(iii) Exploratory borings in Garga River in connectfon 
Bokaro marshalling Ydrd Schemes; and 



(av) Exploratory boring8 in the Bokaro lVLarrhaUiag Yard ar- 
fa finding out the soil claesi0cation. 

"The Second machine being surplus on South-Eastern Railwa~ 
was transferred to Nartheasb Frontier Railway who happened to be 

need for the same at t&pt time. However, the machine could n d  
Ise made use of on Northeast Frontier Railway on account of reduc- 
tion in the mpe of the work". 

5.106. The Committee enquired whether before placing order& 
far these machines, enquiries were made from other Railways or 
organisations like the ONGC to ascertain if they could spare their 
drilling machines for the project. The Board have stated that con- 
sidering the quantum of work of boring operations involved at the 
time of indenting the first machine, no such enquiries were made. 
At the time of indenting the second machine, however, the poesibi- 
lity of diverting one machine from Rourkela region of D.B.K. was 
explored but it was found not feasible. 

5.187. The Committee observe that there was a delay of more 
than 3 years on the part of a Arm completing supply of two diamond 
core drilling machines (cost Rs. 1.02 lakhs) ordered for a project. 
By the time the supply was completed, the work for which the 
machines were intended was over and it became necessary to divert 
the machines elsewhere. 

5.108. The Committee note that the question of recovering 
liquidated damages from the 6rm for the delay in supply is under 
investigation. The Committee would like to be apprised of the 
decision in this regard. There would elso appear t o  have been some 
delay in eompletii inspection of certain lots of supply made by the; 
firm. It should be examined why this delay occurred. 
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Western Railway-loss of revenue due to non-weighment of 
consignments. 

Audit Paragraph 
6.1. The extent rules provide that consignments of full load 

wagons should be weighed a t  the f i s t  weigh-bridge station en route, 
i f  no weigh-bridge is available at the forwarding station. Alter- 
natively, loading heights are required to be prescribed and load 
lines marked. 

6.2. Loose and stone wagons loaded at Makansar for a Cement 
Company at Sika could not be weighed a t  either of the stations due 
to want of weigh-bridge and hence were marked for weighment en 
mute, at Wankaner Jn. A test check of consignments booked dur- 
ing the period from February to October, 1967 indicated that only 
7 per cent of the wagons had been weighed at Wankaner. Of the 
148 wagons weighed, as many as 127 or 86 per cent. were found to 
'be carrying excess weights. Computed on the basis of these excess 
weights detected in wagons weighed at Wankaner, loss of revenue 
in respect of 93 per cent wagons not weighed en  route, was esti- 
mated at Rs. 59 thousand for this period. 

6.3. Loose cement clinker is booked in wagon loads by the same 
Cement Company, from Sika to Sabarmati stations on Western 
Railway. There is no Railway weighbridge provided at either Sika 
lor Sabarmati. (The Company's weighbridge a t  Sika located on 
their inward working line, is not open to inspection by Railway 
staff). Although there are 5 weigh bridge stations en ;-oute, the 
wagons loaded at Sika, are marked for weighment a t  the destina- 
tion station, where there is no weighbridge, with the remarks 
"Loaded in private siding. Not supervised by Railway staff. Desti- 
nation to re-weigh and collect all charges." As a result, wagons 
are delivered at Sabarmati without any weighment, after collect- 
ing freight on the basis of carrying capacity of the wagon instead 
of the actual weight carried. Test checks conducted at Jamnagar 
weighbridge station on 4th, 11th and 12th May, 1968 revealed that 
in respect of nineteen wagons, 13 wagons indicated excess weights. 
Cbmputed on the basis of these excess weights, the loss of revenue 
was estimated at Rs. 44 thousand, on the total number of WagOM 
booked for the Company during, 1967. 

6.4. The Administration explained (January, 1960) that in ns- 
p x t  of wagons loaded a t  Makansar, the test checks were conducted 



on wagons detained after visual check for overloading. The Ad- 
ministratiora further explained that it was not copsidered practi- 
cable to provide-load lines and that weighment en route -results in 
detention to wagons. 

6,5; It  was further stated that instead of an earlier ' ( ~ ~ r i l ,  1968) 
p ~ p o s a l  of installing .a weighbridge at Makansar, it  was proposed 
(January, 1969) to install a weighbridge at Sika which would deal 
with both sand stone traffic from'Makansar and cement clinker 
traffic' to Sabarmati. 

[Paragraph No. 47-Audit Report (Railways), 1W.I 

6.6: The Committee enquired as to when movement of wagon 
loads of sand stone from Makansar to Sika and of.cement -clinker 
from Si,ka to. Sabarmati started and what. the volume of this. traffic 
was during-each of the years 1966 to 1968. The Board have stated 
that the movement of sand-stone from Makansar to Sika started in 
August, 1948 and of cement clinker from Sika to Sabarmati in 
September, 1966. The number of loaded wagons that moved bet- 
ween Makansar and Sika and Sika and Sabarmati during 1966 to 
1968 are given below: 
Loose sand stone m f i c  Ex-Makansar to Sika. - 

Year No. of wagons 
twoked in tern s of 

4-aheelcrs 
- - - 3603 w 1966 . 

1967 . 2994 
1968 . 3314 

Lwre C-rn3rrl Cl tnk:~  trafic B.r-Stka ro Soba,n~ult 

1 9 6  1004 
1 967 1633 
I 968 . .  4014 

. --- 
6.7. The Committee gbqut the reasons for not weighing the sand- 

s t ~ n e  wagons at  the @st weigh bridge station as per extent rules. 
The Board have replied that due to operational difficulties involv- 
ed In undertaking weighment of all such wagons instructions were 
issued in 1958 authorising the practice already in force to conduct 
only test weighments of wagons loaded with commodities charge- 
able on .carrying capacity of wagons. The Railway issued instruc- 
tions that only 10 per cent of such wagons need be weighed. In 
the case of sand stone booked from Makansar to Sika, the Railway 
had instructions only to test check such wagons as appeared to be 
overiloaded on visual inspection and the staff carried out such test 
checks. Audit have, however, stated that no written instructiom 
in this ldegard were produced by the Railways to them at any stage. 



6.8. To a further question why the station staff at  Sika were 
marking the clinker wagons for weighment a t  Sabarmati where  
there was no overbridge, the Board have replied that this was done 
'erroneously.' Even test weighments were not done. "This was a 
case of neglect on the part of the staff. . . . . .The staff responsible 
are being taken up." 

6.9. To a question why a weigh bridge was not installed at  Sika, 
the Board have stated that it was considered that the system of 
test weighments at an intermediate weigh-bridge would meet t h e  
situation. However, a decision has now been taken to install a 
weigh-bridge at Sika and the installation is in progress. 

6.10. The Committee regret to observe that wagons loaded by a 
company with clinker and sent from Sika without weighment were- 
being marked "erroneously" by the Railway staff for weighment at 
the destination, viz. Sabamati, where actually there was no weigh- 
bridge. Even test weighments at any of the weighbridge stations 
en-rout were not done "due to neglect on the part of the staff". The 
Committee would like suitable disciplinary action to be taken against 
the staff found negligent. 

6.11. The Committee note that wagons containing loose sand stone 
sent to the same company have been found in very many cases to  
have been overloaded, when test weighment was conducted cn- 
route. The Railway concerned should exercise vigilance at thv 
loading point to ensure that there is no repetition of such instances 
of overloading. 

Western Rail\%ray-Non-recovery of siding charges. 
Audit Parngraph 

6.12. An assisted siding was constructed for the use of a Cement 
Company at Sevalia, in April. 1950. The rules provide for re- 
covery of interest and maintenance charges on the basis of the 
capital cost borne by the Railway, and in additiol~, haulage charges 
to cover the cost of placement and removal of wagons. The Com- 
pany, however. requested the Railway Administration to place 
wagons in the assisted siding and take away returned wagons there- 
from, without any extra charge, as they would be giving the Rail- 
way plenty of inward and outward traffic from their Sevalia Works. 
This was not agreed to and the Chief Traffic Manager advised t h e  
General Manager of the B.B. & C.I. Railway in June, 1950 that 
extra shunting was involved in placing and removing wagons into 
and from the siding. and the time taken for these operatirm was 
40 minutes. The siding charges on this basis worked out to Rs. 8 
per placement at the rate of Rs. 12 per shunting engine hour. But 
no formal notification regarding recovery of siding charges was 
issued by the Railway Administration. Instead, a remark was 
given in the Tariff that 'shunting of wagons is done by Company's 
own engine'. However. in actual operation, all wagons meant for 



the cornpan> are initially placed on the siding by railway engine, 
and thereafter the company's engine hauls these wagons over the 
private siding inside the factory premises where these are  loaded; 
unloaded and are placed back on the assisted siding. These wagons 

, are thereafter hauled by railway engine over the assisted siding, 
and taken to the yard for onward despatch to destinations. Thus, 
a specific service is rendered by the Railway in placing wagons a t  
and removing wagons from the point a t  which interchange with 
the company's engine takes place, but no charges on this account 
are being recovered from the Company. 

6.13. The siding charges recoverable from the Company on ac- 
count of haulage by railway engine to and from the siding, for the 
period 1-4-1950 to 30-6-1968, on the basis of placement time assessed 
in 1950, work out to Rs. 1.38 lakhs. 

[Paragraph No. 48-Audit Report (Railways), 1969.1 
6. 14. The Committee enquired what the stipulations in the rules 

were regarding recovery of haulage charges of wagons over assis- 
ted sidings and whether the agreement with the company provided 
for recovery of such charges. The Railway Board have stated that 
para 1805 of the Indian Railway Code for the Traffic Department - 

(Commercial) reads as follows:- 
"1805. Siding Charges-The user of the siding should pay a 

siding charge. to be fixed by the Railway Administration, 
for every wagon. whether loaded or empty, hauled over 
the siding in each direction, to cover the cost of working 
the siding. The amount of the siding charge should be 
specified in the agreement, the Railway Administration 
having the power, on giving not less than six months' 
notice to modify thc rate for. the haulage of wagons over 
the sidings". 

An Extract of para 15(a) of the agreement executed with the 
Company in 1964 has also been furnished to the Committee and is 
reproduced below: 

"Freight for all classes v f  goods will be charged upto and 
from the senvice Railway station. Railway Receipts and 
invoices will be issued to and from the station only in 
accordance with the rates from time to time published 
in the Goods Tariff Books of the Administration and rates 
circulars. In addition to such freight a siding charge as 
may be fixed from time to time shall be levied by the 
Administration on the basis of the time taken in place- 
ment by engine either for placing a wagon in the siding 
or for r emo~ing  a wagon therefrom to be computed from 
the centre of the goods shed or station or a nominated 
place in the statio-n yard or base station or shed from 
which the engine is required to be brought to' the point 
fixed in the Licensee's premises." 



6.15. The Committee enquired about the length of the assisted 
siding and the private siding in this case and the extent'of servive 
rendered by the Railway for haulage of wagons over the assisted 
siding. The Board have intimated that " the total track length of 
all the lines (including the crossover points) comprising the assis- 
ted siding is 1.99 Kms. Length of the private siding is 5.64 kms. 
The Railway only places and withdraws the wagons into and from 
the assisted siding". In reply to a question if any remodelling work 
was carried out after, 1950, the Board have stated that some re- 
modelling of the yard was done in 1954 but this did not result in 
any change in the length of the assisted siding portion. 

6.16. The Committee enquired why no formal notification regard- 
ing recovery of siding charges was issued by the Railway Adminis- 
tration in 950. The Board have stated in a note that "The wagons 
for the cement factory would have to be placed for dealing in the 
Goods shed if there was no Assisted Siding and this would involve 
a quantum of shunting for which no charge over and about the 
freight is levied. It  was felt, taking into account the location of 
the Assisted Siding in this case, that in placing the wagons in the 
Assisted Siding the quantum of shunting would be almost the same 
as placing them in the goods shed. Hence on grounds of enquity 
the levy of any shunting charge was d~cidcd zgainst. Therefore 
these shunting charges were not notified". 

6.17. Audit have observed as follows on the foregoing:- 
"It has been stated that since in placing the wagons in the 

Assisted siding the quantum of shunting would be almost 
the same as in placing them in the goods shed, cm 
grounds of equity, the levy of any shunting charges was 
decided against. In this connection it may be mentioned 
that since the wagons are being hauled to the assisted 
siding, the Railway Administration is rendering a definite 
service to the private party from which the private party 
clearly benefits as otherwise the party would have to 
arrange for movement of goods delivered at  the goads 
shed). In view of this. charges as laid down in para 1805 
of the Indian Railway Code for the Traffic Department 
are recoverable. The siding charges could also have been 
recovered from the firm as per para 15(a) af the agree- 
ment executed with them. The quantum of shunting in- 
volved in placing the wagon in the goods shed or in the 
Assisted siding has no bearing on the question of re- 
covery of siding charges". 

6.18. In reply to a further question how the remarks "shunting 
of the wagons is done by Company's own engine" came to-be in- 
cluded in the tariff when this was not actually the position, the 



Railway Board have stated that the remarks are in respect of the 
shunting from the Assisted Siding to the Private Siding and this 
conforms to the actual position. 

6.19 Asked whether the Railway Administration have been re- 
covering maintenance and intrest charges from the company in 
respect of this siding, the Board have stated that the Railway 
Administration was recovering these charges. 

6.20. The Committee observe that no siding charges have been 
recovered from the party in this case, on the ground that the shunt- 
ing involved in placing the wagons in the siding is the same as that 
necessary for placing bhe wagons in the goods shed (which the Rail- 
way would have done in the absence of the siding). The Committee, 
however, feel that the recovery of the charges being regulated by an 
agreement has to be made in terms of that agreement. The agre- 
ement with the party in this case provides for recovery of siding 
charges for placinglremoving wagons in and from the assisted siding. 
The Committee would, therefore. like the Railway Board to review 
the case and take necessary steps for effecting speedy recovery of 
the dues outstanding since April, 1950. 
Northeast Frontier Railway-Non-recovery of the cost of construct- 

tion of a Sugar Mill Siding. 

Audit Paragraph 

6.21. At the request of the Secretary, Assam Co-operative Sugar 
Mill, a siding for their Sugar Mill to be established at Barua 
Bamangaon, was sanctioned and the party deposited their estimated 
share of cost amounting to Rs 71,362 in April, 1957. The siding was 
wmpleted and opened to traffic in August, 1957. 

6.22 In July, 1958 the party asked for certain additional works 
which were completed by the Railway Administration on a prio- 
rity basis. Neither the estimate was revised nor the party was asked 
to deposit additional share of the cost, though the extent rules 
also required such action. The estimate was finalised in October, 
1960 for an amount of Rs 2.29 lakhs out of which party's share 
worked out to Rs. 1.81 lakhs. The party bas failed to deposit the 
balance amount of Rs. 1.10 lakhs so far, that is, even after 11 years 
of the date of opening of the siding. The Administration is, how- 
ever, continuing the placement of wagons in the siding on 
payment uf siding charges. 

[Paragraph No. 49 - Audit Report (Railways), 1969.1 
6.29. Committee enquired why the estimate for the additional 

works was not prepared in this case and the party asked to deposit 
its share of cost before starting the wark or at least a lump r;um 



amount taken as deposit on a provisional basis pending prepara- 
tion of the detailed estimate. The Board have in a note on these 
points stated as follows:- 

"The sugar mill authorities requested for execution of addi- 
tional works on top priority. They also advised the 
railway that any extra cost required on account of modi- 
fication of the siding will be borne by them. The revi- 
sion of the estimate, therefoare, became necessary on ac- 
count of the additional facilities required by the sugar 
mill authorities, the signalling arrangements necessary 
on account of additional facilities and finally because of 
higher tender rates and increase in cost of P-way mate- 
rials. As the additional facilities were required on top 
priority basis to enable them to use the crushing season, 
it was not possible to prepare an estimate before the 
commencement of the work. 

"Assam Cooperative Sugar W11 Ltd. happened to be the 
only sugar mill working on cooperative basis in the State 
of Assam. The State Government, by virtue of its owner- 
ship of more than 60 per cent shares of this limited co- 
operative venture, had also vital interest in this under- 
taking. The Railway was never sceptical about the pay- 
ment that was to be made by the cooperative Mill for 
the additional facllitics required by them. In fact for the 
work carried out in the first phase. the Mill Authorities 
deposited their share of cost q u ~ t e  promptly. For carry- 
ing out work in second phase on priority. they also under- 
took to pay the additional cost." 

6.24. The Committee enquired as to when the additional works 
were completed and what the reasons were for delay in prepara- 
tion of estimates therefor. The Board have replied that the addi- 
tional facilities were provided by abmt  the end of November, 1968. 
The District Engineer Dibrugarh submitted the revised estimate 
to headquarters in March. 1959. The estimate was returned for 
correction which was re-submitted by D~strict Engineer in June, 
1959. Thereafter, it was dealt with in the Engineering, Operation 
and Finance Branches in the Headquarters' office and finally vetted 
by the Finance on 18th October. 1960. The revised estimate was 
sent to mill authorities on 27th October, 1983. 

6.25. The Committee enquired as to the action proposed to be 
taken by the Board in the event of continued non-payment of dues 
by the party and the financial consequences to Railways of such 
action. The Board have stated that the amount outstanding as on 
31st March,1969 was Rs. 2,19,636. No payment has been received 
against this outstanding so far. Notice for closure of the siding with 
effect from midnight of 19th/20th January, 1970 has already been 



given by the Railways. However, it may be mentioned that the 
Railway has earned the under-mentioned amounts from the sugar 

mill so f a p -  
- - 

Total Amount of ~mouri -hf  
Year quantum in freight sidir g 

quintals earned chalges .. - .-.-. - .---.---A - -. - --- 
Rs. Rs. 

Note the records for the period prior to 1961-62 are not available 
now. 

6,26. The Committee regret to observe that the Railway Adminis- 
tration failed to secure adequate deposit or a readily enforceable 
guarantee from the Assam Cooperative Sugar Mill to cover the cost 
of additional works on a Railway siding which they were asked to 
carry out on top priority basis. It took more than 2 years for the 
Railway Board to finalise the estimates of cost of the additional 
works. 

6.27. The Con~mittec note that a sum of Rs. 2.19,636 - is 'butstand- 
ing against the mill as on 31st March, 1969 and that notice for 
closure of the siding has been served for non-payment of the charges. 
It is strange that the Railwag Administration took no action over a 
period of 11 years to realise the amount due. The Committee would 
like the question of recovery of the outstanding dues tc, be pursued 
with the Mill. The good offices of the State Government who are 
reported to own 60 per cent of its shares may also be sought at a 
high level. It should also be investigated why there was a failure 
to take prior deposit from the party and to follow up the question of 
recovery. Adequate action against the of6cials found negtigent or 
lax should thereafter be taken. 

6.28. The Committee further suggest that instructions may be 
issued by the Bailway Board to ensure that in all such cases suitable 
advance is obtained as deposit to cover the estimated coot so that 
Railways' interests are not jeopudised. 



South Eastern Railway-˘ on-recovery of interest and ~aintenance 
charges in respect of assisted sidings -- 

Audit Paragraph 
- 6,29. The Public Accounts - Committee (Second Lok Sabha), in 

para 45 of their 40th Report submitted to the Parliament in 
January, 1962, commented on the unsatisfactory position in regard 
to the recovery of intenest and maintenance charges in respect of 
assisted sidings and recommended that a uniform formula should 
be evolved for recovery of such charges and the old agreements 
should & reviewed to bring them over to the new pattern. 

6.30. In December, 1962 Ministry of Railways (Railway Board) 
issued general orders that in the case of assisted sidings, interest 
should be rec .veied a t  t4t. r ~ t c  cq 4 per cent on tht. book value c\f  the 
capital cost of the siding borne by the Railway, and repairs and 
maintenance charges should be recovered at the rate of 4.4 per cent. 
on the book value of the cost of the siding borne by the Railway or 
its present day cost, whichever was more. It was also enjoined that 
a clause to this effect should be introduced in the existing agreements 
after giving six months' notice to the parties concerned. In Mav, 
1964, these orders were amended to the effect that interest charges 
should be recovered at the current dividend rate. 

6.31. However, these orders have not b e  implemented on the 
South Eastern Railway so far. Out of the 177 sidings on this Rail- 
way, 71 are governed by old agreements which do not provide for 
recovery of annual interest and maintenance charges. No agreements 
have been executcd so far in respect of the other 106 sidings 
Though interest and maintenance charges are being billed for at 84 
per cent of the capital cost borne by the Railwav. the progress of 
recovery has not been satisfactory. The outstandings due upto the 
year 1W67,  as at the end of December, 1968, were Rs. 5.40 lakhs 
including Rs. 2.14 lakhs due from the siding owners governed by the 
old agreements upto the year 1965-66. These outstandings were as- 
sessed on the basis of the rates prevailing prior to the issue of the 
Railway Board's orders in December, 1962. The outstandings on the 
basis of orders issued in December, 1962 and May, 1964 would be 
higher. 

[Paragraph No. %Audit Report (Railways), 1969.1 
6.32. The Committee enquired why the orders of the Railway 

Board issued in December, 1962 had not yet been impkmented by 
the S.E. Railway Administration and what the present position was 
with regard to the finalisation of agreements in respect of 106 sidings 
mntioned in the audit paragraph. The Board have, in a note, stated 
that "the Railway Board's orders required modfication of future as 
well as existing agreements. As for the implementation of the 
orders relating to future agreements, the Railway Administration 
has finalised the new agreement form which provides for interest 
and maintenance clause as per directives of the Railway Board. 



"In so far as the modification of agreements ior the existing sidings 
is concerned, there are two grounps of sidings on the South-Eastern 
Railway- 

(i) 71 sidings governed by the old B.N. Railway agreement. 
form which does not provide for recovery of annual in- 
terest and maintenance charges @ 84 per cent of the cost 
borne by the Railway. These agreements have no provi- 
sion for termination by either party by giving notice to 
the other. The revision of these agreements is legally not 
possible till an opportunity to revise the existing agree- 
ments on account of change of ownership etc. arises. 
Further, in case of some colliery sidings, free underground 
support has been provided by the siding holders and 
notices for termination under Clause 17 of the old agree- 
ments on account of unremunerativeness of the sidings 
involve legal complications. Howerver, the railway has 
keen prefering deficielrey hills on the basis of annual re- 
views and generally speaking these deficiency bills have 
been honoured by the siding owners. This group of 71 
sidings, therefore, cannot be brought over to the new 
agreement form for the present. 

(ii) 106 other sidings are to be governed by the new agreement 
forms. New agreement forms have been s n t  to 104 par- 
ties by the railway, most of them having been issued in 
1966 and 1967. Earlier, notices for recovery of intemst 
and maintenance charges as per Board's orders had been 
issued to the siding owners by the railway, most of them 
having been issued in 1963. In two cases the question of 
dismantlement of the sidings is under consideration. 65 
siding holders have agreed to pay interest and mainten- 
ance charges but only 28 have agreed to sign the new 
agmxment form. Among the remaining, some have dis- 
agreed, some sought for clarifications, same others remain- 
ed silent and a few have represented through their asso- 
ciations. 

"There has been delay in execution of the new agreements in 
spite of best efforts made by the Railway. Though the agreement has 
been Analised on the basis of provisions in the traffic and Engineer- 
ing Codes and also directives issued by the Railway Board from 
time to time, the siding holders are of the view that the revision of 
the agreement form has been done unilaterally without giving them 
any opportunity to examine and comment on the implications of the 
clauses of the new agreement form". 

6.33. In  reply to a question about the present position of recovery- 
of outatanding dues, the Board have furnished the following infm- 
mation:- 

"The podtion of outstanding dues for the period ending 1966- 



67 as on 31.3.1969 is indicated below in juxta-position to 
that indicated at  the end of December 1968:- 

At the end of At the p d  of 
December/1968 March, 11969 - -------- 
(Figures in lakhs of rupees ) 

-(a) Outstanding dues from siding owners governed 
by old agreements . 2-14 I '92 

(b) Outstanding towards interest & Maint~r.cr.cc 
charges due from other siding owners . 3.26 3-01 ---- 

Total . 5 '40 4-93" 
6.34. The Committee are dissatisfied with the position regarding 

.assessment and realisation of dues from siding holders in the South- 
Eastern Railway. According to instructions issued by the Railway 
Board in December, 1962, these siding holders were to be asked to 
execute revised agreements, so that interest and maintenance char- 
ges at certain stipulated rates could be recovered from them. HOW- 
ever, the South-Eastern Railway has yet to hal ise  the agreement . with as many as 78 out of 106 siding holders. There was quite a good 
deal of delay in finalising the new agreement form itsell ss this was 
issued to siding holders only in 1966 and 1967. Besides, the amount 
to be recovered for the period ending 1966-67 on the basis of old 
rates (as obtaining before December, 1962) was as high as Rs. 4.93 
lakhs as on 31st March, 1969. The amount acually due for recovery 
on the basis of revised orders would be still higher. 

6.35. The Committee consider that effective steps need to be taken 
to realise the outstanding dues. A target date for completing the 
realisations may be laid down and the Railway Administration asked 
to make all out efforts to complete the work by that time. 
South Eastern. Western and Southern Rai l~ags-Outs tandin~ rent 

for railway land occupied by private sidings. 
Audit Parap-aph 

6.36. In March. 1964, Ministry of Railways (Railway Board) 
Issued general orders that in respect of railway land on which pri- 
vate sidings are constructed. rent map be reallsed at 6 per cent of 
the market value of the land. Prior to the issue of those orders, 
no rent on thls account was being recovered except that a nominal 
rent of Re. 1 was being realised on the Southern Railway. On South 
Eastern Railway, these orders were implemented from 1st April, 
I964 and action was initiated to complete the preliminary forma- 
lities such as. measurement of the area occupied by sidings, prepa- 
ration of agreemen? plzns. obtaining acceptance of the parties there- 
to and fixation of market value of the land. However, out of the 
total dues amounting to Rs. 9.98 lakhs in respect of 43 sidings, for 
the period 1st April, 1964 to 31st March. 1968, only Rs. 72 thousand 
have been recovered so far (January. 1969) and the balance dues 



a r e  still to be realised. The rent charges in respect of 20 sidings are 
y e t  to be assessed, pending acce.ptance of agreement plans by the 
parties. ' 

6.37. On Western Railway, a sum of Rs. 35 thousand is outstand- 
ing  in respect of 8 sidings; and rent is yet to be fixed in respect of 
:27 other sidings (August, 1968). On Southern Railway, a sum of 
Rs. 40 thousand relating to 6 sidings is pending recovery, and in res- 
.pect of 8 other sidings, the bills are yet to be preferred (January, 
1969). 

[Paragraph No. 51-Audit Report (Railways), 1969.1 
6.38. The Committee enquired about the reasons for the inordi- 

nate delay that occurred in the S.E. Railway, Western Railway and 
Southern Railway in fixing the rental charges for railway land on 
which private sidings are constructed. The Board have stated that 
"Board's orders regarding recovery of rent on Railway land under 
private sidings at 6 per cent of the market value were issued in 
March, 1964. The 3 railways did initiate expeditious action for 
implementation of Board's orders. While on South Eastern and 
Western Railways, action was initiated immediately on receipt of 
Board's orders. on Southern Railway. orders were given effect to 
from 1-11-1964 after giving 6 months notice to the siding blcLers in 
accordance with the provisions in the agreements pertaining to that 
Railway". 

"However, for effective implementation, the Railway had. in each 
individual case, to carry out detailed field work for measurement of 
areas, preparation of agreement plans. obtaining market value of 
the land from the revenue authorities. fixing of the rent as per 
Board's directive and finally to obtain the acceptance of the siding 
holders. Some time was therefore. required for completion of these 
formalities. In mcst cases, to avoid any delay in the implementation 
of the Board's orders. the Railways preferred their bills towards 
rent of railway land an the basis of the best information available. 
As a natural consequence to this. a number of siding holders have 
disputed the basis of the fixation of the rent for the land and some 
have disputed the area of land shown to have been occupied by the 
private sidings. These objections are being looked into and sidinp 
holders arc advised the correct position in each individual case. 

6.39. The present position of outstanding dues is stated to be as 
follows:- 

South Eastern Railway 

1. Total No of sidings . . . 63 
2. No. of sidings in respect of which bills preferred . 43 
3. Dues as on 3 1-3-68 . . Rs. 9.98,099.76 
4. Already recovered . . Rs. 2,38,902.03 



5 .  Balance to be realised . Rs. 79.(8, 197'73 
6. No of sidings for which rent is still to be assessed . IT 
7. No. of sidings where agreement has been signed 

and action is being taken to prefer bills . 
8. No. of  sidings where no rent is actually realisahle . . I 

" ;: '-=Western Railway 
3 ..? -- 

6.40. In respect of 8 sidings for which bills have been preferred 
the amount outstanding as in October, 1969 was Rs. 51,431. With 
regard to assessment of rent in case of 27 sidings it is noticed that 
in one case rent cannot be recovered as per the existing agreement 
with the party. Action is being taken by the Railway to revise the  
agreement for implementation of the Board's orders. With regard 
to remaining 26 cases, the late-t position obtaining on the railway is 
as under:- 

( a )  Case5 where rent kn beenfised mid parry asked to pay rhe rent. 

(i) Total No. of cases . 
(ii) ~ m b u n t  avertained . 

(iii) Amount recovered . Rs. 275 
(b)  Cases where provisional rent hu.. been fixed and partie. have paid or 

have been asked to pay the rent. 

(i) Total No. of cases . 1 1  

(ii) Amount ascertained . Rs- 773143.41 
(iii) Amount recovered . Rs. 36, 199.41 
(iv) Amount to be adjusted from the dues ofthe siding 

owners available with the Railway . Rs. 9,984 .co 
(c )  Ca:es where notices have been issued ro the owners for levy of rent. 

(i) Total no of cases 6 
(i) Amount ascertained Rs. I 1,298.25 

(d) No. of cases for which rent could not be lbalised 
for want of information from revenue autho- 

rities . 
(e) No. of cases where the owners have disputed the 

rent fixed . 

Southern Railway 

6.41. The Railway has preferred bills to the tune of Rs. 39,893 
upto 31-3-1968 on 6 siding owners. Out of this, an amount of' 
Rs. 3,712 i.e. pertaining to 2 sidings has been completdy recovered, 



6.42. As regards cases where rent is still to be assessed, it is 
found on re-hvey that no rent is recoverable in case of 2 sidings 
a s  the same are situated outside the railway limits. The Railway 
has preferred bills and also realised the amounts in respect of 2 
other sidings. In regard to the remaining 4 sidings, market value of 
the land has since been ascertained and fixation of rent is in prog- 
ress. 

6.43. The Committee observe that, though over six years have 
elapsed since the Railway Board issued instructions for revising the 
rent of private sidings situated on railway land, (to include rental 
value of the land which was previously not being recovere@, the 
rental value has not even been finally assessed in respect of 42 sid- 
ings in South-Eastern, Western and Southern Railways. Besides, 
even in cases where siding rents have been revked, a sum of Rs. 8.92 
lakhs is awaiting realisation. 

6.44. The Committee would like to be informed whether the delay 
in assessing the revised rents would preclude retrospective revision 
of rents resulting in loss of revenue to the Railways. Expeditious 
action should also be taken to assess the revised rent, in all the 
cases where the work is still pending and to realise the dues in 
these cases where assessment has been completed but recovery of 
the rent. has not been made, either in whole or in part. The posi- 
tion in regard to revision of rent on other Railways should also be 
reviewed by the Board and steps taken to realise all the dues arising 
out of re-assessment of rental values. 



VII 1 

OTHER TOPICS 
South Central Railway-Loss due to extension of contracts. 

Audit Paragraph 
7.1. A contract for sale of coal ashes of the loco shed and work- 

shops at Lallaguda for the period from 12th May, 1961 to 31st March, 
1962 was awarded to a contractor for a lump sum payment of 
Rs. 83,775. After the expiry of this period, the contract was extend- 
ed, through separate letters, for one or two months each time, till 
31st December. 1963, on the same terms and conditions as were stipu- 
lated in the original agreement subject to the condition that the 
contractor would be liable to pay the difference in amount, if any 
higher rate was subsequently quoted or offered during the extended 
period. 

7.2. The Railway Administration invited tenders in November, 
1963 and a fresh contract for the period from 1st January to 31st 
December, 1964 was awarded to a new contractor for a sum of 
Rs. 1,46,520. Based on these higher rates. the Railway Administra- 
tion claimed a sum of Rs. 91 thousand from the former contractor 
as the difference for the extended period of contract from 1st April, 
1962 to 3lst December, 1963. The contractor. however. refused to  
pay this amount on the ground that the claim of the Railway 
Administration was not legally sustainable. He, however. deposited 
a sum of Rs. 4,340.23 in January, 1965 towards the difference in sale 
value for the period from 1-12-1963 to 31-12-1963. 

7.3. In a similar case, a contract for sale of coal ashes a t  
Secunderabad station given for a period of one year from 1st April, 
1961 to 31st March, 1962 for a sum of Rs. 31,000 was extended from 
1st April, 962 to 30th April, 1963 and re-allotted from 16th to 30th 
November, 1963 on similar conditions as described above. In this 
case, out of a sum of Rs. 51 thousand claimed bv the Railway after 
the finalisation of a new contract, a sum of Rs. 34.874 was recovered 
from the contractor. 

7.4. Piecemeal extensions of the contracts without duly safe- 
guarding the legal position of the Administration thus resulted in 
the non-recovery of a total amount of Rs. 1.03 lakhs. 

[Paragraph No. 53-Audit Report (Railv~avs). 1969.1 

7.5. The Committee enquired why fresh tenders for the sale of 
coal ashes were not invited sufficiently in time before the expiry of 
the old contracts and whether, before extending the cld contracts, 



legal opinion was obtained to ascertain whether the condition im-- - 
posed on the contractor  by the Railways for making good the diffe- 
rence 'between the previous rate and the rates elicited through 
tender enquiries during the extended period of the old ccntract was 
legally enforceable. The Railway Board have stated that the con- 
tracts for sale of coal ashes were expiring on 31st March, 1962. The 
Central Railway issued policy instructions on 9th March, 1962 ~ s k -  
ing the Divisions to discontinue the practice of sale of ashes on x n -  
ning contracts on lummpsum basis with a view to bring uniformity 
in all divisicns of the Zonal Railway. Owing to the non-availabi- 
lity of stacking area and uneconomic recurring expenses in stack- 
ing of ashes and picking up of cinders departmentally, the Divi- 
sional Superintendent, Secundetrabad approached the head office. 
for modifications of the policy instructicns. Pending the i-evision 
of the directive, the currency of the existing contracts was extend- 
ed from time to time by the Division so as to avoid accumulation 
and congestion at  the workshop, loco shed and station which would 
have otherwise resulted in serious hampering of the day-to-day 
operation and normal running of trains. 

7.6. According to the procedure then in vogue in Secunderabacl 
Division, whenever there was delay in finalising the contract, cx- 
tensions were gwen for short periods to the previous contractm 
on specific conditions. These stipulations envisaged that whenwer 
fresh contracts were finalised at higher rates, the previous contrac- 
tors to whom extension had been given would pay the difference in 
rate and in the past such recoveries had been affected in every case. 
On the same basis the contracts for Secunderabad station nnd Lalla- 
guda workshop were extended for short periods after obtaining a 
letter of acceptance from the contractors to abide by these sp~cific 
conditions. In view of the procedure and the prevalent practice 
which had worked satisfactorily, it was considered reasonable by the 
Division to adopt the same method. No legal opinion was, therefo~e.  
obtained before extending the old contracts. 

7.7. The Committee enquired what action had been taken to 
realise the sum of Rs. 1.03 lakhs stated in the Audit paragraph to be 
due from the contractors. The Railway Board have stated that the 
sum cf Rs. 1.03 lakhs has been assessed on "hypothetical basis" 
assuming that the rate obtained for the calender year 1964 would 
be applicable for the period beyond 31st March, 1962. As soon a s  
the contracts for the period from 1st January. 1964 were settled, 
the original contractors were asked to pay the difference in rates. 
The contractor for Lallaguda Loco Shed and Workshop repudiated' 
the claim of the Railway. The matter was, therefore. referred to 
the Law OfRcer of the Railway who agreed with the views expressed' 
by the contractor. I t  was, therefore, decided by the Administra- 
tion to recover the difference in costs amounting to Rs. 4340.23 
covering the last period of extension as per the legal advice obtain- 
ed. The settlement of the contract was, accordingly made a f t e r  



.affecting the necessary recoveries amounting to Rs. 4340,23 from the 

.&ontractor. 

7.8. In the case of Secunderabad Station, the difference of 
Rs. 16,301.25 was to be recovered from the coal ash contractor. This 
contractor also repudiated the claim of the Railway stating that 'his 
case should be considered at  par with that of the contractor. for 
Lallaguda h c o  Shed and Workshop. A sum of Rs. 17,7521- is avail- 
able with the Railway which has .been withheld by the. Adminis- 
tration. The matter regarding the recovery of this amount is under 
consideration of the Administration and will be decided after con- 
sulting the Finance and Legal Advisers. 

7.9 Audit have furnished the following comments on the fore- 
, going. 

"The amount of Rs. 1.03 lakhs was actually claimed by the 
Administration from the contractors but the same could 
not be recovered because piecemeal extensions were given 
to the contractors without examining the legal aspect and 
safeguarding the position of the Railway." 

5.10. The Committee feel that the contracts for the sale of coal 
ashes at Lallaguda and Secunderabad on a lumpsum basis should not 
have been extended without ascertaining whether the Railways 
could have got better rates for sale of the coal ashes from other con- 
tractors. The contracts were no doubt extended on the condition 
that the original contractors should pay to the Railways the diffc 
rence between the old rates and any higher rates that might be 
,offered during the extended term of the contracts, but it took nearly 
two years to ascertain the market rates through tender enquiries. 
The result was that the Railways could not press their claim against 
the old contractors for the difference between the rates for the 
period prior to the date on which the tenders were called. 

7.11. As the case relates to an old period and the amount of loss 
sustained is not capable of being determined, the Committee do not 
wish to pursue this case. The Committee hope. however, that 
instances of this kind will not be repeated. 

7.12. Legal advice should also be taken before incorporating in 
'the contracts stipulations of the type included in the present case. 

Southern and South Central Railways-Non-utilisation of coaling 
cranes 

Audit Paragraph 

7.13. With a view to improving the efficiency of engine fuelling, 
.the Ministry of Railways (Railway Board) decided in February, 
y1961, to install electric-gantry cranes in loco sheds where the daily 



rate of loading was 250 tons and above. Accordingly, four cranes 
were procured for installation a t  Basin Bridge. Bitragunta, Vijaya- 
wada and Rajahmundry. While the crane at Basin bridge was de- 
signed, assembled and erected by the Administration in October, 
IN%, the other three cranes were supplied by a private firm between 
Septemlber and December, 1965. The bunkers for all these cranes 
were fabricated by a firm to the design furnished by the Adminis- 
tration and were erected departmentally. The design of the tun- 
ken, however, proved defective and had to be modified at a cost of 
Rs. 45 thousand. 

7.14. The crane at Basin bridge was commissioned in June, 3966, 
after incurring a total expenditure of Rs. 6.33 lakhs. A review of 
the working of the crane revealed that during the 22 months after 
commissioning, the crane actually worked for only 419 days. The 
crane worked on a single shift upto 10th August, 1967 and on double 
shift thereafter but without any increase in the output. During 
the days it worked, it handled about 105 tonnes per day on an aver- 
age against the assessed capacity cf 360 tonnes (per three shifts). 
The quantity handled in any month did not exceed 45 per cent of 
the installed capacity. Balance of the work was handled by con- 
tract labour employed at the sheds. The installation of the cranes 
was justified on the ground that mechanical handling would be 
cheaper than manual handling. I t  was estimated that the cost of 
engine fuelling by the crane at Basin Bridge would be 88 Paise per 
tonne (on three-shift basis). The actual cost of handling by the 
crane worked out to Rs. 1.39 per tonne, as against the contract rate 
of Rs. 1.20 per tonne. 

7.15. The cranes at Vijayawada and Bitragunta were commis- 
sioned only in August, 1968 but the average quantity of coal handl- 
ed by the cranes was less than 90 tonnes per day and bulk of the 
coal continues to be handled manually. The crane at Rajahmundry 
was initially commissioned in February, 1967 but was damaged in 
a gale and was recommissioned only in December, 1968. The ex- 
penditure on the cranes at thest., three places, which are now in 
South Central Railway, was Rs. 15.33 lakhs. 

rParagraph No. '%Audit Report (Railways), 1969.1 

7.16. The Committee enquired why mechanisation was consider- 
ed desirable for loading of only 250 tons a day. The Board h a w  
stated that the Expert Committee on Coal consumption on Railways 
(1958) in para 63 of their Report had recommended that mechani- 
cal loading should be introduced in all sheds where coal loading ex- 
ceeds 70 tons per day. The Committee were of the view that 
mechanisation of coal loading wwld reduce detentions to locomo- 
tives at the coaling stage in sheds and ensure their prompt despatch. 
In the light of this recommendation. 4 types of mechanical handling 
QWpmmts were suggested to the Railways for adoption according 
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to the quantity of coal loading involved in sheds. For'sheds l a d -  
ing above 200 tons of coal a day, electrically operated gentry com- 
plete with coal bins and loading and unloading tracks were recom- 
mended. 

7.17. In reply to a question why the Railway Administration de- 
cided to fabricate one of the cranes in a Railway W~rkshop at a 
higher cost even though cranes were readily available from the 
trade, the Board have stated that the Southern Railway asked a 
local firm to indicate whether they could design and fabricate a 
crane to their requirements but the firm expressed their inability 
to do so. It was also decided by the Railway Board that advantage 
should be taken of the available capacity for the manufacture of 
Gantry Coaling Cranes in the Railway Workshops. In case, how- 
ever, no capacity was available, the railway were to procure them 
through trade. One crane was accordingly made for Basin Bridge 
in Railway Workshops. 

7.18. The Committee enquired about the reasons for delay in 
commissioning the cranes. In a note it has been stated by the Board 
that the main reasons for delay in commissioning the crane were 
successive refinements in the design of certain components of the 
crane to conserve foreign exchange and delav in the delivery of 
electrical equipment. As regards the delay in commissioning of 
the three cranes supplied by the firm, the S. C. Railway has taken 
action to penalise the firm as per the contract. 

7.19. The Committee enquired what the design defect of the 
bunkers was and whether it could not have been avoided by first 
making a prototype for trial. The Board have replied that the slid- 
ing door provided underneath did not function effectively and affer- 
ed considerable resistance due to the collection of coal dust in the 
crevices provided for the movement of Cast Iron balls resulting in 
lack of free movement of the door. This was improved by provi- 
sion of ball bearings. The basic design incorporating Cast Iron 
ball, as the friction minimising rolling medium was sound in princi- 
ple and it was expected that it would work properly. No prototype 
was, therefore, visualised but quite unexpectedly difficulties were 
experienced in actual practice. necessitating change-over to the more 
expensive roller bearings. 

7.20. The Committee drew attention to the low output of the 
cranes and enquired whether it was due to any mechanical defects 
either in design or in manufacture. The Board have informed them 
that the low output of the cranes at Basin Bridge (Southern Rail- 
way) and Rajahmundry (S.C. Railway) was mainly due to the two 
successive derailments of the cranes on account of cyclone and wind- 
storms in 1968 and consequent serious damage to structures. As 
regards other cranes on S.C. Railway, the main reasons were initial 
teething troubles with electric motors and other fittine etc. 



7.21. The piesent output of the coaling cranes on the days they 
worhed is stated to be as follows: 

(i) Basin Bridge . . 250 tonnes ~ e r  day 
(ii) Vijayawada . . 350 tonnes per day 
(iii) Rajahmundry . 19 tomes per day 
(iv) Bitragunta . . too tomes pcr day 

7.22. As regards Vijayawada it is stated that the crane works al- 
most to its rated capacited which is 360 tonnes. As regards the 
Coaling Cranes at Rajahmundry and Bitragunta, the present output 
is sufficient to meet the daily requirements of these sheds. 

7.23. The Committee enquired whether with progressive dieseli- 
sationjelectrification, the workload of the cranes would not be 
affected. The Board have replied that there is no likelihood that 
the workload of these cranes would markedly come down as a 
result of dieselisation or electrification in the near future. How- 
ever, if and when such a situation arises, alternative uses of these 
cranes in transhipment sheds and for handling minerals like iron 
ore etc.. container service 0:. in repair shops will be considered. 

7.24. The Committee observe that, except for the coaling crane 
at Vijayawada, the other three cranes at Bitragunata, Basin Bridge 
and Rajahmundry are working well bclow their rated capacity of 
360 tonnes. Efforts should he made to improve their performam, as 
otherwise one of the basic objectives of mechanisation, namely redue- 
tion in the co& of handling coal. would be defeated. 

Northeast Frontier Railway-Non maintenance of accounts for 
imported diesel loco spares 

Audit Pa~agraph 

7.25. A diesel loco shed was set up at Siliguri Junction in May, 
1961. The spare parts for the maintenance of diesel locos imported 
from two US. firms under contracts placed in September, 1961 
were received by the shed commencing from January, 1962. But 
a stores depot was set up only in April, 1963 and the Stores Ac- 
counts Oface was set up, after a further delay of three and half 
years, in September, 1966. Debit  totalling Rs. 36.34 lakhs repre- 
senting the value of spares 'were adjusted by the Administration in 
the accounts without correlating the payments to the actual re- 
ceipt 01 materials. Further, although the spares were meant for 
the m&tenance of locomotives and were, therefore, chargeable to 
Revenue, debita totalling EZs. 21.47 lakhs were adjusted to the &pi- 
tal head 'Rolling Stock'. 



7.26. The Numerical Ledger Cards at the Depot were opened in 
1963-64 with the ground balances of stores found on the shop floor. 
Attempts made in JanuaryjFcbrunvy, 1965 at the physical verifica- 
tion of stocks were not successful for want of proper records. Even 
the original vouchers like invoices, packing lists were stated to be 
not available. An account of the spare parts replaced by the firm 
under warranty clause was also not maintained. 

[Paragraph No. 55-Audit Report (Railways), 1969.1 

7.27. The Committee enquired why timely action was not taken 
to set up a Stores Organisation for ensuring correct accountal of 
stores on their receipt from January, 1962. The Railway Board 
have explained in a note that "orders for supply of diesel locomo- 
tives were placed in April, 1961. An abstract estimate for provi- 
sion of a diesel loco shed, along with office building and stores 
godown for handling the materials required for day-to-day repairs 
at Siliguri Junction was sanctioned in June, 1961. The diesel loco 
shed commenced functioning from May, 1962. In connection with 
the setting up of an organisation for the spares. a point arose whe- 
ther these were to be kept by the Diesel Shed Foreman as 'Charged 
Off' stores or were to be held as 'Custody Stores' by the Stores 
Department. After ascertaining the procedure obtai~ing on East- 
ern and South Eastern Railways, it was decided in September, 
1962 that these were to be held under the Stores Department. For 
this purpose it was also decided to provide. along with the propos- 
ed General Stores Depot at New Jalpaiguri, a Diesel Stores Depot 
as the existing storage accommodation in the diesel loco shed was 
considered inadequate. The proposal for providing a Diesel Stores 
Depot was approved in November. 1962 and the work completed in 
September, 1963. However, without waiting for the full comple- 
tion of Diesel Stores Depot. diesel spares were gradually taken 
over by the Stores Department commencing from 7-7-1963, as soon 
as the construction of some of the sheds was completed. Summaris- 
ing, the main reason for the lapse of time in setting up a proper 
stores organisation was on account of the time required for provid- 
ing adequate storage accommodation". 

7.28. The Committee enquired about the reasons for delay in 
setting up the Stores Accounts Office. The Board have stated that 
the fact that the diesel spares, in question, would be taken over by 
the Stores Department came to the notice of the Accounts Depart- 
ment in a meeting held in April. 1963. The decision that these 
items of stores were to be held as 'Custody Stores' under the Stores 
Department, as decided upon in September, 1982 was not brought 
to notice in the above meeting, with the result that correspondence 
ensued between the Stores and Accounts Departments in regard to 
whether the stores were to be kept as 'Custody Stores' with the 
Stores Department or 'Charged-off Stores under the Mechanical 
Department. It was finally clarified in July, 1963 that the stores 



would be kept under regular 'Stores Stock Suspense' and not be 
treated e i t h e ~  as 'Custody Stores' or 'Charged-off Stores'. Although 
the requirement of manpower for the accounts work was Binalised 
in August, 1963, its materialisation got protracted on account of the 
acute shortage of staff and the existence of a ban on the creation of 
ministerial posts in general as a measure of economy and in the 
Accounts Department particularly in view of the progressive 
mechanisation and simplification of work". 

"The relaxation of the ban on the creation of ministerial posts 
was sought for by the N.F. Railway in April, 1965, and the same 
was granted in July, 1965. The posts, so created, could not, how- 
ever, be filled in immediately due to dearth of staff and the Admi- 
nistration had perforce to wait till September, 1966 when only 
some staff from the construction organisation were released". 

7.29. Asked what steps were taken by the hlechnnical Ilepart- 
ment to ensure proper custody of the stores on their receipt, the 
Board have stated that "the stores were received in packages 
which also contained the list of contents while the spares were in 
sub-assembly groups. On receipt, the package were opened, listed 
and kept locked in godown spare available in diesel loco shed at 
Siliguri. The spares were checked with the list of ~ontents con- 
tained in each packet and items were issued as and when required". 

7.30. To a question whether the fact of receipt of stores without 
any proper stores and accounts organisation was reported by the 
Mechanical Department to the Stores Department and Accounts De- 
partment, the Board have replied that "when the first instalment of 
Diesel Locos was on its way to Siliguri the Mechanical Department 
advised the Stores Department in January, 1962 that, along with 
the locomotives, spares were also expected to be received and 
these spares and equipments should be held as 'Custody Stores' 
under the Stores Department at Siliguri Junction itself and that 
necessary accommodation for this purpose had been provided in 
that shed and stores should arrange for posting of staff to take 
over the spare parts as and when received." 

7.31. The Committee enquired why payments were arranged 
without verifying the receipt of stores. The Board have explained 
that "according to the extent procedure in respect of supplies 
made by foreign firms against contracts placed by the Railway 
Board, the payments against shipments are arranged by the Ac 
counting offlcers based abroad after necessary internal check and 
the amount of transactions requiring to be adjusted in railways 
books are advised by them. The Railway Board, on receipt of 
such adviccs, convert the debits in foreign currency into nrpees 
and send the relevant portion of the statements so received to the 
F.A. & C.A.O. of the Railway concerned for adjustment. Accord- 
ingly the Board, in this case, passed on the debit of Rs. 21,46,6911- 



far the cost of spares alloted to that Railway against the Board's 
bulk order, for inclusion in March, 1963 accounts, which the rail- 
way accepted". 

7.32. The Committee enquired whether any attempt was made 
to maintain value records in the Accounts Office when stores re- 
cords were compiled in 1963-64. The Board have stated that "no 
value records could be maintained in the Accounts OAice in 
1963-64 as the Stores Accounts Office was set up in September, 
1966. Such records are being maintained from September, 1966 
onwards which cover the period from 1963-64". 

7.33. Asked what the value of stbres as disclosed by the records 
was when they were eventually compiled, the Railway Board 
have replied that "37 receipt notes were granted during the years 
1963-64, 1964-65 and 1965-66 and the value of stores was adjusted 
in the financial years 1964-65 and 1965-65 amounting to 
Rs. 14,49,129." 

7.34. To a further question about the value of stores consumed 
before the date when value accounts were compiled and whether 
consumption during this period was reasonable, the Board have 
stated that "the value of initial receipt of spares is rot available. 
These spares were issued as and when required and as the registers 
where particulars of receipts and issues were noted are not avail- 
able it was not possible to give any component-wise account. The 
value of spares, when accounts were compiled after the spares 
were taken over by Stores, worked out to Rs. 14,49,124.00. 

"During the financial years 1962-63 to 1965-66 consumption was 
adjusted to revenue as under: 

1962-63 . . . Rs. 2,09,000 
1963-64. . . Rs. 2,98, o w  
1964-65 . . . Rs. 7,46,000 
1965-66 . . Rs. 8,81,ooo 

Total . . Rs. 21,34,000 

"This figure was nearly equal to the amount of debit initially 
received by the Board t~wards  payments made for these stores and 
passed on to N.F. Railway. 

"Normally in U.S.A. spare parts required to keep a locomotive in 
service for a period of one year amount roughly to 10 per cent of 
the initial cost of the locomotive. Since the total value of order for 
spares was well below 10 per cent it may be accepted that the con- 
sumption was reasonable." 



735. The committee' asked-how the debits for maintenance etotes 
came to be wrongly made to Capital instead of Revenue. The 3oard 
have r e p g a  that "though the amount was to be allocated to Cap. 
IX. 9500 Stores Suspense, in the absence of full detailslproper nomen- 
clature thereof and also because of the non-availability of suf8ciently 
trained staff to identify these spares, the spares also were taken as 
forming part of locomotives and accordingly the debits were wrongly 
booked to Cap. V to which the cost of locomotives was booked. This 
was a mistake due to incorrect appreciation af the position, but this 
did not, however, result in any loss as such, as even under the extant 
procedure, dividend would have been paid on the cost of spares held 
under 'Stores Stock Suspense'. 

7.36. Asked to state whether the records had since been brought 
up-to-date and stock verification carried out, the Board have stated 
that records in respect of stores of the value of Rs. 14,49,124 have 
now been brought up--to-dale. Stock verifications have been carried 
out regularly every year and the ground and the book balances 
have been tallied. 

7.37. The Committee enquired how it was ensured that claims 
under the warranty clause were preferred against the firms in time 
in all cases in the absence of deta~ls of spare parts that became r e  
placeable. The Board have stated that as and when a part failed 
in service due to bad materials or workmanship, warranty claims 
were preferred against the firm on the basis of details available 
from the Diesel Renewal Parts Catalogue. 

7.38. Thc Committee desired to know whether responsibility had 
been fixed for the various lapses in this case and what steps were 
being taken to prevent recurrence of such serious lapses in future. 
The Board have stated as follows:- 

"No responsibility has so far been fixed. However, it is con- 
sidered that a further probe in the matter in greater detail 
with a view to fixing responsibility for the various failures 
may not be practicable in the context of the case.. . . . . 
The Railway Administration is being advised to examine 
various Iailures with a view to take steps to avoid such 
situations in future". 

7.39. The Committee feel that the Railway Administmtion was 
slipshod in dealing with costly imported stores. These stores, vduad 
at Rs. 58.34 lakbs, were meant for use in a diesel loco shed set up 
in Silicri in May, 1961. Due to inter-&putmental wr~1gIss 
about relatively minor matters of accounting and delay in providing 
the staff, an organisation to maintain accounts for these 
stores was not set up till five years elapsed. In the meaawhib, no 
systemntic rccounta of stores received or issued were kept nor . r ~  
~ a t i a n  d tbe balances dome. The value of stores ~COUnted for 
as counrrmed during this period was as much as Rs. 21.34. llllilrr. 



7.40. The Committee are not convinced by the view expressed by 
the Railway Board that an investigation into this cam at this stage 
"is not practicable". The Committee would like the Boadto  investi- 
gate why such an unsatisfactory state of affairs as this was allowed 
to persist for over five years and take, suitable dis~ipilinar~ action. 
It should particularly be examined why the higher format'ons in the 
Zonal Railway showed a complete lark of awareness of thcir re-pon- 
sibilities in dealing with valuable Railway property. 

hstern Railway-Loss on account of excessive procurement and 
delay in di-posal of C.I. pipes 

Audit Paragraph 
7.41. Out of 2,726 number of C.I. Pipes received between October, 

1956 and December, 1957 for laying a pipe line a t  Mughalsarai, 848 
numbers costing Rs. 1.60 lakhs became surplus after completion of 
the work in October, 1958. These were not transferred to the Cons- 
truction Stores Depot at Patratu but, being bulky and heavy, were 
kept outside the stores yard of the engineering subordil%ate a t  
Mughalsarai. In  December, 1965, the stocks of pipes were found 
disturbed and it was decided to shift the material inside a fmced 
area. When the materials were shifted in January, 1366, ll9 pipes 
were found stolen. A further scrutiny of ledger cards disclc.cd a 
fictitious issue of 194 pipes accounted for in September, 1965. The 
employee held responsible far the fictitious accountal had all -dy 
retired from service and the question of recovery of the cost of ' ~s 
from his pensionary benefits is stated to be under consider. I. 
Meanwhile an amount of Rs. 7,300 had been w.thheld from his . 
tlement dues. 

7.42. The shortages noticed in December, 1965 were reported i u  
the Railway Board and Audit only in March and April, 196: res- 
pectively although, as per extant rules, such reports were required 
to be furnished soon after the event. The loss involved in th? total 
shartage of 283 pipes was Rs. 53 thousand. 

7.43. The surplus C.I. Pipes have not been completely disposed of 
so far (January, 1969) even after a period of 10 years. 

[Paragraph No. 5 6 A u d i t  Report (Railways), 19601. 
7.44. The Committee enquired how the C.I. 1)ipes were found to 

be surplus after completion of the work and whether action was 
taken to find alternative use for the surplus stock. The Railway 
Board have replied that the "forecast of pipes in December, 1955 
for the pipeline work a t  Mughalsarai was for 32,000 R. ft. (1,777 
pipes). The actual consumption of pipes in October, 1958 was 32,904 
R. ft. (1,828). Thus the procurement of pipes was not in excess of 
the actual requirements. The excess stock at Mughalsarai, however, 
resulted due to the diversions from Belur construction store depot 
of 949 pipes on account of acute shortage of accommudation and 



crane power and heavy congestion following sudden receipt of large 
number of pipes in the stores depot. 

"After completion of the work there had been demand from 
Deputy Chief Engineer (Construction), Ranchi for 7,000 R. ft. of 
pipes for Patratu. This could not be despatched as these were 
stacked near down Banaras line and being very heavy they were 
required to be handled by cranes for which a traffic block on the 
track of the Northern Railway was required. There was the possi- 
bility that the pipes may be required at Assansol for impartant pipe- 
line work on the DAvision and despatch of pipes from Patratu was, 
therefore, deferred. These pipes were, however, not despatched to 
Assansol because the expectation did not materialise." 

7.45. The Committee asked whether departmental verification af 
stock was conducted from time to time and if so, why the loss could 
not be detected earlier. The Board have informed them that stock 
verifications were undertaken from time to time, oiz in March, 1961, 
December, 1963 and March, 1966. These revealed that there was 
nu shortage of C.I. pipes in March, 1961 and December, 1963. The 
accounts stock verification conducted in March, 1966 revealed a 
net shortage of 89 pipes. 

7.46 Asked whether the cost of 194 pieces had been recovered 
from the employee found responsible, the Board have replied that 
a sum of Rs. 6,655.35 p. being the amount of D.C.R.G. sanctioned in 
favour of a retired IOW has been withheld pending finalisation of 
the case. Out of the calculated pension of Rs. 1871- per month, pro- 
visional sanction of R5. 1510'- per month has only been made pen- 
ding finalisation of disciplinary enquiry against the staff. 

7.47. To a question why the thortages were not reported to the 
Railway Board and Audit immediately after they were noticed, the 
Board have replied that the submission of report of loss to the Rail- 
way Board and Audit was delayed by the Railway Administration 
as the papers were being processed for the 'write off' of the loss and 
hence the urgency of reporting the doss in accordance with the 
coda1 provisions was lost sight of. 

7.48. To a further question about the present balance of (2.1. pipes 
still lying unused and the action proposed to be taken for their dis- 
posal, the Board have replied that " the present balance of pipes is 
213. Since pipes of 12" dia. are not readily available in the market, 
it is considered essential to keep sufacient quantity in stock to meet 
the normal requirement of maintenance and emergency such as 
burst pipeline etc. In the absence of adequate stock, i t  would be 
difficult to maintain an uninterrupted supply of water to locos, yanl 
and colony a t  an hpor tant  station like Mukhalsarai, where failure 
to maintain such supply might result in serious repercussion in the 



train operation on the vital trunk route. It was, therefore, conside- 
red necessary to retain the present stock of 213 pipes- with IOW, 
Mughalsarai for the aforesaid purposes. The pipes could also be 
used for meeting the normal maintenance requirements at Madhu- 
pur and Jamalpur, where 12" dia. pipelines are existing . as water 
mains." 

7.49. In this connection Audit have stated as follows: 

"During the period from October, 1960 to September, 1965 only 
on four occasions 15 pipes were issued for repair work and on the 
basis of this trend of consumption, the holding of such a large num- 
ber of pipes for maintenance purpose would not appear to be justi- 
fied." 

7.50. The Committee observe that one of the Railways continued 
to retain stocks of C.I. pipes valued at Rs. 1.6 lakhs left over after 
completion of a work in October, 1958. During this period of pro- 
tracted storage pipes valued at Rs. 53,000 got lost or misappropriated. 
Disciplinary proceedings against the official held responsible for the 
shortages are stated to be in progress. The Committee would like 
them to be expeditiously finalised. 

751. The Committee notice that there was a delay of over three 
years in reporting the shortages to Audit. The Board should issue 
instructions to ensure that these delays do not recur. 

7.52. The Railways are still holding part of the stock of pipes on 
the ground that they would be necessary for maintenance purposes. 
The data furnished by Audit, however, raises a doubt whether stocks 
on the present scale need be kept. The Railways should review the 
position in this regard and dispose of expeditiously such of the 
stocks as cannot be reasonably used up in the forseeable future. 

Eastern Railway-Loss of cash from Fairlie Place cash omce 

Audit Paragraph 
7.53. Cash earnings at various stations in Howrah Division of 

the Eastern Railway are received in sealed bags at the Head- 
quarters cash office, Fairlie Place, Calcutta for shroffing prior to 
remittance into the Reserve Bank. As the Reserve Bank remained 
closed for the Pooja Holidays from 8th to 13th October, 1967, the 
cash shroffed from 7th to 10th of the month amounting to Rs. 29.48 
lakhs was kept in one of the vaults inside the cash office strong 
room. Although the cash office was opened on the 14th (Second 
Saturday) for receiving cash, no remittance of the shroffed cash was 
made in to the Reserve Bank. While placing further shroffed cash 
in the vault of the strong room on the following day, that is, on 
15th Octcrber, 1967, it was noticed that the seal of the lock on the 
door of the vault was broken, the bolt of the lock cut by hacksaw 
and was tied by a sutli (twine!. On checking the contents of the 



room, it was $ound that one sealed canvas bag containing Re. 5 
lakhs wasomissing. The matter was reported to the Police 'who 
arrested six Railway employees, including the assistant cashier, who 
were later released on bail. The Administration later placed them 
under suspension. The police investigation is stated to be still in 
progress (December, 1968). 

7.54. The report of a Departmental Committee who had enquired 
into the matter is stated to be under examination by the Adminis- 
tration (December, 1968). 

[Paragraph No. 57-Audit Report (Railways), 1969.1 

7.55. The Committee enquired whether there were adequate 
security arrangements on the day of occurrence of the incident. The 
Railway Board have inlormed them that "It has not been precisely 
established on what date the incident actually took place. The lock 
of Vault No. 2 was found cut in the afternoon of 15-10-1967. During 
the intervening period from 8-10-1967 to 15-10-1967 the Strong Room 
was under normal security arrangements which are that a contin- 
gent of four armed men including and headed by one N.C.O., 
guards the strong roorn round the clock. . . .After this incident it 
has, however, b&n arranged that whenever there are consecutive 
holidays. the strei~gth of cash guards is doubled." 

7.56. The Committee enquired why shruffcd cash was not remitted 
on 14--10-1967. The Railway Board have replied that "14-10-1967 
was a recond Saturday. All second Saturday's are normally treated 
as holidays and on such holidays. cash was not being sent to the 
Reserve Bank." 

7.57. The Committee understand from Audit that on a previous 
occasion (14-1-1967), the Reserve Bank did not accept cash as i t  
ha1;pened to be a second Saturday. The Committee therefore 
enquired whether the matter was taken up at higher level with the 
Reserve Bank. The Railway Board have stated that "it is correct 
that on a previous occasion the Reserve Bank did not accept cash 
on second Saturday (14-1-1967) and the Assistant Cashier and Pay 
Master had to bring back the money amounting to Rs. 18.80 lakhs 
on thr,: dcy. There have also been a number of instances when 
rendttances could not be made on a few days (including Saturdays), 
either due to heavy cash having been tendered or due to later tender 
of cash (but within the normal banking hours of the Bank). NO 
special reference was, however, previously made regarding accep 
tance of tender of heavy cash on Saturdays. A reference to the 
Manager of the local Branch of the Reserve Bank of India was made 
in December 1968 and the Bank's reply of January. 1969 was unhelp 
ful because of heavy tender on Saturdays and that too due to late 
tender. In order, however, to get over the complaint of the Reserve 
Bank on the score of heavy tender on Saturdays, shrofRng of cash 
on Fridays is limited to such sums as are acceptable to the Reserve 



Bank and for this purpose contact is maintained with the Bank 
officials and cash tendered accordingly on second Saturd8ys." 

7.58. The Committee enquired whether the cash was now being 
sorted out properly before remittance. The Board have stated that 
"no complaint has been received from the Reserve Bank regarding 
cash which is sorted out and shroffed in the cash office and then 
tendered for lodgement in the Bank It is in the case of cash re- 
ceived from stations and tendered for lodgement without being 
shroffed in the cash office under a special procedure in vogue that 
such complaints are there and for which stations concerned have 
been repeatedly given instructions to follow the correct method 
of making up the bundles. Although some improvement has been 
brought about, it has not been possible so far to eliminate al- 
together the complaint of the Bank on this score. A gazette noti- 
fication has also been issued on 1-8-1969 to all concerncd to adhere 
strictly to the correct procedure in this regard." 

7.59. To a question regarding the outcame of the police investiga- 
tion into this case, the Raiway Boad have replied saying that the police 
investigation has been closed with a final report that no clue was 
found. 

7.60. The Committee enquired whether the department Committee 
found any lacunae in procedure or inadequacy of security arrange- 
ments and if so, what action was taken in the matter. The Railway 
Board have stated that the departmental Committee has not found any 
special defect in the security arrangements, but has recommended that 
the Supervisor of the Armed Unit of Guards should be of the rank of 
a Sub-Inspector and this recommendation has been implemented. 

7.61. From a perusal of the note furnished by the Board in this re- 
gard, Committee observe that the Inquiry Committee came across a 
number of lacunae and procedural lapses such as lack of adequate 
security arrangements, "ineffective supervision over the closing and 
opening of the strong," "delegation of important functions to the 
Head Jamadar and other class IV staff by the Chief Cashier or  his 
assistant", non-observance of instructions regarding shroffing and 
remittance of cash etc. 

7.62. The following steps have been taken on some of the important 
recommendations of the Inquiry Committee:- 

(i) A new strong room is under construction at  Howrah. The 
locks have now been replaccd by Godrej locks. 



(ii) .Every effort is being made to pull up the arrears in shroff- 
ing but owing partly to the non-observance of Eastern 
Railway's procedure order No. Pt. IV by some of the im- 
portant stations and owning partly to holidays interven- 
ing at times, the shroffing work unavoidably falls into 
arrears. Every endeavour is made to pull up this arrears 
as quickly as possible. 

(iii) When the Reserve Bank is open, shroffed cash is now depo- 
sited with the Bank even on second Saturdays which are 
closed days for the Railway. 

(iv) Rough cash verification is being done by the Accounts Om- 
cer durink consecutive holidays when such holidays extend 
beyond one day. 

(v) The question of direct remittance of station cash is still 
under examination. The Chief Security Officer of the Rail- 
way has, however, discuraged the introduction of this pro- 
cedure in view of the law and order situation in the State. 

7.63. The Committee observe that the Inquiry Committee which 
was appointed to investigate into a case of loss of Rs. 5 lakhs of cash 
from the Fairlie Place Calcutta Cash Office in October, 1967 found 
'ineffective supervisio~i over the closing and opening of the strong 
room', 'delegation of important functions to class N staff by the 
Chief Cashier' and non-observance of instructions regarding shrofll- 
ing and remitting of cash as well as of some important security 
instructions. The Committee note that the Railway Administration 
have taken a number of steps in pursuance of the findings of the 
Inquiry Committee. They would like to be infarmd of the action 
taken against the omcials responsible for ineffective supervision and 
disregard of instructions relating to shroffing and remittance of cash. 

7.64. The Committee trust that the procedure laid down parti- 
cularly with regard to stroffing of cash will be strictly complied 
with in future and that arrears will not be allowed to accummulate. 
The need for strict observance of security instructions by the staff 
dealing with cash cannot be over-emphasised. Any lapses in this 
regard should be visited with deterrent punishment. 

7.65. The Committee understand that at present Railway cash has 
to be transported under security guard to and from Zonal Divisional 
headquarters. As this poses an unnecessary and avoidable risk, the 
Committee would like thc Railway Board to examine the scope for 



minimising such movements of cash through suitable amngements 
with fmaswies/SUb-treasuries for remittance of Railway earnings 
withdrawals for purpose of disbursements. 

Southern Railway-Non-recovery of security deposit from staff 
entrusted with cash and stores 

Audit Paragraplt 

7.66. The extent rules provide that employees entrusted with the 
custody of cash and stores should be required to furnish security 
and the Ministry of Railways (Railway Board) had issued instruc- 
tions to the Administrations in Map, 1955 (further amplified in 
July. 1959) asking them to specify the categories of staff in each 
department from whom security deposits should be taken and the 
amounts thereof. 

7.67. There had, however, been long delays on the Southern 
Railway in determining the categories of staff and fixing the amounts 
of security deposit. In respect of some departments, the work was 
completed as late as September. 1967. But the question of taking 
security deposits from some categories of staff like new drivers of 
Government vehicles and Stores Head Clerks in the engineering 
offices on the Construction side is yet to be finally decided (Jan- 
uary, 1969). 

7.68. Even in respect of the various categories of staff for whom 
the amount of security dcps i t  has been fixed, the recovery has not 
been completed, although. the Ministry of Railways (Railway 
Board) issued detailed instructions to the Administrations in Octo- 
ber, 1964. A review conducted by the Southern Railway Adminis- 
tration revealed that in respect of 5,857 employees fwm whom a 
total of Rs. 18.90 lakhs was to be recovered as security deposit, an  
amount of Rs. 11.60 lakhs was still to be recovered from 3,864 em- 
ployees as on 31st March, 1968. 

7.69. The information collected on the Central Railway shows 
that an amount. of Rs. 28.87 lakhs was still to be recovered from 
5.611 employees as on 31st March. 1968. On the South Central and 
Western Railways, amounts of Rs. 16.86 lakhs (approx.) and Rs. 5.97 
lakhs are yet to be recovered from 4.238 and 1,825 employees res- 
pectively. The particulars in respect of the other Zonal Ilailways 
are still awaited (January, 1969). 

[Paragraph No. 58-Audit Report (Railways), 1969.1 

7.710. The Comm:ttee enquired about the reasons for the delay 
in determining the categories of staff from whom security had to be 
taken. The Railway Board have stated in a note on this point that 
"the determination of the specific categories from which security 



d e ~ e i t  ahould be taken requires a close study of the work done by 
each category of staff and an assessment of the extent of the em- 
ployees' association with the railway cash and stores and also the 
element af their direct responsibility for its safe custody. Simi- 
larly in fixing the amount of security deposit, various factors have 
to be allowed for, such as the value of average stock of stores held 
at any time by the concerned category of staff and the nature and 
marketability of materials. These assessments have to be made 
initially at the divi~ional(Jepot~workshop level after which the sug- 
gested categories of staff and the amounts of security deposits 
recoverable from them have to be approved by the Heads of Depart- 
ments in consultation with Finance. This process takes some time 
in the normal course. On most Railways there has been no abnor- 
mal delay in this regard. The quantum of security deposit to be re- 
ceived from major categories of staff in charge of cash and stores 
on all Railways has already been determined and is in force. 

"On the Southern Railway, categories of staff in the several 
departments were taken up at one time and the issue processed 
separately for each department. This entailed delay. On the South 
Central Railway formed .in 1966, the need for uniformity over the 
constituent units (belonging to erstwhile Southern and Central 
Railways) was felt and the work is now being finalised". 

The Departments where the categories have not been determined 
are the following :- 

I. NF Railway. . . Eng'neering, Mechanical and 
Elec trical. 

2. SC Railway. . . The Railway was formcd on 
2- 10- I 966. Rc cmmenda- 
tions have been received from 
all Departments and are being 
finalised to evolve a uniform 
policy. Howcva the cate- 
gorisation already determind 
on Southern Rnilway and 
Central Railm); the consti- 
tuents units, is in force. 

' 3. Sothan Railway . . Clericul staff in-charge of store 
in the Works (Constructions) 
and Signal and Telecomuni- 
cations (Works) Branches. 

4. D.L.W. . . Certain categories of workshop 
staff. 

(Mechanical Department). 

7.71. It would thus be seen that on all Zonal Railways, the 
categorisation has been determined in most of the Dqartments and 
in Diesel Locomotive Works also, the categories in Accounts and 
6toren Departments have been determined. 



7.72. The Committee called for a statement showing the present 
position with regard to the number of employees from whom 
security deposit is still to be recovered and the amount involved. The 
Board have furnished the following information in this regard :- 

---- - 
S. No. Name of Railway No. of emp- Amount of Effective 

loyees from security dc- from 
whom secu- posit to be 
rity deposit recovered 
still to be 
recovered 

I Central . 5611 28,87,000 Oct. '68 
2 Eastern . 1726 13,m,ooo Jan. <70 
3 Northern . 3374 10,51,917 31-12-1968 
4 North Eastern (Figures not reccived) 2.41 $81 3 1-12-1968 

Northeast Fronticr 
Southern . 
South Central . 
South Eastern . 
Western . 
C.L.W. . 

D.L.W. . 
I.C.F. . 
Total 

7.73. The Committee enquired about the reasons for delay in 
recovery of substantial sums from a large number of employees and 
the action proposed to be taken to s p x d  up thc process of determina- 
tion of categories of employees in departments where it has not yet 
been done and for recovery of the amounts payable by them. The 
Board have stated as follows in :! note furn'shed to the Committee:- 

"It has to be appreciated that recovery of any amounts from 
the staff has to be handled carefully. Organised labour 
and often many public men have rcpmsented against 
taking security deposits from railway staff. While the 
need fcr taking security deposit from those who hold 
custody of stores and cash cannot be overlooked, the 
following practical and legal considerations also cannot 
be brushed aside altogether. 

(a) the present economic condition of staff. 
(b) in many posts furnishing of security deposit was not 

initially a condition of service. This explains-though 
it may not justify-the reluctance of staff who were not 



251 . 
recruited on such a condition of furnishing security, us 
the requirement of furnishing security deposit waa 
prescribed for their posts subsequent to their appoint- 
ments. 

(c) often an employee holding a general charge not involv- 
ing custody of stores or cash (say a time oface clerk in 
a Workshop) is transferred to another charge involving 
such custody. If he is pressed too much to furnish the 
security he demands transfer back to a general charge 
post. This would lead to loss of administrative 
flexibility in posting the right man in the right place. 

(d) even if the Administration desires to recover the 
security deposit in instalments from the employees' 
salary, the provisions of the Payment of Wages Act do 
not permit it. In view of the above, the Railways have 
to =sort to persuasion in making the staff make the 
deposit in cash or in any other acceptable form". 

The Board have further stated that "the Railways will be 
asked to process the remaining items expeditiously and to 
follow rigidly instructions already issued (for recovery of 
the security deposit). As per instructions of Railway 
Board, the Railway Administrations are now holding up 
promotions and instituting disciplinary action against the 
defaulting employees on the one hand, and accepting 
security deposit in various forms permitted in lieu of cash 
on the other hand. It is pertinent to mention here that 
now security upto Rs. 3.000'- can be furnished entirely in 
the form of a Fidelity Guarantee Insurance Policy, which 
involves a very small monthly premium, amounting to a 
fraction of a rupee per month per Rs. 1,000[-. In addition, 
the following suggestions are under consideration :- 

(i) To suggest amendment of the Payment of Wages Act to 
authorise recovery of security deposit from salary. 

(ii) Possibility and desirability of authorising the Railways 
to take out Fidelity Guarantee Insurance Policy, on their 
own initiative for staff who fail to deposit the security- 
the premia being aermissible deductions from the 
salaries, under the Payment of Wages Act." 

7.14. The Committee are dissatisfied with the posititioa in regard 
to recovery of ecurity from Railway employees handling cash and 
stores. As early as 1955, the Railway Board bad issued instructions 
asking the Zond B.llways to determine the categories of staff from 
whom security should be taken and the amount of semrity that 
s b d d  be obtain4 from &em. However, in certatn departmenb 
in the Nortb-&stem, Southern and South-Central Railways, as well 



as the Diesel Locomotive Works, it had not even been decided which 
of the categories of staff should furnish seeurity. Besides, sums 
aggregating Rs. 89.13 lakhs Lave to be recovered in the various 
Railways from various employees who have been required to furnish 
security. The Committee would like a definite time-limit to be laid 
down by the Railway Board for completion of the work. It should 
also be ensured that the work is completed setrictly in accordance 
with this time-limit. 

Infructuous expenditure in preparing a Project Report for a Steel 
Foundry at Nainl. 

Audit Paragraph 
7.75. As an integral part of the proposal to set up a wagon build- 

ing factory, the Ministry of Railways (Railway Board) had under 
consideration the setting up of a foundry for the manufacture of 
steel castings for wagons with Russian collaboration. The foundry 
was planned for a capacity of 10,000 tonnes of steel castings per 
annum. Although at thc time of taking the decision to set up the 
foundry in December, 1962, it was intended that the foundry would 
be utiliscd initially for the manufacture of light Centre Buffer Coup 
lcrs and later to meet the requirement of steel castings for wagons, 
hut further at the time of preparing the list of items to be manufac- 
tured in the foundry in August, 1964, couplers for Board Gauge 
wagons were excluded as the necessary capacity had already been 
built up in the private sector and it was decided to produce only 
wagon castings and Metrc Gauge wagon couplers. I t  was also con- 
sidered that it would be advisable to locate the steel foundry and 
the wagon building factory in close proximity as the major portion 
of the output from the steel foundry would be required for use in 
the wagon building unit. 

7.76. Shortly thereafter, the Ministry decided in September, 1964, 
to defer the setting up of the wagon building plant in view of the 
non-realisation of the estimated growth of traffic in the closing years 
of the Third Plan, and the corresponding need for pruning down the 
Fourth Plan targets. Further, the Ministry had also decided in 
August, 1964 to taper down the steam locomotive production a t  
Chittaranjan Locomotive Works. Consequently, there was a drop 
in the availability of load for the steel foundry at Chittaranjan 
which had been established earlier with a planned capacity of 10,000 
tonnes of castings per annum. The load prospects of the Chittaranjan 
Steel foundry came down to about half the installed capacity as a 
result of this decision. 

7.77. Nevertheless, the Ministry proceeded with the plans for the 
setting up  of the second steel foundry. A contract was finalised with 
a Soviet Organisation in December, 1964, for rendering teckical  



assistance in sklecting the site for the steel foundry. On the basis 
of the Siting Report, it was decided in March, 1965 to locate the steel 
foundry at Naini. Another contract was finalised with the same or- 
ganisation in October, 1965, for the preparation of a Detailed Project 
Report for the Steel Foundry. 

7.78. The Ministry of Railways (Railway Board) later decided in 
November, 1966, by which time the Project Report was received, 
that in view of the slow growth of traffic the requirement of steel 
castings should be reviewed again in 1967 and 1968 before final deci- 
sion to go in for the second steel foundry at Naini could be taken. 
After reviewing the requirements of steel castings again in August, 
1967, the Ministry decided that the Naini Steel Foundry would not 
be required during the Fourth and Fifth Plans and may even be 
shelved eventually in view of the reduction in the wagon building 
programme and reduced requirement of steel castings. 

7.79. The expenditure on the selection of site and preparation of 
detailed Project Report was Rs. 21.85 lakhs. In addition, 835 acres 
of land was acquired at Naini by the Government of Uttar Pradesh, 
on behalf of the Railways, for the steel foundry and the wagon buil- 
ding factory at an approximate cost of Rs. 29 lakhs. The expenditure 
on the Project Report for which the agreement was signed as late 
as October, 1965 may not prove fruitful and the land is not likely 
to be put to any railway use in the near future. 

7.80. The Ministry of Railways (Railway Board) explained (De- 
cember, 1968), that the technical reports contained valuable infor- 
mation regarding selection of site and details of the project which 
might be made use of for setting up another steel foundry i f  neces- 
sity arose in the Sixth or subsequent Plans and that the Uttar Pradesh 
Government was advised on 14th September, 1967 that the land would 
not be required by the Railways. 

[Paragraph No. 59-Audit Report (Railways), 19691 
7.81. The Committee enquired about the circumstances in which 

'he proposal to set up the steel foundry was mooted and asked to 
what extent indigenous capacity for steel castings was available to 
meet the Railway requirements. In a notc on this point, the Rail- 
way Board have stated as follows: 

". . . .Our cxpericnce in the 2nd and 3rd Plan periods had 
shown that the demands for stccl castings had always been 
out-pacing the development of steel foundry capacity in 
the country. In the past there was considerable difficulty 
in the availability in adequate quantity of steel castings 
required by the railways for the manufacture or rolling 
stock, particularly wagons, and deliveries from existing 
sources were also protracted. As a result, there was in the 



past some dislocation and set-back in the, programme of 
manufacture of wagons and other rolling stock items for the 
railways. It  was also known that the prices of steel cast- 
ings which were required to be obtained by railways from 
the private sector were going up and high prices were be- 
ing charged for the steel castings. With this background 
it was decided by the Railway Board early in 1963 to set 
up another steel foundry to make available with the Rail- 
ways themselves a certain amount of capacity, to ensure 
timely availability of adequate quantities of steel castings, 
and at the same time to make prices of steel castings com- 
petitive." 

7.82. Audit have, however, stated that "the Ministry's explana- 
tion that the decision to set up a second steel foundry was taken in 
the background of considerable difficulties experienced in the past in 
the availa,bility of adequate quantities of steel castings and the ris- 
ing trend of prices is not entirely factual. There is no evidence to 
show that the wagon manufacturing programmes suffered set back 
c~t any time for non-availability of steel castings, although relaxations 
might have been given in a few cases for fabricating the components 
1 ~ h e n  castings could not be procured readily." 

7.83. The representative of the Board added during evidence that 
when the decision to set up a steel foundry was taken by the Minis- 
try of Railways, production of steel castings in the country was of 
the order of 46,640 tonnes whereas anticipated requirements in 1965- 
66, according to investigations made by the Planning Commission 
and by the Ministries of Railways and Industries, were assessed to 
be of the order of 2 lakh tonnes. As there was a gap of nearly 1 4  
lakh tonnes between production and requirements it was decided 
by the Planning Commission and the concerned Ministries that addi- 
tional capacity should be built up. The proposal of the Ministry of 
Railways to set up a steel foundry was therefore approved by the 
Manning Commission in January, 1963. 

7.84. The Committee enquired about the actual licensed capacity, 
the installed capacity and the actual production of castings by foun- 
dries in the private sector when the project was conceived. The 
representative of the Ministry of Industrial Development stated 
that, in 1961, the licensed capacity in the private sector was 1.6 lakhs 
tomes while the installed capacity was 43,000 tonnes and the actual 
production 37,000 tonnes. The production was, more or less, balanc- 
ed and the castings industry was generally looking up. He added: 

"That was a period when there was a general feeling that this 
industry would grow up very rapidly. The demand from 
engineering industries was growing and al? the estimates 
of demand both by the user industries and by the cast- 
ings units were that the demand would pick up very 



rapidly. This is reflected by the fact that in the next two 
yeaw, the licensed applications and the approved capacity 
were increased substantially to about 2.2 lakh tons in 
1962 and it went up to over 3 lakh tons in 1963. The actual 
installed capacity of course takes a little time to come up 
and after the licences are issued, it would take one or two 
years to realise it. By 1964 the installed capacity had 
gone up to 82,000 tons, but the demand had not picked up 
to that extent and was only 55,000 tons, or rather the ac- 
tual production was only 55,000 tons. The position reach- 
ed its peak when the installed capacity reached 1,22,000 
tons in 1965 and a production of 59,000 tons. This was the 
stage when most of the castings and foundry units could 
be set up with entirely indigenous machinery. In 1966, 
seeing the position of the industry, the industry was deli- 
censed. So, the question of following up the licensed 
applications did not arise because there was enough capa- 
city in our hands, and there was likelihood of any addi- 
tional capacity that may be required being set up entirely 
through indigenous machinery." 

7.85. The representative of the Department of Industrial Deve- 
lopment further stated that during 1966-68, the gap between instal- 
led capacity and actual production showed a worsening trend because 
of the recession. He gave the following figures in this regard: 

InstallM Actual 
capacity production 

1966 . . 1 . 1 8  lakhs 53,- 

7.86. The Committee enquired whether in view of the gap bet- 
ween installed capacity and actual production existing even at that 
time, the Ministry of Railways consulted the Ministry of Industrial 
L)evelopment so as to ensure that the existing capacity was fully 
utilised. The representative of the Ministry of Industrial Develop 
nent stated: 

"We have no information on our records to indicate that the 
Ministry of Industrial Development was consulted, when 
this project was first conceived." 

He, however, added that the assessment to overall requirementc 
made in 1965 was done jointly by the Ministry of Railways and the 
ainistry of Industrial Development and in that Report it was point- 
td out that the projected demand for castings justified the Railwqyr 

I ctting up their own castings cnpacity. To that extent the MinIsw Ot 



industrial Development could be said to have been generally asso- 
ciated. Further asked if any specific reference waq made regard- 
ing this project by the Railways a t  any time after 1965, he stated 
"Thereafter I do not find any reference from them.. . . . . . .There 
was no specific reference from the Railways regarding this project!' 

7.87. The Committee enquired whether it was not necessary for 
the Ministry of Railways not only to have consulted but also to 
have asked for specific clearance from the Ministry of Industrial 
DevelopmentJDGTD for a project of this type where foreign cdla- 
boration was sought. The representative stated: "If a particular 
Ministry has to set-up a unit the utilisation of which will be comp- 
letely absorbed by the Ministry concerned then, of course, we need 
not be consulted." The Railway Board have in a note on this point 
further stated as follows: 

"No formal reference was made to the Ministry of Industry 
and Supply as to the existence of under-utilised foundry 
capacity in the country. Such consultations were not 
considered necessary, as the Ministry of Railways had re- 
ceived reports from the Ministry of Industry and Supply 
in regard to the foundry capacity available in the coun- 
try and the future requirements of steel castings." 

J.88. The Committee enquired whether the Ministry of Indus- 
trial Development informed the Ministry of Railways at any stage 
about the unutilised capacity in this sector. The representative of 
the Ministry of Industrial Development stated that when revised 
estimates of castings requirements were prepared in 1967, these 
were generally announced and intimated. Audit have offen3 the 
following comments in this regard-"The assessment of needs for 
castings by the Railway Board was related to the production of 
2,05,900 wagons (in terms of four-wheelers) during the five years 
from 1966-67 to 1970-71, which matched with an anticipated mate- 
rialisation of originating traffic of over 350 million tonnes in 1970-71. 
This anticipation as well as the assessment of the requirements of 
steel castings were unrealistic in as much as only 191 million tonnes 
of traffic materialised in 1963-64 and the projections made in Decem- 
ber, 1963 and January, 1965 as to the annual targets of 1964-65 and 
1965-66, fixed the level of originating traffic at 212 million tonnes 
and 208 million respectively. I t  was evidently on the basis of this 
known fact of non-materialisation of traffic that the wagon building 
factory was shelved. The position called for a review of require- 
ments of steel castings also on the same basis before entering into 
commitments for preparation of the siting report and project report 
pspecially in the context of surplus capacity developing in Chitta- 
ranjan Locomotive Works. I t  is significant that the estimates of 
steel casting requirements made by the Railway Board in October, 
1966 were much less than what was assessed earlier in Ocotber, 1964 



and well within the actual production of castings required, i.e., of 
the order of 59,000 tonnes during 1965-66." 

7.89. Thd Committee enquired whether the question of utilising 
the surplus capacity at Chittaranjan was considered before taking 
up the project. The representative of the Railway Board stated 
that the foundry at Chittaranjan was sanctioned in 1963 with a 
capacity of 10,000 tonnes. Initially the idea was to produce conven- 
tional steel castings. Later, when it was decided to dieselize and 
electrify, production of conventional castings came down and they 
had to bring about a change in the product-mix. As they had 
taken up intricate castings, i t  was visualised that it would take 
about 4 6  years from the date of commencement of production to 
attain the full capacity. 

7.90. In a further note on this point the Board have stated as 
follows: 

"As regards utilising thc existing foundry capacity at Chit- 
taranjan Locomotive Works, this matter was carefully 
considered and it was felt that. the capacity a t  Chitta- 
ranjan Locomotive Works Steel Foundry would be fully 
utilised against existing demands of steel castings of 
Chittaranjan Locomotivc Works for steam, electric and 
diesel locomotive production. As will be seen from the 
figures given below, the Chittaranjan Steel Foundry has 
already achieved the optimum production, therby indi- 
cating that there is no surplus capacity left in Chitta- 
ranjan Steel Foundry to meet the anticipated require- 
ments of steel castings for cast steel bogies and other 
castings required for wagon production. 

Production of CLW 
Steel Foundry 

1963 -64 . . 253.00 tomes 
1964-65. . 2,900-00 tomes 
1965-66. . 5,750'39 tOMes 
1966-67. . 5,730'92 tomes 
1967-68. 7,717'96 tOlUm 
I 968-69. . 8,602.86 tonnes 

7.91. The Committee enquired about the requirement of steel 
castings for diesel and electric locomotives that were being met by 
the Chittaranjan foundry. The witness stated that the requirements 
for diesel locomotives were 3,000 tonnes and for electric locomotives 



1,500 tonnes. In all, therefore the requirements of highly special 
castings were of the order of 4,500 tonnes at present as against the 
total capacity of 10,000 tonnes available at Chittaranjag. 

7.92. The Committee enquired when the decision to taper off 
s t e m  loco-production was taken and how this was expected to 
affect the load on the foundry. In a note on this subject, the Rail- 
way Board have stated as under:- 

"Decision to taper off steam loco production in C.L.W. was 
taken in August, 1964. I t  was decided to utilise the 
spare capacity for the indigenous manufacture of electric 
locomotives, thereby meeting the Railway's require- 
ments of motive power under Electric Traction. As a 
result of this decision, the production of steam and elec- 
tric locomotives in C.L.W. from 1963-64 was as under:- 

- - - - - - - - - - - - - - - - - -- - - - - 

Year Steam Loct ,motives Eicctric Locos 
--- - - -- - - -- - - - - - - - -- - 

W R  P WT WL Total DC: A c  

The tapering off of steam loco production as from 1963-64 
would normally be expected to reduce the load pros- 
pects of the CLW Foundry since 50 per cent of the plan- 
ned capacity was intended for the manufacture of steel 
castings of steam locomotives. The work in the Foundry 
was. however, not allowed to be affected by the reduc- 
tion in steam loco production, and while the Foundry 
was still developing up to its installed capacity, alterna- 
tive load was found for it. As a result of this advance 
planning, out-turn from CLW Foundry has kept increas- 
ing steadily." 

7.93. Audit have offered the following comments in this regard:- 

''When the Chittaranjan Locomotive Works steel foundry 
, was planned for 10,000 tonnes capacity, the assessment 



was that Chittaranjan Locomotive Works should manu- 
fac!ure the following castings: 

Castings for steam locos 170) 5,100 tonne 
Castings for other Rdways 700 tomes 
Qstings for Diesel Locos 2,853 tonnes 
Castings for E1r:tric Locos (70) 359 tonnes 
Manganest: Stecl castings I ,000 tonncs 

- -- 
I 0,000 tonnes 
---- 

"As a result of the decision of August, 1964 to taper down 
the steam loco production, the load prospects for this 
foundry came down to about 5,000 tonnes per annum. 
The following was the assessment of load prospects made 
by General Manager IChittaranjan Locomotive Works 
and reported to the Railway Board on 5-61965. 

--- - - - -- - - - - - 
Castings for 1966 67 
- 

St:irnL):s 1653 
El :c. Lwos 810 
Dieeel Locos 950 
Other Rlys. 400 
Manganese Stccl 

c lstings 1030 

"It is only by securing alternative loads to the extent pos- 
sible in the shape of buffer plungers and axle box hous- 
ings for carriages and wagons, M.G. Bogie side frames 
and bolsters, magnet frames etc., which were not includ- 
ed in the origmal plan, that the actual production 
(which during 1966-67 was only 5730 brines) has been 
built up." 

7.94. The Committee enquired to what extent the capacity of 
the proposed foundry at Naini was meant to be used (i) for the 
proposed wagon factory, (ii) for other wagon builders in the p6.v 
vate sector and (iii) for other users. The Board have furntsbsd 
the following information in this regard: 



"The Naini Steel Foundry was proposed to be set up with 
the capacity of 10,000 to 11,000 tonnes of steel castings 
per annum required for wagon construction. Out of 
this, approximately 9,000 tonnes could be utilised in the 
proposed Wagon Factory if this was put up. The 10,000 
tonnes of steel castings per annum were to consist of- 

(a) Cast steel bogie components for BG and MG bogie 
wagons. 7,300 tomes 

(b) Buffer plungers and castings, draft castil-:g, axle 
boxes, ABC nomponents etc. fbr BG +wheelers and 
MG bogie wagons and C.B.C., couplers. 2,700 tonnes 

TOTAL IO,COO tonnes 

The balance 1,000 tonne~ capacity was to be utilised for the 
manufacture of Silico-Manganese spring steel ingots to 
cover the requirements of spring steel rollers for the 
manufacture of spring steel rounds required for helical 
springs to be used alongwith cast steel bogies." 

Thus no separate provision was made for different wagon build- 
ers and other users in regard to their requirements of steel cast- 
ings and other wagon components, excepting spring steel rollers. 

7.95. To a question why the decision to set up the foundry for 
manufacturing initially light centre buffer couplers was dropped, 
the Board have replied that as soon as capacity was located in the 
private sector, this item was excluded. In a note on this subject, 
the Ministry of Industrial Development have stated as folows: 

"Centre Buffer couplers are not licensable as a separate 
item as they come under the purview of steel castings. 
The steel casting industry is delicensed since 1966. 
There are two firms manufacturing the produce as part 
of their activities for manufacture of steel castings. 
MIS.. . . . .CCalcutta were licensed on 20-10-1952 for manu- 
facture of Steel castings. Their scheme for manufac- 
ture of centre buffer couplers within the licensed capa- 
city for steel castings in collaboration with a U.S. firm 
was approved in July, 1959. The annual production is 
estimated at 5,000 tonnes per annum within the licensed 



capacity for steel castings of 12,000 tonnes per mum. 
,M/s..  . . . . . ., Bombay were licensed for steel castings on 
15-11-1952. They have been manufacturing centre 
buffer couplers within the licensed capacity for steel 
castinig of 12,000 tonnes per annum. The proposal for 
collaboration for manufacture of buffer couplers with a 
U.K. firm was approved in June, 1954." 

7.96. The Committee enguired about the circumstances in 
wnlch it was decided to seek foreign assistance for preparation of 
a Siting Report and later on for a detailed Project Report. The 
Railway Board have informed the Committee that in September, 
1962, the Ministry of Finance had addressed the other Ministries 
including the Railway Ministry to suggest any project which they 
would like to set up with Soviet assistance out of the savings ex- 
pected under the Soviet Credts. Accordingly, the Planning Com- 
mission and the Ministry of Finance were advised in November, 
1962 and again in March, 1963 of the Railways' intention of mak- 
ing use of the Soviet Credits in setting up the Steel Foundry at 
Naini. The protocol with the USSR was signed in December, 
1964 and the Siting Report was received in March, 1965. Ex- 
plaining the circumstances which led to the signing of the second 
protocol for a detailed Project Report, the representative of the 
Railway Board stated in evidence that in April, 1965, the Report 
of the Fourth Plan Planning Group for the Engineering Industry 
set up by the Ministry of Industry and Supply at the instance of 
the Planning Commission, was published. The Group made the 
following observations with regard to the development of foundry 
capacity in the country vis-a-vis the proposal of the Railways to 
set up a new foundry with a capacity of 10,000 tonnes:- 

"The studies made by the NIDC indicate large gap in various 
kinds of castings. A major portion of existing produc- 
tion of steel castings and a substantial portion of hTey 
iron castings are today consumed to meet Railways' 
requirements and these will substantially increase in 
future. To the extent additional capacity has to be 
created in these fields, there is much to be said for en- 
suring that at least a portion of this additional capacity is 
of a kind capable of meeting the specialised require- 
ments of Hailways, particularly of standard repetitive 
items of large volume at economic prices, on the basis 
of modern and mechanical methods of production. The 
Group is also in favour of such capacity being under the 
control of the Railways, to ensure control over the 
design, quality, prices and deliveries. There are other 
advantaged also. Today, the Railways constitute a subs- 
tantial source of scrap, which is sold to collecting agents 
and in turn to foundries and which again sell the same 



to the Railways in the shape of castings at possibly exces- 
sive prices. The Group would recommend substantial 
expansion of the existing railway foundries. * In addi- 
tion, the Group recommends that the Railway may 
establish new foundries with modern equipment, for large 
scale production of standard items. The Group under- 
stands that the Railway have already a proposal to 
establish a new steel foundry with a capacity of about 
10,000 tonnes. The Group would suggest that the possi- 
bility of increasing the capacity to about 20,000 tonnes, 
either initially or by expansion at a later stage, be 
seriously considered. The Group would also advice that 
the production programme should be determined not 
merely to match Railways' own manufacturing facilities 
but rather on a selection of items used in railway stock, 
wherever manufactured." 

7.97. As the requirements of steel castings were much more 
than the production it was considered advisable to put up a steel 
foundry capable of developing upto 20,000 tonnes. A second pro- 
tocol for a detailed project Report was then signed in October, 
1965 and the project Report was received in November, 1966. 

7.98. The Committee enquired why the Railway Board conclud- 
ed the first protocol with USSR in December, 1964 when it had 
already been decided in September. 1964 to abandon the project 
for setting up the wagon building factory in the public sector of 
which the foundry was an integral part. The representative of 
the Ministry stated that the steel foundry was not meant only for 
the wagon factory. The idea of having a steel foundry by the 
side of the wagon factory was pursued from the point of view 
of administrative convenience. It was visualised that the service 
and personnel Departments would be common and that the man- 
agement would be easier with one General Manager, looking after 
both the projects. 

7.99. In a further note on this point, the Railway Board have 
stated: - 

'The proposal to set up a central wagon building factory 
under this Ministry was mooted to meet the anticipated 
increase in the requirements of wagons. This project 
was deferred owing to the traffic growth in the closing 
year of the 3rd Plan being slower than what was anti- 
cipated earlier. Even though i t  was proposed to locate 
the wagon building factory and the Steel Foundry in 
close proximity for administrative convenience and 
overall economy, the two projects had no direct bearing 
with each other. Thus even though it was decided in 



September, 1964 to postpone the setting up of the 
wagon building plant, it was still considered desirable to 
go ahead with the setting up of the Steel Foundry. This 
was to augment the steel castings production in the 
country which had not been developing as rapidly as 
anticipated, to provide adequate steel castings for Wagon 
building activities and to develop the manufacture of 
cast steel bodies for bogie wagons, an item which had 
not so far been undertaken in the private sector!' 

7.100. Audit have offered the following comments on the fore- 
ming: - 

"The statement made by the Ministry of Railways that the 
two projects, wagon building factory and the steel found- 
ry had no direct bearing on each other is not borne out 
by the records. An extract of para 6 of the note sub- 
mitted by the Ministry of Railways to the Ministry of 
Finance on 15-3-1963 is reproduced below:- 

In all the circumstances, a steel foundry preferably attached 
to the proposed wagon building works should be estab- 
lished on a priority basis, so that substantial tonnages 
of ca~tings are available- immediately i.e., by the closing 
stages of the Third Plan if possible and at any rate in 
the early stages, of IVth Plan to supplement the indi- 
genous availability of steel castings immediately and as 
a long term measure to cater, if possible exclusively, to 
the proposed wagon manufacturing works. 

Another extract from a note submitted to the Board on 
1.9.1964 by the Technical Director, W.M.P., on which the 
Board decided to shelve the wagon building factory, 
is also reproduced below- 

The steel foundry and the wagon building factory will 
have to be located in close proximity to each other as 
the major portion of the out-put from the steel 
foundry will be required for use in the wagon build- 
ing unit. 

In addition to the above, the reply furnished by the Ministry 
stating that 9,000 out of 10,000 tonnes of steel castings 
planned for manufacture in the Naini Foundry were 
meant for the wagon building factory, would make it 
clear that the wagon building factory and the steel foun- 
dry were closely linked with each other." 
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7.101 Further explaining the circumstances in which the  two 
protocols were signed with the U.S.S.R., the Board have stated 
that: 

". . . .it was only in December, 1966 that the Planning Com- 
mission made a further review of the development pro- 
gramme of steel castings and reduced the original anti- 
cipated demand of steel castings for 1970-71 from 4.75 
lakh tonnes to 2.25 lakh tonnes. It  will be obvious therefore 
that the review made by the Planning Commission in  
December. 1966 in which the demand of steel castings in 
1970-71 was drastically reduced did not give a chance to  
the Ministry of Railways to defer the two contracts with 
the Russians which were entered into much earlier than 
December, 1966 i.e., on 24121964 and 16-10-1965 respec- 
tively. 

"Thus even at  the time when the first contract was signed 
in December, 1964 and the second in October, 1965, there 
was no indication from any quarter that additional capa- 
city would not be required due to recession. Thus the 
Railways had no other alternative but to prccess both 
the contracts in time as the development of Steel Foun- 
dry requires a gestation period of 5 to 6 years as has 
been experienced in the setting up of a similar S t w l  
Foundq at Chittaranjan. 

"It will, therefore. be seen that after a decision was taken in 
September. 1964 by thc Ministry of Railways to defer 
the setting up of the Wagon Building Factory, there was 
still sufficient indication from the Planning Commission 
for the Railways to go ahead for setting up a new Steel 
Foundry at  Naini and upto the time the two contracts 
were signed with the Russians, i.4.. December, 1964 and 
October, 1965 there was no indication whatsover that a t  
a review to he taken subsequently, i.e., in December, 1966 
due to recession in the countrv the total anticipated de- 
mand of steel castings would be curtailed abnormally, 
requiring the Ministry of Railways to defer the Naini 
Steel Foundry Project." 

7.102. The Committee enquired whether the Report would not 
become obsolete because of advancing techniques. The represen- 
tative of the Board submitted that "the amount spent on its prepa- 
ration would not be infructuous. I t  is a very fine Report. Lot of 
useful material and technical data are available with us. The pro- 
ject had only been deferred and not abandoned. Even though some 
machines might change, the report will still be of considerable 
value. In this connection the witness informed the Committee that 
a large number of steel bogies would be required for the wagon 
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fleet. Cast steel bogies were much superior in  design and more 
economical, efficient and easier to maintain than the conventional 
fabricated bogies. The designs in this regard were being develop 
ed  by the RDSO who were almost ready with them. In that case, 
the requirements of steel castings would go up by 3 tonnes per wa- 
gon. Therefore, there was considerable potential for steel casting 
capacity and they were seriously considering the question of reviv- 
ing the proposal to set up the steel foundry. 

7.103. To a further question whether these special castings could 
not be developed in other foundries in the private sector, the repre- 
sentative of the Ministry of Industrial Development stated: 

"All that I can say generally is that the castings industry has 
developed and certain units in the private sector such 
as.  . . . (a firm in Bombay) have improved their techno- 
logy considerably, but whether they would be able to 
take up the castings for these wagons and the components 
and so on that railways want, it is not possible for me to 
say, because it is only the user Ministry that can judge." 
On the same question being put in the representative of 
the Ministry of Railways, he stated: 

"This has not been tricd so far. I can only say from the ex- 
perience we have had. We have had considerable diffi- 
culty in developing the capacity for i t  at Chittaranjan. 
In fact, we have not yet come out of the woods. Our 
production rate is not as good as we would like it to be. 
I suppose that if an exerise like that was carried out by 
some of the bigger steel foundries, they would probably 
be ablc to do it after sornctime. It is only a question of 
developing a particular know-how." 

7.104. In a further note on this point, the Railway Board have 
stated that "the steel castings rcquircd for BG cast steel bogies are 
very intricate and difficult to manufacture. Only a few of the 
existing foundries both in the public and private sectors, have been 
manufacturing castings required for railway wagons.. . . The expe- 
rience of the Railways has been that only a very few foundries 
have the necessary cornpetencc to undertake the more difficult 
castings." Audit have commented as follows in this regard:- 

"Capacity for manufacture of cast steel bogies had already 
been developed in the private sector with MIS. (a firm 
in Bombay and a firm in Calcutta) with the collabora- 
tion of two foreign firms MIS. English Steel Castings 
Corporation, U.K., and Mls. Amsted Industries Inc., 
U.S.A. The Chittaranjan Steel Foundry is also capable of 
producing cast steel bogies. Request from a third firm, 
Mls.. . .for entering into collaboration with MIS. English 
Steel Castings Corporation for manufacture of cast steel 
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bogies has been turned down by the Board only recently 
(4-11-1969) on the ground that there is no need for 
developing any further capacity for cast steel bogies for 
the Railway's use. The Railway Board's decision in this 
regard is reproduced below:- 

'%ailways do not need any further capacity to be developed 
for cast steel bogies and as such we cannot sponsor any 
more collaborations. As far as Russian wagons are con- 
cerned, it is upto the State Trading Corporation and 
Director General, Technical Development to take a view 
whether the existing capacity in the country is adequate 
to meet this need or not." 

"Cast steel bogies are also being manufacture in the country. 
MIS.. (the firm in Bombay) have already executed an 
export order for the Korean Railways for high speed 
cast steel bogies worth about Rs. 3 crores. There are 
wagon builders like Mls.. . .and MIS.. . .who are manu- 
facturing Metre Gauge bogie wagons with cast steel 
bogies." 

7.105. The Railway Board have in further notes given the follow- 
ing picture of requirements of steel cast bogies during the 4th Plan, 
the results of proto-type trials carried out in this regard by the 
RDSO and the likely need for revival of the project:- 

"No decision has so far been taken to revive the Naini Pro- 
ject. The matter is under detailed examination and the 
preliminary examination shows that there may be need 
to revive the Naini project. . . . . . the studies made by the 
Ministry of Industry and Supply at the instance of the 
Planning Commission had revealed initially a wide gap 
between the requirements of steel castings in 1970-71 and 
the installed capacity i.e. 2 lakh tonnes installed capacity 
in 1965-66 against a requirement of 4.7 lakh tonnes in 
1970-71. This assessment was, however, reviewed by the 
Planning Commission in December 1966 when the anti- 
cipated demand of steel castings for 1970-71 was reduced 
from 4.75 lakh tonnes to 2.25 lakh tonnes. A total produc- 
tion of 60,000 tonnes in the Public Sector and 1,75,000 
tonnes in the Private Sector i.e.. a total 2'35,000 tonnes 
production of steel castings has been estimated for 1970- 
71. These estimates do not include the Railway's require- 
ments of additional steel castings for their bogie wagons 
to be constructed during the later part of the Fourth 
Plan and in the Fifth and Sixth Plans and onwards. 

As  has already been brought out, the recession in the trans- 
port industry has caused the Railways to curtail their 
Rolling Stock Programme temporarily but even with the 
curtailed Rolling stock requrements already approved 



for the 4th Plan, additional steel c M n g  capacity will be 
mqujrd to enable the Railways to change over to cast 
steel bogie6 thereby ensuring higher speed potential for 
the goods trains as well as bringing about economy in the 
maintenance due to the use of cast steel bagie. 

The Research, Designs and Standards Organisation under the 
Ministry of Railways have conducted trials with 3 import- 
ed types of Cast steel bogies viz. Amsted Ride Control, 
Sumitorno SM-3 and National CI as well as with the one 
(Casnub) developed by Research, Designs and Standards 
Organisation themselves, with a view to ascertain their 
comparative suitability for adoption on the Indian Rail- 
ways. The initial trials/tests have revealed that while 
Amsted, National and Casnub bogies give satisfactory 
performance, the CASNUB bogie of the RDSO has a 
slight edge over the other two. More service trials are 
therefore being undertaken to determine their relative 
superiority and other characteristics." 

"The number of BG bogie wagons included in the Rolling 
stock Programme and the weight of steel Castings re- 
quired to fit cast steel bogies on these wagons are given 
below:- 

Year No. of Bogie wagons Approx. weight of stecl 
required castings required. 

For AJdl. For Repla- Total 
traffic cement 

(In tonnes) 

1971-72 2852 3I9 3171 9012 

1972-73 2852 3170 9009 
1973-74 285 1 
- - - -- - - 

318 312 3 170 
- - - - -  - - - - 

9009 
- .  

"There is thus a potential of over 9,000 tonnes per year for 
cast steel bogies as soon as the type is dtermined under 
service trials. 

"It may be necessary to revive the Naini Steel Foundry to 
meet the Railways' requirements of cast sbeel bogies un- 
less the difficult technique of manufacturing them and the 
necessary capacity can be developed in the foundries in 
the Private Sector. While the Ministry of Interial Deve- 
lopment will be consulted in regard to the available c a p  
city in the existing units for the manufacture of cast steel 
bogies, the Ministry of Railways will have to take into 
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account the capabilities of the Private Sector Foundriem 
to produce the cast steel bogies satisfactorily and at a 
reasonable cost before deciding the questioneof setting up 
Naini Steel Foundry." 

7.106. Audit have observed as follows in this regard:- 
"It is not clear whether the advantage of higher spped poten- 

tial for cast steel bogies claimed by the Ministry of Rail- 
ways has been viewed in the light of what the existing 
bogie type wagons fitted with fabricated bogie are capable 
of and the feasibility of attaining higher qeeds in the 
track and bridge conditions and other circumstances pre- 
vailing on the Indian Railways. Thus, on the basis of 
oscilation tests conducted by RDSO even the existing bogi 
wagons (BOX and BCX which are fitted with conventional 
fabricated bogies) have been cleared to run at a s p e d  of 
961100 kilometres per hour; but the maximum speed per- 
mitted by the Railway Board for goods and Mixed trains 
on the Board Gauge is only 72 kilometres per hour. In 
view of this, it must be clarified how the higher speeds of 
which the cast steel bogie wagons are stated to be capable 
of would actually be used. 

"In 1970-71 Rolling Stock Programme, provision has been 
made for the procurement of 3046 bogie wagons. Out of 
these only 90 BOY wagons are to be manufactured with 
cast steel bogie5 the total weight of caste steel bogies for 
these 90 wagons would come to about 260 tomes only. 

"The reply given by the Ministry seems to suggest that all the 
bogie wagons to be constructed from 1971-72 onwards 
would be fitted with cast steel bogies. As the Railway 
Board are yet to take a decision as to how many of the 
wagons are proposed to be manufactumd with cast steel 
bogies and how many with fabricated bogies, this inmpres- 
sion needs to be rectified." 

7.107. The Committee then enquired about the position with regard 
to the land acquired for the project by the U.P. Government at a cost 
of Rs. 29 lakhs. The Ministry have stated that " the Government of 
U.P. had acquired land for an Industrial Complex at Naini including 
the land required for the Railways' two projects between April and 
August, 1966. The Railways did not take over the land from the 
U.P. Government and no commitment in this regard had been made 
by the Railways. No expenditure was incurred on account of land 
by the Railways. The U.P. Government have already confirmed 
that no debits will be raised against the Railways on account of the 
land acquired for the industrial complex at Naini." 

The Board have further stated that the U.P. State Gowmunent 
were given an indication on 27.5.1967 that the Railway may not re- 



quire the land for the two i>rojects at Naini. On 14.9J967 the U.P., 
G o v t ~ ~ ~ ~ k e n t  wtm categorically informed that the land which was 
earmarked for the Railways' Projects by the U.P. Government was 
not required." 

7.108. Asked if they would face any difficulty if they were to 
choose a site for the foundry when the project was revived, the re- 
presentative of the Board stated in evidence that with the data and 
specifications given in the Project they would be able to pick up 
mother site. 

7.1Bb. The Committee observe bhat the Railways have spent a sum 
of Bs. 21.85 lakhs on the preparation of a project report for a foun- 
dry at Naini which has been shelved. In their Hundred and Fourth 

)Report (Fourth h k  Sabha) the Committee have drawn attention to 
the haphazard development of foundrics in the country which has 
resulted in the creation of substantial surplus capacity in the foun- 
dries in the public as well as private sector. The Committee have 
in that context referred to the widely d'vergent estimates of demands 
for castings and forgings made by Government from time to time 
and to the need to relate these estimates to firm and realistic asses- 
sment of the requirement3 of end-user iv~dustries. The Committee 
have also embarking the need for extreme circumspection before 
emphasising on new projects in this field in view of the unhappy 
experience in utilisation of capacities already established in the pub- 
lic as well as private sector. The Committee would like the Rail- 
way Board to take due note of this position before proceeding fur- 
ther with the Naini Project. Any further examination of the pro- 
posal that the Railway Board might undertake should be done in 
consultation with the Ministry of Industrial Development which is 
seized of the overall position regarding the capacity and uti lbtion 
in the foundries set up in the country. 

Southern-Railway-Transfer of ferry service 

Audit Paragraph 

7.110. The Indo-Ceylon ferry service between Dhanushkodi and 
Ta'aimannar was being operated by the Southern Railway till it was 
disrupw by the cyclone and tidal waves in December, 1964. The 
Railway had two vessels acquired in 1929, which were maintained 
by their Marine Workshops at  Mandapam. 

7.111. One of the vessels, T.S.S. Goschen, ran aground in the 
cyclone off the coast of Ceylon and an amount of Rs. 4.45 lakhs was 
spent in salvage operations and in bringing to Mandapam Work- 
shops where it was berthed from August, 1965. The vessel was, 
however, not repaired fully, pending a Anal decision about its future 
and its repair work was stopped in February, 1966, after incurring 
an expenditu* of Rs. 62 thousand. It was sold to a private party 



two years later in May, 1968 for Rs. 1.44 lakhs, rending an e x p d -  
ture of Rs. 3.63 lakhs infiuctuous. The crew of the ship who wem 
engaged on multifarious jobs for these thme years are now being 
utilised, after the sale of ship, in the Marine Workshops, though they 
are not fully suited for the jobs. 

7.112. The other vessel T.S.S. Irwin was transferred in December, 
1965 to the Shipping Corporation of India-to whom the ferry service 
was also handed over. Although the vessel is being run on the ferry 
service from March, 1966, the price of the vessel is still to be settled 
(December, 1968.) While the Administration estimated its value at 
Rs. 10 lakhs, the Corporation asked for transfer free of cost. The 
services of the staff, except six, are still to be finally transferred k, 
the Corporation. 

7.113. The assessed value of the Marine Workshops at Mandapam, 
inclusinve of residential quarters, is Rs. 28.22 lakhs. Efforts made 
by the Administration to transfer the Workshops to Madras Gov- 
ernment or some other agency have not proved successful so far 
(January, 1969). The workshops are being utilised for repah to 
wagons and manufacture of other stores, although the 8tafE, with a 
salary bill of Rs. 3.05 lakhs per annum, are not fully suited for the 
jobs. General stores worth Rs. 1.57 lakhs rendered mrplus in the 
Workshops alm await disposal. 

paragraph -Audit Report (Railways), 19891 

7.114. The Committee enquired whether before deciding on rescue 
operations, the condition of T.S.S. Goschen was surveyed with a view 
to ascertaining whether rescue at Government cost was worthwhile. 
The ''Railway Board have stated that the extent of damage was 
studied and "it was found to be confined to a small section of the 
vessel only. The damage sustained by the vessel was of a minor 
nature and the estimated cost of salvaging was Rs. 57,0001- only. As 
the damage was minor and the cost of rescue operations as estimat- 
ed was also not sustantial, it was considered worthwhile to take res- 
cue operations at Government expense." 

7.115. Asked whether the question of selling the ship in its 'as is, 
where is condition or of abandoning it was considered, the Board has 
replied that "it was not considered uneconomical to refloat the vessel 
and bring it back to the Indian waters. However, while deciding to 
undertake rescue operations, the aspect of selling the vessel in Ceylon 
waters itself was borne in mind and it was found that it would not 
be worthwhile to auction it or sell it by any other means. The ques- 
tion of abandoning the vessel did not arise as  the rescue operations 
were not considered uneconomical!' 

7.116. To a question whether advice was abtained from the.Minf- 
stry of Transport and Shipping or any other major Indian Shipping 
Company, the Board have replied that "before undertaking reacue 



operations the vessel was got surveyed in consultation with the rep- 
resatatiue of aaflrm of shipping experts viz. MIS. Port Cargo Cor- 
poration of Ceylon who were undertaking such works. Also, requir- 
ed assistance from Ceylon Government Railways and Royal Ceylon 
Navy in carrying out salvage cperations was assured. Further, the 
operations had to be carried out before the onset of Monsoon @ 
otherwise the ideal season for salvage operations would have been 
missed. The Ministry of Transport or Indian Shipping Companies 
were not, therefore, consulted." 

7.117. In regard to the other ship T.S.S. Irwin, the Committee 
enquired about the reasons for delay m settling its price and the pre- 
sent position in the matter. In a note, the Board have stated that 

)"the vessel was transferred to the Shipping Corporation of India in 
December, 1965 on the understanding that financial transac?ion 
would be effected as mutually agreed between the Ministry of Rail- 
ways and the Ministry of Transport. When the question of settling 
the transfer value with the Ministry of Transport was taken up, 
fundamental differences regarding the basis on which the price should 
be worked out cropped up. Whereas in terms of the Railway Code 
Rules, the transfer value worked to Rs. 16.93 lakhs, the Ministry of 
Transport and Shipping contended that it should be transferred free 
of cost. Subsequently, taking into account the special circumstances 
of the case, a reduced price of Rs. 10 lakhs was quoted to the Ministry 
of Transport, but even thls was not accepted by them and they re- 
iterated their earlier stand, adding that the utmost they could do was 
to pay the scrap value. On account of these basic differences, the 
matter remained under correspondence with the Ministry of Trans- 
port. Ultimately in January, 1969 the ship was got surveyed by 
M/s. ERICSON & RICHARDS of Bombay who reported that Hs. 6 
lakhs was a fair value for the vessel. Based upon this, negotiations 
were conducted with the Ministry of Transport in a meeting held in 
July, 1969, wherein the representatives of Shipping Corporation of 
India pointed out that this figure of Rs. 6 lakhs included a sum of 
Rs. 3.71 lakhs initially spent by them in making the vessel seaworthy 
and getting it passed by the Mercantile Marine Department after 
survey. The details of this expenditure have been furnished by the 
Ministry of Transport who have recommended a price of Rs. 2:30 lakhs 
(Rs. 6 lakhs minus Rs. 3.71 lakhs being cost of initial repairs to the 
vessel). Further reference has been made to the Ministry of Trans- 
port and the matter is under consideration in consultation with the 
Southern Railway." 

7.118. The Committee desired to know how the cosl of repairs to 
wagom and manufacture of stores in the Marine Workshops at Man- 
dapam compared with the other Railway Workshops, and whether 
the out-turn had beRn satisfactory. The Railway Board have stated 
that "the lay-out, machinery and plant and equipment of marine 
workuhopa is suited for undertaking maintenance of aea Bofng VeS- 



sels. The lay-out and equipment required for uqdertaking re- 
pair, to wagons are somewhat different. In order, however, to 
utilise to the maximum extent the facilities already available 1n the 
marine workshcps and the staff, repairs to wagons had to be under- 
taken in this workshop even though the workshop was not meant for 
this work. The productivity of this workshop is, therefore, not com- 
parable with the prcductivity of a regular wagon repair shop design- 
ed to take up this work. The cost of heavy repairs to wagons under- 
taken in different slwps is not comparable, since the mature and ex- 
tent of repair work varies widely from wagon to wagon and from 
workshop to workshop. Considering the limited facilities in th's 
workshop and the suitability of the staff for this type of work, the 
out-turn is considered sati,factory." 

7.119. Asked to state the present position regarding disposal of 
the workshop, the Board have informed the Ccmmittee that "since 
the Tamil Nadu Government have coastal fishing vessels and the Man- 
dnpam drydocks had undertaken their repairs, they were approach- 
ed to take over the facilities available at Mandapam. This matter 
was actively pursued with the Tamil Nadu Government and a high 
level meeting was held with the Additional Secretary to the State 
Government. Based on the decisions cf this meeting, a committee 
of representatives of State Government had recently icspected the 
facilities available at Marine Workshops and reported to the State 
Government. This would be pursued with the State Government. 
further." 

7.120. The Committee enquired about the reasons for dclay in 
fitting the staff of the workshops into jobs for which they were suit- 
able or otherwise, of training them suitably for other Railway work 
It  has been stated by the B:)ard that the "staff of Mandapam Work- 
shops were essentially meant for carrying out repairs to Marine 
vessels. With the stoppage of ferry service between India znd 
Ceylon, this work came to an end. The trades in which these staff 
were engaged were essentially different from the trades ava~lable 
in other railway workshops and as such the question of re-orienting 
them on a large-scale basis was beset with basic difficulties i.e. lack 
of avenues etc. It was in this background that the work of wagon 
repairs was diverted to Mandapam workshops in order to make best 
pcssible use of the staff and other assets available at this workshop. 
The absorption of the staff is obviously a gradual process depending 
upon the availability of suitable vacancies. To the extent feasible, 
the staff have been trained and absorbed in alternative posts. Aa 
against 64 skilled, 27 semi-skilled and 22 un-skilled staff on 1st May, 
1965, only 15 skilled and 15 un-skilled staff are now engaged in the 
workshops." 

7.121. The Committee observe that an expenditure of Rs. 4.45 
lakhs was incurred (in foreign exchange) on salvaging and tram- 
porting T.S.S. Goechen, one of the two ships in the Indo-Ceylon 
ferry service. after it rsn agrourld in a cyclone off the coast of Ceylon 
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in December, 1964. A further expenditure of b. 62,808 was incur- 
red on its repairs before the work was stopped. The v m l  was 
thereafter condemned and sold for Rs. 1.44 lakhs, rendering .n ex- 
penditure of Rs. 3.63 lakhs idructuous. 

7.122. The Committee feel that, as the ship was a very old one, 
pumhoared as far back as 1829, a close survey of its condition was 
called for before salvaging operations were undertaken. The survey 
wna entrusted to a foreign party when it could well have been done 
by Indian experts. The survey was obviously very perfunctory, as 
the estimate for salvaging was put at Rs. 57,MO, against which the 
actual expenditure amounted to Rs. 4 . 4  lakhs. The Committee are 
not convinced by the explanation that there was no time available 
to call in Indian agencies for the survey and would like the matter 
to be further examined by the Railway Board. 

7.123. The Committee note that the other vessel, which was 
operated in the ferry service, was transferred to the Shipping Cor- 
poration in December, L965, but that its price is yet to be settled. 
The Committee deprecate the delay in this regard and could like 
the matter to be finalised immediately. 

7.124. With the discontinuance of the ferry service, the Railways 
are facing difficulty in putting the Marine Workshop and the per- 
sonnel to the best use. A proposal for the transfer of the Workshop 
to the Tamil Nadu Government is stated to be in the process of 
negotiation. The Committee would like to be apprised of its out- 
come. As regards the personnel, efforts should be made to transfer 
their services to the Shipping Corporation or the State Government, 
failing which they should be given orientation training for being 
absorbed in suitable jobs in the Railways. 
Western Railway-Avoidable payment of higher rates for power 

supply 

Audit Paragraph 

7.125. The Administration takes power for its use a t  Kota and 
Jaipur from Rajasthan State Electricity Board. The question of 
obtaining suitable tariffs for the supply had been under discussion 
with the Electricity Bcard and the latter issued provisional tariff 
schedules effective from 1st July, 1961, containing High Tension tariff 
suitable for industrial loads and other usual tariffs for low tension 
supply. Since the loads a t  the two places were of the mixed type, 
the matter was pursued with the Electricity Board for providing a 
suitable tariff schedule. Meanwhile, however, the benefit of the H.T. 
tariff was availed of at Kota for the wagon repair shop where suitable 
metering equipment had been installed, while low tension supply 
continued to be drawn for the Railway colony, omces and hospital. 
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7.126. The Electricity Bead published Anal tariff schedulb, effective 

from April, 1964, which included a tariff for mixed load of the tm, 
the Administration was able to offer. This tar* could not, however, 
be availed of at Kota for the Railway colony, ofaces and Hospital 
upto February, 1967, since the necessary meters were not installed 
till then. It may be mentioned that while the estimate for providing 
necessary installations to draw the H.T. supply for the wagon repair 
shop sanctioned in June, 1957, provided for installing a H.T. meter- 
ing equipment, a similar provision was not made in the estimate for 
providing H.T. distribution system for the Railway colony etc. sanc- 
tioned in May, 1960. By not providing the metering equipment for 
the H.T. supply from April, 1964, the Railway Administration incur- 
red an additional expenditure of Rs. 2.4 lakhs during the interven- 
ing period. 

7,127. At Jaipur, the Administration had provided a suitable net- 
work, including metering equipment for drawing the H.T. supply as 
early as November, 1%2? at a cost of Rs. 1.92 lakhs. But due to delay 
in finalising a suitable agreement with the Electricity Board, while 
the loads for loco workshop and running shed were segregated in 
September, 1963, the balance load continues to be paid a t  Low Ten- 
sion rates. The assessed loss for a period of three years from May, 
1964, works out to Rs. 25 thousand. 

[Paragraph No. 61-Audit Report ( W w a y s )  , 19691. 
7.128. The Committee enquired when metering equipment for H.T. 

supply was provided in the estimate and procured for wagon repair 
shop at Kotah and why similar action was not taken with regard to 
Railway Colony, Hospital etc. The Railway Board have explained 
that "State Electricity Boards normally insist on providing their 
own meters for H.T. supply. The Railways, however, usually make 
provision for a separate meter of their own also in thek estimate so 
as to serve as a check on the amount of current which is being billed 
for. If a difference above a certain percentage is noticed, the agree- 
ment provides for the supply meter of the State Electricity Boards 
being recalibrated. 

There were two types of loads at Kotah, one for the Wagon 
Repair Shop, which could be deemed to come under 'Industrial' tariff 
and the other for Railway Station, colony, Hospital. etc., which did 
not came under this category. The RaLlway wanted to get a revised 
tariff for both these loads as it was felt that this would be more 
economical and pursued this matter with the State Electr~dty Board. 
Since a H.T. meter was already included in the estimate for Kotah 
Wagon Repair Shop. this would have sufficed for the entire load when 
a suitable mixed tariff was offered. There was, therefore, no need 
for providin~ a separate metering equ'pment in the estimate for the 
high tension tariff for Station. Railway Colony, Hospital, etc" 



7.129. To a question whether the Railway Administration tried to 
obtain meterPng equipment from the Electricity Board or f rom other 
Divisions Railways, for temporary use at Kotah, the Board have 
replied t id t in May, 1964, the Rajasthan State Electrkity Board 
published a tariff for mixed type of loads and it was found that the 
Railways would stand to gain if this tariff was accepted only for the 
Fbilway Station Colony, Hospital, etc., and the Kotah Workshop 
were retained on the old industrial tariff. As this arraxgerne* 
necessitated the provision of two separate H.T. meters, the State 
Electricity Board was asked to make necessary arrangements. No 
metering equipment was, however, readily available with them and 
th's could be arranged only in February, 1967. As for procuring ?he 
equipment from other Divisions/Railways, it has been stated that 
there was nc spare metering equipment avalable smce these are 
imported and procured only when required. 

7.130. The Committee enquired about the latest position with 
regard to finalisation of agreement at Jaipur. The Board have rep1:ed 
that the draf: agreement for H.T. supply at Jaipur ha:; since been 
finalised after discussions and forwarded to the Rajasthan State 
Electricity Board for acceptance. 

7.131. The Committee observe that the Railways were got able to 
take advantage of a composite electricity taritlt offered by the Eke- 
tricity Board in respect of electricity consumed at the Railway colony, 
otFices and hospital at Kotah due to non-provision of metering equip 
ment. I t  took nearly three years to provide the meters and during 
this period metering equipment procured for installation a t  anotber 
place (Jaipur) was reportedly lying idle for want of agreement with 
the State Electricity Board on certain matters. These could well 
have been installed at Kotah. 

7.132 The Committee consider it to be a case d lack of coordina- 
tion and would like necessary instructions to be issued to avoid re- 
currence of such cases in future. 

NEW DELHI; 
April 16, 1970. 

-- - 
Chaitra 26, 1892 (S) 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Public Acc~urtts Committee. 



APPENDIX I 

Statement showing the sections which have been d i e s  l i d  rogethm with rhcre 
kilomctmage & rul* g r d . n r s  

Section 
Broad Gauge. 

Anna ure 
Disratrce Rulind 
in Km. gradient 

Central Railway. 

Dhond-Nandgaon . 
Bhus3wal-Itarsi . 
Bhu6awal-Badnera . 
Baddera-Ajni . 
Wardha-Ballamha . 
Jundadeo-Itarsi . 
Itarsi- Jabalpur . 
Jabalpur-Satna. . 
Satna-Chheoki . 
New Katni-Bina . 
Jhansi-Agra Cantt . 
Agra Cantt-Mathura 
Mathura-New Delhi 
Jhansi-Banda . 

Banvardih-Patratu 
Sone East Bank-Barwnrdi h 
Moghalsarai-SO:A Em Bank 
Mo,Rhalsarai-Jhajha 
Jhajha-Madhupure 
Gharahra- Jllajha . 
Asansol-Maahupura 
- - 

rlrm 
I,'I lo 
1115o 
r l r p  
11150 
1;IOO 
81110 
Level 
Level 
I /roo 
~1150 
Level 
Level 
r!rz~ 

137 r in 182 
155 r in loo 
124 Level 
389 r in 300 
72 rinroo 
I09 I in zoo 
82 r in 200 



Andal-Asansol . 
Burdwan-Andal . 
Tribeni-Burdwa. . 
Burdwan-Rampurhat . 
Antlal-Rampurhat 
Rsmpurhat-Farakka . 
Rampu:hst-Saqibganj . 
Sahibgunj-Ferakka . 
Sahibgunj- Jarnalpur . 
How~ah-Burdwan 

I in 200 

Level 
Level 
Level 
Level 
I in 200 
I in 181 
I in 225 
I in 150 
Level 

Northewr Railway 

Moradabaa-Ghaziabad . . 140 11250 

Mughalaarai-Varanasi . . 207 1/3m 
M bradabad-Kanalampura 
Kanpur-Tundls . . 
Rli Blreilly-Lucknow . . 903 Ltvd 
Luclhiana-Alnri~ssr . 
Lucknow-Sultan pur-Varanasi . . 
M ~,g;zdsi~.ui Alltihabad . 
Luc know-Moredabad . . 775 Level 
Partapgarh-Rai Bareilly . 
Ludhiana-Saharan pur . 
Allahabad-Kar'pur . 
Tundla-Ghaziabad . . 507 Lev: 1 
Varanasi-Pratapgarh . 

E:ok- Jaiarpet . . I 79 I ! 150 upto Salem 
Salem 

r '90 upto Jalar- 
per 



-. .--- 

Olavakkot-Erode . 

Olavakot-Shoranu r . 
Shomur-Olavakot . 
Shoranur-Cochin Harbour Terminus . 

Calicut-Shoanur . 
Eride-Tiruchchirappalli Goods Yard . 
Tiruchchirappalli-Erode . 
Erode-Coimbatore 
Coimbatore-Eroae 
Arkonam-Madras Harbour . 
.Madras Harbour-Arkonam . 
Arkonam-Tondiarpet Marshalling Yard . 
Tondiarpet Marshalling Yard Arkonam . 
Arkonam-Jalarpct 
Jalparpet-Melpakkem . 
Arkonam-Nandalur . 

Goory .Nandalur . 

1/62 U p t o  Pu- 
danur 

I/I@ upto 
Erode. 
I /  Iaa 
11178 
I 180 
IlIW 

I 1100 

r/rw 
I 1100 

I / I I O  

11142 

Level 

11225 

Level 

11225 

11180 

I /zoo 
11150-200 upto 
Rcnigunta 
1160-132 UptO 
Nandlur. 

11x27 upto 
Reniynta 
Il200 upto 

Arkonam 
1/50 upto Cu- 
aawh 
Ij122-164 upto 
Gmty 
11168 upto 
Cudepah 
1/90 UP to 

Nandlur 
r / w  
Ill 10 

11150 - 



Jalarpet-Bangalore City . . 143 

-. 

Bangalore City- Jalarpet . I43 

Byappanahalli- Jalarpet . . I32 
Jalarpct-Byappanahalli . . 132 
Jalarpct-Renigunta . . 210 

Renigunta- Jalarpct . . 210 

Jalarpet-Tondiarpet Marshalling Yard . 213 
T ~ d i a r p e t  Marsnalling Yard Jalarpet . 21 3 

Tondiarpa Marshalling Yard-Bittragunta 203 

Wadi-Secundaabad . 
Secundcrabad-Kezipet 
Koz'lpet-Dhornakal . 
Dhmakal-Vi jayawada 
Vi jayawada-Domakal 
Belharshn-Bellsmonalli 
&llamapalli-Kszipct 
Dhond-Sholrpur . 
Sholapur-Wond . 
Sholapur-Wadi . 
Wadi-Raichur -- -.--- - ---- 

1/68 upto Kri- 
shnarajapuram 

I 1 I oo upto Ban- 
galore City 

r l r w  ex." Ban- 
galore Cant- 
Jalarpa. 

1/73 ex. Ban- 
galore City- 
Bangalore Cant. 

112w upto Ar- 
konam 

1115q upto 
Renigunta 
1/2oo upto 
Arkonam 

1/180 upto 
Jalarpet 
Level 



Rsichur-Wadi 107 1'100 

Gudur Bittragunta . 72 11200 

Bimagonta-Gudur 72 11250 

Bittragunt a-Vi jayawada . 221 1/2oo 

Vijayawada-Bittarguma . ur 11250 

Vi jayawada-Rajamundry . 149 I,'= 
Rajahun~try-Waltair . 201 1 1 2 ~  

South Eastern Railway 

Waltair-Kharagpur . .- . 
Wslta!r-K irandul . 
Wdltair-Bondamunda . 
Wak ir-Rayagada . 
Bwdan~ur~da-Karampada . 
B mdrununda-Kargali . 
B nd~muqda-Bhlai . 
Dhongurgiuh-Ajni . 
Bilaspm-Sahdol . 
B i la!-Wdltair 

Western Radway 

Surat-Baroda . . 
Barod a-Ahmcdabad . 
Virawgam-Ahmedabad 
Viramgam-Kharagod a 
B~roda-Godhra . 
Anand-Godhra . 
Anand-Cambay . 
Vasad-Kathana . 
Godbra-Nagda . 
Nagd a-Bho pa 1 
Nagda-Kot ah 
Kntall-Bayana 
Bayalla-Mathura . 



Kltihar-Siliguri Jn. 202 11150 
Siliwi-Alipurduar 163 11150 
Ali purduar-New Gauhat i 269 11x00 

New Gauhati-Lumding . 177 11160 
Lumding- Marian i 177 11135 
Mariani-Tinsukia . 155 I/ISO 

Lunding-Badarpur . 18s 1160and r:37 

Sour bm Railway 

G~makal-Dhannavar am . 
Dharamvaram-Pakala . 
pakl a-Vslupuram . 
Tiruchirappalli . 
Goods Yard-Virudhunagar 
Virudhunagar-Shcncottaha 
S henmaha-Qui l m  
Yeshwanthpur-Dharmvaram 
Dharn~avarm-Yeshwantpur 
Dharmavararn-Yeshwantpur 
Yeshwantpur-Arsi kerc . 
ArsikercIUladravaithi . 
Yeshwantpur-Mysore . 
Yeshwantpur-Salem 
Salem-Yeshwantpur 

.South Central Railway 

Sccunderabad-Nizamabad 
Nimabad-Puma . 
Semclaabd-Dronachellem . 
Tadepdli-Doncrkonda . 
Donakonda-Nandyal . 
Nandyal-Drarachellam . 
Ghoropuri-Mirai . 
Miraj4ubli . 
Hubli .IEospct . - -- - -  --- - .  



Hoepet-Guntakal . 144 IIIW 
Gumakal-Dronachellam . 69 111w 
Gadag-Hotgi . 278 11100 

Vasm-Collcm ' 58 I/IW 
Collem-Castle Rock 26 1/40 

Caste Rock-Vellam 26 I / I ~  
Castle Rock-Londa 24 11100 

Western-Raihoay 

Rewari-Bandikui . 
Agra Fort-Phul'era 
Rewari-Phullera . 
Phullaa-Ajmer (Chord) . . 
Rajkot-Jetalsar . 
Kunkavav-Porbandar . 
Kanalus-Katkola . 
Dhasa-Mahuva . 
Dho!a-Dhasa-Kunkava . 
Palan pur-Gand hi Dharn . 
Gandhi Dham-Bhuj 
Gandhi Dham-New Kand'a . 
Palanpur-Sabarmati 
Mehsana-Wankaner 

135 1/15o 
298 11150 
215 I / I ~ O  

81 11150 

78 1l125 
169 1l15o 
67 1i15o 

126 I/IOO 

87 11200 

301 1/150 
57 1l1oo 
I2 Level 

127 1j15o 
204 1!2w 



(Via% para 2-11) 

Statement showirlg detentions to wagons in major marshalling yards during 
19- and 1967-68 

MA3UHALLING YARD STATISTICS. 

AVERAGB DETENTION TO ALL WAGONS IN HOURS 

Name of Marshalling Yard Year A=* 

New Katni 

Mughalsarai 

Arkonam. . 

Raichur 

Tondiarpct 

Bhusawal 

Itarsi 

Kalypn 

Asamol 

Chitpur 



I 

N5me of Marshalling Yard Y zar Average 

Andal 

Khan Alampura 1966-67 16.9 
1 9 6 7 4  21 .q 

Vi jayawada 1966-67 25'4 
1967- 27'5 

Tatanagar . 1966-67 20- 5 
1967- 19. I 



ANNEXURB I1 

Nme of Terminal Station Year Average 

Wadi Bunder . 1 9 6 6 6 7  69.9 
1967-48 64.2 

Chitpur 

Salt Cotaurs 1 9 6 6 6 7  
1967- * 

Shalimar 

Carnac Bridge .. . - 1 9 6 6 6 7 .  .27:6 
1967--68 27 -0 





A o r u r t . .  . . 
September . , . . 
Octob .  . . a .  . 
November . . . . 
D m m k  . . . . 
J m w *  . . . . 
FcbmW . . . . 
M P r c h . . . . .  

Av.for**r . . . 
_ _ I _ - - -  



(Vide Para 2.12.) 

Note explaining reasons for increased detentions to  wagom in 
marshalLGng yards. Terminals and transhipment points. 

New Katni: Deterioration at New Katni had been principally due 
to heavy incidence of damage to BOX (bogie open) wagon loads 
which involved welding and consequential detention to the sick loads 
for clearance after they were repaired. Odd BOX loads with centre 
buffer copulers forming part of block rakes to specific points posed a 
problem for clearance as the* could be cleared by subsequent block 
rakes to the same points only according to room available. The posi- 
tion was brougt under control towards the later part of 1967-68 by 
extensive study of the reasons of heavy damaging and organising 
extensive repairs and welding at some loading and unloading points 
on South Eastern and Western Railways as well. System of welding 
BOX loads on the train in the through yard at New Katni was also 
organised. Detention to loaded wagons at New Katni yard also 
increased due to heavy incidence of loaded traffic for Katni-Bina- 
Jhansi-Agra-Tughlakabad section as line capacity works on these 
sections were not complete. These works are in progress now. Ope- 
ration in this yard was not appreciably affected by civil disturbances. 

Arkonorm: Detention in Arkonam yard during 1967-68 was higher 
than that in 1966-67, mainly due to detentions to wagons during the 
months May to September, 1967 and January, 1968. Operation in the 
area during May was affected by the serious accident to Bangalore- 
Coehin Express on 21.5.67 on Bangalore-Jalarpet section and another 
serious goods train derailment on Gooty-Nandalur section rn 20.7.67 
dislocating train running for 36 hours. Detention ta B.G. tranship- 
ment loads was extremely heavy due to labour shortage and unsatis- 
factory operation on M. G. for gale and cyclones. Operatfon in this 
yard was seriuusly affected by the strike of firemen in Tiruchchirap- 
palli, Madurai and Olavakot Divisions of Southern Railway during 
the period 24.7.67 to 5.8.67; food agitation in Kerala from 11.8.67 to 
13.8.67; labour strike in Madras Harbour from 1.9.67 to 10.9.67; Kerala 
Bundh an 11.9.67 and firemefi trouble in Madurai Division of Southern 
Railway from middle of September to middle of October. Deterio- 
ration in January, 1988 was the aftermath of the serious dislocation 
of train services due to anti-Hindi agitation from 19.12.67 to 31.12.67 
and Dock labour strike in Madras Port from 11.1.68 to 16.1.68. Pod- 
tiun was aggravated due to heavy receipt of loads, number of wagons 



dpaft!,' kith h ~ e b r u k ,  raSB behg 491 per &y aaa;iao:t'428 in Feb- 
maw, 1967. . 

Tondimpet High& detention to wagons at Tondiarpet yard 
during 1986-67 was no doubt due to abnormally high detesltion during 
November, 1966 for the steel plant agitation in Andhra Fradesh tram 
28.10.68 to 7.11.66 which completely dislocated the working an Sou& 
Central Railway and seriously affected clearance of outgoing stock 
from Tondiarpet yard for South Central Railway and vicz. The per- 
formance in the yard could have been still better in 1967-68 but for 
the heavy detention to stock during the months May to September, 
1967 and slight deterioration during January and February, 1968. 
Dekrioration during the period May to September, 1967 and January, 
1968 was principally due to the unsatisfactory features mentioned 
against Arkonam Yard above. During this period about 65,000 tannes 
of foodgrains per month were loaded from Madras Harbour to the 
famine affected areas of Bihar and wagons had to be moved prefer- 
entially detaining other loads. Deterioration in February, 1968 was 
due to heavy receipt of stock for Olavakot Division. Even though 
clearance beyond Jalarpet was stepped up to 521 wagons per day 
against 451 per day, loads still overlapped. This yard worked under 
heavy pressure during 1967-68 due to heavy receipt of traffic, parti- 
cularly for Olavakot Division, clearance of which was affected by the 
limited facilities beyond Jalarpet. 

Raichur: This is not a marshalling yard but only an interchange 
point between Southern and South Central Railways where only 
sectional work trains are formed and powers of steam trains changed. 
Detention at this yard depends on synchronisation of clearances by 
Southern and South Central Railways of luads worked by steam 
powers as steam powers of the two Railways terminate and originate 
here. Performance in this yard could have been much better but for 
abnormally high detention during May, 1967 due to heavy accumula- 
tian of loads for Central Railway across South-West ghat due to 
acute electric power position on Central Railway. The overaged 
2lectric locos on Bombay Division gave troubles. 

Mughalsarai: Though detention in this yard improved, pasition 
could have been much better but for the set-back in August, Sqtem- 
ber and Ikember,  1987 and January, 1968. Set-back in August and 
September, lB07 was due to heavy hold up of foodgrains and fodder 
wagas  for Dinapur Divisim due to arrivals for famine affected areas 
outstripping the release capacity and poor clearance of UP stock from 
the yard by Northern Railway on account of heavy out of cummidon 
of electric locomotives. Newly commissioned indigenous electric 
lo- had teething troubles. Train running was also afPected in 
September, 1987 due to heavy rains from 24-9-67 to 26-9-67 causing 
sinkage of track and failure of communications in Dinapur Division. 
Frequency of eectional worka trains was also curtailed to conserve 
loco coal foa eesentlal services due to less receipt of coal from pdvate 



collieries on account of price dispuk. Performcmm in Dece-, 
3967 and January, lW deterfawed h e  k l o r n  a-#ane' by 
Northern Railway for sluggish movement on account of heavy d i d  
waves and fog and anti-English agitation in U.P. area 

A p t  f r m  the detention figures far live rnazshdling yards m a -  
timed in para 11 Question L8, similar figures for a few more mamhal- 

y d s  dMng 196647 atad 196748 are &o given In the Annexure. 
The figures in 2967-68 show improvement in all these yards except 
Kekysn, Kbanalampura, Vijayawada and Baroda. 

Kalycm: Detention B g e s  In Kelpan were high duling the period 
April to November, 1967, principally due to difaculties in clearing 
the wagons fmm the yard ta Merent points in Bormbay Division on 
mount  of very unsatisfactory electric power position. The waking 
cd the old overaged DC electric locomotives was unsatisfactory. The 
position was aggravated due tu acute shtage of water & summer 
followed by heavy rains. Kalyan yard was under water for three 
days in July, IS?. However, position was brou* uader a o n W  
fwxn JanuaryI 1968 by posting diesel loeomotivss $0 supplemeat the 
dectric Beet. It was not possible to do it e m k r  as diesels were 
required in other critical sections during the summer to get over 
acute water scarcity. 

Chitpur: Performance of this yard was seriously Sfzected in 
November and December, 1967 due to 'Hartal' in Calcutta for three 
days (22nd, 23rd and 30th) of November and its aftermath. 

Khun&mpura: Deterioration in the trend from December, 3 6 7  
onwards was principally due to general slowing dawn of movement 
on account of bitter winter and fog. Moreover, the yard had to hold 
a large number of wagons for Ambala and Ludbiana areas due to 
gnrwing congestions in the above areas for heavy arrivals much in 
excem of capacity. Remodelling of. this yard is on band. 

Vijayawada: Higher detention in April to June, 1967 wae due to 
hold-up of dock vh ICazipet yard which was under remodelling and 
also due to slow clearrace of stack for Southern Bailway due to 
heavy t r a c  offering for Olavakot Division. During August and Sep 
tmber, 196'7, workin of the yard was affected by slow movement B due te 6retnttnd6 r# ke on Southern Roilwwy. +dwing 
January to Mar&, 3968 was afktbd dw to heavy e m i d  %of loads, 
particuMy lbd l@ahs,  for kawxkabad .BydawbPd, much 
above the capacity to release. This yard had been eufEeriag under 
the handicap of trafRc for exceeding the capacity. The nmffddlbg 
d the yard is in prolfress. 

While the Railway operations are severely affected due to these 
variaus incidents of aim disturbances like Hartal, Camrnungl ridtr(l, 
lock-outs, strikes, passenger demonstrtttions, etc., It it not -pas&Ie 
tomake a~ aamimaeat of the actual extent d aect of each 0x1 aClGp 



29% ' 
t19n i indivfdsul yards, t e ~ s C  etc. &ecb of 
a & a i M W m  to the I d  weaa only w are tBeg 
aod&sd b ' ~  pried dt a&h Wturbances as .*e pwpn@n of tier- 
vices and the cow'oquent 'hl@upl ktke tlays to clear and the effects 
~ r m d  hundreds ~f K W .  beyond the ,place of occurrence. 'In aany 
weq, m h  incidecrrts ~ u l t o  Sn ptablipg pf .g m m b  of loade 
at convenient points ahart of tbe affected area rather than in the 
f o m  of increase in deh t ioa  at terminals. Whenever lhe railway 
operations are dislocated due to any unusual occurrence, efforts are 
made to keep the marshalling yards, terminals, etc., fluid by keeping 
the w4goms etabled a t  convenient points, RU that other normal opera- 
tions in the yards are not impaired. 

Some of the important incidents during these years which had 
marked and pronounced effect on detention to wagons in various 
yards and terminals are described belaw: - 

(i) Steel Plant agitation in Andhra Pradesh during Oetober- 
Nwember, 1866 had serious repercussions not only on the 
operation of 4311th Centmal Railway, but also on the adjoin- 
ing Railways. It not only resulted in stabling 6461 Broad 
Gauge trains on the '-South Central Ratlway, but &o re 
sulted in stabling af A8,225 and l806 trains on Southern, 
Central and South Eastern Railways *respectively. The 
effects of the agitation were widespread and af long dura- 
tion. The incidents also resulted in hold-up of wagons at 
various marshalling yards and teMninals on Southern and 
South Central Railways as can be seen from the figures of 
detention to wagans at Arkonam and Tondiarpet yards of 
Southern Railway and all the yards of South Central Rail- 
way during November, 1966. The figures of detention to 
wagons a t  Salt Cataurs and Hyderabad goods shed and 
TadepaUi transhipment point also incresed considerably 
during the period for shortage of labour and clearance of 
goods from the railhead. 

(ii) Lorry Operators' strike in West Bengal from 29.8.66 to 
7.9.66 resulted in delayed unloading and removal af gosds 
from various gwds terminals in Calcutta area, as is evident 
from the sudden increase in the figures of wagon detention 
at Chitpur, Howrah and Sealdah goods sheds during ,Sep 
tember, 1966. 

Qil) Strike in ,$he Bombay Port T r u t  from 282.67 to 83.67 
resulted in stabling of 140 and 63 trains an Central d 
Western Railways respectively. Jt also xesulted in ,iacuepe 
ed detention to wagons in various marshalling yards of the 
-1 Ralkway &re the wagone ftw Bambsg Fort 
3mat pap dealt lrdth and had to be detained. This @so 



caused increased detention to wag& in h d r a  marsbel- 
ling yard and Baroda Yard of Western Railvhy to tbec 
extent of 2 hours each during March, IS?. 

(iv) Firemen's trouble on Southern Railway during August' 
and September, 1967 increased detention to wagons a t  
various terminals and marshalling yards on Sauthern and. 
South Central Railways. The increase in case of many 
terminals was marginal when compared to other months, 
as a large number of trains were regulated and stabled out- 
side the marshalling yards and terminals on Southern and 
South Central Railways during the period. 

The instances referred to abuve are only illustrations and include 
those of prolonged nature with direct effect in the performance of 
yards and terminals in the area. Other incidents &o affected the 
railway operations and contributed to incmased detentions to 
wagons in variom terminals and marshalling yards on the Railways. 
A complete quantitative correlation of each incident with the deten- 
tion to wagons at each marshalling yard, terminal or transhipment 
point is, however, not possible in such cases as firstly, the effect of 
such incidents is widely diffused and secondly, such correlation in- 
volves huge work of checking the movement of numerous wagons 
over a number of Divisions. 

Hold-up of wagons in various marshalling yards or terminals also 
takes place due to other factors such as interruption to through com- 
munications on account of breaches, accidents, etc., heavy movement 
over saturated sections, shortage of labour at terminals and tranship 
ment points and other factors dislocating the normal operations. 
While a general review is made of the reasons resulting in increased 
detention to wagons at various yards and terminals from month to 
month, quantitative assessment of each factor is difficult. I t  map also 
be pointed out that satisfactory working of a yard depends on ~ d e -  
quate remodelling of the same to provide requisite facilities snd eli- 
minate cross movements. Wherever these have been provided like 
Asansol, Bondamunda, Andal, Tatanagar, etc., detention is coming 
down. In other yards, only marginal facilities were provided within 
the funds available and these were of limited use just to handle the 
trafRc somehow. Remodelling of many of these yards is being done 
progressively and full benefits cannot be expected till the same is 
completed. I 

Average detentions to wagons at different important terminals 
have been given. The figures of 1967-68 generally show improvement 
over those in 1966-67, except at Howrah and Sealdah, where clearance 
was affected due to civil disturbances. 

Detentions to wagons a t  different transhipment points have been 
given in Appendix I (annexure 111). Detention increased at Ghor- 
puri, Garhara, Arkonam, Baiyyappanahalli, Tiruchirappalli, Secun- 
derabad, Tadepalli, Agra East Bank and Viramgam while at other8 



there was a,decreaee. Increwd deferition was mainly due to heavy 
tr&c Oiperlng by them routes than what could be handled with the- 
labour available. 

In the case of Steel Plapts and Washeries, heavy detentions to. 
wagons are caused on account of unsatisfactory performance of the 
Steel Plants and washeries due to their internal difticulties, such as 
meghanical breakdown, labour trouble, etc., on which the Railways 
have very little control. The detailed reasons for the detentiuns and 
steps proposed to get over them may be furnished by these plants 
alone. The Railways are, however, following up the matter with the 
Steel Plants and the Ministry concerned and have arranged for an- 
other time-study uf the handling of wagons within each plant by a 
Railway ofEcer to pinpoint the deficiencies and bring them to the 
notice of the authorities. A similar study was also made during 
198L62.. . . 



4iPimmxmJ 
Wide para ny7) 

Statmmc showing major dcfscts norifed in oan'ous types of i-ed and 
indigcnorls electric locomoriup$ a.nd oerion t&q t o ~ e & j ~  them -- -- - 

Class of Major defects or difficul- Acriantakcn torectifydofcch 
locomotive ties in maintenance in consultation with loco 

suppliers and prc4uotrs 

WAMi2 
(Imported) 

WAG11 &q 
(Indigenous) 

(a) Failure of rubber Modification canied out by 
bush of centre pivot providing re€a@ng strep, 
assembly alternative sjhercal design 

of centre pivot provided. 
(b) Cracks in gear oease Stay plucs provkkd aad ,fur- 
frame ther modificati~ carried out 

in gear case frame. 
(c) Gear case suspmGon Ipproved locking arrangunen t?, 
and stay bolt failures bolts of higher tensile 

strength and welding 
of steel flats carried out. 

(d) Tap changer defects 

(aj Failures of' Aruo 
cor.vertors 

(b) Transformer fail- 
ures 

(a) Inter gear bearing 
failures 

(b) Smoothing reactor 
failures 

(c) Excessive vertical 
oscillation 

(a) Excitron failures 

(b) Failures of back-fire 
relays 

(c) Failures of elastic 
Bears 

Modifications carried out in 
Tap changers. 

Aruo Convertot s rewound. 
Rotor design improved. 
Trar sforzer ; rewound. 

More frequent greasing 
schedules and improvements 
in sealing arrangements 
effected. 

Smoothing reactor of improvcd 
design fitted. 

S~rirgs of k y t c \ c d  ic!'[n 
fitted. 

Excitrons modified and te- 
repaired. 

Relays of improved design 
fitted. 

Modifications camed o ~ t  in 
design of wheel centre. 

(a) Jacquemin drive failu- Modifications & rchabilit ation 
r e .  carried out. 

(b) Failures of auxiliary Modifications ard rerails car- 
machines ried out. 

(d) Failures of elastic Modifications carried olit in 
Bears design of wheel centre. 



APPENDIX V 

GpPdtF- Erponrrion Capacity Opacity &I Date qf mt d 
expnsian expansion apllmaa l i c m c ~  

800 Nos. 
1,600 Nos. 

1,- Nos. 
I p o o  Nos. 
875 Nm. 

1,ooo Nos. 
805 Nos. 
500 Noa 

2,000 Nos 
2poo Nos. 
2,000 Nor. . 
a m  NoQ 
2,000 Nm. 
2,ooo Nos. 
1,5& Nos. 
2- Nos. 
2 ~ 3 9  N* 
4r7P 
3,911 NOl 
39179 No& 
a40 N= 

3,744 Nos. 
1,000 Nos. 
3,- Nea 





(Icg Wh.. . . . . . . . . . . ., Bombay 

(XI) ws.. . . . . . . . . . . . , - b y  

(fa) Mk. .. . . . . . . . . ., M i b a b d  

(13) M's.. . . . . . . . . . .,Calcutta 

Do. {B&i 31-14t7@@ 
8-4-67 31-1-67 

Do. j B O X  31-3-67 
1 CR 26-2-blj 

Do. r BOX 30-11-66 
I BCX 31-3-67 

4 CR B 1 C M R  15-3- 7 

*EXtaISiOtI mnted upto 31-3-67 but order was completed in Dec., 1966. 
**Ememion granted upto 31-12-66 but order wan completed in Nov., 1966. 

granted upm 31-3-67 but order completed in Feb., 1967. 
@Compkted in time. 

31-3-68 {T 
31-3-68 BCX 
{a 

3 9 Exmnion m t e d  upto 28-2-67 but order completed in Jan., 1967. 



APPENDIX VI1 
Summary of main Conclucion. /RecOmmcndations - - - .- -----------.----.--A 

S. NO. Pam NO. of MinisuylDepasment Concl~sion/Recommendat~ons 
the Report concerned 

----- - - - - ---- 
1 a 3 4 

--- - -- -- - -- - -- - 
I I .  6 Ministry of Railways The Committee are deeply concerned about the unsatisfactory 

state of Railway finances. During the yeas u d e r  review, i e . ,  IM- 
68, the Railways again ran into a deficit. The anticipation waa 
the deficit would be more than offset by increase in far- and a 
and leave a surplus of Rs. 7 crores, but this failed to materialhe!, the 
Railways ended the year with a deficit of Rs. 31.5 crorea. This was 
due, on the one hand, to a shortfall in receipts (mainly goods earn- 
ings) and, on the other, to increase in operational expenses. The 
deficit would have been larger but for the reduction in the a n a d  
contribution to Depreciation Reserve Fund and Pension Fund Wths 
extent of Rs. 15 crores. 

Do The deffcits that have so far  OCCUR^ on the Railways have been 
cushioned by balances in their Revenue Reserve Fupd. However, 
with the fund having now been virtually depletd-the balance in 
the Fund hns been reduced from Rs. 63.20 c m  in 196566 
Rs. 1.29 crores at the end of 198869-the Railways now face a vegy 
difacult situation. If deficits continue, the Railways, like the P&T 
Department, would have to resort to loans from Government to meet 
their dividend liability to General Revenues, aa thay have in 
40- in 1968-70, 

1 



(2) !t'he Railways have persistently beeb weresthating trat$c. 
Such pelsistent overestimatitm gives a misleading opt& 
mistic picture of their budgetary position every m, 
which the subsequent course of events belie. During the 
year 1967-68, the shortfall in earings in relation to bud- 
getary anticipations was Rs. 29.16 mores due primarilSr 
to a shortfall in goods earings to the tune of Rs. 23.21 
crores. An undesirable consequence of this tendency to 
over-estimates traffic has been the creation of needless 
capacity at substantial cost, leading to over-capitalisation 
and an unnecessary increase in the Railways' dividend 
liability. The Committee have repeatedly been drawing 
attention to this fact. Later in this Report, the Committee 
have referred to the existence of a large surplus of wagons 
and the gross underutilisation of costly rolling stock, par- 
ticularly diesel and electric locomotives. The Committee 
have no doubt that, if the operational efficiency of the Rail- 
ways has to be brought to optimum level, it will be &st 
necessary to put the existing assets, in the form of roUiqg 
stock, line capacity etc., to much better use than now and 
exercise the utmost caution in embarking on new schemer 
involving substantial capital outlay. 

(iii) The Railways are estimated to be handling 80 per cent* 
of the total goods traffic in the country. It would seem 
from the analysis in a subsequent section of this Report 
that progressively, the Railways rqre carxying more and 
more low-rated t r d c  at the expense of high-rated items. 
It would be necessary to recapture the high-rated traffic - -- 

r . 



3 1.8 Ministry of Railways The Committee have in successive reports indicated the steps that 
Railways would have to take to rehabilitate their position. Basically, 
a three-fold approach to the problem seems indicated: 

(i) Systematic efforts will have to be made to econornise 'on 
working expenses, The two major components of work- 
ing expenses are the staff and fuel bills. Out of the total 
working expenses of Rs. 655.08 crores in 1967-68, these 
accounted for Rs. 136.11 crores and Rs. 141.25 crores res- 
pectively. In regard to the staff, the growth of expendi- 
ture has been disproportionate to the growth of traffic. The 
Committee have made certain suggestions in this regard 
in para 1.28 of their Ninety-Fourth Report (Fourth Lok "8 
Sabha) which they would like to be, implemented. + -  

As regards fuel, the Committee had in para 1.65 of their Sixtieth 
Report (Fourth Lok Sabha) drawn attention to the mounting coal 
bill and the need to cut down steam loco holdings in Railways where 
they are being progressively substituted by diese1)electric traction. 
Diesel oil consumption has also been increasing and the findings in 
a later section of this Report would suggest that the existing arrange- 
ments for watching consumption are weak. Steps should, therefare, 
be taken to bring about economical and proper utilisation of this 
bel .  Above all, security arrangements will have to be tightened up 
because, as pointed out by the Administrative Reforms Commission, 
"~onsiSietabIe low i s  also caused by them and pilferage o# @e&* 



by a commercially-oriented approach which would ensure 
better customer service, quick settlement of claims, quicker 
movement of goods and prevention of pilferage. 

1.23 Minittry of Railways The Committee observe that the Budget estimates for 196748 
placed the goods earnings of the Railways at Rs. 526 crores. T h k  
estimates were, however, revised later to Rs. 509 crores, but the 
actual earnings fell short of even these lower estimates, as they 
amounted to Rs. 503 crores only. Even though the goods earnings 
were Rs. 21.17 crores higher than in 1966-67, the originating revenue 
earning traffic was 1.8 million tonnes less compared to that year and 
as much as 8.5 million tonnes below what was anticipated in the 
budget. The inference, therefore, has to be that the increase in re- 
venue was largely due to the increase in freight rates. With a view 
to ascertaining the actual impact of increases in fares and freights 
on the trafRc earnings, i t  is imperative to maintain proper 1.ec0d ,$ 
showing actual increase in revenue accruing from increase in fares 
and freights and to explain variation of these actuals from the anti- 
cipation made at the time of the Budget. 

-d+ The Committee observe that the bulk of the shortfall in ~C&S 
earnings occurred under foodgrains, steel plants traffic and "other 
general goods". In the case of foodgrains, the shortfall of Rs. 4.4 
crores was due primarily to reduced imports, while the shortfall ai 
earnings was Rs. 3.07 crores in respect of raw material traffic for 
steel plants. In regard to general goods, the trafac fell short- of 
Budget anticipations by as much as 9.1 million tonnes, depressing the 
earnings by about Rs. 13.73 crores below anticipations. 



7 1.25 Ministry of Railways The Committee would like this persistent tendency on the put d 
Planning C~mmission various Ministries and the Railways to inflate requirements of rail 

transport to be curbed. This vitiates all Railway planning leading to 
needless over-capitalisation. The Committee would like this situa- 
tion to be taken note of by the Planning Commission which should 

- impress on all the Ministries and the Railways the need to ensure 
that estimation of traffic requirements is done on a more realistic 
basis. . .  A 

8 r .26 Ministry of Railwaya The figures given in this section of the Report wodd show that , 
the Railways are steadily losing ground to road tramport. The per- 8 
centage of rail movement to total production in 1967-68 as compared 
,to 1960-61 shows that in respect of all the commodities, the Railways' 
share of the traffic has been coming down. This tendency is parti- 
cularly noticeable in regard to iron and steel, oil seeds, sugarcane, 
sugar, raw cotton, tea and cotton manufactures. 

do- While the Committee note that the Railways have taken some 
steps to improve their services with a view to wining back the high- 
rated traffic, it is obvious that much still remains to be done; the' 
need for a vigorous and sustained drive in marketing and sales &ort 
and a personalised service to the users cannot be wer-ernphasised. 
The Committee have mande certain suggestions in this regard .earlier 
in this Report. 



-De The Committee also consider it essential to avoid wasteful dupli- 
cation of investments through better rail-road coordination. The 
Administrative Reforms Co-on which considered this point 
suggested, inter-alba, that the State Governments should be mcNed 
"to regulate the grant of licences and permits for the operatiom of 
road transport services or the introduction of new road services so 
as to eliminate any possible conflict of interest between different 
modes of transport." The Committee would like this suggestion to 
be examined expeditiously for implementation in consultation with 
the State Governments. 

-Do- The Committee observe that, despite a shortfall of 8.5 million 
tonnes in goods traffic in 1W-68 in relation to the Budget anticipa- 
tions, the expenditure on fuel amounted to Rs. 10.04 c r o w  more than 
the budget provision. In regard to one major component of the fuel 
bill, namely coal, the data furnished to the Committee shows that 
the unit rate of coal consumption increased on all the three sentices 
viz. passenger, goods and shunting. This has been stated to be due 
to a reduction in supply of selected grades of coal and the extension 
of diesel and electric traction resulting in a drop in load and speed 
of goodd trains hauled by steam engines. The Committee have al- 
ready dealt with these arguments in para 1.65 of their Sixtieth Re- 
port (Fourth Lok Sabha) where they have pointed out that these 
factors cannot by themselves account for the increase in coal con- 
sumption that has taken place. A Study Team of the Administra- 
tive Reforms Commission have also arrived at Ulis flnding. They 
have stated that "the increase in consumption is so substantial that 
we are driven to the mclusion that there is considerable loss on 
account of theft." The Study Team pointed out further that @the 



Railway Protection Force, which exists for controlling these thefts, 
has apparently failed in this respect". 

Ia 1.53 Ministry of Railways 
The Committee observe a similar tendency for increase in unit 

consumption of diesel oil on passenger as well as goods services. 
There is a distinct increase in the case of Central, South Eastern and 
North East Frontier Railways. The increase has been attributed to 
a number of factors, amongst them the increase of diesel traction on 
graded sections and a drop in load and speed. I t  is no doubt true 
that operation in graded sections will increase fuel consumption, 
but such sections exist in all the Railways. Besides, as pointed out 
by Audit, in certain Railways like the North East Frontier Railway 
dieselisation occurred prior to 1965-66; operation on graded sections 
cannot, in such cases, adequately explain the increase in unit con- 
sumption in 1967-63 in relation to the previous years. As regards 
increased consumption due to drop in loads, the Committee would 
like to point out that such a position, if true, would suggest that die- 
selisation was undertaken in certain sections without adequate justi- 
fication therefor. Audit have in this connection pointed out that on 
certain Railways the trafflc density has been well $below the pres- 
cribed norm of 7,500 net tonne kilometres per route kilometre laid 
down for dieselisation of traction -DO- 

For the foregoing reasons, the Committee feel that the Railways 
have not been exercising adequate control over their fuel bill. To 
ensure such control, the Committee would like the Railways to take 
action on the following lines: . - 



ti) The Mechanical hginekring St& are at pr-t &a! 
busy in various operating and maintenance duties with 
the result that "no proper attention is paid", as pointed 
out by the Administrative Reforms Commission, to the 
question of controlling fuel consumption. This should be 
remedied. 

(ii) I t  should also be made the specific responsibility crf the 
Financial Advisers of the Zonal Railways to get periodical 
data about fuel consumption in various sections of the 
Railways and to bring to the notice of the General Mana- 
gers any tendency towards untoward increase in consump 
tion 

(iii) The Railway Protection Force will have to be s t reaml id  
so that it could effectively check thefts and 1eakage;which 
quite obviously are on the increase. m 

(iv) Dieselisation of sections will have to be undertaken after 
the most careful study of traffic trends, so that it is sanc- . 
tioned only where adequate justification exists. 

-Do- The Committee note that in view of the liberalisation of rules 
governing the Railway Pension Fund, the liability of the Railways 
for payment of pensions has increased and a re-assessment of the ' 

contribution to the Fund has become necessary. The Committee 
would like the necessary data in this regard to be collected and pro- 
cessed expeditiously and appropriate action taken thereafter. 

-Do- The Committee observe that there was a general deterioration in 
the operating ratio of all Indian Railways during 1967-68 as compared 



-.--- - - - , 
to the previous two years. The deterioration on Central, Northern, 
North-Eastern, Northeast Frontier and Southern Railways was par- 
ticularly marked While the Committee realise that a number of 

, , factors beyond the control of the Bailways uiz. increase in DA, rise 
in cost of coal, natural calamities etc. did affect the Anancia1 working 
of the Railways, they consider that there are certain areas where 
improvement can be affected through better housekeeping and more 
intensive utilisation af assets. The Committee have, in para 1.70 of 
their 60th Report suggested that the Railway Board should carry out 
periodical reviews of the working of the various Railways from the 
point of view of overall financial results. They trust that such re- 
views will enable the Railway Board to identify promptly the ard:as 
where unwarranted increases in expenditure occur and to take'efl'ec- 
tive steps to control them. 

1.70 Ministry of Railways The Committee observe that the Railway Board had recourse to 
advances aggregating Rs. 1.66 lakhs from the Contingency Fund of 
India on 31st March, 1968, i.e. the last day of the financial ye* to 
cover certain expenditure which had been incurred by the Zonal 
Railways 7 to 9 months earlier. Due to certain omissions that occur- 
red, the necessity for obtaining a supplementary amount for these 
items of expenditure escaped notice. The Committee trust that 
omissions of this nature will not recur. It  should also be impressed 
upon all the Railways that the Contingency Fund is meant to cover 
only unforseen expenditure and not to meet known liabilities that 
arise in the course of a year which have to be provide4 for by re. 
pppropriationa or supplementary demmda for gra~ts, 



-Do- The Committee note that the position =Barding recov- od 
freight under-charges has improved since the Audit Report was pre- 
sented. The undercharges for recovery as on 31st March, 1938 
amounted to Rs. a1.72 lakhs and out of this a sum of Rs. 147.02 lakhs 
had been cleared a s  on 31st October, 1QfB. The position on Eastam 
however is not quite satisfactory in as much as the pending amouht 
is still as high as R+. 20.94 lakhs. The Committee would like the 
Railway Board to take special steps for the expenditious clearance of 
the outstanding amounts. 

-Do- The Committee have repeatedly been expressing the view that 
the Railways have surplus wagon-stock. The data now furnished 
to them by the Railway Board bears out this view. 

-Do- Substantial numbers of wagons have been 'stabled' at  diEen5ht 
points due to lack of trafac. The information given by the Railway 
Board shows that the 'stabled empties' ranged from 2,000 to 17.000 
every year for periods ranging from 5 to 6 months during 1965-66 to 
1967-68. Even these figures do not accurately reflect the extent of 
surplus wagons, as they do not take note of empty wagans stabled 
for less than ten days at  a stretch. Besides, they show only empty 
wagons 'stabled', but not those that are hauled. The data given to 
the Committee shows that such empty haulage has gone up both on 
the b m d  gauge and metre gauge in 1967-68 as compared to 1!Mj6-67. 

20 a.aa -DG There is still another. reason why these figures of stabled wagam 
cannot be taken as accurately reflecting the surplus wagon capacits 
In the Railways. Detention of loaded wagons at some of the major 
marshalling yards, terminals, break-of gauge transhipment points, 



- -----. 
steel plants and coal washeries has been going ,up. I t  is obvious 
that this situation has resulted in distorting the position of wagon 
usage and precluded more effective use of wagon stock. 

I 2 .  a3 Ministry of Railway8 . For the foreging reasons, the Committee are compelled to con- 
clude that the Railways have more wagons than warranted by the 
needs of traffic. The Administrative Reforms Commission have 
recently expressed a similar view: they have pointed out that the 
inventories of wagon stock with the Railways "should be drastically 
cut down". 

Exact quantification of such surplus wagon-holdings will be a w 
matter of some difficulty with the changes in composition of trac,  % 
leads etc. that keep occurring from time to time. Still the Railways 
should make a reasonably accurate assessment of the position, so 
that scrace resources do not get blocked up in fresh acquisition of 
unnecessary wagons. The Committee wpuld like in this connection 
to invite attention to their observations in para 1.39 of their Forty- 
Ninth Report (Fourth Lok Sabha) . 

-do- One particular reason why holding of a large cushion of wagons 
should be discouraged is that it generates a sense of complacenc9 
which interferes with efforts to secure optimum uti i t ion of the 
stock. As pointed out by the Administrative Reforms CormniSSiOa 
these "excessive stocks lead to slackness in utilisation and poor o u t  
turn". Besides, as wagon procurement for future requirements is 
based on indices of current performance, the slackness in utilisation 



d wagons, by depressing the indices, leads to infjated estimates of 
future wagon requirements, with corresponding over-investment. 

The Committee would like the Railways to take concerted mea- -Do- sures to improve wagon utilisation. The following steps are putt- 
cularly indicated: 

(i) Works studies should be periodically conducted to evalu- 
ate the time required for handling of wagons at  various 
points, like marshalling yards, transhipment stations, coal 
washeries, steel plants and the scope for minimising load- 
ing and unloading time through adoption of improved 
practices. Based on such studies, norms should be evolv- 
ed, with reference to which performance will have to be 
periodically evaluated. I t  should be made a speciec res- 
ponsibility of the higher management in Zonal Railways, 
particularly the Financial Advisers to undertake such 
periodical evaluations. 

(ii) Appropriate administrative measures should be taken as 
pointed out by the Administrative Reforms Commission 
to chek unreasonable detention of wagons by customers. 

(iii) Frequent marshalling of trains results in their detention 
at several points en-route. Goods trains should, therefore, 
be marshalled for long distances, so that they could skip 
minor yards and interchange points, which do not consti- 
tute terminals for traffic. This is a matter which will 
need constant study by the Operational Department. 



(iv) Very careful operational research will have to be done so 
as to bring about a reduction in empty haulage. 

(v) A drop in speed would appear to have contributed to a 
deterioration in wagon utilisation. A Study Team of. 
Administrative Reforms Commission pointed out that the 
average speed of diesel and electric trains, hauling goods 
traffic, has been in the range of 17 to 26 Kms. per 4pur 
and that such low speeds result "in wholly unnecessary 
waste of power". Through goods trains should, therefore, 
be scheduled at the maximum permissible speed to be , 
worked out on the basis of trial runs. Without this, it ", 
would not be possible for Railways to regain the tr& 
they have lost to road transport. 

(vi) Above all, it should be made obligatory for the higher 
formations in the Zonal Railways, particularly the-li'ipan- 
cia1 Adviser, to obtain at frequent intervals reliable data 
regarding stabling of wagons and examine them, with a 
view to seeing how the position could be improved. 

hlinisvy of Railways The Committee would also like to refer to a disturbing factor 
interfering with wagon utilisation arising out of the growing inci- 
dence of civil disturbaaces in the country. The Railways have un- 
fortunately been a primary target of such disturbances. Fkom the 
long list of disturbapces during 1988-1988 fwnbhd tp them, the 



Committee find that heavy losses are being suffered by the Railways 
due to bandhs, hartals etc. The Committee note that a high-power- 
ed Committee on Security and Policing on the Railways, which 
went into this matter, came to the conclusion that "there is a case 
for amending the law so as to make destruction of railway property 
a special offence and to prescribe a minimum punishment for iC 
and that "likewise there is a case for making under the Railway Act, 
all obstructions to the Railways, a special offence". The Committee 
would like these suggestions to be immediately implemented. 

-Do- The Committee are not convinced by the reasons given by the 
Railway Board for the delay of over one year that occurred in a p  
proving the proposal made by the South-Eastern Railway for divert- 
ing spare electric locomotives from goods to passenger services. 

% 
u -Do- The proposal, which was expected to save annually Rs. 12.5 lskhn 

on operational expenses, was made by that Railway in August, 1965. 
It  was formulated in the context of developing surpluses in electric 
loco holdings in that Railway. The proposal was, however, turned 
down by the Railway Board in September, 1965. In April, 1966, the 
Railway Board themselves pointed out to the Zonal Railway that a 
number of their locomotives "were spare" and that steps should be 
taken for their utilisation on passenger services. The pro* 
in this regard, after some further correspondence, were finally a p  
proved by the Railway Board in December, 1966. 

27 2.47 -Do- It  was stated by the Railway Board that the South-Eastern Rail- 
way did not have a surplus of electric locos earlier than May, 1966 
and that in any case, the utilisation of these (WAM-I) locomotives 

. . _ _ _ _ . _ .  . _ _  _ - -  ..-.---.--. --.--- -- 



for passenger services was under correspondence with the Cormhis- 
sioner of Railway Safety. If this was so, the Committee are not abla 
to understand how the Railway Board took the initiative in April, 
1966, of askin gthe Zonal Railway to divert the "spare" (WAM-1) 
locos to passenger services. As regards the question of safety, the 
Committee find that what was under correspondence with the Com- 
missioner of Railway Safety was the question of use of the WAM-1 
locos at speeds of 100 Kmph and above and that an agreement on 
this point was not reached with the Commissioner of Railway Safety 
by December, 1966, when the South-Eastern Railway's proposal for 
use of these locos on passenger services was approved. In any case, 
the Railway Board had ultimately authorised the use of these facos % 
at a maximum speed of only 65 Kmph and this could well have been. N 
done earlier. 

2'48 Ministry of Railways Later in this Report, the Committee have drawn attention to cer- 
tainly satisfactory aspects of the performance of the WAM-1 loco- 
motives. The Committee do not, therefore, wish to pursue this case 
further, as it might well be argued that considerations of safety in- 
volved in the use of these locos had over-riding importance over 
other considerations. The Committee, however, trust that the Rail- 
way Board will ensure that in future proposals involving operatioad 
economies receive the priority they deserve. 

The Committee are not very happy with the performance of 
imported WAM-1 locomotives. 100 of these locomotives were p u ~  
chased from a firm in Europe and commissioned from 1960 QI$- 



Though these locos were designed for a speed of 112 kilometres per 
hour on level and light gradients, safety consideratiom it 
necessary to restrict their speed for a long time. In fact the Ido- 
motive was originally cleared for a speed of 60 miles per hour (96 
km. per hour), but later the speed had to be restricted to 40 miles 
per hour (65 km. per hour) due to what the Additional Cammis- , 

sioner of Railway Safety described as "poor running on main line 
track." Extensive trials with the locomotive had to be conducted by 
the Research, Design and Standards Organisation of the RaiIwags 
over a period of four years from 1962 to 1966. As a result of these, 
substantial modifications were made to the locomotive by changing 
the original springs and modifying other suspension attachments 
with a view to improving its riding characteristics. Still the Com- 
missioner of Railway Safety remained reluctant to permit higher 
speeds up to 100 km.p.h. at which the Railway sought to operate 
them in view of what he characterised as the "history of rough run- 
ning" of the locomotive "even at speeds lower than the rnaxhwm 
for which sanction was being sought." Notwithstanding this, the 
Railway Board decided to operate these locomotives at this speed- 
a decision which the Commissioner of Railway Safety described as 
"a potential hazard to the safety of the travelling public." It was 
only after a team of foreign consultants was called in to inspect the 
locomotives and they cleared them, subject to certain modifications 
in the locomotives and improvements to be effected in standards of 
its maintenance as well as the conditions of the track, that the con- 
troversy between the Railway Board and the Commissioner of Rail- 
way Safety was ultimately resolved. 

-Do- The Committee have reasons to apprehend that the operation of 
these locomotives might eventually entail substantial cost to the 



Railways. The Report of the consultants calls for the provision of 
lateral hydraulic dampers, a change in the design of friction dampers, 
a high standard of their inspection and maintenance, use of better 
quality sprmgs, besides substantial track improvements. Apart 
from the cost, certain safety considerations would also appear to be 
involved, w one of the conditions stipulated by the consultants is 
that "continued vigilance should be exercised over the observance 
by drivers of all speed limits imposed on track." 

31 2'54 Ministry of Raiiwnys The Committee would like a comprehensive and independen? 
investigation to be made into the circumstances under which the 
purchase of such defective locomotives was made. The investiga- 
tion should be to ascertain when the defects in the locomotives came * 
to notice, whether adequate action was taken to-stop further sup- 
plies after these defects were noticed or to obtain rectification of the 
defects and what it is going to cost to ensure compliance with the 
conditions stipulated by the consultants for the operation of these 
locomotives at higher speeds. It would also be necessary to examine 
how best operational procedures could be improved in the RaiIways 
operating these locomotives so as to ensure that the safety of the 
travelling public is not jeopardised. 

-Dr The Committee find the position inregard to utilisation of & 
and electric locomotives unsatisfactory. A special team of enginetns 
under the Efficiency Bureau of the Railway Board had, after coslpte- 
hensively examining the question of utilisation of these locomotf~ ,  
come to the conclusion that these locomotives should give an etB 



put of about 700 kilometres per day per engine on line. The Rail- 
way Board have taken this to be a goal to be achieved in the d b  
tant future. In the meanwhile, even the relatively modest krlJcb, 
that they have set have not been achieved The data about engine 
utilisation available to the Committee shows thqt the kilo- 
meterage per engine day on line has not exceeded 324 in respect o$ 
diesel and 277 in respect of electric locomotives upto 1968-69. In the 
Committee's opinion, thia constitutes grosa under utillsrtion of cost- 
ly assets acquired by the Railways. 

-do- A major factor affecting the utilisation of these locomotives 
seems to be the high incidence of engine failures. The data fumbh- 
ed to the Committee shows that both imported and indigenous loco- 
motives developed major defects or caused difficulties in main- 
tenance. The Railway Accidents Inquiry Committee (1968) which 
investigated the position comprehensively came to the con- U, 

clusion that the performance is "obviously on the low side" 
and efforts for its improvement arc "clearly indicated." The Corn- 
mittee would like the Railways to establish procedures for e5cient 
maintenance through intensive supervision and betfer training of 
the operating and maintenance crew. 

The very low rate of utilisation of these locomotives elso indi- 
cates that schemes for dieselisation and electrification of routes a d  
services are not being examined with adequate care. As these 
schemes call for heavy capital outlay, the Railway Board would do 
well to refine the procedures for their examination. The Railways 
have been in the red now for four years successively and, with their 
reserves almost depleted, the need for circ~m8pection in embarking 
on schemes involving heavy capital outlay needs no emphasis. --------- ------- - 



35 2.74 Ministry of Railways The Committee are not convinced by the explanation given by 
the Railway Board for the delay of one year that took place ia com- 
missioning 25 parcel vans (cost Rs. 28 lakhs) on Southern Railway. 
These vans formed part of a lot of 47 vans supplied by the Integral 
Coach Factory. While 21 of the vans supplied were commissioned 
almost immediately, these 25 vans were held unused for a year on 
the ground that their cornmi-sioning was inter-linked with a propo- 
sal to increase the maximum permissible speed on the Madras- 
Villupuram section to 80 Kmph. This proposal has still not been 
approved, but in the meanwhile the vans have been put on the line 
and are being run at speeds of 75 Kmph. It is not clear why the 
Railway Administration could not have done this earlier, particulat- 
ly as 21 such vans had been commissioned by them at this speed al- 
most immediately after they were supplied. 

-do- The Committee would like the Railway Board to take st- to 
ensure that costly rolling stock acquired by the Railways is put to 
the best possible use. Non-utilisation or inadequate utilisation of 
these assets deprives Railways of much needed earnings on the m e  
hand, while creating a liability on the other for pappent of dividend 
to the general revenues. 

-d o- Incidentally the Committee note from the information furnished 
by Audit in this case that 3 of the 47 vans infringe the p m s r h d  
dimensions in respect of height. They would like to be informed 
whether this factor would interfere with their use if the speed 
limit of trains on the electrified section is raised to 80 Kmph. 



-do- The Committee note that work was commenced in 1964 on an 
arterial siding at Urban as part of the Diva-Panvel-Uran Railway 
Project, for handling salt trade along the West Coast. The work was 
suspended in November, 1965 due to disagreement between the Rail- 
way and the Salt merchants as to the apportionment of most of 
certain facilities to be provided at the siding. The Iine was open4 
to traffic in January, 1966 but work on the siding still remains to be 
completed for want of an agreement between the Salt Department 
and the Salt merchants on the question of apportionment of cast. 

-do- The Committee note that the Salt Merchants Syndicate have 
8 recently agreed to certain proposals for the sharing of cost. The 

Committee would like the matter to be sorted out expeditiously so 
that work on the siding, the cost of which has gone up by about 
Rs 3.5 lakhs due to delay in completion, is not further delayed. 

-do- The Committee regret that the N.F. Railway incurred an expen- 
diture of Rs 17 lakhs on provision of certain facilities at  New Cooch Z 
Behar station without carrying out a proper tr&c survey. The 
facilities created have remained unused as t r a c  has not material- 
ised on the scale anticipated. 

-do- The Committee have commented upon similar instances of 
avoidable expenditure incurred by N.F. Railway in paras 427 and 
4.34 of their Sixtieth Report (Fourth Lok Sabha.) The Committee 
note that instructions have since been issued by the Ralilway Board, 
in pursuance of the observations of the Committee, reiterating the 
need for a thorough and realistic appraisal of trafac requirements 
before undertaking Capital works. The Committee would like these 
instructions to be strictly complied with. 

42 2.116 -do- The Committee are not convinced by the reasons given by the 
Railway Board for provision of a crossing station at New Iomohad --- - - 



--- - -- - -- - - - - - - -- - - - - -- - - -- -- 
on the Jalpaiguri-Managuri Section. The General Manager of the 
Railway had given instructions that crossing stations on this section 
should be located at distances of 12 Kms. but the construction of Wa 
crossing station, located at a distance of only 4 Kms from 
Maynaguri, was nevertheless undertaken. After an inspection by 
the General Manager, this was converted into a flag station in 
September, 1968-after a delay of over a year-but the station has 
since been reconverted into a crossing station. The Committee would 
like the Zonal Railway to review this decision in the light of the 
trend of traffic which by and large, has been less than half the 
charted capacity (of 11 trains) of this section. 

43 2 126 Ministry of Railways The Committee observe that proposal to introduce single line u, 
working on the Amritsar-Attari section of the Northern Railway 00 

was first mooted in 1949 and reviewed on a number of ocC8810ns 
thereafter but was shelved from time to time on political and 

a strategic considerations. The proposal to dismantle the b e  was 
finally cleared by the Ministry of Defence in 1966 but it took mare 
than 2 years for the concerned Railway Administration to dismantle 
the line because the file containing the plans was lotst in October, 
1966 and "could not be traced despite best effort" necessitating 
preparation of plans and estimates all over again. The Commit@ 
would like action to be taken to fix responsibility for the lam of the 
file and the delay in executing the work. 

-do- The Committee note that about 98 acres of land acquired by 
the SE. Railway at Nagpur, four to eight years back, have aot yet 
been put to use, as the question of payment of compensation for 



the land is sub-judice. The Committee would like these cases to 
be actively pursued and to be apprised of the outcome of the pend- 
ing proceedings. 

-do- The Committee note that these lands were aequired with the 
intention of providing accommodation for Railway st&. DUR to 
the question of payment of compensation for the lands being sub- 
p i i c e  and lack of civic amenities in the area where these lards 
are situated, the requirements of staff have been met to some ex- 
tent by constructing quarters a t  other places. It has been stated 
that the land will still be required, for the construction of some 
more quarters, a depot and stacking ground. The Committee would 
like the Zonal Railway to ensure that there is real need f a  the land 
and that proposals for new projects are not approved just out of an 
anxiety to put the land to some use, as that would entail needless 
capital investment. % 

(Q 

-do- The Committee cannot help feeling that the Railway Board did 
not adequately protect the interests of Government in this case. 

-do- In the first place, the Ra~lway Board placed orders with wagon 
builders for 23.388 four-wheelers against the 196566 rolling stock 
programme, though the estimated requirement against the pm- 
gramme was only 7.755 four-wheelers. 

-do- Secondly, though the stipulated date of delivery was 50th Sep 
tember, 1966, the wagon builders were allowed to complete suppliers 
on various dates between November, 1966 and June, I=, without 
being asked to reduce their prices to the (lower) rates negotiated 
with them in the meanwhile (November, 1966) for supplies 



against the programme for 1967-68. Similar extension of delive- 
ry periods was also given in respect of some of the wagons ordered 
against 1967-68 programme, though by the time the extension was 
given, it was clear that supplies against the subsequent year's pro- 
gramme were going to be made at lower rates. It was only belatedly 
in January, 1968 that the question of negotiating for reduced prices 
was considered: the actual negotiations took place five months liter, 
when 780 four-wheelers, the delivery of which was pending, were 
re-ordered at the reduced rates. The avoidable expenditure in- 
curred due to failure to negotiate for reduction of prices well in 
time was Rs. 62 lakhs. 

49 3 .42  h.linistV of Railwars In the third place, the benefit of price escalation, provided for 
in the contracts, though admissible under normal circumstances only 
upto the stipulated period of delivery (i.e., 30th September, 1966) 
was given to the firms for periods ranging from 2 months to 30 
months beyond the stipulated date of delivery. The extra expendi- 
ture on this account has not been assessed. 

-do- Lastly, one of the 13 firms covered by the orders against 11)6566 
programme got an order for 750 wagons. though a t  that time they 
had to supply as many as 2595 wagons against previous orders. gx- 
tension of delivery dates, with benefit of price escalation, was given 
in this case upto June, lW9, when the pending supply of 191 wagons 
was cancelled and re-ordered a t  lower rates. 

It has been stated by the Railway Board that orders against 
1965-66 programme covered more than that year's requirements, as 



it was considered "prudent and economical" to maintain an wen 
flow of production. These orders involved the production of a nea 
type of wagon (BCX) for which the wagon builders had to be prid 
'developmental charges, as they had set up new jigs and tixtures 
for producing the wagons. The prices negotiated covered these 
charges and were therefore higher than the prices for bappiies 
against subsequent years' programmes. It would not have been re- 
asonable to have expected the manfacturers to bring down the p~ices 
for pending deliveries against the 1965-66 orders to the level of 
prices settled against subsequent orders, as that would have imoIved 
their foregoing 'developmental charges'. The cancellation of pend- 
ing deliveries and their re-ordering would have also entailed 
"several complications. ' Besides, the deliveries were aelayed, 
because the Railway Board, for its own convenience, restricted the 
production of the wagon builders and regulated the offtake. The w 
rrgulation naturally made ~t impossible for the wagon builders to 
adhere to the date of delivery stipulated in the contract and c rea t  
ed a sustainable claim for price escalation beyond that cbte for 
an extended period justified by the regulation of off-take. 

-D - The Committee are not able to accept the foregoing arguments 
for the following reasons: 

(i) The Railway Board was aware a t  the time the orders for 
1965-66 were placed in April, 1965 that estimates of 
traffic were not being realised. In fact, between March, 
1964 and February, 1965, the Fourth Plan traffic estimates 
had been revised as many as three times, bringing them 
down from 374 million to 325 million tonne;. Even the 

- - --- 



estimate of 325 million tonnes, which formed the basis 
of the orders for 1965-68, was unrealistic, as i t  was a far 
cry from the estimate of 208 million tonnes that had 
been framed (in January, 1965) for 1965-66. The argu- 
ment that the orders for 1965-66 were intended w main- 
tain an even flow of production does not appear valid 
in the face of the fact that as many as 17,410 tour-whee- 
lers were already pending delivery against previous 
orders at the time the orders (for 1965-66) were placed. 

Ministry c 1 f  ~ a i 1 w . 1 ~  This backlog together with the orders, in fact, placed a load on 
the wagon builders which was well beyond their capacity. One 
firm alone, which received orders for 750 wagons nad a heavy 
backlog of 2,595 wagons against previous orders. It is also s~gnifi- u 
cant that, shortly after the orders were placed, the Railway Board 
resorted to "regulation" of off-take of wagons. The Committee, 
therefore. have no doubt that the Railway Board resorted to heavy 
over-ordering while placing orders against the 1965-66 programme. 

( i i )  The Committee do not see much force in the argument 
that the wagon builders were not asked to reduce their 
prices for pending deliveries, because it would have-de- 
prived them of developmental charges that they incurred 
As pointed out by Audit, there is no record of m y  ~ j ~ t e -  
matic assessment having been made by the Railway 
Board of the developmental charges incurred by the 
wagon builders. There is also nothing an record to 



show that the Railway Board did not undertake negotia- 
tions for a lower price, because a lower price wouhi.have 
deprived the wagon builders of developmental ahtrgeo. 
Besides, the fact remains that the Railway Board did 
negotiate, though very belatedly, for reduction of prices. 
Moreover, the Board do not appear to have allow-ed 
developmental charges to atleast three firms which were 
asked to produce BCX wagons for the first time in 
1967-68. Taking all these factors into account, the Com- 
mittee cannot but conclude that the Railway Eoard 
clearly failed to protect Government's interests by. not 
negotiating in time for reduction in prices. 

( i i i )  The argument that cancellation of pending deliveries and 
their re-ordering would have created "several c>mplica- $ 
tions" seems to the Committee to be hypothetical. The 
view is based on a legal opinion which was expressed in 
a different context. Moreover, the Railway Board did 
not seek specific opinion from the Ministry of Law in this 
particular case to ascertain whether it was possible to 
cancel the supply of wagons not delivered by the wagon 
builders and re-order them at the lower rate egreed to 
for subsequent years' supplies. 

(iv) As regards the point that price escalations had to be 
allowed beyond the stipulated delivery date (i.e., 30th 
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September, 1966) because the off-take of wagons was re- 
gulated by the Railway Board, the Committee have 
already pointed out earlier that 'regulation' became 
necessary as the Railway Board had heavily over-ordered 
against the 1965-66 programme. In the circumstances, 
the Board will have to assume responsibility for &he extra 
expenditure that developed on Government due to exala- 
tions beyond the stipulated date. 

3 '47 Ministry ofRailways For the foregoing reasons the Committee feel that the Railway 
Board failed to safeguard Government's interests while placing 
orders with wagon builders and progressing the contracts. The 
failure at several stages led to a loss of Rs. 62 lakhs: the loss would 
be much higher if the monetary effect of the escalations allowed 
beyond the stipulated delivery date is taken into account. The 
Committee would like a thorough and comprehensive investigation 
to be made into the entire deal with a view to fixing responsibilitJr. 
The investigation should be to ascertain interslia. 

(i) To what extent there was over-ordering of wagons and 
what its repercussions were. 

(ii) To what extent the orders placed with the various fiEms 
disregarded their past performance. 

(iii) Why there was delay in negotiating for reduction in 
prices for pending deliveries and whether there m?re any 
legal impediment in the way. 



-d - The Committee feel that the decision to import roller bearings 
for wagons was taken without a realistic appraisal of the wagon- 
building programme. The decision to import the roller bearing 
was based on the calculation that 5,367 wagons (requiring roller- 
bearing axle boxes) would be produced in 1966-67 and that theare- 
quirements of buffer stock of roller bearings for production on this 
scale could not be met by the existing level of indigenous produc 
tion. However, at the time the decision to import the roller b e -  
ings was taken (i.e., in October, 1966), only 1,838 of Box. BCX ana 
BRH wagons had been produced. It should have been, therefore, 
apparent that, in the remaining period of six months in 196667, the 
shortfall in production of wagon was not likely to be made up. 
With the prospects of production not coming up to targets, the m- 
genous producer could, therefore, well have met any requirements 
for buffer stock. 

W 
N m 

-d. - The result of these imports was that no orders were placed on 
the indigenous firm between January, 1967 and March, 1968, 
and due firm's capacity was inadequately utilised during this period 
and even thereafter. In fact the firm was asked to slow d ~ w n  the 
pace of supplies. The Committee consider that the Railways 
should have carefully reviewed the progress of production before 
placing the orders for imports. Had that been done, the need fox 
importing roller bearings (for buffer stock) a t  a cost of Rs. 41.32 
lakhs would not have arisen. 
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5s 3.71 Ministry of Railways DIG. The settled procedure for making imports is to obtain clearance 
T. D. for them from the DGTD. The Committee note that approval for 

import of bearing in this case was not asked for from the DGTD 
and that this was given by an official in the Railway Board himself 
in his capacity as exsfficio Industrial Adviser (Railway Equipment) 
in the DGTD. It has since been clarified that all future imports 
would have to be specifically cleared by the DGTD. The Com- 
mittee trust that the Railways will ensure that all proposals for 
imports get such prior clearance from the DGTD. 

-do- The Committee note that the Ministry of Railways are a t  
present dependent only on one source of supply in the country 
for their requirements of roller bearing axle boxes. Proposals to 
interest other firms in the manufacture of this item are yet to w 
fructify. The Committee would like the Railway Board ti, pursue 
the matter with the DGTD so that additional capacity lo the extent 
required is built up in the country for meeting the requirement8 
of the Railways and imports could be avoided in future. This 
would also encourage competition and provide alternative source 
of supply. 

3.89 Ministry of Railways The Committee are of the view that the import of 'Z Sdi011' 
made at a cost of Rs. 26.13 lakhs was avoidable. The decision to 
import this section was taken in September, 1964, with a view to 
building up a buffer stock of this item. At about that time it had 
been reported to the Railway Board that one of the indeginous 
steel manufacturers "had achieved a substantial amount ~f success" 
in producing this item. This Arm also in fact succeeded in making 
supplies regularly from January 1965 onwards. The Railway Boatd 



should have therefore reviewed their decision before they g i d -  
ed to place orders for the import of this item in March, 1965. Sub- 
sequent developments also demonstrated that this import was M- 
necessary, as the indigenous manufacturer supplied both during 
1965 and 1966 more than the quantity 'planned' on him. 

-do- Other instances of this kind of unnecessary import have been 
mentioned by the Committee In this Report. Such avoidable im- 
ports dissipate scarce foreign exchange resources of the country. 
The Committee would like the Railway Board to studyoall these 
cases in detail and to evolve an appropriate procedure to ensure 
that proposals for import are not cleared except after a searching 
scrutiny to meet compelling needs. 

-do- The Committee observe that stores worth Rs. 6.06 lakhs acquir- fi 
ed for manufacture of wagons are lying surplus with Lallaguda -a 

workshops, due td the transfer of part of the wagon-building 
work to another workshop. Of these, stores worth Rs. 1.64 lakhs 
have become unsuitable for use in the manufacture of wagons due 
to modifications in design and switchover to the metric system. 
The Committee trust that immediate adion will be taken to trans- 
fer all such material for utilisation in repairs of old coaches and 
goods stock. 

-do- The Committee note that a detailed assessment has been under- 
taken to ascertain the quantum of materials that have become 
obsolete consequent upon metricisation. They would like to be in- 
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formed about the results of such study and action taken to transfer 
the surplus stock. 

64 3.106 Ministry of Railways The Committee note that the Railways incurred an expenditure 
of Rs. 3:57 lakhs on an experiment for procuring special types of 
fittings (designed by RDSO) to provide cover to open BOX wagons 
utilised for movement of foodgrains in 1965-66. In addition, an ex- 
penditure of Rs. 1.11 lakhs was incurred by the Southern Railway 
on certain equipment designed by it for the same purpose. While 
the latter was used for a limited period, the utilisation of fittings 
designed by the RDSO was very poor on all Railways to whom 
these were provided, excepting the Eastern Railway, where 55 out 
of 100 fittings were used. The poor utlisation was due to the fact 
that the fittings interfered with loading and involved use of a 
large number of components which it proved dficult to keep trackle 
of. 

-Do- The Committee are .surprised that an organisation like the 
R.D.S.O. should have overlooked practical difficulties involved in 
the use of equipment designed by them. Apparently, the orgaaisa- 
tion did not conduct adequate field trials before suggesting the use 
of the equipment. The Committee hope that instances of this kind 
will not recur. 

-Do- The Committee observe that the manufacture of flanging blocks- 
for certain locomotives undertaken in the Jamalplr Workshop 
early as in July, 1961, not not taken up till 1966. By that time the 
requirement for these items ceased to exist as the locomotives had 
been condemned. The RailwayvBoard have stated that with the 



very heavy increase in trafic in the S.E. Railway, that necessitated 
the retention of overaged locomotives, it could not have heen anti- 
cipated that the locomotives would be condemned. The Committee 
do not find this explanation very convincing. Besides it would 
appear that there was no pressing need for these spares as ade- 
quate numbers were already in stock. The Committee there- 
fore consider that the placing of order for the flanging blocks was 
not based on a realistic assessment of requirements and the Rail- 
way Administration should have cancelled the order a t  least o*! a 
subsequent review of the position. 

-Do- The Committee further observe that the Railway Administration 
has a stock of spares worth Rs. 15 lakhs not likely to be needed in 
view of the condemnation of these locomotives. The Commitzee 
would like the Railway Board to issue necessary instructions to the 
Railway Administrations for disposing of such spares as are not 
needed. 

-Do- The Committee regret to observe that due to over-estimation of 
requirements, 1.749 nos. of super heater element tubes were pro- 
cured in 1966-67 at  a cost of Rs. 3.80 lakhs. The over-estimation 
arose aut  of inflated estimates of requirements which had no rela- 
tion to actual consumption (approximately 331) during the previous 
two years. Even though the estimates were scaled down t y  the 
Stores Department to about 50 per cent l.e., 776 nos. per .mum, 
the elements when received, were found to be superfluous. In fact, 
as many as 199 elements out of previous supplies were d rady  on 
hand in February, 1967. As a result of such excess provisioning, 
the Railways have stopped further indents for this item apt0 Acgust, 
1971. The Committee would like the Railway Board to investigate 

--..--- --- 
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the circumstances under which the over-provis~oning ~ccurred with 
a view to fixlng responsibility. 

69 3.132 Ministry of Railways The Committee trust that procurement of these and other items 
will in future be based on a more realistic assessment of require- 
ments based on past consumption data, and the stocks available 
in stores. 

-do- The Committee observe that spare parts valued at Rs. 4.82 fa& 
have been lying in stock with the North-Eastern Railway for a 
number of years, in some cases for over twenty years. Of these 
spare worth Rs. 1.97 lakhs relate to locomotives which were in 
some cases condemned long ago. These 'nonstandard' parts are 
stated to have been inherited {by the Railway from the erstwhile 
company managed railways. It is ovious that adequate and t!meb 
steps were not taken by the Mechanical Department of the Rsil- 
way to prepare an inventory of these spare parts to  facilitate their 
use in some of the other Railways where apparently some of them 
at leaat could have been used. It is unfortunate that when sume 
of these old engines for which some of the spares were aquired 
were transferred to the N.F. Railway, the spares were not trans 
ferred along with the engines. 

do- The Committee would like steps to be taken for the disposal d- 
such of. the spares as are not likely to be required. The Committee 
would also like the Railway Board to issue necessary instructions 
in the light of third experience in this case with a view to avoiding 
repetitlon of such wasteful stocking in future. 



72 $ 3 164 Ministry ot' Railways The Cummitee observe that there was over-provisioning of CST-9 
sleepers both in 1964-65 and 1965-66. The over-provisioning led to a ' 

substantial accumulation of stocks which led to stoppage of further 
orders for these sleepers in 1966-67. when the Railways could have 
purchased them at much lower rat&. 

It has been skted that the accurnulatian of stocks arose out of 
track laying or renewal works getting slowed down due to inade- 
quate receipt of matching materials like rails. The short-receipt of 
rails had persistently occurred since 1964-65 and, therefore, should 
have been taken into account while placing the orders. Besides, the 
Railways have themselves been over the years shawing a preference 
for wooden and steel sleepers over CST-9 sleepers. This considera- 
tion should also have weighed with the Railways to reduce the 
orders for CST-9 sleepers. w 

W m 
The Committee recognise that it is primarily the function uf the 

Zonal Railways to keep a check on stocks of sleepers which are held 
by numerous permanent way inspectors. The Railway Board should 
issue instructions to ensure that contra1 over these inventories is 
tightened up all along the line so that a case of over-provisioning of 
this nature does not recur. 

The Committee feel that the Railways could have avoided the 
import of 3,712 tonnes of billets made at a cost of Rs. 14.27 l*. 
This import, which was in addition to an import of 9,879 tonnes made 
earlier, was meant to meet the requirements of fish plates for the 
year 1964-65. It was considered necessary, as it was felt that ade- 
quate quantity of billets for the manufacture of required quantity 



of fish plates would m t  be available from indigenous production and 
the import already made. However, these calculations were based 
on projections of requirements which turned out to be grossly inflat 
ed . 

-do- How inflated the estimates of requirements of fish plates were 
would be evident from the following data. The requirement of fish 
plates initially estimated for 1964-65 was 254000 tonnes. This was 
later reduced to 19,000 tonnes. However, orders on indigenous re 
rollers were placed only to the extent of 14,250 tonnes and when i t  
came to placing firm contracts, the quantity was further reduced tu 
10,820. Against this quantity, instructions to the producers for con- 
signment of the billets were issued only for 7,604 tonnes. Such steep 'f: 
scaling down in requirements naturally reuslted in as much as two 
thirds of the quantity of billets imported remaining unutilised /till 
the end of March, 1987. It also led to large-scale cancellation of 
orders for billets placed on indigenous producers. It is obvious that, 
with a more realistic appraisal of the requirements of fish plates, the 
second consignment of imports could have been totally avoided, 
the imports already made, together with indigenous pmductim, 
would have fully covered the requirements fur billets for all the 
fish plates that the Railways needed. 

-do- It has been stated by the Railways Board that  fish plates could 
not be utilised on the scale planned as track renewalllaying prog- 
rammes were affected due to s h p t  receipt of rails. But, as pointed 



out by Audit, the supply position of permanent way materials sub- 
mitted right fmm March, 1964 had clearly indicated shortfall in 
supply of rails. Due note should have been taken of this poedtion 
before the decision to import the second consignment was Wel~. 

f l  3 . W  M i n i s ~  of &itways The Committee would like the Railway Board t~ examine *rrgy a 
there was a failure in this regard and to take appropriate action. 

-do- The Committee observe that an overpayment of Rs. 1.66 fakh was 
made by the Eastern Railway to a supplier of impoorted p$g &in. 
Similar overpayments tu this firm occurred on Southern, e M- 
Eastern North-Eastern, Western and Central Railways. The 8dnolftrt 
of such overpayment in the Southern Railway is stated to %e Rs. 1.S 
lakhs and on the NE and SE Rlys. Rs. 53.569 in all. No information 
is available with the Railway Board in regard to the amount of 
averpyaments that occurred in Western and Central Railwys. W 

W 
W 

-do- The over-pgment in these cases occurred because the supplier was 
paid provisionally at a certain price Axed by the Iron & Steel Con- 
troller in 1957 \vhich turned out suhs~quently to be higher than the 
prices actually admissible. The overpayment on the Eastern Rail- 
way was noticed when final prices were intimated by the Iron & 
Steel Controller in 1962 and confirmed in 1965. On the North-Eas- 
tern Railway, it was noticed in 1965, while an Southern, Western 
and South Enstern Railways it came to light in 1968 (information 
regarding Central Railway is still awaited) when Anal prices . w e  
intimated by the Iron & Steel Controllen. 

81 3.21 2 Ministry of Iiailmays The Committee were informed that the provisional price was fked 
by the Iron & Steel Cmtroller in the absence of the relevant shipping 
documents. This does not, however, explain the delay in thing the - - 



Anal price, much-less the reasons for advising the Railways to make 
provisional payments to the supplier a t  100 per cent of the provi- 
sional rate. The Ministry of Steel and Heavy Engineering have 
stated that the available recards in Iron and Steel Controller's oface 
do not indicate why the Railways were advised to make la0 per cent 
payment and that the officer who isued the necessary authorisation 
has since been dismissed from service. 

-Do- The Committee consider this case as indicative of a very sorry 
state of affairs in the Iron and Steel Contmller's Organisation. The 
fact that it took five years in the case of the Eastern Railway and 
eight to eleven years in the case of the other Railways to intimate 
and confirm the final prices payable by the Railways wcruld seem to 
suggest a serious lacuna in the working of that organisation. The 
Committee would like the Ministry of Steel and Heavy Engineering 
to promptly investigate the matter to ascertain all the facts of the 
case and in particular the reasons for the extraordinary delay that 
occurred in fixing the final prices payable by the Railway adminis- 
rations. I t  should also be ascertained whether this was due to any 
collusion with the supplier. 

-do- The Committee would also like the Railway Board to examine 
from their side why the Zanal Railways did not pursue with the 
Iron & Steel Controller the question of fixation of prices and to fix 
responsibility therefor. 



-do- The Committee note that the Railway administrations which have 
nut yet instituted legal proceedings against the supplier, have been 
asked by the Railway Board to do so before the expiry of the limi- 
tation period vu .  31st December, 1970. The Committee regret that 
it took such a Iong time for the Railway Board to issue this instruc- 
tion. The Committee would like to be informed of the outcome' of 
these cases in due course. 

-do- The Committee have not been informed whether the payment of 
Rs. 14019.11 due to the firm from the Northern Railway has been 
stopped pending refund of overpayments made to the firin. If it has 
not been done so far necessary arders should be issued and result 
intimated to the Committee. 

-do- The Committee observe that the Railways have spent time and 
money on adapting the Diado block line instrument for their require- 
ments. 316 of these instruments have been purchased a t  a cost uf g Rs. 12.16 lakhs after extensive modifications carried out over a period 
of two years to make them suitable for local conditions. The firm 
which supplied the instruments was alsa given an inducement to 
assemble part of the supply indigenously. These instruments which 
are reported to be in use in Japan, are also stated to be functioning 
satisfactorily in Northern and Central Railways where they have 
been installed. They also apparently have certain operational advan- 
tages over the types now in use, though they involve some -a 
initial investment. In the light of these factors the Committee would 
like the Railway Board to examine whether it would not be worth- 
while to develop these instruments for !nure extensive use. 

w 3.229 -do- 'RE Committee observe that 56 of the instnuants installed in 
Nortbern Railway are yet to be commissi& As these instnunen% - .- - -_ -  - .- . -..--. 
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were received as  far back as in 1965 the Committee feel that the 
delay in commissioning them has been inordinate. The delay h a  
been attributed to short supply of certain other materials and pau- 
city of trained technical and operative staff. The Committee regret 
this failure of the Railways and consider that both these diftIcultfej 
could have been overcome with a little advance planning. 

88 3 . 2 3 3  Min&ry of ]<ailways, The Comrnittcc note that a sum of Rs. 24,000 is awaiting recovery 
Deptt. o f  St~pply from a fum due to deficiencies in supplies of certain Signal p&g 

made by it to the Railways. The Committee would like the outetaxi- 
ding amount to be recovered expeditiouslJ. 

h 3.234 Mioisuy of Railways The Committee also observe that the deficiencies in supplies by 
the finn were made good by the Railways by utilising released mate- 
rial fmm other works. This indicates the need for proper forecasting 
of secondhand usable material likely to be released for further use, 
in the interests of economising on fresh purchases. 

90 3 .243  M w  of Rdlw~ysi The Committee observe that the Railway AkinMrat ion promwed 
Dcptt. of Supply hose pipes through direct purchase a t  rates h e r  than thoge q t e d  

by the D G S D  for similar stores but did not inform either the W- 
way Board or the DGS&D of this fact even though they are required 
to do so under the rules. Further, when the stlpplier an a 
D G W  had placed orders faiId to deliver the goods witbid th& 6% 
pulated time and the Railways resorted to &kt  ptmhasiib, actfBll 
to cancel the 20,000 numbers of atltsWidhg dlrpplIes a@&t 4Se 
D G S D  mtract  was not taken, de@e a qtdlk r e & d h & e  
of the Tender Committee to that efkct. It has b i n  &It.& at Cadc 



cellation in this case 'may' have had fhancial repercushns, ad the 
date of delivery had been extended by the DGS&'D before4he Tbt& 
Committee met. If this is so, the Tender Committee should hrr& 
considered this aspect before giving its recommendatiun. s 

-do- The Committee note that instructions have since been issued a&- 
ing the Railway Administrations to inform the Railway Board .nd 
the DGS&D about all cases where direct purchases are made at sitas 
lower than those of the DGS&D. They hupe that the extent rules 
will be strictly complied with in future. 

-do- The Committee notice that shortages detected in kerosene oil 
supplies made to the Railways by the Indian Oil Corporation have 
been higher than in the case of supplies made by the dher oil com- 
panies. The Railway Board have stated that the Corporation are 
newcomers in the field, lacking adequate experience in regard to wW 
packing and loading of this commodity. However, the informatioa * 
furnished to the Committee shows that while on other Railways She 
losses are within reasonable limits, the losses on N.E. Railway .re 
rather high. Figures of losses for Central Railway and NO- 
Railway (which is the subject matter of the audit paragraph) hQve 
also not yet been furnished. 

-do- The Committee suggest that the causes for these losses, particu- 
larly on the North Eastern and Northern Railways may be further 
investigated with a view to ascertaining how far th&e could be due 
to short supply, rough shunting and handling and pilferage, par& 
cularly at transhipment points, and necessary steps taken to mini- 
mise such losses. The Indian Oil Corporation on its part should be . 



asked to improve the quality of packing in consultation with the 
D.G.S.&D. 

4.7  Ministry of Rsi1waq.s The Committee observe that 1.86 lakh cubic metres of machine 
crushed ballast was procured in Bhavnagar and Rajkot Divisions uf 
the Western Railway between 1962 and 1967 when hand-broken 
ballast was available at lower rates. The extra expenditure incurred 
on 0.49 lakh cubic metres of machine crushed ballast so procured was 
Rs. 1.6 lakhs. Comparable rates in regard to the remaining quantities 
are not available. 

W 
W - 

-do- No valid explanation has been furnished by the Railway Adminis- 
tration as to why machine crushed ballast was preferred, though it 
was costlier than hand-crushed ballast. Even after this practice was 
objected to by the Divisional Accounts Officer in November, 1964, 
the Railway continued to procure machine crushed ballast for more 
than two years till, in April, 1967, instructions were issued that ten- 
ders for supply of ballast should be called for without specifying 
either hand crushing or machine crushing. 

d o -  The Committee would like to be informed why it took over two 
years after the Divisional Accounts W c e r  had objected to the pay- 
ment af higher rates for machine crushed ballast for the Ranway 
Administration to rectify the podtion. 



4.19 hlinistry of Railways Thc Committee feel that the cost of the work was needlessly 
inflated by Rs. 1.04 lakhs by casting R.C.C. slabs required for the 
work departmentally, when the contractor could have been asked to 
cast them. The cost of the slabs departmentally cast, was RB. 21 per 
cft. against Rs. 8 per cft. a t  which the contractor cast them at the 
site of work. The slabs were meant for a work a t  Ambazari and the 
Railways cast them at Lonavala and carried them all the way to 
Ambazari incurring transportation costs which alone amounted to 
Rs. 9 per cft. The Railway Buard have stated that the disparity 
between the costs was due to departmental specifications having been 
richer, but there was no reason to have gone in for richet speci&a- 
tions when the slabs cast by the contractor were of acceptable qu% 
lity. 

The case shows in the Committee's opinion that the authorities *. 
who executed the work lacked cost consciousness. I t  did not even 
occur to them that departmentally cast slabs had to be transported 
over a very long distance (1962 Kms.) and that this consideration 
alone should have precluded their use in the work. 

-do- The Committee would also like the Railway Board to examine 
the reason for the higher cost of casting slabs at Lonavala and take 
steps to bring it down. 

-do- While the Committee recognise that mechanical methods of 
maintenance of track may become inevitable on trunk routes using 
concrete and CST-9 sleepers, they would like to point out that the 
results achieved so far in this regard have not been comparable 
with those obtained elsewhere in the world. The track tampers 
used in the country have over the last four years been able to cover 



on an average a t  best 100 kilometres of track per machine, oil 
against 170 Kms to 200 Kms covered in countries lke Austtia and 
Belgium where density of traffic is no less than it is in India. As 
the Railways are stated to  be new to this experiment, the Com- 
mittee hope that progressively better results would be obtained 
from these machines. 

10s 5.28 Ministry of Railways A first pre-requisite for obtaining maximum service from these 
machines is adequate line-blocks which should be ensured by 
careful operational planning. Further the tarhping performance 
would have to be improved by carrying it out through sinde inser- 
tion instead of double insertion as done hitherto. No less essential tg is the need to keep adequate spares handy, as difficulties in getting o 
spares have stood in the way of optimum utilisation of the 
machines in the past. The Committee note that some of these 
spares are now being imported. It may not be beyond the pe- 
sources of the Railway Workshops to fabricate these items. It 
appears that this aspect of the matter has engaged the attention of 
the Ministry rather belatedly. They trust that with the steps now 
contemplated, the performance of the machines would improve 
and come up to European standards. 

do- The Committee would also like to point out that in other c ~ -  . 
tries where mechanical maintenance has been resorted to, consi- 
derable economies are reported to have been achieved apart iPdm 
improved track condftions. The Committee would, therefore, fi%t 
the concerned Zonal Railways to work out n o r m  for each maelhe 



under their charge in accordance with local cohditiori~ 
and ensure that once the requisite line-blocks are a v a i l a a  
norms are strictly adhered to. 

-do- One aspect of the matter which needs careful consideration? ft 
the likely efFect of the switch-over to mechanised maiatemtm? d 
track on the employment of track maintenance stafl. The Cam- 
mittee would like the Railways to ensure that such of the gang- 
men as beconw surplus are absorbed by being trained as mecha- 
nics, maintainers etc. The Committee have been assured that this 
will be fully borne in mind and that there will be no retrenchment 
of ganginen. 

40 - The Con:mittce rcgrrt thct there was delay on the part of 
Northern and South En7tcm Railways in commissioning certain 
lathes pul.rhnsed from a firm. The delay was due to the inordinate 
time spent ( I +  to. 2 years) in preparing foundations for the instlla- 
tion of the lathes. The explanation that  the foundation work was 
complicated does not appear very valid, as another Railway which 
also purchased this type of lathe, was able to prepare the founda- 
tion within about sevtm months after it received the foundation 
drawings from the supplier. 

do- The Committee would like the Railway Board to impre= on the 
Zonal Railways the need to ensure that expensive cqnipmeat 
purchased by them are commissioned without delay. fn this case 
the electronic device of one of the lathes is stated to be out of order. 
This should be speedily put right. 



106 5.46 Ministry of Railways The Committee would also like to be informed about the recovery 
of extra expenditure incurred in sending loco wheels to other work- 
shops owing to defects in the electric circuit of the lathe installed 
at  Mughalsarai. 

1 0 7  5 , 5 2  Ministry of Kailways; The Committee note that two welding machines costing Rs. 4.43 
Deptt. of S u p p l ~  lakhs and a milling machine costing Rs. 11.8 lakhs purchased by the 

Chittaranjan Locomotive Works five to six years ago are still not 
giving satisfactory service. Replacement of necessary parts should 
be obtained if the suppliers are not able to rectify the de.fects immed- 
iately. Legal opinion should be obtained for claiming compensation 
from the firm. %z * The Committee observe that 11 out of 12 vibrators purchased by 
the Central Railway at a cost of Rs. 28,200 in 1962 have not been 
put to use due to effects which the firms have not been able to re- 
move. As even replacements supplied by the firm in respect of 
some of the vibrator prove defective, the matter should be brought 
to the notice of DGS&D, who should examine whether there is any 
design defect in the equipment and then take suitable action. 

I W  5 56 -do- The Committee would also like an enquiry to be made into the 
basis on which the Director of Inspection of the DGS&D approved 
defective concrete immersion vibrators and the result to be com- 
municated to them. 

I 10 5.63 Ministry of Railways The Committee observe t h t  a Timber Impregnation Plant 
installed in 1960 at a cost of Rs. 94,000 has remained either idle o r  



underutilised, as a wood preservative solution needed for operating 
the plant is not available indigenously. The efforts of the Railways 
to find an indigenous substitute for one of the ingredients of this 
solution have not been successful so far and the Railways have there- 
fore had to import it. - 

Failure to put a plant to full use in 9 years shows lack of proper 
efforts on the part of officers concerned. The Committee hope there 
will be no repetition of this. 

-do- The Committee would like the Railway Board to p&ue, if 
necessary in collaboration with the CSIR, their efforts to find an 
indigenous substitute for this and allied products like creosote (used 
for treatment of wooden sleepers) which are at present not available 
in the country. Y 

G 
5 72 Ministry of Railways, The Committee feel that air compressors were purchased in this 

n9t.  (f Supd?' case without adequate performance data. Apparently even anquirie~ 
about the anticipated life of these compressors were not made 
before the decision was taken to purchase them. The Committee 
consider that, since the Railways had no previous experience of the 
compressors, they should have insisted on proper performance tests 
being carried out by the manufacturer. One or two compressors 
should have been initially purchased and further purchases deferred 
pending evaluation of the performance of the initial lot in the field 

5 73 -do- The Committee would like the Railway Board to issue btrue-  
tions to ensure that purchases of costly equipment are made only 
after adequate use of prototype or performance tests, particularly 
when the equipment proposed to be purchased is of a new kind. 

. ---- - -. ------ 



1x4 5.87 Ministry of Railways The Committee deprecate the unconscionable delay or over four 
years that occurred in the Northern Railway in installing a power 
hammer that was purchased at a cost of Rs. 2.19 Iakhs. The Railway 
Board have stated that this delay was "unavoidable", in view of cer- 
tain dificulties that arow in the reorganisation of the workshop, 
where the hammer had to be installed, but it is evident that the 
authorities concerned showed no sense of urgency or of priorities 
in programming the work. For the sake of effecting a saving of I%+ 
51,786, which was also apparently not realised, the re-organisation 
of the workshop was delayed and the equipment remained Ilnina- 
tn1lr.d. 7 7 ~  rl-sult of t'lis delay was that the Itailways lost their 
hold on the supplier to whom residual payment, normally due after w 
installation, had to be made even before such installation, as it f 
could not be indefinitely delayed. When defects in the equipment 
came to notice after it was installed, the Railways were obliged to 
rectify them at their cost. 

115 5 88 Xlinistry of Kailw!.s As the equipment is now stated to be working satisfactorily, the 
T)!~tt .  nf Supp!!' Cwnmitlcn do not wish to purrue this case further. The Committee 

however trust that the Railway Board would take adequate steps 
to ensure that cases of disjointed and uncoordinated planning oi 
this type will not recur. The question whether adverse notice should 
not be taken of the suppliers' performance in this case should also 
be examined in consultation with the DGS&D. 

116 5 -96 hIi&try o f K a i i \ ~ s  The Committee note that a press-brake machine (cost Rs. 68,000) 
was purchased for installation in the Matunga Workshop on the aal- 
culation that the Workshop would turn out 5 wagom per day. dtter 



the machine was installed (August, 1965), wagon production in the 
Workshop has almost progressively declined. The number of wagons 
produced, which was 592 in 1965-66, came down to 292 in 19fB-W. 
The machine, which at one stage was declared surplus, is, however, 
stated to be u!ilised for certain items of work which was expected to 
be done by ICF and BEML. 

117 5 97 -do- The Committee would like an assessment to be made to ascertain 
whether the machine is being at present put to the best possible use. 
Steps should be taken for its transfer to any other workshop, if 
the machine is capable of being better used them. 

I 18 5 107 A%aist? of Railways/ The Committee observe that there was a delay of more than 3 
DeW. of S ~ D D ~ Y  years on the part of a firm completing su?ply of two diamond core 

drilling machlnes (cost Rs. 1.02 lakhs) ordered for a project. By the 
time the ~upply was completed, the work for which the mtchine~ , 
were intended was owr and it became necessary to divert the 8 
machines elsewhere. 

-do- The Committee note that the question of movering liquidated 
damages from the firm for the delay in supply is under investi@tion. 
The Committee would like to be apprised of the decision in this re- 
gard. There would also appear to have been some delay in complet- 
ing inspection of certain lots of supply made by the firm. It &odd 
be examined why this delay occurred. 

'I 20 6.10 Minigty of Railways The Committee regret to observe that wagons loaded by a com- 
pany with clinker and sent from Sika without weighment w e ~ e  being 
marked "erronetiusly" by the Railway staff for weighea t  at the 
destination, vis Sabarmati, where actually there was no weigh- 
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bridge. Even test weighments at any of the weighbridge stations 
en route were not done "due to neglection on the part of the staff. 

' Committee would like suitable disciplinary action to be taken in the 
matter. 

Railways The Committee note that wagons containing loose sand stone sent 
to the same company have been found in very many cases to have 
been overloaded, when test weighment was conducted en-rout. The 
Railway concerned should exercise vigilance at the loading point to 
ensure that there is no repetition of such instances of overloading. 

-do- The Committee observe that no siding charges have been re- 
covered from the party in this case, on the ground that the shunting g 
involved in placing the wagons in the siding is the same as that - 
necessary for placing the wagons in the gods  shed (which the Rail- 
way would have done in the absence of the siding). The Committee, 
however, feel that the recovery of the charges being regulated by an 
agreement has to be made in terms of that agreement. The agree- 
ment has to be made in terms of that agreement. The agreement 
with the party in this case provides for recovery of siding charges 
for placinglremoving wagons in and from the assisted siding. The 
Committee would, therefore, like the Railway Board to review the 
case an take necessary steps for effecting speedy recovery of the 
dues outstanding since April, 1950. 

-do- The Committee regret to observe that the Railway Administration 
failed to secure adequate deposit or a readily enforceable guarantee 
from the Assam Cooperatiw Sugar Mill to cover the cost of additio- 



nal works on a Railway siding which they were asked to agt 
on t q  priority bask It took more than 2 y e m  for the &&&my 
Board to 5alise the estimates of cost of the additional worb * 

-do- The Commitbe note that a sum of Rs. 2,19,s;rsl- is ouU&~<ttorr 
against the mill as on 31st March, 1969 and that notice for clostrre d 
the siding has been served for non-payment of the charg& It is 
strange that the Railway Administration took no action over rr pwid 
of 11 years to realire the amount due. The Committee, would l ib 
the question of recovery of the outstanding dues to be pursraed with 
the Mill. The good ofaces of the State Government who am report 
ed to own of its shares may also be sought at a high level It 
should also be investigated why theqe was a failure to take prior ; 
deposit from the party and to follow up the question of fef~v@ry. 
Adequate action against the of8dals found n gligeht or lax s h d  
thereafter be taken. ! 3 

do- The Committee further suggest that iastructioll~ may be issued 
by the Railway Board to ensure that in all such cases suitable ad- 
vance is obtained as deposit to cover the estimated cost so that W- 
ways' interests are not geopardised. 

-tin- The Committee are dissatisfied with the position regardiq ~ssBS- 
ment and realisation of dues from siding holdem in the Sauth-3hkrn 
Railway. According to instructions issued by the Railway Bard in 
December, 1982, these siding hdders were to be asked to axrecak 
revised agreements, w that interest and maintenance duegas at off. 
tain stipulated rates could be recovered froan them H~w@w!@, tbe 
South-Eastern Wlway bas yet to flnalise the aCp#mtnt with as 



- - - - - ----------- --____-___ ___ _ -  _ 
many as 78 out of 106 siding holders. There was quite a good deal of 
delay in Analising the new agreement form itself as this was issued 
two siding holders only in 1966-87. Besides, the ambunt to be 
recovered for the period ending 1966-67 on the basis of old rates (as 
obtaining before December, 1962) was as high as Rs. 4&4 lakhs as on 
31st March, 1969. The amount actually due for recovery on the basis 
of revised orders would be still higher. 

Ruilways The Committee consider that effective steps need to be taken to 
realise the outstanding dues. A target date for completing the ma- 
lisations may be laid down and the Railway Administration asked to 
make all out efforts to complete the work by that time. 

i 

-do- The Committee observe that, though over six years hbve elapsed 
r, 

since the Railway Board issued instructions for revising the rent of 
private sidings situated on railway land, (to include rental value of 
the land which was pmviously not being recovered), the rental value 
has not even bene finaIly assessed in r e s p d  of 42 sidings in South- 
Eastern, Western and Southern Railways. Besides, even in case  
where siding rents have been revised, a sum of Rs. 8.20 lakbs is 
awaiting realisation. 

-do- The Committee would like to be informed whether the delay in 
assessing the revised rents would preclude retrospective repision of 
rents resulting in loss of revenue to the Railwaya IPJpeaitbus 
action should also be taken to assess the revised rent fn all tbe crrlrsri 
where the work is still pending-and to realise tbe dws in s&lqk - *- 



where assessment has been completed but recovery of tbe reat, &@ 
not been made, either in whole or in part. The position in regard Cb 
revision of rent on other Railways should also be reviewed &e 
Board and steps taken to realise all the dues arising out of reassem- 
ment of rental values. 0 

-do- The Committee feel that the contracts for the sale of coal ashes at 
Lallaguda and Secunderabad on a lumpsum basis should not ham 
been extended without ascertaining whether the Railways could 
have got better rates for sale of the coal ashes from other c o h t r a c b  
The contracts were no doubt extended on the condition that the 
original contractors should pay to the Railways the difkrence bet- 
ween the old rates and any higher rates that might be affered during 
the extended term of the contracts, but it took nearly two years to 
ascertain the market rates through tender enquiries. The result was - 
that the Railways could not press their claim against the old con- 
tractors for the difference between the rates for the period prim to 
the date on which the tenders were called. 

s 
131 7 11 -d+ As the case relates to an old period and the amount of loss stEB- 

tained is not capable of being determined, the Committee do not 
wish to pursue this case. The Committee hope, however, that ins- 
tances of this kind will not be repeated. 

132 7 12 -dv- Legal advice should also be taken before incorporating in the 
contracts stipulations of the type included in the present c-. 

133 7 24 -do- The Committee observe that, except for the waling crane at 
Vijayawada, the other three crapes at Bitragunata, Basin Bridge and 
Rajahmundry are working well below their rated capaeity of 580 
tonnes. Efforts should be made to improve their petofnnance, as --- - - - ---- _ . _ _ _ _ _  - - - . --.* - -- . - 7 



-- .- - - 7  -- - -.- - ---- - -I--- - - _  I ____ -- ---- 
otherwise one of the basic objectives of mechanisation, namely re- 
duction in the cost of handling coal, would be defeated. 

135 7.39 Minisu!. of Raiiways The Committee feel that the Railway Administration was s l ip  
shod in dealing with costly imported stores. These stores, valued 
at Rs. 36.34 l a b ,  were meant for use in a diesel loco shed set up in 
Siliguri in May, 1961. Due to inter-departmental wrangles aboat 
relatively minor matters of accounting and delay in providing the 
requisite staff, an organisation to maintain accounts for these stoTe8 
was not set up till five years elapsed. In the meanwhile, no syate- 
matice accounts of stores received or issued were kept nor any Peri- 
dcation of the balances done. "b value of stores accounted for as 
consumed during this period was as much as Rs. 21.34 labs.  

do- The Committee are not convinced by the view expessed by rhe ' Railway Board that an investigation into this case at this stage '% 
not practicable". The Committee would like the Board to invest% 
gate why such an unsatisfactory state of a%airs as this was aI3owd 
to persist for over five years and take suitable disciplinary ae- 
tion. It should particularly be examined why the higher fo-tiicm 
in the Zonal Railway showed a complete lack of awareness pf their 
responsibilities in dealing with valuable Railway pr~~el%Y. 

do- The Committee observe that one of the Railways NI~~M fo * 
tab st& of GI. pipes valued -pt Rs. 1.6 b k b  Icft wer Piba, 
pletion of work in October, 1958. During this period of 



storage pipes valued at RE, 53,000 got lost or * awh w 
Unary promdings against the oflcial held =fPa &m lhs + . 
tages are stated to be in progress. !he Committee woglfd We titem - 

to be exi#dttiously h a b e d ,  
I 

~ 

do- The Committee notice that there was a delay of over three 'peerrr' 
in reporting the shortages to Audit. The Board should issue ins 
tructions to ensure, that these delays do not recur. 

-do- The Railways are still holding pert of the stock of pig& 013 thie , * 
ground that they would be net- for maintenance !Ph 
data furnished by Audit, however, raises a doubt whether stoc%s on 
the present scale need be kept. The Railways should review the 
position in M s  regard and dispose of expeditiously such of the stocks 
as cannot be reasonably used up in the f m a b l e  future. w 

3 
-do- The Committee observe that the Inquiry Conmitt- which was 

appointed to investigate into a case of loss of Rs. 5 lakhs d cash f lWm 
the Fairlie Place, Calcutta Cash W c e  in October, 1967 found 'Met- 
tive supervision aver the closing and opening of the stmng -', . 
'delegation of important functions to class fV staff by the Chief Cat&- 
ier' and mn-observance of instructions regarding ahroflbg aad * 
mitting of cash as well as of some important securitg 
The Committee note that the Railway Adminirtratioa have a 
number of steps in pursuance of the Andlngs of the Inquiry ColWltS 
tee. They would like to be informed of the action token agsinst the 
oScia1s responsible for ineffective superviston and dbegrtrd of W., 
tructions relating to shrofRng and remittance of cash. 



140 7 64 Mjnistry o i - ~ a i ] ~ ~ y ~  The Committee trust that the procedure laid down particularly 
with regard to shroffing of cash will be strictly cmplied with in fu- 
ture and that arrears will not be allowed to accumulate. The need 
for strict observance of security instructions by the ,staff dealing 
with cash cannot be over-emphasised. Any lapses in this regard - 
should be visited with deterrent puni5hment. 

-& - The Colnmittee understand that at present Railway cash has to 
be transpprted under security guard to and from zonal headquarters. 
As this poses an unnecessary and avoidable risk, the Committee 
would like the Railway Board to examine the scope for miiximiaing 
such movements of cash through suitable arrangements with trea- w, surieslSub-treasuries for mmittance of Railway earnings/withdra- w 
wals for purpose of disbusements. 

-&I- The Committee are dissatisfied with the position in regard k, re- 
covery of security from Railway employess handling cash add stores. 
As early as 1955, the Railway Board had issued instructions asking 
the Zonal Railways to determine the categories of staff from whom 
security should be taken and the amount of security that sh- Be 
obtained from them. However& certain departments in the North- 
Eastern, Southern and South-Central Railways, as well as thti W s e I  
Locomotive Work$, it has not even been decided which of the eat& 
gories of s t .  should furnish security. Besides, auma aggregating 
Rs. 89.13 lakhs have to be recovered in the various Railways fmm 
various employxm who have beqp required to furnish SBeuEftp. The ., 
Committee would like a definite time-limit to be laid dewa by. t& tB$. - < 



Railway Board for completion of the work. It shoufd abo be . . 
that the work is completed strictly in accordam with W tfi96.ll 
limit. . . 

7 109 Minis- of Railways1 The Committee observe that the Railways have spent a surrr af 
Industrial Welopment Rp. 21.85 lakhs on the preparation of a project report far a foundty 

at Nald which has been shelved. In their Hundred and Fourth Re- 
port (Fourth Lok Sabha) the Committee have drawn attentbn to 
the haphazard development of foundries in the country which bas 
resulted in the creation of substantial surplus capacity the fbun- 
dries in the public as well as private sector. The Committee have W 
that context referred to tk widely divergent estimates of demands 
for castings and forgings made by Government from time to time 
and to the need to relate these estimates to firm and realistic assess- - 

I ment of the requirements of end-user industries The Cammittee 
have also emphasised the need for extreme circumspection before em- 3 
barking on new projects in this field in view of the unhappy cxperi- 
ence in  utilisation of capacities already established in the pubLic as 
well as private sector. This Committee would like the Railway Bosard 
to take due note of this position before proceeding further with the 
Naini Project. Any further examination of the proposal that the 
Railway Board might undertaken should be done in consultati~z 
with the Ministry of Industrial Development which is seized of fhr, 
overall position reganling the capacity and utilsation in the foun- 
dries set up in the country. 

144 7. I21 Ministry of Rai1way.i The Committee observe that an expenditure of Rs. 4 4 5  1- WEIS 
incurred (in foreign exchange) on salvaging and transporbing T.S.6. 
Go-chen, one of the two ships in the Indo-Ceylon ferry servicoe, 
it ran aground in a cyclone off the coast of Ceylon in December, 1964. 
--- -- ----- ----- -- -..------- -- 



1 2 3 -- 4 
--.- -.-.- - --- ------------- 
A further expenditure of Rs. 62,000 was incurred on its repairs be- 
fore the work was stopped. The vessel was thereafter condemned 
and sold for Rs. 1.44 lakhs, rendering an expenditure of Rs. 3.63 
lakhs infructuous. 

145 7. 122 Ministry of Railways The Committee feel that, as the ship was a very old one, p ~ r ~ b d  
as far back as 1929, a close survey of its condition was called for b 
fore salvaging operations were undertaken. The survey was en- 
ed to a foreign party when it could well have been done by Indian 
experts. The survey was obviously very perfunctory, as the estimate 
for salvaging was put at Rs. 57,000, against which the actual expen- 
diture amounted to Rs. 4-45 lakhs. The Committee are not convinced 
by the explanation that there was no time available to call In Indian 
agencies for the survey and would like the matter to be htether exa- 
mined by the Railway Board. 

-do- The Committee note that the other vessel, which was operated ia 
the ferry service, was transferred to the Shiping Corporation ia 
December, 1965, but that its price is yet to be settled. The Cbrmrnit- 
teen deprecate the delay in this regard and would like the matter ta 
be Analised immediately. 

147 7,114 Ministry of Roil~ays/ With the discontinuance of the ferry service, the Railways & 
Tmport& Shipping facing difficulty in putting the Marine Workshop and the personnel 

to the best use. A proposal far the transfer of the Workshap to the 
Tamil Nadu Government is stated to be in &e proctss. of 4 

Th Committee would U e  to be apprbd of* outcame Fm 



the personnel, efforts should be made to transfer their services to the 
Shipping Corporation or the State Government, failing which they 
should be given orientation training for being absorbed in suitable 
jobs in the Railways. 

W= 7.131 Ministry of Railways The Committee observe that the Railways were not able to t&e 
advantage of a composite electricity tariff offered by the Electricity 
Board in respect of electricity consumed at the Railway colony, 
ofices and hospital at Kotah due to non-provision of metering equip 
ment. It took nearly three years to provide the meters and during 
this period metering equipment procurred for installation a t  another 
place (Jaipur) was reportedly lying idle for want of agreement with 
the State Electricity Board on certain matters. These could well 
have been installed at Kotah. 

4 9  7.132 -do- The Committee consider it to be a case of lack of coordinatior! 
and would like necessary instructions to be issued to avoid recurrenrcr 
of such cases in future. 

-- - ---- - - .- -- - - - - -- - - - - - - - - - - 
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